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LEGISLATIVE ASSEMBLY DEBATES.

(OFFICIAL REPORT OF THE FIFTH SESSION OF THE FIFTH
LEGISLATIVE ASSEMBLY)

VOLUME 1—1937.

LEGISLATIVE ASSEMBLY.
Monday, 25th January, 1937.

The Assembly met in the Assembly Chamber of the Council House in
New Delhi at Eleven of the Cloek, being the First Day of the Fifth Session
of the Fifth Legislative Assembly, pursuant to Section 63-D (2) of the
Government of India Act, Mr. President (The Honourable Sir Abdur
Rahim, K.C.8.1., Kt.) was in the Chair.

MEMBERS SWORN:

Mr. A. Aikman, M.L.A. (Bengal: European);

Maulvi Muhammad Ahsan, M.L.A. (Bhagalpur Division: Muham-
madan);

Mr. James Drummond Anderson, M.L.A. (Secretary, Legislative
Department);

Major-General Sir Cuthbert Sprawson, Kt., C.I.E., K.H.P.,, M.L.A.
(Government of India: Nominated Official);

Mr. Alan Hubert Lloyd, C.8.I., C.I.LE., M.L.A. (Government of
India: Nominated Official);

Mr. Mead Slade, M.L.A. (Government of India: Nominated Official);

Mr. Arthur Henry Ashworth Todd, C.I.E., M.L.A. (Madras: Nomi-
nated Official);

Mr. Vithal Shivram Bhide, M.L.A. (Bombay: Nominated Official);

Mr. Chandrakant Balvantrav Nagarkar, M.LL.A. (Bombay: Nominated
Official);

Mr. Apurva Kumar Chanda, M.L.A. (Bengal: Nominated Official);

Mr. John Ford Sale, M.L.A. (United Provinces: Nominated Official);

Thakur Lalit Chand, M.L.A. (Punjab: Nominated Official);

Rai Sahib Bansidhar, M.L.A. (Bihar and Orissa: Nominated Official);

Rai Sahib Hiralal Verma, M.B.E., M.L..A. (Central Provinces: Nomi-
nated Official); and '
Mr. Shrimukhrao Laxmlal Mehta, M.L.A. (Assam: Nominated Offi-
cial).
(1) A



QUESTIONS AND ANSWERS.

InTRODUCTION OF TEA LEssons 1N TEXT Books 1N ScrHoOLS oF THE UNITED
ProviNCES.

1. *Mr. 0. N, Muthuranga Mudaliar: (a) Is it a fact that the Educa-
tion Department of the Government of the United Provinces has approved
of a proposal for the introduction of tea lessons in text books to be used
in Vernacular and Anglo-Vernacular Schools?

(b) Has the above proposal been put through at the instance of the Tea
Cess Commitiee ?

(c) Are Government prepared to consider the advisability of instructing

the Tea Cess Committee not to do propaganda for the consumption of tea
among young children?

The Honourable Sir Muhammad Zatrullah Khan: (a) In the instructions
issued in September, 1935, by the Director of Public Instruction, United
Provinces, for the preparation of new common language readers for classes

I to IV of primary schools for boys, ‘Tea Topics’ was mentioned as a subject
on which lessons may also be included.

(b) The Indian Tea Cess Committee did make a representation, but the
principle that lessons on common industries might also be introduced had
already been accepted by the Government of the United Provinces.

(¢) Government are informed that the lessons in question contain no
propaganda on behalf of -tea but are confined mainly to the importance to
India of the indigenous tea industry. They see no reason, therefore, to
issue any instructions on the subject to the Indian Tea Cess Committee.

FALL 1N PricEs or IMPoRTED Raw Sk AxDp St PropucTs.

2. *Mr, 0. N. Muthuranga Mudaliar: (a) Is it a fact that there has
been a definite fall in prices of imported raw silk and silk products since

the Tariff Board reported in 1933 and since the protective duty was intro-
duced in 1934 ?

(b) Was the above scheme of protection partially based on an ad valorem
duty? If so, was not the scheme of protection proportionately reduced ?

(c) Are Government aware that the imports of silk and artificial silk

products have either remained unaffected by the protective duties, or have
increased in spite of them ?

(d) Are Government aware that large quantities of surplus stocks are
held in Japan and designed to be dumped on the Indian inarket at below
home prices ?

(e) Are Government aware that India has lost her foreign markets?

(f) What steps do Government propose to take to protect Indian pro-
ducers of raw silk and reelers and weavers of indigenous silk?

(g) Are Government prepared to consider the advisability of orderj
expeditious enquiry by the Tariff Board with a view
exact degree of enhanced protection required ?

an
to ascertaining the

The Honourable Sir Muhammad Zafrullah Khan: (a) and (d).
ment have received representations to this effect.

(2)

Govern-



QUEBTIONS AND ANBWERS. 3

(b) and (f). The attention of the Honourable Member is invited to the
Indian Tariff (Textile Protection) Amendment Act, 1934, and to the debates
on the Bill. A further measure of tariff assistance was granted to the
industry under the Indian Tariff (Second Amendment) Act, 1936.

(¢) I would refer the Honourable Member to the Sea-borne Trade
Accounts, copies of which ure in the Library.

(e) As the Honourable Member no doubt realises an industr;:' .which
requires tariff protection in the home market is hardly in a position to
compete in a foreign market.

(g) No, Sir.
PROTECTION OF THE INDIGENOUS SILK INDUSTRY.

3. *Mr. C. N. Muthuranga Mudaliar: (a) Is it a fact that Government
recently received a deputation on behalf of the Mysore Chamber and the
Mysore Silk Association?

(b) What steps have Government taken or propose to take to protect
the indigenous silk industry in India ? -

(c) Are Government aware that the increase of duties on spun silk
from 25 per cent. ad valorem to 25 per cert. ad valorem plus 14 annas a
maund has not materially helped the bulk of the industry?

(d) Are Government aware that the application of protective duties to
one small section of the industry hay left the bulk of the industry exposed
to foreign competition ?

The Honourable Sir Muhammad Zafrullah Ehan: (a) Yes, Sir.

(b) If the Honourable Member is referring to the Government of India,
they have, with the concurrence of the Legislature, imposed fiscal duties
for the purpose and are also making an annual grant to assist the industry.
‘The Local Governments concerned also assist the industry.

(¢) Government heave received representations to this effect. Inci-
«dentally, I would point out that the additional specific duty is 14 annas
per lb. (not per maund).

(d) The industry as a whole hus been protected under the Indian Tariff
{Textile Protection) Amendment Act. 1934. Under the Indian Tariff
{Second Amendment) Act, 1936, the protection previously granted to the
industry was merely supplemented.

SAFEGUARDING OF THE INTERESTS OF IND1ANS 18N CEYLON.

4. *Mr. 0. N. Muthuranga Mudaliar: (s) Is it a fact that the Civil
Service Ordinance of Ceylon has completely shut out the Indian community
from entering the State services of any kind whatsoever ?

{(b) Are Government aware that ‘‘the Destitutes’ Ordinance’’ is being
invariably invoked for application at Talaimannar in respect of any Indian
immigeant whose political complexion is misundérstood and in respect of any
other Indian immigrant who does not satisfy the technical requirement of
having Rs. 250 on his person ¢ ' '

_ (c) Are Government aware that the Branch of the British Medical Asso-
ciation in Colombo successfully got passed an Ordinance to the effect that
no Indian medical graduate is registerable, end consequently shut them
out from practising the profession among the large number of Indian settiers
in Colombo and the provinces ? -

A2



4 LEGISLATIVE ASSEMBLY. [25TH Jan. 1937.

(d) Are Government aware that the Branch of the British Mi_’[.htI}ul
Association recently submitted & memorandum to the sub-coinmitiee
appointed by the Ministry of Health to enquire into the w:orking of ﬁhe_-
College of Indigenous Medicine by castigating the Ayurvedic and Unans
‘Quacks’ as real social dangers, thereby implying the urgent necessity of
gagging the Indian Ayurvedic practitioner and the Unani Hakim from
practising their professions in Colombo and in the provinces ?

(e) Is it a fact that a Land Commission was recently appointed which
recommended that onlv those who were included in a list kept by Govern-
ment could bid at auction in Crown Land Sales?

(f) Is it a fact that the list referred to in part (e) above excludes the
Indian merchants ?

(2) Are Government aware of the anti-Indian policy in Ceylon towards
restriction and repatriation and finally towards the elimination of Indian:
element in the island ?

(h) Did the Agent to the Government of India stationed in Ceylon
take any steps to guard against such diseriminatory measures being taken
against Indians in Ceylon? If not, why nct?

(i) Do Government propose to take drastic action to safeguard the
interests of Indians? If not, why not?

Sir Girja Shankar Bajpai: (a), (c), (d), (e), (f) and (g). The answer is i
the negative.
(b) No; but, possibly on account of unemployment which is said to have

resulted from the economic depression, the administration of the Ordinance
appears to have been tightened.

(h) and (i). Both the Government of India and their Agent in Ceylon
are constantly watchful of the legitimate interests of Indian nationals in
Ceylon and have every intention of doing their utmost to safeguard them,
if they should be threatened.

Trarning oF INDIANS IN FIELD-WORK IN THE ARCHZEOLOGICAL DEPARTMENT-

5. *Mr. 0. N. Muthuranga Mudaliar: With reference to the answer
to part (a) of unstarred question No. 63, dated the 15th September, 1936,
will Government state who has been deputed for training in excavation
work ?

Sir @irja Shankar Bajpai: Mr. K. G. Goswami, M.A., has been deputed
by the Calcutta University for training.

PusLicaTioNn oF THE REPORT OoF MR. S. S. MARRKHAM, EMPIRE SECRETARY,
MUsSEUM ASSOCIATION, ON THE MUSEUMS IN INDIA.

6. *Mr, C. N. Muthuranga Mudaliar: () With reference to the
answer to unstarred question No. 64, dated the 15th Septemberq 1936,
will Government state whether the official report of Mr. 8. 8, Markham,
Empire Secretary, Museum Association, on the museums in India has

since been published? If so, will Government place a copy on the table
of the House?

(b) What steps have Government taken on the recommendations of the
report ¥

*
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Sir @Girja Shankar Bajpai: (s) and (b). Government have received one
copy of the report which has probably not yet been published. The Hon-
ourable Member’s request for supplying copies for the use of Members will
be borne in mind; the copy now in possession of Government is being
) ined in order to determine what action on Government’s part is

desirable or feasible.

ARCHEOLOGICAL INVESTIGATION IN THE CHHOTA Nacrur Division.

7. *Mr, C. N. Muthuranga Mudaliar: With reference to the answer
to unstarred question No. 65, dated the 15th September, 1936, will Govern-
ment state whether the report of the Superintendent, Archeology, Central
Circle, who examined the antiquities in the Chhota Nagpur has since been
received? If so, will Government place a copy of the same on the table
of the House?

Sir @irja Shankar Bajpai: The answer to the first part is in the affirma-
tive. Government do not consider the document to be of sufficient public
interest to justify its publication in the maaner suggested.

INpIAN Firm INDUSTRY.

8. *Mr. C. N. Muthuranga Mudaliar: (a) Will Government state
whether a deputation of the Motion Picture Society of India waited on the
4th August, 1936 on the Honourable Member for Industries and Labour
and invited his attention to the following points:

(i) that the proposed erection of a new cinema theatre at Dhobi
Talao, Bombay, by a foreign firm will considerably damage
the interests of Indian exhibitors;

(ii) that exemption of duty on 16 mm. cameras and projectors is
necessary to produce films most suitable for educational and
propaganda work for rural reconstruction in which the Gov-
ernment of India are at present keeuly interested;

(iii) that permission should be given for importing artistic and educa-
tional films for training technical talent without going into
the formalities of customs and censorship;

(iv) that Government should take steps to compile statistics con-
cerning the Indian film industry such as are available in all
progressive countries in the world, or in the alternative that
Government should sanction a small smnual grant to the
Motion Picture Society of India for undertaking this work;

(v) that railways should accord the same econcessions to the film
industry in the matter of fares as are shown to dramatic com-
panies and entertaining parties; '

(vi) that a reduction of duty on raw cinema films should immediately
be granted;

(vii) that the Government in fulfilment of their promise given in the
Legislative Assembly on the 81st March, 1933, ‘‘should treat
the film industry as a whole, much in the same way as the
broadeasting industry’”’ and that Government should give
annual grants to the film industry as is being given to broad-
casting every year;
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(viii) that Government should utilize the services of -the Motion
Picture Society in all matters pertaining to the Indian film
industry whenever negotiations with any foreign country are
entered into; and

(ix) that Government should increase the valuation of the exposed
negatives or master prints from seven annas to Rs. 2-8-0 per
foot minimum, further increasing the valuation in proportiom
to the importance of the film, with a view to checking foreign
producers from competing with the Indian film industry ?

(b) What steps have Government taken to comply with the demands of
the industry as set out in part (a) above?

The Honourable Sir Frank Noyce: (a) Yes.
(b) The replies to the various points mentioned in part (a) are:

(i) As I explained to the deputation, Government cannot do any-
thing in the matter. I may add that as recently as July. 1985,
the Society admitted that the Indian industry was unable to
build more theatres which were badly needed.

(ii) The use of 16 mm. cameras and projectors is not confined to
educational and propaganda work only. As they are also
used by private individuals, a general concession of the nature
asked for is not justified.

(iii) It is not possible to grant a general exemption in this respect.

(iv) It is not possible to enlurge the scope of the present statistics in
respect of the cinematogruph industry. The deputation has.
alreadv been informed that Government are unable to make an
annual grant to the Society for the purpose. Government are,
however, willing to consider the possibility of showing cine-
matograph machinery separately in the Annual Statement of
BSea-borne Trade.

(v) In March, 1934, the Agents of Staute-managed Railways were
advised that film producing companies should be granted the
same concession as was allowed to bona fide professional
entertainers subject to the following conditions:

(a) that not less than 20 persons travel by the same train,

(b) that the minimum distance for charge is 100 miles,

(c) that the journey is being undertaken for the production of
ms. -

The Government of India see no reason to modify these instrue-
tions.

(vi) T have already informed the deputation that I am un8ble to
make a statement on the subject at present.

(vii) If the statement quoted were read in its context, it would be
clear that no such promise was made by Government.

(viii) As I pointed out to the deputation, it is always open to the
Society to represent its point of view whenever negotiations
with any foreign countries arfe in progress.
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(ix) Government are not satisfied that the importation of exposed
negatives or master prints has any detrimental effect on the
indigenous film industry at present and are not prepared to
take action as suggested. Moreover, 1 understand that the
Society has since decided not to press this point for the pre-
sent.

Dzra1 ELECTRIC SUPPLY COMPANY.

9. *Mr. C. N. Muthuranga Mudaliar: (a) Is it a fact that the Delhi
Electric Supply Company was originally founded in 1905 with & sterling
capital of £100,000?

(b) Is it a fact that the Directorate of the company is entirely non-
Indian and that no shares were issued in India ?

(c) Are Government aware that from time to time the shareholders were
issued additional shares (out of the profits of the company) without any
actual payment by the shareholders towards such additional shares ?

(d) What are the reasons for such free issue of shares ?

(e) What was the rate of dividend paid by the company to the share-
holders in 1930, 1931, 1932, 1933, 1934 and 1935 ?
(f) What are the gross assets of the company at present ?

_(g) Are Government prepared to consider the advisability of acquiring
this company and running it as a State concern? If not, why not?

The Honourable Sir Mubammad Zafrullah Khan: (a) The Company was
registered on the 14th May, 1906, as the Delhi Electric Tramway and
Lighting Company, Limited, with a capital of £1,30,000.

(b) The Directorate of the Company is entirely non-Indian, and its
capital was issued in sterling.

(¢) Only once in 1929, when bonus shares to the amount of £50,000
were issued to the shareholders.

(d) Government have no information.

(e) 12 per cent. free of income-tax.

(f) The total value of the gross assets of the Company on the 81sb
December, 1935, amounted to £5,24,550.

(g) The question does not arise until the licence of the Company ex-
pires.

INDIANISATION OF THE KaARACHI PorT TRUST.

10. *Mr. C. N. Muthuranga Mudaliar: (a) Will Government state how
many posts there are in the Karachi Port Trust carrying a salary of Rs. 500
and above? How many of those posts are held by Indians and how many
by Europeans?

(b) Is it & fact that two posts are due to fall vacant in the beginning
of 1937? If so, are Government prepared to consider the advisability of
filling up those posts departmentally or by selection from among outside
Indian candidates?

(¢) How many Indian Trustees are there on the Karachi Port Trust?



8 LEGISLATIVE ASSEMABLY. [25Tm JaN. 1937.

(d) Have Government received any communication from the Secretary,
the Karachi Buyers and Shippers Chamber, requesting them to take up
the matter of amending the constitution of the Board so as to secure on
it a statutory Indiar majority ? If so, what steps do Government propose
to take on that representation ?

The Honourable Sir Muhammad Zafrullah Khan: (a) On the 15th
January, 1937, there were 81 appointments under the Karachi Port Trust
Board carrying a maximum salary of Rs. 500 and above. Of these, 14
were held by Indians and 17 by Europeans.

(b) The posts referred to have been filled by Departmental promotion
of one Indian and one European.

(c) Seven, Sir.

(d) Yes, Sir, but Government do not propose to take any action in the
matter in view of the explanation already afforded in the letter to the
Secretary, Indian Merchants Chamber, Bombay, dated the 18th July, 1935,
& copy of which was laid on the table of this House in reply to Mr. T. 8.
Avinashilingam Chettiar’s question No. 148 asked on the 5th September,
1935.

SAFEGUARDING OF THE INTERESTS OF INDIANS IN NATAL AND TRANSVAAL.

11. *Mr. C. N. Muthuranga Mudaliar: (a) Is it a fact that Indians in

Natal have been deprived of parliamentary franchise and municipal fran-
chise ?

(b) Is it a fact that Indians in Transvaal have been debarred from owner-
ship of land in proclaimed areas, which means good lands, and is it a fact
that they may start no business ?

(c) Is it a fact that in Transvaal the Indians have been deprived in

recent years of the right of residence and trade except in their own specified
bazars?

(d) If the answer to parts (a) to (c) &bove be in the affirmative, what

steps do Government propose to take to safeguard the interests of Indians
in those places?

Sir @irja Shankar Bajpai: (a) The Parliamentary franchise was with-

ggawn from Indians in Natal in 1896 and the Municipal franchise in 1924-

(b) As regards the first part of the question, the Honourable Member
probably has in mind the restrictions commonly known as the Gold Law
restrictions. His attention is invited to the relaxation of these restrictions
incorporated in the Transvaal Asiatic Land Tenure Amendment Act, 1936;
the answer to the second part is in the negative.

(c) No.

(d) As the Honourable Member will have observed the answers to parts
(a)—(e) of his question are not uniformly in the affirmative. The attention
of the Honourable Member is invited to the reply given by me on the 22nd
September, 1986, to part (c) of Mr. Satyamurti’s question No. 491 regard-

ing the Government of India’s activities to_ safeguard Indian interests in
South Africa. .
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SAFEGUARDING OF THE INTERESTS OF INDIANS IN CEYLON AND THE
APPOINTMENT OF AN IMMIGRATION COMMISSION.

12. *Mr. C. N. Muthuranga Mudaliar: (a) Is it a fact that the Ceylon
Government have appointed an Immigration Commission ? What is its
personnel ? Are there any Indians on the Commission?

(b) What steps do Government propose to take to safeguard the interests
of Indians in Ceylon and to see that the Commission referred to in part
(a) does not make recommendations adversely affecting the position of
TIndians in the island ?

Sir @irja Shankar Bajpai: (a) Yes. The Immigration Commission con-
sists of a single commissioner, Sir Edward Jackson.

(b) Attention of the Honourable Member is invited to the reply given
by me on the 8th Oectober, 1936, to Mr. Satyamurti’s question No. 873
on the same subject.

PUBLICATION OF A COMPREHENSIVE NOTE RELATING TO OR AFFECTING INDIANS
1IN DIFFERENT PARTS OF THE BRITISH EMPIRE.

13. *Mr. C. N. Muthuranga Mudaliar: With reference to the reply
given on the 22nd September, 1936, to starred question No. 493 and the
supplementary questions thereto regarding position of Indians outside
India, will Government state whether they have decided tc publish
annually a comprehensive note summarising the important events relat-
ing to or affecting Indians in different parts of the Britisk Empire ?

Sir Girja Shankar Bajpai: Yes.

SuPPLY OF GOVERNMENT OF INDIA PUBLICATIONS IN REGARD TO AGRICULTURE
TO0 VERNACULAR NEWSPAPERS.

14. *Mr. C. N. Muthuranga Mudaliar: With reference to the reply
given on the 22nd September, 1936, to starred question No. 469, will
Government state whether they have considered the suggestion of supply-
ing the publications of the Imperial Council of Agriculturai Research and
other publications of the Government of India in regard to agriculture to
all the vernacular papers in India so that they might publish relevant
extracts from those publications for the benefit of the masses?

Sir Girja Shankar Bajpai: Agricultural publications which are not of a
technical nature are supplied free to many vernacular newspapers and
the question of revising the list of newspapers to whom such publications
should be given free is under consideration.

Raroway FrEiGHT RATES FOR THE TRANSPORT OoF DRY MiLcH CATTLE.

15. *Mr. 0. N. Muthuranga Mudaliar: (a) Is it a fact that milch cattle
are imported intc Bombay mostly from Gujarat, Kathiawar, Delhi and
Southern Punjab?

(b) What is the freight rate for the transport of wet milch cattle from
the places mentioned in part (a) to Bombay ? '

(c) Are Government aware that a large number of mileh cattle, after
they have become dry, though they are potentially capable of giving milk,
are slaughtered at the Bandra and Kurla slaughter houses in Bombay ?

-
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(d) Are Government aware that the dry cattle are slaughtered because
of the uneconomic and prohibitive freight rate for transporting back such
cattle to places wherefrom they were imported ?

(e) Is it a fact that His Excellency the Viceroy is striving to help agri-
culture and live stock industries in India? If so, do Government propose
to implement the wishes of His Excellency the Viceroy by charging only
8 nominal freight rate of one anna per wagon mile for taking dry cattle
from Bombay to Gujarat, Kathiawar, Delhi and the Southern Punjab?

(f) Is it a fact that in the Madras Presidency, milch cattle are imported
from Ongole, Nellore, etc., places in the Northern Circars to Madras City
and places in the South? Are Government prepared to consider the
advisability of charging the same nominal freight rate referred to in part
(e) above for the transport of dry milch cattle back to the respective places
of import ?

(g) Are Government prepared to consider the advisability of laying down:
a general policy of the fixation of nominal freight rates over all railways
for the transport of dry milch cattle back to their places of origin?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) Four annas per wagon per mile when booked from broad gauge

stations and Re. -/3/6 per wagon per mile when booked from metre gauge:
stations.

(¢) Government are not aware what proportion of the cattle slaughtered’
comes within the category referred to. '

(d) The freight rates applicable may operate to prevent the return of
dry cattle, but there is no traffic of corresponding value which is carried’
at lower rates than those for livestock.

(e) The reply to the first part is in the affirmative. As regards the-
second part, the matter is one for consideration by the Agent, Bombay,
Baroda and Central India Railway, who states that a reduction of 25 per
cent. in the freight rates from the 15th June to 15th October, 1935, and
again in 1936 resulted in a loss of revenue, and he does not, therefore, pro-
pose to make any reduction this year.

(f) The Agent, Madras and Southern Mahratta Railway, states that
milch cows are imported into Madras from Ongole, Nellore and other
stations. He has arranged to quote a rate of two annas per wagon mile,
instead of four annas as at present, for the transport of dry cows from:
Madras to Nellore, Ongole and other stations up to Tenali.

(g) No.

PENSIONS OF TELEGRAPH DELIVERY PEONS.

16. *Mr. O. N, Muthuranga Mudaliar: (a) Is it a fact that the tele-
graph delivery peons are classed under ‘inferior’ or ‘menial’ service?

<

(b) Is it a fact that under Finance Department No. F.-6 (48)-R. II/35,.
dated the 19th March, 1936, a retiring pension of Rs. 8 has been allowed’
for these employees on condition that their qualifving service is not less
than 40 years? .

(c) Are Government aware that the concession of incressed pension is-

séught to be taken away by laying down & period of qualifying service not:
prescribed for any other class of Government servants ?

Y
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(d) Is it & fact that Government servants should compulsorily retire at
the age of 607?

(e) Are Government aware that telegraph peons in most cases are con-
firmed in service at the age of 25 or 30? If so, how can they earn a
qualifying service of 40 years?

(f) Is it a fact that postmen who work in the same department as tele-
graph peons and who are recruited from the same class of people aarg
classed under ‘superior service’ and are given half their salary after
years' qualifying service?

(g) Is it a fact that the conditions of service of telegraph peons are
more onerous and exacting than those of postmen?

1) TIs it & fact that telegraph peons are called upon to perform duty day
nnd{ n)ight. and to deliver mgessggeg within specified times regardless of rain,
gtorm and danger to life ? o

~(i) Is it a fact that postmen have no night duty and their circuit is much
more restricted than that of the telegraph men?

(j) Are Government prepared to coneider the advisability of taking
steps to classify telegraph peons in th: same category as postmen for
purposes of pension and grant them a pension equal to half their salary
after 30 years’ service?

(k) If not, are Government prepared to consider the advisability of :

(i) including the telegraph men in Schedule No. IT of the new
rules;

(i) reducing the minimum limit of qualifying service from 40 years
to 30 years; and

(i) substantially increasing the minimum rate of pension from
Rs. 8 to a reasonable figure, though not equal to half the
salary ?

The Honourable Sir Frank Noyce: (a) Telegraph delivery peons belong
to ‘‘inferior’’ service.

(b) Yes.

(c) The position is not as stated by the Honourable Member. The con-
cession of increased pension is admissible not only to officials who retire
on retiring pension after a qualifying service of 40 years, but also to those
who retire on compensation, invalid or superannuation pension after a quali-
fying service of 25 years. The qualifying period laid down applies equally
to all Government servants in inferior service and differs from that laid
down for Government servants in superior service as the conditions differ.

(d) So far as inferior servants under the Central Government are con-
cerned, the fact is as stated by the Honourable Member,

(e) As regards the first part, Government have no information. As
the minimum age prescribed for appointmen* to the posts of telegraph
delivery peons is 18 years, there is no reason why most of these officials
should not be confirmed in service before the age of 25 or 30 years. Even
assuming that some of these officials are confirmed in service so late as
not to be able to put in a qualifying service of 40 vears before attaining the
age of 60, they do not stand to lose in the matter of pension under the new
rules as compared with the old rules, in view of the explanation given in
the reply to part (¢) of this question.
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(f) Postmen and telegraph delivery peons are not recruited from the
same class. Otherwise, the fact is as stated by the Honourable Member.

(g), (h) and (i). Government do not admit that the conditions of
service of telegrapn delivery peons are more onerous and exacting than
those of postmen. Both these classes of officials are equally exposed to
the inclemencies of the weather in the performance of their outdoor duties.
Their hours of duty are also the same, namely, eight hours a day. Itisa
fact that, unlike the postmen, telegraph delivery peons are required to
perform night duty; but they get an allowance of two hours for the per-
formance of night duty, 6 hours’ night duty counting as eight hours day
duty. While.postmen may have smaller circuits to serve they have far
larger quantities of traffic to deliver. They also handle cash anfl valuables
involving monetary and account responsibilities. Telegraph delivery peons
have no such responsibilities.

(j) and (k). No.

Review oF Inpia’s ExcEANGE RaTio PosiTioN AND DEVALUATION OF
RUPEE.

17. *Mr. C. N. Muthuranga Mudaliar: (a) Will Government state the

names of the countries which depreciated their currency since the Great
‘War ?

(b) Is it a fact that India is the only country in the world which ap-
preciated her currency ?

(c) Are Government aware that owing to appreciated currency, India is
seriously handicapped in competition with other countries in world markets ?

(d) Are Government aware that the prices of agricultural products
began to fall since the Rupee value was appreciated ?

(e) What are the peculiar features applicable to India which made the

Government not to fall in line with other countries in depreciating her
currency ?

(f) Are Government aware of the international monetary agreement
which has been reached stabilising the pound, dollar and franc, and do
Governmznt propose to take steps to review our exchange ratio position
and devalue the rupee in order that we may be able to meet others on
equal terias in world markets?

The Honourable Sir James Q@rigg: With your permission, Sir, T will
answer questions Nos. 17, 52, 58 and 203 together. I would refer the
“Honourable Members to my remarks in the Assembly on this subject on

E:e ggth September and the 8th October last to which I have nothing
aaa.

UNDERTAEING OF SPECIAL PuBLICITY CAMPAIGNS TO EXPLOIT THE MARKET
FoR CasgEw NuTs 1N EUROPE. <

18. *Mr. C. N. Muthuranga Mudaliar: (a) Is it a fact that the United

States of America imported from India cashew nuts to the following
extent:
1be. £
1934 . . . 14,610,017 Value 461,664
1935 . . . 22,212,510 +« Value 726,818

Jan. to May 1936 . 6,696,326 Value 203,015
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(b) What is the quantity imported by Great Britain and other countries
in Europe ?

(e) Are Government prepared to take steps to instruct the High Com-
missioner in England and the Trade Commissioners on the continent to
undertake special publicity campaigns to exploit the market for this com-
modity in Europe ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Imports of cashew
nuts from India into the United States of America in 1934 amounted to
14,610,967 lbs. valued at $2,308,323. Later figures are not available.

(b) The available trade accounts of the United Kingdom and the con-
tinental countries do not give the required information, but exports of
cashew nuts and kernels from Madras and Bombay, the chief exporting
provinces, to the United Kingdom and the Centinent in 1935-36 were
valued at Rs. 1'64 and 239 lakhs and Rs. 10,000 and Rs. 24,000, respec-
tively.

(¢) The Trade Department of the High Commissioner for India has
already been taking steps to give publicily to Indian cashew nuts in the
United Kingdom. The question of asking the Indian Trade Commissioners
at Hamburg and Milan to take similar action will be considered:

HARDSHIPS EXPERIENCED BY THE SALT LICENSEES OF CERTAIN PLACES IN
THE MADRAS PRESIDENCY.

19. *Mr. C. N. Muthuranga Mudaliar: (a) Is it a fact that the Salt
Licensees of Markanam, Chunampet and Cheyyur in the Madras Presi-
dency, sent representations to the Salt Assistant Commissioner, Madras,
bringing to his notice the following hardships experienced by them:

(i) granting of restricted bag storage;

(ii) joint storage system;

(iii) refusal to give cover and protection to salts unstored and lying
on drying grounds and platforms;

(iv) silting of supply channels; and

(v) construction of common drying ground resulting in double trans-
port expenses and deterioration of the quality of salt?

(b) What action have Government taken on the representation referred
to in part (a)?

(¢) Are Government prepared to consider the advisability of removing
all the hardships referred to in part (a) above ?

Mr. A. H. Lloyd: (a) No.

(b) and (¢). Do not arise.

ALLEGED EXACTIONS ON THE PART OF SURORDINATE Sart OFFICIALS IN
CERTAIN SALT FACTORIES IN THE MADRAS PRESIDENCY.

20. *Mr, C. N. Muthuranga Mudaliar: (a) Are Government aware that
unlawful exactions are on the increase on the part of subordinate salt offi-
cials in Markanam, Chunampet and Cheyyur salt factories?
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(b) Are Government prepared to consider the advisability of modifying
the Salt Manual and the Rules so as to prevent the subordinate salt officials
from using them for oppressing the licensees?

Mr. A. H. Lloyd: (a) Inquiries have been made into allegations to this
effect and it has been found that the allegations are groundless.

(b) Does not arise.

APPOINTMENT TO THE PosT oF THE DIRECcTOR GENERAL oF INDIAX MEDICAL
SERVICE.

21. *Mr. C. N, Muthuranga Mudaliar: Will Government be pleased
to state:

(a) whether it is a fact that the post of the Director General of
Indian Medical Service will shortly fall vacant;

(b) whether it is a fact that it has been decided to appoint Major-
General Bradfield to the vacancy;

(c) whether he is the seniormost officer in the service from which
selection is made;

(d) whether Major-General Goil is not senior to him;

() whether Major-General Goil is not at present the head of the
Medical Service in Bengal;

(f) whether it is not a fact that the post he is now holding is &
selection post, a post to which he was appointed on grounds
of merit;

(g) who makes the appointment to the post of Director General,
Indian Medical Service, and on whose recommendations;

(h) whether the Local Government under whom he is serving at
present has any say in the matter;

(i) whether the Local Government was consulted, and, if so, what
was their recommendation;

(j) the grounds on which the Government of India decided in favour
of Major-General Bradfield;

(k) whether racial considerations weighed with Government in the
matter; and

(I) whether they are aware that there is grest resentment on account
of this action of the Government ?

Sir @Girja Shankar Bajpai: (a) to (I). The Honourable Member is re-
ferred to the reply I gave to his practically identical starred question No.
1126 on the 12th Oectober, 1936.

RECENT AMENDMENT OF SECTION 4 (2) oF THE INDIAN INCOME-TAX AcT.

22. *Mr. C. N. Muthuranga Mudaliar: Will Government be plessed
to state:

(a) whether they are aware of the view that the recent amendment
of section 4 (2) of the Indian Income-tax Act, which gets under
its purview income from property, employment and other
source arising or accruing out of British India, is detrimental
to nationsl interests; .
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(b) whether they are aware that the working of this Act has pre-
vented the flow of foreign income into British India;

(¢) whether they have examined the working of this amendment,
especially on taxation of salaries and wages of employees;

(@) whether this prevented foreign wage-earners to spend their

surplus earning in British India as often as they would other-
wise do;

(e) whether they have compared the working of the Act with a
similar English Act; and

(f) whether they propose to take steps to repeal this amendment or
amend it in a suitable manner; and if not, why not?

The Honourable Sir James @Grigg: I would refer the Honourable Member

to the reply given on the 18th September, 1936, to a similar question No.
517 by Mr. Satyamurti.

FILLING UP OF THE VACANCY OF THE DIRECTOR OF ESTABLISHMENT, RAILWAY
Boarp.

93. *Mr. O. N. Muthuranga Mudaliar: Will Government be plessed to
state:
(a) whether it is a fact that Diwan Bahadur Mathra Das, the

Director of Establishment, Railway Board, is to go on leave
shortly;

(b) whether it is a fact that this vacancy is to be filled up by a
European Supervisor of Railway Labour;

(c) whether this vacancy is a temporary one, or permanent;

(d) whether it is not possible for Government to find a suitable
Indian to be appointed in that vacancy; and

(e) whether it is their policy or object to Europeanise the Depart-
ments as and when occasion arises ?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (d). Diwan
Bahadur Mathra Das has been granted leave for three months and the
post is being left unfilled for the time being.

(e) Does not arise.

GRIEVANCES OF INDIANS IN KENYA.

24. *Mr. C. N. Muthuranga Mudaliar: (a) Is it a fact that the Market-
ing Bill, which has become the law of the land in Kenya Colony, ex-
cludes Indians from acquiring agricultural land in the highlands, while
even Nazi Germans and Fascist Italians can own such lands in the colony ?

__(b) Is it a fact that it is open to Indiams in Kenya to follow commerecial,
industrial and all lawful pursuits other than agriculture in any part of the
colony including the highlands?

_(c) Is it a fact that attempts are being made to create all sorts of
difficulties in the way of British Indians in acquiring land for industrial
purposes in places like Rongai, Limuru and Koru?

(d) Is it a fact that exclusive markets are being opened to Native Re-
| serves from which Indians, as non-Natives, would be excluded ?
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(e) Are Government aware that various measures in the name of ration-
alisation of industries are being introduced which would lead to the transfer
of all trading activities into the hands of a few companies to the exclusion
of the Indian trading community?

(f) Are Government aware that various ‘pools’ such as the wheat pool,
maize pool and butter pool, are being created which are mere ramifications

of the same scheme?

(g) Is it a fact that Indians are particularly excluded from trading in
coffee, sisal and wheat, which are exclusively grown by Europeans ?

(h) Do Government propose to take steps to redress all the above
grievances of Indians in the colony?

Sir @irja Shankar Bajpai: (a)—(h). The attention of ths Honourable
Member is invited to the replies given by Mr. Yeatts to his identical ques-

tion No. 1265 on the 15th October, 1936.

SAFETY OF LADIES TRAVELLING IN FEMALE COMPARTMENTS ON RAILWAYS.

25. *Mr. C. N. Muthuranga Mudaliar: Will Government be pleased to

state:

(a) whether their attention has been drawn to the article in the
Indian Express, dated 26th September, 1936, from its cor-
respondent at Jubbulpore, regarding an outrage perpetrated
by a Muslim on a lady in a females’ compartment in a running
train between Shujalpur and Akodia and also an article in
the Hindustan Times, dated the 6th October, 1936, reporting
a daring robbery in a females’ compartment in No. 103-Up
passenger train from Ismailpore on the Grand Chord Line
about 12 miles from Gaya;

(b) what steps they propose to take to ensure the safety of life and
property of the ladies travelling in ladies’ compartments, in
view of such frequent occurrences;

(c) whether they propose to consider the advisability of fixing suit-
able bolts to the doors on the inside, in order that only bona
fide lady passengers may enter the compartment; and

(d) if the answer to part (c) be in the negative, whether they propose
to consider the advisability of abolishing the ladies’ com-
partment in all trains altogether ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) Alarm chains are provided in all compartments. Orders have
recently been issued for additional alarm pulls to be provided in all com-
partments reserved for women in which the existing pulls are located onlv
over bcdy side doors. A suggestion that the upper part of partitions
separating women’s compartments from adjacent compartments should be
provided with suitable shielded openings, which would more readily® permit
of oral communications between the two compartments, is under examina-

tion.

(c) No. The provision of bolts, if and when actually used, is likely
to lead to serious delays to trains at way-side stations if other ladies desire

tc enter such compartments.
*
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(d) No. I would refer the Honourable Member to section 64 of the
{ndian Railways Act according to which the provision of such compart-
menis in third class carriages is a statutory obligation.

EXCAVATION AND RESEARCH ACTIVITIES OF THE ARCHZZEOLOGICAL
DEPARTMENT.

26. *Mr. C. N. Muthuranga Mudaliar: (a) Has the attention of Gov-
ernment been drawn to the leading article on Archsology in India in the
Current Science of September, 1936?

(b) If so, are Government aware that enlightened scientific opinion in
India is definitely against the present policy of starving the research and
excavation activities of the Archesological Department ?

(c) Are Government prepared to follow an active policy during the
next five years?

(d) If the reply to part (c) be in the affirmative, are Government pre-
pared to lay down a five-year programme of excavation and research for the
Archeological Department and sanction adequate funds and also provide
ample opportunities for young Indian talens to be trained for Archeological
work ?

Sir Girja Shankar Bajpai: (a) Yes.

(b), (c) and (d). Government realise that enlightened opinion in India
is in favour of developing these activities and have the fullest sympathy
with it. The Honourable Member may rest satisfied that, as funds permit,
the activities of the Archwmological Department will be encouraged. I
have already informed my Honourable friend, in answer to another ques-
tion, that facilities to train a number of University scholars are being
provided. I need not remind him that the personnel of the Archeological
Burvey of India is already predominantly Indian.

ExcavaTion aAND RESEARCH ACTIVITIES OF THE ARCHEOLOGICAL DEPARTMENT.

27. *Mr. O. N, Muihuranga Mudaliar: (a) Will the Government of
India be pleased to state what is being done by the Archsological Depart-
ment towards:.

(i) investigation and study of the innumerable stone and iron age
monuments in the Madras Presidency;

(ii) the excavation of the Indus Valley sites;

(iii) the further exploration of the great Buddhist sites; and

(iv) the study of Hindu Architecture in the different provinces of
India?

(b) How do Government expect to accelerate the growth of research
in Indian Archezology ?

(c) Will the experts, still existing in the Department, be given the
opportunity to train a number of young men before they retire ?

tab’lsh Girja Shankar Bajpai: {a) I lay a statement of information on the
e.
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(b and (¢). The Government of India do what they can with their
cwn staff; they have also recently approved of a scheme of training by the
Archmological Department of a limited number of University scholars in:
methnds of excavation.

Statement.

(i) Nothing is possible in this respect owing to shortage of staff.
(ii) Clearance on a small scale at Harappa and Mohenjodaro.
(iii) Exploration of monastic areas at Nalanda in Bihar and Taxila in the Punjab.

(iv) The Archzological Superintendents in different circles devote their attention
to Hindu as well as other monuments,

ImporTs OF RICE AND PADDY IN MaDRAS.

28. *Mr. C. N. Muthuranga Mudaliar: Will Government be pleased
to state:
(a) whether their attention has been drawn to an article, dated the
16th August, in the 'Hindu of Madras, regarding imports of
foreign rice and paddy in Madras;

(b) whether they are prepared to consider the advisability of im-
posing a protective duty on rice imported into India from
foreign countries;

(c) considering the fact that Burma is separated from India, whether
they propose to impose a duty on broken rice and paddy im-
ported into India from Burma; and

(d) if the answer to part (c) be in the negative, whether they pro-
pose to consider the suggestion made by the Director of
Agriculture, Madras, to fix a quota on rice imported from
Burma ?

The Honourable Sir Muhammad Zafrullah Ehan: (a) Yes, Sir.

(b) The matter is receiving the consideration of the Government ‘of
India.

(¢) No, Sir.

(d) The Government of India are not aware that any such suggestion
has been made by the Director of Agriculture, Madras,

KEEPING OF CERTAIN OFFICES OF ARMY HEADQUARTERS AT SIMLA DURING
THE WINTER.

29. *Mr. M. Asat Ali: (a) Is it a fact that certain offices of Army
Headquarters, which are kept at Simla during the winter, unlike other
offices forming part of the Government of India, are not required to be
with the latter for six months of the year? If so, will Government please
state the reason underlying the centralisation of these offices at the head-
quarters of the Government of India ?

(b) Are Government aware that employment in these offices is very un-
popular among Indians who form 75 per cent. of the establishment hecausé
these are non-moving offices, and Indians are loath to be kept in a hill
station during the winter? If o, what facilities afe given %o these olerks
for transfer to other offices that move Wetween Simla and Delhi? -
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(c) Will Government please state the number of clerks who have succeed-
ed in securing transfers to other offices from Army Headquarters during
the last five years?

(d) Will Government please state the names of t.};e depa.rbmants.of
Army Headquarters which were centralized at Simla since the Great War
from such stations as Calcutta, Poona, Lahore, Rawalpindi, etc.? Does
any of these departments form part of the moving establishments of Army
Headquarters ?

(e) Is it a fact that Government cannot afford to spend 40 lakhs of
rupees to place the whole of Army Headquarters offices on the same footing
as other offices of the Government of India in the matter of move? If so,
are Government prepared to decentralize those portions of Army Head-
quarters not required by the Government of India for six months, to any
station in the plains? If not, why not?

Mr. G. R. P. Tottenham: With your permission, Sir, I propose to reply
t> questions Nos. 29 and 30 together.

1 have already, on. more than one occasion, answered very similar
questions «nd 1 would refer the Honourable Member in particular to the
replies given on the 4th September, 1935, to his own question No. 87, on
the 13th March, 1936, to Mr. Satyamurti’s question No. 1192, and on the
23rd March, 1986, to Mr. Muhammad Azhar Ali’s question No. 1382.

COMPENSATORY ALLOWANCES TO ASSISTANTS AND SUPERINTENDENTS OF
ArMY HEADQUARTERS.

+380. *Mr. M. Aaaf Ali: (a) Will Government please state why Assist-
ants and Superintendents of Army Headquarters are given allowances ab
Rs. 60 to Rs. 100 per mensem for temporary transfer to Delhi, while those
remaining at Simla during winter ave given no compensatory allowances
for being subjected to additional expenditure on account of heating and
other comforts?

(b) Is it a fact that a couple of years ago when Government decided to
grant allowances to those kept at Simila during winter, the British personnel
made a representation against that decision, and as a result the decision
was sbandoned? If so, why?

SUFFERINGS oF Four BENGALI STATE PRISONERS DETAINED UNDER
Recuration IIT oF 1818 1xv JAIL IN THE BOMBAY PRESIDENCY.

31. *Mr. Mohan Lal Saksena: Has the attention of Government been
drawn to the report published in the Bombay Sentinel of the 20th August,
1936, about the sufferings of four Bengali State Prisoners detained under
Regulation ITT of 1818 in jails in the Bombay Presidency? If so, what
action, if any, have Goverminent taken to redress tneir sufferings ?

The Honourable Sir Henry Craik: I have seen the report to which the
Honourable Member refers. The allegations contained therein are not
new but kuve been brought to the notice of Government in the past. All
complaints have been carefully investigated Ly.Government and, where
they proved reasonable, orders have been passed to meet them. Govern-
ment, are ratisfied that the allegations, of ill-treatment .are unfounded.

tFor answer to this question, ses answer ‘to question: No. 29,
B 2
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CerTAIN DETENUS UNDER REguraTioN III oF 1818.

32. *Mr. Mohan Lal Saksena: (a) Is it a fact that Messrs. Mano-
ranjan Gupta, Rhupendra Kumar Dutt, Satya Bhushan Gupta and Dr.
Arun Guha Roy are detenus under Regulation 11I of 18187 If so, will
Government state how long they have been under detention, and when
were their cases examined last?

(b) Is it a fact that they are allowed B class treatment? What is
their status and does it entitle them to A class treatment?

The Honourable Sir Henry Oraik: (a) Yes. The State Prisoners have
been under detention for above five years. Their cases are reviewed every
six months and were last examined in July, 1936.

(b) No. As State prisoners they are not classified with ordinary convicts
under the Classification Rules, but are treated in accordance with rules
specially framed for their treatment.

StaTE oF HEALTH OF MR. MANORANJAN GUPTA, A DETENU.

33. *Mr. Mohan Lal Saksena: (a) Is it a fact that Mr. Manorsanjan
Gupta, a detenu, is about 47 years of age and is getting shooting pains?
If so will Government stateif the cause of these pains has been diagnosed?

(b) Is it a fact that he often faints?

(c) Is it a fact that he fainted during the course of a rearch?

The Honourable Sir Henry Craik: (a) Manoranjan Gupta is a State
Prisoner detained under Regulation II1 of 1818 and his age is 47. He
complained 18 months ago of pains. Since then his health has been
uniformly good.

_ ‘(L) and (c). Manorunjan Gupta fainted once on the 2nd August, 1934.
This was not during the course of a search.

StaTE oF HEALTH OF MR. BHUPENDRA KUMAR DUTTA, A DETENU.

34. *Mr. Mohan Lal Sakeena: Is it a fact that Mr. Bhupendra
Kumar Dutta, a detenu, has profuse bleeding piles and was also suffering
from dyspepsia? If so, what treatment has he been having and what

L

is his present state of health?

The Honourable Sir Henry OCraik: No. The general health of Mr.
Dutta is reported to have been good throughout the past year. In Decem-
ber he showed some signs of dysentery for which he is receiving treatment.

SEARCHES OF DETENUS.

35. *Mr. Mohan Lal Saksena: (a) Is it a fact that searches are
carried on after making the detenus stark naked? TIf so, why?%

(b) Is it a fact that during the course of one of these searches in
Arthur Road Prison, there was a scuffle between the jail authorities
and Mr. Bhupendra Kumer Dutt, and the latter was thrown down from
the barracks into the yard ? '

(0 Is it also a fact that due to this, Mr. Dutt has developed pain in the
liver and was examined by Col. Thomas, who gave emetine injection ?
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- 1
(d) Is it & fact that notwithstanding the emetine injections, Mr. Duté
is having pain?
(e) Do Government propose to direct that the searches of persons should
be stopped ?

The Honourable Sir Henry Oraik: (a) It is not & fact.

(b), (¢) and (d). No. I would refer the Honourable Member to the
reply given by me on the 13th March last to part (f) of question No. 1209.

(e) No.

ALLOWANCE PAID TO THE FaAMmy oF Me. BaurENDRA KuMar DrTT, A
DETENT.

36. *Mr. Mohan Lal Saksena: (a) Will Government state what allow-
ance, if any, is being paid to the family of Mr. Bhupendra Kumar Dutt, a
detenu ?

(b) Ts it a fact that his aged parents, his two unmarried sisters and
his younger brother, a student of B.A. class, are in great financial
difficulties ?

(¢) Do Government propose to consider their hard cases and provide
financial assistance to them ?

The Honourable Sir Henry Craik: (a) Rs. 20 a month.
(b) and (c). Government have received and considered petitions in the

matter, but see no reasons for increasing the allowance. Mr. Bhupendra
Kumar Dutt contributed nothing to his family before he was detained.

T11NEss oF DB. ARUN GuHA Roy, A DETEND.

37. *Mr. Mohan Lal Saksena: (a) Is it a fact that Dr. Arun Guha
Roy, a detenu, is suffering from gout lumbago and very acute
insomnia ?

(b) Is it a fact that frequently he vpasses sleepless nights and has
sleep only with the help of drugs?

(¢) If the answer to parts (a) and (b) be in the affirn:ative, will Govern-
ment be pleased to state what treatment he is having?

(d) Is it & fact that he is ccnfined in Yervada Central Jail and is
having no companions ?

The Honourable Sir Henry Craik: (a), (b) and (¢). The State Prisoner
has had attacks of lumbago but they are not acute and do not ordinarily
confine himn to bed. His condition has yielded to treatment and the last
report received in January shows that his health has improved. He has
compiained of insomnia on occasions and has reeceived treatment.

(d) He is confined in Yeravda Central Jail with S. B. Gupta as a
companion.

ILLNESS OF SaTva BHUSAN GUPTA, A DETENU.

38. *!Il‘. Mohan Lal Saksena: Is it a fect that Satya Bhusan Gupts,
a detenu, is unwell and is suffering from headache and piles ?
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The Honourable Sir Henry Oraik: During the last three months ef the
past year he complained of headache and piles. He has received proper
treatment for his complaints. Otherwise his health has been reported
‘t¢ be good.

HummwiaTiNg TREATMENT METED OUT TO CERTAIN DETENUS BY THE
AUTHORITIES OF THE ARTHUR Roap JarL.

30. *Mr. Mohan Lal Saksena: (a) Is it a fact that while in the Arthur
Road Jail the detenus Manoranjan Gupta, Bhupendra Kumar Dut$, Satya
Bhusan Gupte, and Dr. Arun Guha Rey submitted representations against
humiliating treatment by the jail authorities?

{(b) Ts it a fact that it was after no action was taken by Governinent
on their complaints that they resisted and refused to be allowed to be
searched naked?

(c) Is it & fact that the jail authorities used physical force und
locked them up in separate cells?

(d) Is- it -also a fact that books and writing material were taken away
4rom them and they were not allowed to write or receive letters?

(e) What other punishments, if any, were awarded ?

(f) Are the detenus also subject to the rules of Jail Manual? If so,
under what authority ?

(g) 1s ib a fact that as a last resort, they were forced to go on hunger
strike ?
. (h) Were two of them consequently transferred to Nasik and Yervada
.Central Jails?

(i) Is it a fact that later on when they demanded being kept in one
jail, they were informed that their grievances were under consideration ?

(j) Will Government state what steps have been taken to redress
their grievances and whether they propose to keep them: together?

(k) Is it a fact that they are not allowed and cannot have any recrea-
tion, having no company?

(1) Is it a fact that they were not locked up in the Punjab and Bengui
Jails ?

{m) Do Government propose to consider the advisability of transferring
them to some detention camp ?

Tha Honourable Sir Henry Craik: (a)—(e). Representations were made
to Government but the facts are that the State Prisoners were guilty of
resisting lawful authority and indulging in mutinous behaviour. I would
refer the Honourable Member in this connection to the replies given by
me on the 18th March to parts (f) to (i) of question No. 1209. .

(f) Stove Prisoners for purpose of discipline are subject fo such rules
relating to civil prisoners as are not inconsistent with special orders ‘passed
by the Governor General in Council, in regard to their detention.

(g) No. A hunger strike was resorted to as an act of opposition to
jail authorltv

(h) Yes; for the reason given by me in reply to part a) of question
No. 1211 cn the 13th March last. . ( :

(i) No. . i
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{j) Government always take immediate steps to redress genuine
grievances of the State “Prisoners. The reply to the second part of the
question is in the negative.

(k) No.
(1) The rules require that State Prisoners should be locked in at a
specified time.

(m) No.
ALLOWANCES PAID TO CERTAIN DETENUS AND THEIR FAMTLIES.

40. *Mr. Mohan Lal Saksena: Will Government state what allow-
ance is being paid to the detenus Manoranjan Gupta, Bhupendra Kumar
Dutt, Satya Bhushan Gupta, and Dr. Arun Guha Roy, and their
families?

The Honourable Sir Henry Craik: I lay a statement on the table.

Statement regarding Allowances granied to State Prisoners.

Name of State Prisoners. Amount of allowance sanctioned.
For his
For State Prisoner himself.  family and
dependents.
(1) Arun Chandra Guha . . Rs. 2 per diem for diet Nil.
plus Rs. 34 per mensem.
(2) Satya Bhusan Gupta . Rs. 2 per diem for diet 40 per mensem.
plus Rs. 34 per mensem.
(3) Manoranjan Gupts . . Ras.1-12.0 per diem for Nil.
diet plus Rs. 34 per
. mensem.
(4) Bhupendra Kumar Datta . Rs. 1-12-0 per diem for 20 per mensem.
diet plus Rs. 34 per
mensem.

REDUCED RETUBN FARE FOR DaIRY CATTLE SENT BACK FROM CALCUTTA
OFFERED BY THE NORTH WESTERN AND EasT INDIAN RATLWAYS.

41, *Mr. Ghanshiam Singh Gupta: (a) Is it 2 foct that the: North
Western Railway and the East Indian Railway are offering a specially
reduced return fare for Jairy cattle sent back from Calcutta ?

(b) If so, will Government please state what is the reduction or con-
cession allowed ? o

~ (e) Are the other Railways also giving the smd concession, or contem-
. pldtmg to do so?

The Honourable Sir Muhammad Zatrullah Xhan: (a) Yes.

(b) A return journey rate of six annas per 4-wheeled wagon per mile
‘for mileh’ cows from North Western Railway ktations to Howrah has been
quoted: the return journey to be eompleted within nine months.
A rate of two annas per 4-wheeler wagon per smile ig also. allowed far dry
cows from Howrah to: ;

(i) stations on the INorf.h Western B&ﬂway,
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(ii) over the East Indian Railway to:

any station on the Great Indian Peninsula Railway via Naini,
Cawnpore or Agra;

any station on the Bombay, Baroda and Central India Railway
via Agra Cantonment.

(c) Government have no information, but I will communicate the

Honourable Member’s question to the Agents of other principal railways
for consideration.

REpUcTION OF RALwAY FREIGHT ON MimncE CATTLE TO AND FROM
CHHATISGARH DIvisioN IN THE CENTRAL PROVINCES.

42. *Mr, Ghanshiam Singh Gupta: (a) Are Uovernment aware of the
condition of the milch cattle in Chhatisgarh Division (in ‘the Central
Provinces) ¢

(b) What is the estimated average yield of milk per Chhatisgarh
cow per day?

(c) What is the estimated average yield in the case of other provinces
or divisions in India?

(d) In view of the extremely poor condition of the Chhatisgarh milch
cattle, do Government propose to extend the  concession of
especially reduced railway freight on such cattle from the Punjab to

Chhatisgarh and of dry milch cattle from Bombay and Calcutta to
‘Chhatisgarh ?

Sir Girja Shankar Bajpai: (a) Yes, generally.

(b) and (c). No reliable information is available at present, but the
Imperial Council of Agricultural Research are conducting enquiries into
the production and consumption of milk in certain selected areas which
may throw light on the question of average yield.

(d) The Honourable Member’s suggestion will be conveyed to the Rail-
way Administrations concerned.

UNDERTAEING oF MILE CENsus.

43. *Mr. Ghanshiam Singh @Gupta: In view of the importance of
milk as human diet, are Government prepared to undertake milk census
to find out exactly which tract in British India requires special treatment
and attention of the Government?

Sir Girja Shankar Bajpai: The Imperial Council of Agricultural Research
is conducting an enquiry into the production and consumption of milk in
certain selected cattle breeding areas. Pending the result of this survey,

Government cannot consider the suggestion for an all-India census of milk
production. <

REFUsSAL oF ADMISSION TO INDIAN STUDENTS IN THE RamLway ScHOOL AT
KavLyan.

44 *Mr. Mohan Lal Saksena: (a) [s it a fact that in the Railway
School at Kalyan, Indian children are admitted at the rate of one Indian
for every thirty Europeans and Anglo-Phdians? If so, why?
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(b) Is ib & fact that the school is a free school and is being principally
maintained by the Railway for the use of children of the Reilway em-
ployees?

(e) Will Government state:

(i) the number of Indian, European and Anglo-Indian  Railway
employees residing at Kalyan; and

(ii) the number of Indian and European and Anglo-Indian students-
reading in the school?

(d) Is it a fact that a number of Indian students have been refused’
admission, because of the aforesaid rule and the number of European and’
Anglo-Indian students being small?

(e) Is it a fact that the South Indian children residing in Kalyan have-
no other facilities for elementary education?

(f) Do Government propose to consider the desirability of abrogating:
this rule at an early date?

The Honourable Sir Muhammad Zafrullah EKnan: Government are-
informed as follows:

(a) No.
(t) It is not a free school. It is maintained by the Great Indian:
Peninsula Railway with the help of & Government grant.

(c¢) (i) The information asked for is not readily available and Govern-
ment do not consider that the time and labour involved in collecting the:
information would be justified by the results to be achieved.

(ii) The number of students in the school is as follows:
European and Anglo-Indian .. 87
Indian .. 28

(d) In view of reply to part (a) above, this does not arise.

(e) No. It is understood that vernacular schools exist in Kalyan and!
itg vicinity.

(f) Does not arise.

MAINTENANCE OF THE RAILWAY ScHOOL AT KALYAN.

45. *Mr. Mohan Lal Saksena: (a) What is the total amount of aidi

given by Government and the railway for the maintenance of the Railway.
School at Kalyan? '

(b) What is the maximum capacity of the School?

(c) What is the number of students studying at present?

The Honourable Sir Muhammad Zafrullah Khan: Government are in-
formed as follows:

(a) Government grant-in-aid is Rs. 1,800 per annum, and the expenses-
incurred by the Railway for 1934-85 were Rs. 8,590.

(b) 95.
(e) 95.
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GrievANCES oF INDIANS IN MALAYA.

46. *Mr. Mohan Lal Saksena: (a) Have Government considered the
annual report of R. S. Mukundan, Agent of the Government of India in
Malaya?

(b) Have they considered his observation on the question of wages and
‘their inadequacy ? If so, what steps, if any, have they taken to raise them?
* (c) Has the attention of Government been drawn to his remark that
the arrangements for the feeding of third class passengers are not satis-
factory? If so, what action, if any, has been taken to improve them?

(d) Are Government aware that the composition of the Indian Immi-
gretion Committee is not fully representative of all interests?

(e) What steps do Government propose to take to make it representa-
tive?

(f) Is it & fact that on Estates, clerks and part-time clerks are employed
as dressers, and the Agent has suggested the need for a little more
generosity in the matter of distribution of free milk to the children,
and to the appointment of trained nurses to look after them?

Sir @irja Shankar Bajpai: (a)—(f). Government have noted the points
in their Agent's report to which the Honourable Member has drawn atten-
tion and will consider what action is desirable in respect of them after
'il;efr have received and examined Mr. Sastri's report on his deputation to

alaya?

INDO-BRITISH TRADE AGREEMENT.

47. *Mr. Mohan Lal Saksena: (i) With reference to the press note
‘regarding the Indo-British Trade Agreement, issued on the 19th October,
1936, will Government be pleased to state:

(a) when the decision was arrived at by the Government of India;

(b) whether the proposal emanated from the Government of India or
the British Govermment;

(c) whether non-official advisers were consulted regarding the
interim agreement;

'(d) whether the interim agreement between the British and Indian

govemments virtually means the continuation of the Ottawa
act;

(e) what the position of other Empire countries wﬂl be under the
interim agreement ;

(f) the reasons why the new agreement could not be concluded in
time to replace the Ottawa Agreement;

(g) whather it is a fact that the notice of termination of the Ottawa
Pact was given more than two months after the decision of

. the Assembly; - e
. ‘(h) how I(rimg the negotiation will take to arrive at a new agreement:
an

(i) the reasons for agcepting"the_laét condition, i.e., providing for
prior consultation before withdrawing the existing preferences
in the event of failure to conclude a new agreement ?

‘(ii) Will Government lay on the table & copy of the agreement?
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The Honourable Sir Muhammad Zafrullah Khan: (a) The decision was
sarrived at shortly before it was communicated to the "Assembly on the 17th
Beptember, 1936.

(b) Government do not consider it to be in the public interest to give
sthat information.

(¢) No, Sir.

(d) Yes, temporarily pending the conclusion of a fresh agreement for
which negotiations are in progress.

(¢) The interim agreement has introduced no change in the pomtlon
‘pig-a-vis other Empire countries.

(f) Necessary preliminary steps such as consultations with the Local
:‘Governments and commercial bodies as to the lines on which it is con-
‘sidered desirable to conclude a new Trade Agreemient with His Majesty’s
‘Goverrment and the scrutiny of the replies received did not allow sufficient
progress to be made with the negotiations within the period of notice. The
aegctiations are still in progress.

- (g) No, Sir. Notice of termination was given on behalf of the Govern-
ment of India on the 13th May, 1936,

(h) 1t is not possible to caloulate at the present moment the period that
may be required before a new agreement is concluded.
<" (i) The provision in question has been inserted with a view to avoid
uncertainty and disturbance in our trade by temporary amendments of
the tariff.

(i) The Agreement is embodied in the Press Communiqué of the 19th
‘October, 1936, copies of which have been placed in the Library of the
House.

APPOINTMENT OF THE RAlLwaAY ENQUIRY COMMITTEE.

.+ 48, *Mr. Mohan Lal Saksena: With reference to press communiqué
‘issued on the 19th October, 1936, regarding the appointment of the Railway
Enqmrv Committee, will Government state:

(a) when the personnel was settled;

. {b) why no experts from countries other than Great Britain were
appointed ; and

(¢) how long the Enquiry Committee will take to complete its work
and what the probable expenditure wiil be?
The Honourable Sir Muhammad Zafrullah Khan: (a) In October, 1936.

(b) Mr. Cheadle, Chief Traffic Manager, South African Railwayvs, has
also been appointed a member of the Committee.

. (c) As regards the first part, according to the present arrangements, the
‘committee is expected to complete its work by March, 1937. As regards
¥he second part, the expenditure is estimated to be about Rs. 2 lakhs.

UntrorMITY 1N THE TREATMENT OF DETENUS. |

49. *Mr, Mohan Lal Saksens; (a) Ts it a fact that the detenus in the
‘gentrally administered, areas are not allowed uniformity of treatment?
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(b) Is it a fact that those living in camp are allowed greater privileges
and facilities in the matter of lock-up, free use of writing materials and:
exercise books, the use of musical instruments, ete., than those living im
jails? If so, do Government propose to consider the advisability of granting
uniform treatment to all detenus whether confined in camp or jails? If
this is not possible because of their detention inside jails, do Governmenk
propose to take necessary steps to remove them also to detention camps?

The Honourable Sir Henry Craik: (a) and (b). No.

ALLOWANCE FO!IK Books, ETC., ALLOWED TO DETENUS.

50. *Mr. Mohan Lal Saksena: (a) Is it a fact that the detenus in the
centrally administered areas are generally allowed a monthly allowancer
of Rs. 10 for books and other requisites?

(b) Is it also a fact that representations have been made to Govern-
ment that this allowance is wholly inadequate? If so, do Government
propose to consider the advisability of increasing it?

The Honourable Sir Henry Craik: () Yes.

(b) No representation has been received by the Government of India:
in recent years.

STUDY ALLOWANCE ALLOWED TO DETENUS.

51. *Mr. Mohan Lal Saksena: (a) Is it a fact that a study allowance-
of Rs. 5 per mensem to detenus in the centrally administered areas is
allowed even to students of B.A, and M.A.? If so, are Government aware
that it is wholly inadequate ?

(b) Do Government propose to consider the advisability of increasing
it?

The Honourable Sir Henry Craik: (a) and (b). The amount of the
allowance is as stated in the question. I may add that Government also
pay a half, three-quarters or the whole of the examination fees, the
portion depending upon the particular examination for which the detenw

is a candidate. Government do not consider these concessions to be in-
adequate,

IxDIA’s ExPorT TRADE TN MERCHAXDISE AND LOowERING OF THE RATE o
EXCHANGE.

$52. *Seth @ovind Das: Will Government be pleased to state:

(a) whether or not it is a fact that India’s export trade iff mer-
chandise is not equal to the aggregate of the importa___:}
merchandise; and !

(b) whether they propose to try and secure the lowering of the rate
of exchange in the near future? .

tFor answer to this question, see arftwer to question No. 17. IEE
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REBATE SYSTEM OF FREIGHT ON WHEAT.
53. *Seth Govind Das; Will Government be pleased to state:

(8) whether the Buyers and Shippers Chamber, Karachi, submitted
any proposition to the Agent, North Western Railway, to
continue the rebate system; and

(b) whether it is a fact that Indian wheat was just in parity with
other wheat in the United Kingdom markets to justify the
necessity for a continuance of the rebate for another year?

The Honourable Sir Muhammad Zatfrullah Kban: () Yes, in regard to

the rebate that was being allowed on consignments of wheat.

(b) The continuance of the rebate till Decernber, 1937, was sanctioned
in November, 1936, when the following prices per kandy of wheat were
ruling in London:

Manitoba No. 2., . . . .o 40 sh. 104d.
Choice white, Karaehi . . . . 39 sh. 14d.

JPROPOSAL FOR TEH ENHANCEMENT IN TEH CLASSIFICATION OF CEETAIN
CoMMODITIES ON THE EAST INDIAN AND EASTERN BENGAL RATLWAYS.

51. *Seth Govind Das: Will Government be pleased to state:

{a) whether or not it is a fact that the East Indian and Eastern
Bengal Railways have invited the views of the Chambers of
Commerce in regard to their proposals for enhancing the
classification of certain commodities (about 200 in number);

{bj whether or not it is a fact that the Commitee of the Chambers
have replied protesting against enhancement in the classifi-
cation of commodities;

{c) whether or not it has been represented that such enhancement
in the classification of commodities at the present juncture
would act in certain cases as a great handicap to the develop-
ment of industries and ir others, where the enhancenient
relates to the daily necessities of life, affect the consumers;

(d) ‘whether it has been represented that the proposed enhancement
in several cases would not only affect the indigenous industries
concerned but would also affect adversely the Railway
Revenues as a result of the fall in traffic;

(e) whether the Railway Board have given previous sancticn to the
proposal of the railways to give effect to the increased rates
on sugar, kerosene oil, tobacco and piece goods; and if so,
why ?

The HonoOurable Sir Muhammad Zafrullah Khan: (a) and (b). I under-
stand that, in accordance with a recommendation made by a Committee
of the Indian Railway Conference Association, each Railway Adminisira-
tion is endeavouring to obtain the views of principal local trade interests
on certain proposals for an enhancement of the classification. Govern-
ment have no information at present as to the views that have been ox-

Ppresaed.
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(c) and (d). Yes; these considerations will be borne in mind by Rail-
ways when they are formulating their recommendations in connection with
the proposals they have under examination for changes in the clasgifi-
cation.

(ee The Railway Board, in according sanction to the enhancement in
the classification for the commodities referred to, advised Agents of State-
owned Railways that, before coming to a decision as regards the date
from which the enhanced classification should be given effect to, they
should arrange to discuss the matter with Chambers of Commerce and
other organised commercial bodies within their respective areas in order to
satisfy themselves that the adoption of the enhanced classification would
not affect railwaty earnings adversely.

ImposiTION OF INCOME-TAX IN KEXNYA.
55. *Seth Govind Das: Will Government be pleased to state:

(a) whether their attention has been drawn to the Pim Committee
Report in regard to the recommendation about income-tax
and the replacement of the graduated non-native poll tax,
education tax and the modification of the trades and profes-
sion licences in Kenya;

{(b) what is the general view expressed by the European community
in Kenya on the matter of imposing income-tax;

(¢) whether or not it is a fact that Indians in Kenva have been
always in favour of the income-tax imposition;

(d) whether or not they are awuare that more than once in the past
attempts have been made to introduce the imposition of
income-tax, but those attempts were frustrated by the con-
certed efforts of the White settlers; and

(¢) whether the recommendations of the Pim Committee with regard’
to the income-tax are proposed to be implemented ?

Sir Girja Shankar Bajpai: (a) Yes.
(b) Government have no authentic information.
(c) Indian opinion has not been uniform.

(d) Attempts in recent years to impose an income-tax have not been-
successful but the cause to which the Honourable Member attributes this.
does not appear to have been the only one.

(¢) Government do not know.

+

GRIEVANCES OF INDIANS IN IRAN IN REGARD TO ForrIiGN ExXcHANGE
RESTRICTIONS. <

56. *Seth Govind Das: Will Government be pleased to state:

(a) whether it is a fact that over one hundred Indians residing in
Iran have submitted a petition to the Viceroy of India stating
their grievances against the manner in which the foreigm

exchange restrictions are being administered in T ’
appealing for help; °¢ in fran, and
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(b) whether or not it is a fact that the foreign exchange law imposes -
the punishment of imprisonment ranging from three months
to three years, and in addition a fine is also payable if one
is found in the act of buying or selling foreign exchange;

(¢) whether or not it is a fact that in the official decree it has been
distinctly mentioned that ‘‘facilities will be aﬁord_ed to.
foreigners in the purchase of exchange for the importation of
newspapers and periodicals, for remittance abroad, for-
expenses of children’s education, for remittance of employees’
wages and for the expenses of dependants at home’’; '

(d) whether it is a fact that the Commissioner of Exchange in Iran
does not grant the necessary facilities for obtaining exchanges.
even for the purposes mentioned in the decree;

(¢) whether or not it is a fact that the usual remittances from the-
Indians in Iran have been overdue for several months;

(f) whether or not it is a fact that in the year 1934-85 India’s total
exports to Iran amounted to about Rs. 85 lakhs, whereas we
imported from that country goods worth Rs. 208 lakhs, leaving
a net balance of Rs. 173 lakks in favour of Iran;

(g) the reason why Indians in that country are placed in such-
straits; and

(h) what action, if any, Government have taken or propose to take
in the matter to redress the pressing grievances of Indian.
settlers in that country?

Sir Aubrey Metcalfe: (n) Yes.

(b) Yes, except that the penaltv imposed by Article 9 of the Iranian
Foreign Exchange Control Law is imprisonment from one to three years..
The purchase or sale of foreign exchange is only illegal if it conflicts with
the provisions of that Law.

(¢) Regulations for the application of the Foreign Exchange Control
Law were made by the Iranian Government, a translation of which is
placed on the table of the House. It will be seen that under Article 15 (b):
foreigners ‘‘who have direct commercial relations with public institutions’
are entitled to remit abroad their profits up to ten per cent. cn any trans-
action, and that under Article 15 (¢) foreigners ‘‘who are in the service-
of public institutions’’ are entitled to remit abroad fifty per cent. of their
salaries. The exact meaning of the term ‘‘public institutions’” is uncer-
tain. His Majestv’'s Legation at Tehran have made enquiries on this
point and have also enquired how applications for permission to remit
profits should be submitted; and a reply from the Iranian Government is
now awaited. With regard to the importation of newspapers and pericdi-
cals, provision is made for the purchase of a limited amount of foreign
exchange for this purpose under Article 16 of the Regulations. No express
provision is made in the Regulation for any remittances for children’s
educational expenses, etc., but the final clause of Article 15 allows the-
Exchange Control Commission full discretion in regard to the grant or
rejection of applications for such purposes.

(d) Numerous applications have been granted but in others difficulties
and delays have been experienced. His Majesty’s Legation are giving-
}sheir full support t6 the intérests of all" British and British Indian sub--
ects. i 1t vl ; st and = \ ub-
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(e) While detailed information is not available, it apepars that in a
large number of cases the position is as stated by the Honourable
Member.

(f) 1t is not a fact.

(g) and (h). The Exchange Control Law was brought into force by the
Iranian Government in pursuance of their own economic and financial
‘policy. Its application is universal and all traders whether of Iranian
or foreign nationality have to conform with the provisions of the Law.
In these circumstances the Government of India find great difficulty in
devising means to remedy the situation, although they have given and
.are continuihg to give anxious consideration to the matter in consultation
with His Majesty’s Minister at Tehran.

Translation of Regulations for the Application of the Foreign Exchange Control Law
approved on the 10th Esfand, 1314

1. Composition of the Commission.

Article 1.—The Control Commission mentioned in Article 2 of the Exchange Law
.shall be composed of five members as follows :

Two persons from the Finance Ministry, one of whom shall be President of the
~Commission.

One from the General Commerce Administration.

Two from the National Bank of Iran, one acting as Vice-President of the
+Commission.

Article 2.—The duties of the Commission shall be :

(a) To examine and formulate proposals necessary for assuring the application of
-the Exchange Law.

(b) To keep account of all exchange transactions in the country.

(c) To maintain equilibrium in exchange transactions through special accounts.

(d) To examine applications for the purchase of exchange and, if necessary, the
.issue of Djevazes (permits) when the application has been made by the Government
-or by public institutions, associations or individuals.

(e) To inspect if necessary the books of banks and exchange establishments.

General Regulations.

Article 3. —Individuals, societies and firms must inform the Control Commission
-before the end of the 9th Farvardine 1315 (20th March 1936) of the quantity of
.exchange obtained by them in 1314 ﬁlst March 1935—20th March 1836) and in their
_possession on the 10th Esfand (1st March 1936).

Banks and establishments which keep accounts of the said exchange must also
transmit these accounts to the Control Commission before the end of the 5th Farvardine
1315, '

Article }.—With effect from the date the present regulations are passed no one
.may make contracts in exchange without the previous permission of the Control
Commission..

Article 5.—It is forbidden to agree to loans or any other security facilities in
foreign exchange unless the exchange eserving as security are in Iran or abroad.

_ Article 6.—The sale of exchange by authorised banks shall take place in accordance
'with the permit issued by the Commission, by telegraphic transfer, in writiffig or any
“kind of letter of credit, except in cases where the issue of a cheque is indispensable.

Article 7.—Transactions in *‘‘Salaf”’ (Transactions®* the object of which must be
intimated at a later date) of exchange between banks and the public are forbidden and
.are governed by the regulations which shall be passed by the Council of Ministers.

Article 8.—The export of notes of the National Bank of Iran is forbidden, only
travellers may take with them an amount up to 200 Rials at the most.

* Preemption,
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Article 9.—When exchange is sold, authorised banks must obtain and keep the
permwits for purchase of exchange; in respect of surplus exchange which they sell for
the purpose of importing goods, they must intimate under their l_lﬁnﬂﬂ‘ll’e at the back
of import licences, the kind and quantity and the amount in rials of - the exchange
sold.. -

Article 10.—Foreign diplomatic agents are excluded from the obligation to sell
referred to in Article 7 of the Exchange Law: but in other respects they must abide
by the provjsions of the law and the regulations in the matter.

Puties of Authorised Ranks,

Article 11.—Authorised bauks must maintain in all their branches registers for the
record of all exchange transactions; they must submit to the Commiseion the day
following each transaction, the total transactions affected in their head office and by
their branches; with regard to the surplus, a detailed list of transactions in exchange
shall be submitted to the Commission in the manner required by them.

Article 12 —Authorised banks must pay cash at the rate fixed by the Council of
Ministers for exchange presented for sale and must give the seller, if so desired, a
certificate beuring a number and the date ‘and testifying that the transaction has
been concluded. :

Article 15.—Authorised banks must sell” in conformance with the stipulations of
the permits, the quantity or exchange demanded every day, and of obtaiding and

keeping the permits.

If the exchange they have bought are not equivalent to those théy- sell, they must
effect authorised sales upto the limit fixed in their contract with the Finance Depart-
ment and must furnish the Commission within a fortnight an account of their transac-

tions,
The lzsue of Permits.

Article 1§.—With regard to exchange required for the import of goods, the
permit shall be issued in the following manuer:

The Department of Commerce shall submit in esach case to the Commiesion import
licences pefore issuing them to the applicant. so that the Commission may endorse
the said licences, consideration being given to the general balance of exchange, and
then return them to the Department of Commerce for issue to the applicant.

drticle 15.—In the case of exchange which are necessary for commercial require-
ments,. purchasers must preduce - justification before- the Commission and the latter
shall issue the permit in the following manner :.

(a) For the Government and for public institutions upto the limit of credit in
exchange in cases uther than import requirements, : '

(b) With regard to the transfer of profit of establishments or foreign persons
who deal divectly with public. institutions, if the profit does not exceed 10 per cent.
of ‘the total amount of the transaction, the Commission shall have the right to postpone
upto: six mouths, peérmission for the transfer.

- ‘{c]- With regard to foreigners resident in Iran and in the employ of public institu-
tions, upto the limit of half their sularies or other income in Rials in accordance
with the statements made by the employers and accepted by the Commission.

' (d) With regard to Iranians going abroad for study or for treatment, who reside
abroad or are returning thence; eonsideration must be givon to their normal require-
ments and the extent of their incomes.

In other cases, the Control Commission shall have the power to reject. admit or
reduce applications made. ' : 0

Article 16.—Every authorised bank may sell without a permit from the Commission.
exchange upto the value of 4,000 Rials per diem. for the requirements of Iranian
students and invalids abroad, and for the purchase cf books, reviews and newspaper
subscriptions on condition that no one person is given more than £10 per month and
that they uare certain that the exchange required ave being utilized for the above
purposes.

Article 17.—A permit for the purchase of exchange js not- transferable ; it j» .
valid for 20 days Ii)rf the case of 'cpmmerciaf-r»quire'h-ieiigai] The period of "'\';Ii#i‘t;“l"f
petmits for the Government may be fixed for a period -longer than 20 davs.

. ot .. - . o -
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1f persone or establishments in, possessiou of permits for exchange for the import
of - goo%:. do not effect. import within .three months from the date of issue, ,§°°d"
equivalent to the total amount of exchange obtained, they must sell the exchange
not utilised to one of the authorised hanks.

The Sale of Exchange.

Arr.iclé 18.—The Export of goods shall take place in the following manuer :

The exporter shall undertake, at the time of export, to sell to one of the authorised
banks, within three months of -the date of export, exchange equivalent to the
amount calculated by the Customs plus 10 per cent.

‘This undertaking must be drawn up in triplicate, signed by the exporter and by the
officer in charge. of the Customs post, at the place of export; one cop shall be kept

the Said Customs post, another copy shall be tranamitted to the ontrol Commis-
sion, and the third copy shall be returned to the exporter, if the latter so desires.

Article 19.—The certificate of export shall not be purchased before the execution
of the undertaking relative to the exchange.

Article 20.—The sale of exchange is not necessary in the following cases :
1. Luggage and articles for the personal of travellers:

2. Articles sent abroad as gifts or as samples on condition that the price does not
exoeed 200 Rials .in each case.

3. Goods which are exported from one of the frontiers of Iran to be imported on
another part of the frontier.

4. With regard to the inhabitants of villages situated on the frontiers; upto the
limit of the regulations relative to export licences.

Sanctions.

Article 21, —Infringement of the present regulations shall be punishable by the
penalties given in Article 9 of the foregoing exchange Law.

{Sd.) DJAME.

President of the (‘ouned.

AGREEMENT WITH THE MARITIME STATES AND FRENCH INDIA REGULATING THE
IvrorT OF ForEIGN GOODS. '

57. *Seth Govind Das: Will Government be pleased to state:

(a) whether the conditions in the agreement entered into by Govern-
ment with the Maritime States and French India to regulate
the import of foreign goods at the ports of those States differ

in each case or whether one condition governs all these agree-
wenty;

(b) what is the revenue derived in respect of goods which erossed
the Viramgam line during the last three years as compared
to the three vears before the tightening of the control;

(+* whether the settlement reached with the other Maritime States

of Kathiawar is based on a different basis from that of JBhav-
nagar; and

(d) whether they are prepared to make available to this House a copy
of the agreements entered into with all these States?

The Honourable Sir James Grigg: (a) and (¢). I would refer the
Honourable Member to my answer to the short notice question and sup-
plementary questions asked by Sir H. P. Mody on the 8th October 1986.
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“ (b) I lay on the table a statement showing the net revenue for the
last six years. I would at the same time point out that the conclusion
of more satisfactory arrangements to regulate the trade. into Brilish India
via Kathiawar ports would not naturally have the effeet of incressing the-
revenue collected at the Viramgam line. On the contrary, in so far as
those arrangements have the effect of removing an unnatural, stimulus
to such trade, the volume of dutiable goods crossing the Vwamgan line
may be expected to decrease. e ;

(d) Copies of the agreements with the maritime Kathiawar -States
have been placed in the Library.

Staiement showing the net Revenue derived from Goods crossing the Viramgam Line during
. the years 1930-31 to 1935-36. .
Year. ) T Revenue.

Rs. (000.)
1930-31 . . 1,23,34
193132 . . 82,21
1932-33 . . 46,42
1033-34 . : 27,14
1934-35 . : 15,59
1935-36 . . 2,22

INDIA’S TRADE AFFECTED BY THE DEVALTATION OF CGRRENCIES IN FOREIGN
+58. *Seth Govind Das: Will Government be pleased to state:
(4) the names of countries that have devalued their currency,
(b) how far the devaluation of the “‘franc’’ affects Indian trade;

{¢) whether or not it is a fact that when buying Indian goods in
British currency, the Frenchman used to pay over 76 francs
to a pound sterling, and now we shall have to pay about 100
francs, thus affecting India’s trade with France;

{d) whether or not it is a fact that Java sugar is a powerful com-
petitor of Indian sugar on Holland devaluing her currency;

(e) what action, if any, they have decided to take in this matter or
propose to take to meet the situation;

- if) whether the United Kingdom has negotiated with America a

monetary agreement; . '

(g) whether Indian, interest has also been involved by. this agree-
ment, so long as the rupee is linked to the sterling; and

(h) who, if any, represented Indian views wkile negotiating such a
monetary agreement?

SUICIDE COMMITTED BY SaNTOSH CHANDRA GaNevLi, A DETENU.

89 *Mr. Mohan Lal Saksena: (a) Is it a fact that Santosh Chandrs
Ganguli. a detenu confined in the. Deoli Detention Camp, . was found
hanged on the cvening of the 17th October, 19262 If so, did Government
nstitute any enquiry into the circumstances leading to the suicide by the
detenu and what were their findings?

tFor answer 1o this question e answer to question No. 17. -

c 2
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(b) Is it a fact that the deceased was an M.Se. student of the Daccm
University when he was arrested on the 9th May, 19302

(c) Will Government state how many times was his ease examined
during the period of detention and by whom?

(d) Is it a fact that one day before the suicide the deceased wrote &
letter to his mother in which he referred to the illness of his mother and
younger brother and their pecuniary difficulties, as well as to their conse-
quent insability to interview him? If so, was the attention of Govern-
ment drawn to these facts by the jail or the censaring authorities?

(e) Will Government state what allowance, if any, was being given to
the mother and brother of the detenu?

(f) Was any representation made by the dependants for inerensing the-
allowance or for defraying the travelling expenses for interviewing the
deceased?

(g) For how long was the deceased confined in the Deoli Detention
Camp, and how many times did the mother and other relations of the
deceased interview him during this period? .

(h) What is the third class fare from Deoli to the railway station
nearest to the residence of the deceased’s mother?

(i) Do Government propose to continue to pay the allowamee to the
deceased’s mother during her life-time? If mot, why not?

The Honourable Sir Henry Oraik: (&) Yes. An inquest wus held. The
finding was that he committed suicide while in & temporarily unsound
state of mind.

(b) Yes.

(¢) Once by the advising Judges and three times by the Loczl Gov-
ernment. -

(d) T have seen in the press the text of a postcard alleged to have
been written by him but T have no further knowledge of it.

(¢) A monthly allowance was paid by the Bengal Government to the
father of the detenu.

(f) The detenu had no dependant.s His mother made on= application
for free conveyance to and from Deoli for herself. her husband and her
daughter. No relative applied for an increase in the family allowance.

(2) He had been confined in the Deoli Camp Jail since the 9th June.
1932. No relation interviewed him during this period.

(h) T understand that the bus fare from Deoli to Nasirabad, the nearest
railway station. is Rs. 1-12:0 and the third class railwav fare from
Nasirnbad to Dacea is Rs. 18-13-0.

(i) Government see no reason for making any such allowances.

]
TRAVELLING FXPENSES PAID TO THE RELATIONS AND DFpmew'rs OF
DETENUS FOR INTERVIEWING THEM.

60. *Mr. Mohan Lal Saksena: Will Government state if anv extra
money is paid to the relations and dependants of the detenus confined in
distant places to defray the travelling expenses incurred in interviewing
them? If not, do Government propoge to consider the advisability of
defraying such expenses at least for interviews every three montha?
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The Honourable Bir Henry Oraik: 1 invite the Honouraoie Member’s
attention to the reply given by me on the 16th October, 1886, to his
questions Nos, 1859 and 1360, '

NoN-OrFIc1AL VISITORS OF THE DEOLI DETENTION CAMP. .

61. *Mr. Mohan Lal Saksena: Will Government state the names of
non-official visitors, if anw, appointed for the Deoli Detention Camp ?

The Honourable Sir Hemry Craik: The names are:
(1) Diwan Bahadur Har Bilas Sarda.
(2) Rai Bahadur Seth Bhagehand Sorii, M.L.A.
(3) Rai Bahadur Pandit Mithan Lal Bhargava.

APPOINTMENT OF NON-OFFMIAL MEMBERS OF THE LEGISLATIVE ASSEMBLY AS
VesaiTors oF THE Dmors DETENTION CAMP.

62. *Mr. Mohan Lal Saksenaz Do Government propose to consider
the advisability of appointing nou-offidal -Members of the Assembly as
visitors to the Deoli Detention Camp?

The Honourable Sir Henry Oraik: As ithe Honourable Member will see
from the reply to his question No. 61 a Member of the Legislative As-
semblyv is a non-official visitor to the Deck Camp Jail.

REPRESENTATIONS SURMITTED BY DETENUS IN THE DEoL1 DETENTION CaMP,

63. *Mr. Mohan Lal Saksemn: (a) Will Government be pleased to
lay on the table copies of representations submitted by the inmates of
the Deoli Detention Camp during the last two yvears? . -

(b) Will Government state if any representation was muade by them
immediately after or before the death of Bantosh Chandra Ganguli?

The Honourable Sir Henry Oraik: (a) No.
(b) One representation was received a little after the death of Santosh
Chandra Ganguli.

APPOINTMENT OF A COMMITTEE TO EXAMINE THE. PRESENT SYBTEM OF JAIL
ADMINISTRATION IN INDIA. -

64. *Mr. Mohan Lal Saksena: (a) Has the attention of Government
been drawn to Reuter's message from Ankara, published in the Advance
{4th Dak Edition), dated the 81st October, 1936, regarding the new law
introduced by the Ministers of Justice by which present prisons will be

ulled down, and new ‘‘Houses of Correction’’ built in their places,
esigned and organised with the object of making prisoners ‘‘honest and
useful members of society’’?

(b) Is it & fact that the new “correction houses’ will be equipp_éd with
works{l;o‘l):;s, reading rooms, bath rooms, well stocked canteens and sports
grounds?:
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(¢) Is it & fact that under the new daw long-term prisoners, will be
.divided into five stages, beginning with solitary confinement in cells, and
the treatment in other stages improving until being promoted to the
fourth stage they will enjoy complete liberty within prison and as an addi-
tional privilege will be allowed to spend several hours weekly with their
relatives? ¥

(d) Do Government propose to consider the advisability of appointing
& committee with a majority of non-officials to examine the present sys-
tem of jail administration in India and to suggest measures to overhaul
it completely with a view to making the jail treatment more humane and
reformating?

The Honourable Sir Henry Oraik: (a) I have seen the article.

(b) and (¢). I have no other information as to the intention of the
Turkish Government. '

(d) No.

REsIGNATION OF Stk OSBORNE SMITH FROM THE (GOVERNORSHIP OF THE
RESERVE BANK oF INDIA. . .

65. *Mr. Mohan Lal Saksena: (a) Will Government state the circum-
stances which led to the resignation of Sir Osborne Smith, the Governor
of Reserve Bank of India? o o o

~ (b) Is it a fact that there were differences between the Honourable the
Finasnce Member and Sir Osborne Smith? _
(c) Were these differences in any way responsible for Sir Osborne’s
resignation? ) ‘ _
(d) Will Government lay on the table copies of the correspondence
between Sir Osborne Smith and the Governmént regarding his “resignation ?

The Homourable Sir James ‘Grigg: With your permission, Sir, I will
answer Nos. 65, 99, 1138, 117 and 128 together.

I would refer the Honoursble Members to the answer which I gave
on the 7th October last to the supplementary questions asked by Mr.
Ananthasayanam Ayyangar on starred question, No. 887 -and. to.sthe-eom-
munique which appeared in the Press on the 80th of the same month.

NaTioNaL FLAG oF INDIA.

66. *Mr. Mohan Lal Saksena: (a) Will Government state if there is
any truth in the news published in certain English papers that a tri-
coloured flag with a small Union Jack reproduced at the top corner is
going to be made the national flag of India? o
. (b) Is it not a fact that in reply to a question, the Honourgble the
Home Member stated that the question of the national flag for India will
not be settled before the inauguration of Indian Federation? If so, have
Government changed their mind since then? .

The Honourable 8ir Henry Oralk: (a) and (b). The position has not
changed in any way from that stated on the 16th Mareh. 1936, in my reply
to the Honourable Member's question Wo. 1282.
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ExQuiry BY EXPERTS INTO THE Rnl,.)t AY FINANCES.

67. *Mr. Mohan Lal Saksena: (a) Will Government state “hat shall
be the total cost of the enquury by experts into the railway finances?

(b) Are Government aware of the adverse eriticisin in the press regard-
ing the personnel of the enquiry and the non-inclusion of Indians and
particularly the representatives of business community in India? [f so,
do Government propose to consider the advisability of appointing repre-
sentative Indians to the Enquiry Committee ?

(¢) When is the enquiry by the expafgs Tikely to be concluded ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The toial cost of
the Enquiry is estimated to be about Rs. 2 lakhs., .

‘(b) The reply %o the first part of the question is in the affirmative,
and to the second part that Government gave the eompositivu cof the
Committee most careful consideration.

(e) According to the present arrangements, the Committee is expected
to complete its work by m, 1987.
Provisiox OF CoMBINED INTERMEDIATE CLASS WAITING ROOMS ON CERTAIN

STATIONS OF THE EAST INDIAN RAIEWAY.

68. *Mr. Mohan Lal Saksena: (a) Is it a fact that at Akbarpur
Station on the East Indian Railway there is a combined waiting room
for the first, second and intermediate class passengers? If so, will Govern-
ment state if there have been any complaints regarding this practice?
If not, will. Government. state on. which other stations on the East Indian
Railway similar joint waiting rooms exist ?

(b) Do Government propose to instruct the various railway authorijies
to make similar arrangements for the convenience of intermediate class
Ppassengers.at stationhe where it is not possible to provide separate waiting
rooms for them"

L]

'l'llé Hopourable Sir Muhammad Zafrullah Khan: (a) Yes.

The United Provinces branch, Local Advisory Committee consider
-that this practice is not in the interests of the travelling public generallx.

The .'Honourable Member is referred to pages 183—19 of the current
East Indian Railway time table.

(b) This is a matter best left to the discretion of the Railway Adminis-
tra.‘blon

TiME TABLES oF THE EasT INDIAN RATLwaY.

69, *Mr. Mohan Lal Saksena: (a) Will. Government be pieased to
state whether it is a fact that the price of the Eaet Indian Railway time-
table is higher than that of the time-table iof any other Railway in India ?
If so, what are the reasons for it?

(b) Which other railways, if any, have increased the price of time-
tables and by how much ? .
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The Honourable Sir Muhammad Zafrullah Khan: (a) The reply to the
first part is in the negative and the latter pa¥t daes not,: thexefore, arise.

(b) The price of the Burma Railway’s Time Table and of the com-
hined Bengal and North Western and Rohilkund and Kumuon Railway’s
Time Table was incressed by two annas.

TrME TaBLEs OoF THE East INDIAN RatLway.

70. *Mr. Mohan Lal Saksena: (a) Will Jovernment state how wany
copies of the time-table of the East Indian Railway were sold in April—

September, 1929, 1930, 1934, 1935 and 19367

(b) What was the comparative income through advertisement in the
vears 1930, 1935 and 1936°? : S
(¢) What was the income through sdvertisements-in the present issue
of the time-table, and of this how much- was received. on account of the

front page advertisement of the Lucknow Agricultural

Exhibition ?

and Industrial

The Honourable Sir Muhammad Zafruliah Khan: (a) & (b). I sm
‘placing on the table a statement giving the information required.

(¢) Rs. 3,156. The illustration of the Exhibition on the front pdée

cover is the Hast Indian Railwa

Taucknow.

Time Table & Guide.

i

]
.

4
g

1930.
1935.
19386.

UNTFORMITY IN RATES OF FARE ON STATE RAILWAYS.
71. *Mr. Mohan Lal Saksena: (a) Will

the rates of fare on the various State R

fixes them ?

(b) Do Government propose tc consider

rates uniform ?

Part (a).

¥'s contribution to stimulate traffic to

Number of copies sold during the period from April to Beptember

1929,
52,681

1930.
58,014

1934.

25,128
37,325

Part ().
April issue.

Ra.
2,651
2,000
2,791

1935. 1938.
25,230
41,7056
23,176 (April to
August.
1,871 (Septem':zel
—————Estimated,
25,046 )
20,717 LA,BI‘:H to
ugust.
1,121 (&pmﬂn
——————Estimated.)
21,838
October issue. Total.
Rs. Ra.
2,256 4,907
3,646 5,845
3,156 5,047
.
Government state why

ailways vary, and which authority

the advisability of making the
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The Honourable Sir Muhammad Zafrullah Xhan: (a) The Railway
Board prescribe the maximum and minimum fares, within -which each
Railway Administration has power to alter the scales applicable from time
to time as may he considered necessarv. The scale of fares now in force
on each railway has been determined generally by each Administration
with regard to its finaneial and other considerations.

(b) No. I would refer the Honourable Member to the reply given in
another place by the Honourable Sir Guthrie Russel to the Honourable
Pandit Prakash Narain Sapru's question No. 67 on 13th August, 1934,

UntrorMITY IN RATES OF FARE ON STATE RaArLwavs.

72. *Mr. Mohan Lal Saksena: (a) Will Government state why
week-end and return tickets are not issued on the Great Indian Peninsula
and other State Railways, like the East Indian Railway?

(b) Do Government propuse to consider the advisability of appointing
a Committee to go into the question of rates of passenger fares and making
them uniform for all the State Railways?

The Honourable Sir Muhammad Zafrullah Khan: (i) T would refer the
Honourable Member to the reply given by the Honourable Sir Guthrie
Russel in another place to the Honourable Rai Babadur Lala Mathura
Prasad Mehrotra's question No. 13 on 8th August, 1934,

(b) No. T would refer the Honourable Member to the reply I have just
given to part (b) of his previous question.

STATE MANAGEMENT OF THE BENGAL AXD NORTH WESTERN AND ROBRILKUND
AND KvrMaox Rarways,

73. *Mr, Mohan Lal Saksena: Will Government state what has
been finally decided regarding the taking over by the Gotvernment of the
Bengal and North Western and the Rohilkund and Kumaon Railways?

The Honourable 8ir Muhammad Zafrullah Khan: Government have
decided not to exercise the option of purchasing the Bengal and North
Western and Rohilkund and Kumuon Railway Companies’ lines on 81st
December 1937,

INDO-JAPANESE XD INDO-BRITISH TRADE NEGOTIATIONS.

74 *Mr. Mohan Lal Saksena: (a) Will Government state who is
incharge of Indo-Japanese and Indo-British trade negotiations on behalf
of the Government of India? e

(b) Will Government state what stage they have reached and how
long will they take to reach settlement?

The Honourable 8ir Muhammad Zafrullah Khan: (a) Commerce Depart-
ment.

(b) The negotiations are in progress and it is not possible at present to
calculate the time that may be required to settle them.
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Visit oF His. MaJEsTY THE KIx¢ EMPEROR TO.INDIA. ..

75. *Mr. Mohan Lal Saksena: (a) Has the attention of Governnent
been drawn to that part of His Majesty The King’s Speech to the Parlia-
ment in which he has expressed his intention to visit India after the
Ccronation in 1937? _

(b) Will Government be pleased tc state whether they were consulted
in this connection and what advice, if any, did they give?

' (¢) When is His Majesty likely to visit India? _

(d) How much expenditure is likely to be incurred in connection with
His Majesty’s visit? _ _ ’

(e) Did Government consult public opinion in connection with the
proposed visit? If not, why mot? ... i .

(f) Are Government aware that the bulk of public opinion in the country
is oppored to theé proposed visit end the lavish expenditure it would
entail ?

.

(g) Do Government propose to consider the advisability of advising
His Majesty to give up the idea of the proposed visit?

The Honourable Sir Henry Oraik: - (a) His _former . Majesty - King
Edward VIII stated that he hoped to visit India.

(b) & (e). As I stated in reply to supplementary questions to questions
Nos. 88 and 476 on the 8rd and the 17th September 1986, respectively,
the decision to visit India depends upon His Majesty’s pleasure.

(¢) No decision has yet been communicated.
(d) No estimate of expenditure has been made.
© o (f) & (g): No. o

STEPS TAKEN TO FIGHT UNEMPLOYMENT. _.,

76. *Mr. Mohan Lal Saksena: (a) Will Government make & detailed
stadtement as to what steps they have taken tc fight unemplovment in
India ?

(b) -Are Governmens aware thas s nurhbér 1of stullents of: idconomics
and -others have definitely -opined that the proolem of unemployment in
India cannot be tackled piece-meal by Local Governments as recommended
by the Sapru Committee ? If so, do Government propose to consider the
advisability of appointing a Central Board to devise and co-ordinate ways
and means for fighting unemployment ?

(c) Will Government state what ‘steps they propose to take for collect-
ing and publishing statistics regarding unemployment .insghe wountry ?

The Honourable Sir Frank Noyce: (a) The attention of the Honourable
Member is invited to the reply given by the Honsurable Mr. Clow to parts
(a) and (c) of the Honourable Lala Ram Saran Das’s Question ¥o. 60 in
the Council of State on the 28th Beptember, 1936. -

(b) T am aware that that opinion has been voiced. In this connection
I would invite the attention of the Honourable:Member to-the reply I
gave to his own supplementary question arising out of his Question No. 633
on the 25th September, 1986. The reply to the latter part of the question
is in the negative. s
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(¢) The attention of the Honourable Member is invited to.the repls
given to Mr. 5. Satyamurti's question No. 674 in the Legislative Assembly
on the 28th September, 1936, and to the answers given to the supple-
mentary questions on that occasion.

RUNNING STAFF ON RAILWAYS.

77. *Qaxi Muhammad Ahmad Kasmi: As directed by the Honourable
the President and promised by the Honourable Member in charge of the
Railways, in reply to supplementary questions to starred question No.
555, asked in this House on the 28rd Beptember, 1936, regarding defi-
nition of ‘Running Staff’ on Railways, will Government be pleased to
state :

(a) the particulars of questions and the number and page of the
Debate where the information askéd for in starred questions
Nos. 555, 556 and 557, dated the 28rd September, 1936, is
said to have been given; and

(b) in case the answers be not available in answers to previous
question detailed answers to those questions?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). In reply
to starred question No. 555 asked by the Honourable Member on 23rd
September, 1986, I would refer him to the replies given by Mr..P. R. Rau
-to parts (a), (b) and (c) of starred question No. 1275 asked by Mr. F. H. M.
Bower in the Legislative Assembly on the 1st September, 1933.

I may, however, add for the information of the Honourable Member
that the rules made by the Governor General in Council in connection
with the Hours of Employment of Staff were published in Janusry, 1931
and not in 1930, as stated by the Honourable Member in part (c) of the
question. )

In reply to starred question No. 556 I would refer the Honourable
Member to the replies given by Mr. P. R. Rau to part (&) of starred
question No. 1861 and to starred question No. 744 asked by Sardar Sant
Singh on the 11th December, 1933 and the 21st August, 1934, respectively.

In reply to parts (a) and (b) of starred question No. 557, I would refer
the Honourable Member to the replies given by Mr. P. R. Rau to parts
(8) and (b) of starred question No. 789 asked by him on 2Bth September,
1835 and to the reply given by Mr. P. R. Rau to starred ‘quesbion No. 132
asked by Mr. Maswood Ahmad on 16th February, 1984.

As regards part (c¢), Government have no information.

As regards parts (d), (e) and (f) I would refer the Honourable Member
to the reply laid on the table of the House to part (b) of unstarred question
No. 212 asked by Khan Behadur Haji Wajih-ud-Din on 19th March, 1934.

As regards part (g), I would refer the Hcnourable Member to the reply
given by Mr. P. R. Rau to starred questions Nos. 1361 and 1369 asked hv
Bardar Sant Singh on the 11th December, 1988, ’

FLoaeING oF PoLiTicAL PRISONERS.

_ 78. *Mr, Amuondra Nath OhattOPadhyqyl_g Will Government be
pleased to state if flogging of politicul prisoners is still continued in Indian

jails?
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The Honourable Sir Henry Craik: As | have previously stated, there is
no category of ‘prisoners known us ‘politieal’.  Whipping & one of the
punishients prescribéd for Prison offences imder the Prisons Act.

TIFFERENCE IN THE TREATMENT OF POLITICAL PRISONERSAND (ORDINARY
CONVICTS IN THE ANDAMANS,

70. *Mr. Amarendra Nath Chattopadhyaya: (e).ls it & fact that in the
Andaman jail there is observed special difference hetween political prisoners
.and. ordinary convicts in all matters? If so, do Government propose to
secure by legislation the same difference in Indian jails?

(b) Will' Government state in detail the nature of differential treatment
as observad in the Andaman jails?

The Honourable Sir Henry Oraik: (u) & (b).. Prisoners convicted of
‘terrorist erimes are as far as possible accorded the same treatment in the
Andamans as ther would have received in Indian  Juils. As T have
_repeatedly stated, the rules for the treatinent of prisoners in Indian jails
recognise no distinction between crimes committed with political motives
amd other ¢rimes. '

ESTABLISHMENT OF 4 RaADIO RESEARCH BOARD IN INDIA,

80. *Mr. ‘Mohan Lal Baksena: (a) Will Government state the total
.amount spent in bringing and sending back experts from foreign eountries
«during the last five years?

(b) What will be the probnble cost of establishing a Research Board?

The Honourable Sir Frank Noyce: (a) The only expert from abroad who
e and returned in the last 5 years to advise the Guvernment of India on
‘broadcasting was Mr. Kirke of the British Broadeasting Corporation to
whom the Government of India paid subsistence expenses amouuting to
:hout Rs. 6,500,

“(b) Government have not considered the cost of estublishing n radio
regearch bourd. and T am therefore unable to give an estimate. o

MONEY SPENT ON BROADCASTING.

81. *Mr. Mohan Lal Saksena: Will Government state the total
amount of money spent on broadcasting during the last four years .«nd
what portion of it has been spent in the purchase of foreign goods and in
the payment of foreign (non-Tndian) employees? '

The Honourable Sir Frank Noyce: The total amount of expenditure
incurred on broadcasting during the last 4 years (1932-85 to 1985-26) was
Rs. 15,47,000. Until August, 1935, there was only one English officer in
ithe Department. At present there are 4. The cost of goods imperted cn

Govermment account during the period mentioned was - approximately
Rs. 4 lakhs.

VALUE oF Rapio (GOODS TMPORTED INTO INDIA.

82. *Mr, Mohan  Lal Saksena: What was the total value of radio
‘goods imported into India from foreign eountries and from (ireat Britain,
«during the last two years?



QUESTIONS AND ANSWERS. 454

The Honourable Sir Prank Noyce: Figures for radio goods us- distinet
from wircless apparatus which includes wireless receivers, valves, compo-
nent parte other than valves, etc., are not available for the period required.
The total values of wireless upparatus imported into India during the two.
vears in question were as follows:

United Kingdom. Other countries.  Total.
Rs, Ra. Ras.
1934-356 . . 4,66,316 11,28,5290 . 15,904,845
1985-36 . . 10,48,701 17,81,705 28,30,406

SuMs SPENT BY FOREIGN (‘COUNTRIES ON RADIO RESEARCH:AND MANUFACTURE:
oF Rapio Goobps.. ;

83. *Mr. Mohan Lal Saksena: Are Government aware that. other:
countries, particularly Russia and Japan, have spent large sums. from.
Government funds over radio research and the manufacture of.radio goods,.
during the last few yvears?

The Honourable Sir Frank Noyce: Government have no information. .

Prroms oF Rabio 8ETS 1IN CBRTAIN COUNTRIES. -

84, *Mr, Mohan Lal Saksena: What are :the comparative.prices of:
radio sets in India, Japan, Great Britain and  Soviet Russia?

The Honourable Sir Frank Noyce: lt is not pussible to compare prices
of different makes of receivers in different countries because thev differ
in their design, performance and reliability; but broadly speaking a selling
price of Rs. 100 in India is' equivalent to about 104 shillings in England
and about 75 wen in Japan. 1 have no information about prices in the -
U.8.8.R.

ANTI-WAR MEETINGS HELD IN INDIA.

85. *Mr. Mohan Lal Saksena: (a) Are Government aware of the-
anti-war meetings held all over India on the 11th November, 19367

(b) Is it a fact that the old Imperial Council had passed a resolution -
on behalf of the people of India offering support and financial assistance -
to Great Britain during the last war? If so, will Government state the-
total amount of extra burden the Indian Exchequer had to bear for meet-
ing the cost of Indian forces sent abroad?

(¢) Do Government propose to give any opportunity to the Legislative
Assembly to express ‘its views regarding India’s participation in anv
future war? If not, whv not? T S '

The Honourable Sir Henry Craik: (a) Government are aware that the
Congress party declared an anti-war day on the 11th November. 1936.

(b) Yes. 1 would refer the Honourable Member to the answer given -
by the Defence Secretarv to his question No. 850 on the Tth October. 1936

(e) Government do not consider that it is in the public interest to dis- .
cuss this question in the abstract.
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UNEMPLOYMENT PROBLEN.
86. *Mr. Mohan Lal Saksena: (a) Has the attention of Government
been drawn to the conclusion of the Bibar Eduvated Unemployment
Committee that there can be no lasting solution of the unemployment
preblem without industrial development but thie requires the co-ordinated
offort ‘of Local ‘Governments and the Government of India as vital factors,
such as eurrency. tariffs, railway freights, etc., are under the control of
the ,Government of India? )

A{B) If so, .will Government state what steps, if any, do they propose to
take to bring about this co-ordinated effort?

The Honourable Sir Frank Woyce: (a) Government have seen the
obgervations of the Bihar Unemplovment Gommittee to.which attention
nas been invited by the. Honourable Member. .

(b) T invite the Honourable Member's attention to the particularé ‘given
in the publication entitled ‘‘State Action in Respect of Tndustries: 1928-
85" of which copies are in the Library. T L

OVERHAULING OF PHE SECONDARY SYSTEM OF EDUcATION IN INDIA.

87. *Mr. Mohan Lal Saksena: (a) Has flie stted¥ion bf Governent
been drawn to Bir George Anderson’s speech before the Wast India Asso-
ciation. London, regarding adverse effects of the secondary system of edu-
ention in India and considerable waste “of money involvad therein? If ‘so,
what cteps, if any, do thev propose to take to overhaul the system?

(b) Ind Sir George Anderson during the term of his office submit any-
scheme regarding the remodelling of the system of secondsry education?

Sir Girja Shankar Bajpai: (n) Yes. T would invite the attention of the
Honourable Member to the answer given to parts (b) and (¢) of Mr. 8.
Satyamurti’s starred question No. 295 in this House ¢n the 10th September,

(b) Sir George Anderson collaborated with the Central Advisory Bourd
of Education, of which he was a member at the time. in formulating the
scheme of educational reconstruction which the Board adopted in. 1935.

REePORT SUBMITTED BY Ra1zapa HaNs RaJ aND SiR MuBAMMAD YaMIN
: KHAN ON THEIR OBSERVATIONS IN THE ANDAMANS.

88. *Mr. Mohan Lal Saksena: Have Raizada Hans Raj and Sir Mu-
hammad Yamin Khan submitted any report to Government regardigg their
-observations in the Andamans? If so, will. Government state what action,
if any, is proposed to be taken thereon? R

The Honourable Sir Henry Oraik: Both gentlemen have made some
suggestions to me after their visit to the Andamans. These are being

considered unq I am not at present in a,.position to make any statement
8 to what action will be taken.
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REPATRIATION OF PRISONERS CONFINED IN THE CELIAULAR JAIL, PORT Bram

89. *Mr. Mohan Lal Saksena: Do (Goverfrment propése 18- consider
the advisability of repatriating the prisoners conflned in the Cellular Jail
in the Andamans at an early date? If not, do they propose at least to
give similar facilities to them as are heing given to other prisoners?

The Honourable Sir Henry Oraik: I presume the Honourable Member
is referring to prisoners who are confined in the Cellular Jail, Port Blair,
for the eniire period of their sentence. Tf so, I have nothing to add to
the reply which T gave to his starred question No. 591 on the 15th
September, 1936, T .

FACILITIES REGARDING SEA BATHING AND OPEN AIR EXERCISE TO PRISONERS
IN THE AXDAMANS,

"90. *Mr. Mohan Lal Saksena: What facilities, if any, do Govermment
propose to give to the prisoners regarding séa bathing and open air exer-
cize outside jail as demanded by the yrisoners in the Andamans?

The Honourable Sir Henry Oralk: There is no intention of allowing
prisoners in the Cellular Jail any such facilities, - -

NEw B0OKS FOR THE LIBRARY IX THE CELLULAR Jall., PORT BLAIR.

9]. *Mr. Mohan Lal Saksena: What provision do Government propose
to make in the next year’s budget regarding riew books for the library in
the Cellular Jail, Port Blair?

The Honourable Sir Henry Oraik: As stated in my reply to the
Honourable Member's question No. 388 on the 15th Beptember, 1936,
the annual grant for the library in the Cellular Jail, Porl; Blair, is Rs. 200.

StPPLY OF DarLy NEWSPAPERS FROM INDIA To PRISONERS IN THE
ANDawMaANS, -
" 92, *Mr. Mohan Lal Saksena:(a) How many times a week is mail
carried from India to Port Blair?

(b) Are Government prepared to consider the advisability of supplying
daily papers from India to the prisoners at least weekly?

The Honourable Sir Henry Oraik: (a) Mails for Port Blair are carried
by the chartered steamer ‘‘Maharaja’’ which leaves Tndia for Port Blair
at intervals of about two to three weeks, '

(b) No. =

SUPPLEMENTING OF THEIR DIET ANXD CLOTHING BY PRISONERS IN THE
ANDAMANS. :

93. *Mr. Mohan Lal Saksena: Are the prisoners in the Andamans
allowed to supplement their diet and clothing? Tf not. are Government
prepared to give them permission to do so?

_ The Honourable Sir Henry Oraik: I presume the Honourable Member
1s referring to the terrorist convicts in the Cellular Jail. If so, T invite
his attention to the Rules. a copy of which is in the Library.
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CELEBRATION OF FESTIVALS BY PRISONERS IN THE ANDAMANS.

94, *Mr. Mohan Lal Saksena: (a) Are the prisoners iu-the;Andawmans
allowed to celebrate festivals? If so, in what manner? If not, are
Government prepared to see that on the occasion of important festivals they,
are made to-do no work, are given special food, and are allowed to have
music and other entertainnients?

(b)" Are Government also prepared on such oceagions to permit the
friends of the prisoners and others to remit money for meeting the extra
expenditure ?

The Honourable Sir Henry Oraik: (a) and (b). Festivals are observed
by rest from labour. The Government of India have no information
whether the prisoners in the Cellular and Associated Jails are allowed to
celebrate festivals in other ways—except as regards the Durga Puja which
the terrorist prisoners are permitted to celebrate by a religieus ceremony,
2 drama, and a feast. The terrorist prisoners are allowed to receive money
from outside te spend on festivals.

UNHEALTHY MORAL CONDITIONS OBTAINING IN THE ANDAMANS.

95. *Mr. Mohan Lal Saksena: (a) Has the attention of Government
been drawn to the statement of Raizada Hans Raj. regarding unhealthy
mora! conditions obtaming in the Andamans? '

(b) Is it a fact that there is no excise departmeunt there and there is a
lot of illicit manufacture of liquor?

(c) Is it a fact that the ratio of women to men is in no case more than
one to five? e e - e

(d) Wil Government state the fofal number of men and womeu
between the ages of 15 tc 60 vears (the latest available figures) as wei
as the number of those living in matrimonial alliance?

The Honourable Sir Henry Craik: (5,) I have seen a press report.

(b) The detection of illicit manufacture of liquor is entrusted to th:
Police Department. The Chief Cormissioner has' taken a number of
measures recently to ensure stricter control. )

(¢) and (d). The Honourable Member will find the information he
seeks in the Census Report of the Andaman and Nicobar TIslands for 1981.
a copy of which will be found in the Library of the House.

ABORIGINES IN THE ANDAMANS,

96. *Mr. Mohan Lal Saksena: (a) Will Government state the total
number of aborigines in the Andamans in 18358 and in 19357

(b} Will Government state the causes of the dwindling numpier of the
aborigines?

The Honourable Sir Henry Craik: (a) and (b). The information re-
auired by the Honourable Member is countained in the Census Report ot
the Andaman and Nicobar Islands for the vear 1931, a ecpv of which
will be found in the Iabrarv of the House. (Governmeént have no latar
information i
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COMPETENCY OF THE INDIAN BROADCASTING DEPARTMENT TO UNDERTAKE
REsEaArRcH WORK.

97. *Mr. Mohan Lal Saksena: (a) Is it a fact that Dr. Meghanad Saha
has addressed a letter to the editor, Indian Listener, regarding the
competency of the Indian Broadcasting Department to undertake the
research work which could be done under university atmosphere? If so,
is it a fact that the editor has not yet published any comments thereon
notwithstanding his promise to do so?

(b) Will Government lay a copy of the letter on the table of the House?

(c) Have Government considered the letter, and what action, if any,
do they propose to take?

The Honourable Sir Frank Noyce: (a) Yes.
(b) A copy of the letter is placed on the table of the House.

(¢) Government have not considered the letter which was not. addressed
to them, but the Controller of Broadcasting has been asked to get into
touch with the university authorities to see on what basis co-operation
wight be established.

Ta

——

The Editor,
“Indian Listener',

Bombay.
Dear S8ir,

TIn the editorial of the “Tndian Listener’” of 22nd May, there is a refercnce to
the meeting of scientists and radio workers ealled at London on 5th May by Professor
S. K. Mitra. in which the proposal for the formation of a Radio Research Board in
India was discussed. As I happened to he present in the meeting, I would like to
say a few words in this connection.

It is mentioned in the said editorial that the newly formed research section of
All-India Radio ‘‘will be able to develop both itse functions of practical development
and academic research in co-operation with the various scientific and educational
institutions, as well as the splendid band of enthusiastic individuals.” The co-
operation alluded to. and also the co-ordination of the researches carried on by the
various scientific bodies. can only be brought about by the formation of the Radio
Research Board under discussion. There are several reasons why the newly founded
research section of All-India Radio cannot perform the functions of a bodv like the
Radio Research Board of England or of Australia or Canada.

In the first place, the tesearch section will be more concerned with immediate
engineering problems of a commercial nature, and will not be able to undertake
investigation of problems of a fundamental character, which is one of the main items
in the programme of work of the Radio Research Boards. This is berause the
academic atmosphere which is necessary for the study of such problems is entirely
lacking in the research section of a broadcasting organisation.

Secondly, it has been our sad experience in the past that when a (‘overnment
department takes upon itself the task of carrying on fundamental research work. the
duties of the officer engaged for the purpose very often begin and end in going through
an interminable series of official files and the officer is hardly allowed any time for
quiet thinking and sustained work; the desire of the Government to carry out such
investigations ultimately reduces to a mere pious hope. )

Thirdly, it has not been found possible for the research sections of other and much
bigger broadcasting concerns to take npon themselves the performance of functions
of Radio Research Boards. and it will no more be so for the newly-formed similar
section of the A, 1. R.

(It may not generally he known that the British Broadcasting Corporation has a
research section of which Mr. Kirke is the head. It deals with problems arising out.
of the technical development of the engineering of broadcasting and it has neither

D
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been within its scope, nor it has cver been jts aim, nor indeed it is pussible, for it to
perform the functions of the Radio Research Board.)

The Radio Research Board of England (which may be said to be the model of
such bodies) is under the control of the Department of Scientific and Industrial
Research of which Sir Frank Smith is the Secretary. There are seats on it not only
of representatives of the various Government departments like the Post Offices, the
Meteorological Department, the Air Ministry, but also of independent Physicists and
of bodies connected with the art of radio communication like the B. B. C. and the
Marconi Company. Such a body, on account of its representative character, is
eminently fitted to formulate and carry out programmes of researches having much
wider scope than the necessarily restricted programmes of a broadcasting organisation.
There is great need in India for a body like this, and its aims and objects canmot be
fulfilled by the newly-formed research section of the A. T. R.

Yours faithfully,

M. N. SAHA.

ESTABLISHMENT OF A RaDI0O RESEARCH BOARD IN INDIA.

98.*Mr. Mohan Lal Saksena: (a) Is it a fact that besides B. B. C.
Research station there is a Radio Research Board in England which
carries on research work?

(b) Do Government propose to consider the advisability of constituting
a Radio Research Board in India on the lines of the Agricultural Research
Ccuncil?

The Honourable Sir Frank Noyce: (a) Yes.

(b) No. The specific problems of research connected with the develop-
ment of broadecasting in lndia are being investigated by the Research
Department of the All-India Radio.

ErrecT or DEVALUATION OF CURRENCIES BY FRANOE AXD OTHER COUNTRIES
oN INDIa.

+99. *Mr. Mohan Lal Saksena: (a) Will Government state what has
been the effect of devaluation of currencies by France and other countries
on India?

(b) Is it a fact that Sir Osborne Smith and other British financiers
were in favour of devaluation of rupee?

(¢) Has the resignation of Sir Osborne Smith anything to do with his
opinion regarding the proposed devaluation of rupee?

HEeaLTH OF MR. SUBHASH CHANDRA BosE.

100. *Mr. Mohan Lal Saksena: (a) Will Government be pleased to state
whether Mr. Subhash Chandra Bose has been examined by specialists as
recommended by Sir Nilratan Sircar and other doctors? 1f so, when and
where and what is their report?

(b) What is the present condition of his health?

(c) What is his present weight as compared with that when &e was
transferred to Kurseong?

(d) Does he still have any pain in abdomen?

(e) Are Government prepared to consider the feasibility of issuing
pericdical bulletins regarding his health?

tFor answer to this question, see anawer to question No. 65.
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The Honourable Sir Henry Craik: (a) and (b). Mr. Subhash Bose wus
-examined by three specialists at the Medical College, Calcutta, this month.
Their report is to the effect that his general health is good and gives no
cause for anxiety. ;

(c) His weight was 171 lbs. when he arrived at Kurseong; it is now
1523 lbs., which, in the opinion of the specialist, is a good weight for a
man of Mr. Bose's height and build.

(d) There is some discomfort in the abdomen owing to adhesions after
the operation which Mr. Bose underwent some time ago in Vienns. This
is a common effect of such an operation.

(e) No.

ProSPECTS OF RELEASE OoF MR. SuBHASH CHANDRA BOSE.

101. *Mr. Mohan Lal Saksena: (a) When was Mr. Subhash Chandra’s
-ouse reviewed last and by whom?

(b) Is there any prospect of his release in the near future?

The Honourable Sir Henry Craik: (a) In accordance with the require-
ments of Regulation ITI1 of 1818 the case was examined by the Govern-
‘ment of India in September last.

(b) He will not be detained longer than is considered necessary in the
interests of public tranquillity.

AMENDMENT OF RULES AND STANDING ORDERS IN RESPECT OF PRIVILEGES OF
THE LEGISLATIVE ASSEMBLY.

102. *Mr. Mohan Lal Saksena: With reference to the answer to
.question No. 22 of the last Session, will Government state when they
propose to bring forward the motion for amending the rules and standing
orders in respect of the privileges of the Legislative Assembly?

The Honourable Sir Nripendra Sircar: The Honourable Member is no
‘doubt aware that during the last Session the Resolution could not be
moved for congestion of business. I have given fresh notice of the Resolu-
:tion which I propose to move during the course of the current Session.

WELFARE OFFICERS 0K THE EasT INDIAN Rarnway.

103. *Mr. Mohan Lal Saksena: () How many welfare officers have
been appointed on the East Indian Railway?

(h) What are their duties, if any, in addition to their work as welfare
officer?

(c¢) Will Government state how many cases were brought tc the notice
of the welfare officer at Lucknow, and in how many cases he successfully
intervened?

(d) How many times, if any, did the welfare officer discuss the
grievances with the office-bearers of the Fast Indian Railwaymen’s Union
at Lucknow?

(e) How are welfare officers recruited?

(f) Do Government propose to consider the advisability of appointing
officers from amongst public men?

D 2
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The Honourable Sir Muhammad Zafrullah Khan: (a), (b), (c) and (e).
There are no Welfare Officers employed on the East Indian Railway. If
the Honourable Member has in mind Emplovment Officers, there are
three of these, one each attached to the Mechanical Workshops at
Lillooah, Jamalpur and Lucknow. The Employvment Officers deal with
all establishment matters pertaining to the Mechanical Workshops staff
including pay, increments, promotions, leave. passes, appeals and com-
plaints, ete. The posts of Employment Officers are filled by suitable-
persons in the service of the Railway.

(d) Government are informed that the FEmplovment Officer at
Lucknow had no occasion to discuss any grievances of the  workinen
with the office-bearers of the East Indian Railwaymen’s Union at
Lucknow during 1936.

(f) No,

DIFFICULTIES REGARDING TRADE RELATIONS OF BrITISR INDIA AND
INDIAN STATES.

104. *Seth Govind Das: Wili Government be pleased to state:

(a) whether it is a fact that the administration of section 84 of the
Sea Customs Act was adding to the difficulties inherent in
the trade relations of British India and Indian States under
s regime of high customs duty;

(b) whether this grievance will be removed by amending the section
84 of the Sea Customs Act in a suitable manner;

(¢) whether they have been negotiating with the Cutch State to
remove the difficulty of Cutch levving duties at rates lower
than the British Tndia tariff; and

(d) what action, if any, they are taking to prevail upon the Bhav-

nagar State authorities to co-operate with them in this
matter?

The Honourable Sir James Grigg: (a) and (b). No, Sir.

() I would refer the Honourable Member to my replies to Mr.
Satyamurti’s question No. 750 and supplementary questions asked on the.
24th of February, 1936.

(d) I have nothing to add to my replies to the supplementary questions

asked in connection with Sir Homi Mody’s ghort notice question on the
Bth of October, 1986.

PERSONNEL aND TERMS OF REFERENCE OF THE ('0AL CONSERVATION
COMMITTEE.

105. *Seth Govind Das: Will Government be pleased to state:

(a) whether their attention has been drawn to the criticisms on the

personnel and terms of reference of the coal conservation
committee; and

(b) whether they took steps to widen the terms of reference to
consider the question of commercial aspects of the industry

and to make the personnel a representative one; if not, why-
not? -
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The Honourable Sir Frank Moyce: (a) Yes. Since the publication of
the personnel and terms of reference the Government of India have
received two representations on the subject.

(b) No. The terms of reference to the Committee were already suffi-
ciently wide and Government saw no reason for altering their view that
it would bhe preferable to have an expert committee rather than a  re-
presentative one.

DEVELOPMENT OF INDIA’S MERCANTILE MARINE.

106. *Seth Govind Das: Will Government be pleased to state:

(a) what amount is spent annually by Britein by way of subsidising
British tramnp shipping;

(b) whether or not they are aware that the United States of America,
Germany, Italy and other countries have built up mercantile
marines by resorting to the policy of subsidy;

{c) whether or not they are aware that the Dominions of British
Empire are also trying their level best to develop their
mercantile marine and would not allow even British vessels
to cut into their coastal trade; and

{d) whether they have been taking steps to develop India’s mercan-
tile marine; if so, what those steps have been and the success
they have derived so far; if not, what their difficultics are?

The Honourable Sir Muhammad Zafrullah Khan: (a) The British
Shipping (Assistance) Act, 1935, and the British Shipping (Continuance of
Subsidy) Act, 1936, provided for an expenditure not exceeding in the aggre-
gate two million pounds for subsidising tramp shipping during each of the
vears 1935 and 1936. Government have no information as to the actual
expenditure incurred.

(b) Government are aware that several countries have granted subsi-
dies to their national shipping.

(c) Government are aware that certain Dominions have taken steps
to encourage the development of their mercantile marines. As regards
the second part of the question, so far as they are aware British vessels
(by which the Honourable Member presumably means vessels registered
in any part of the British. Empire) are not. excluded from the coasting
trade of any of the Dominions.

(d) The steps successfully taken by the Government of India to
assist the development of the Indian mercantile marine were outlined in
my reply to u supplementary question asked by Mr Satvamurti on the
5th Februarv, 1936, with reference to his starred question No. 75

REBATES ON TarIFr DUTIES GIVEN BY MARITIME STATES,

107. *Seth Govind Das: Will Government be pleased to state:-

ia) whether they have Customs officers in the ports of maritime
States to detect what rebates, if any, ure given by the States
towards tariff duties of goods crossing those ports; if so,
whether they are aware what rebates, if any, are being given
at present by the States; and

{b) whether they have succeeded in coming to a settlement with
Bhavnagar State?
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The Honourable Sir James Grigg: (s) No, but in the recent agree-

ments with the maritime States of Kathiawar provisions are included
which are designed to prevent practices of the nature suggested.

(b) Not yet.

CONTRIBUTION TOWARDS THE CAPITATION CHARGES.

108. *Seth Govind Das: (a) Did Government approaech His Majesty’s
Government for a more satisfactory ccntribution towards the capitation
charges?

(b) If they have not done so yet, when are they goiﬁg to de so?

(c) If they have already approached, what success, if any, have they
met with?

Mr. G. R. F. Tottenham: I would refer the Honourable Member to
His Excellency the Commander-in-Chief’'s speech on the 7th October,
1936, in the Council of State dealing with the Honourable Mr. V. V.
Kalikar's Resolution on this subject.

ErrEoT oN INDIAN TEA OF THE DEPRECIATION OF THE DUTCH CURRENCY.

109. *Seth Govind Das: Will Government be pleased to state:

(a) whether the Indian Tea Planters’ Association, Jalpaiguri, has-
submitted a memorial to the Secretary to the Government in
Commerce Department in connection with the depreciation
of the Dutch currency;

(b) whether it is a fact that the depreciation of the guilder has been
to the extent of about 18 per cent;

(¢) whether they made any representations to His Majesty's Gov-
ernment in the United Kingdom to increase the margin of
preference in favour of teas of Indian origin to cover the
present depreciation in exchanges; and

(d) if they have not done so yet, when they are going to do so, or
what other steps they propose taking in the matter to meet
the situation?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) That is the figure given in the letter received from the Indian Tea
Planters’ Association, Jalpaiguri, but as the guilder is now without a,
fixed gold value the extent of the depreciation cannot be stated precisely.
The latest available quotations make the devaluation about 20 per cent.

(c) and (d). The point has been noted for consideration in ccnnection
with the Indo-British Trade negotiations mow in progress.

REPRESENTATION MADE BY INDTANS IN CEYLON REGARDING THE TERMS or
REFERENCE OF THE IMMIGRATION COMMISSION.

110. *Seth Govind Das: Will Government be pleased to state:

(8) whether they are aware that a representation has been submit-
ted by the Indians in Ceylon to His Excellency the Governor
requesting that the terms © of reference of®wthe Immigration
Commission (now appointed with Sir Edward Jackson as the
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sole Commissioner) should be wide enough to include not
only assisted and un-assisted Indian Labour but also traders,
professionals and others and  further that the Commission
should also enquire into and report on the contribution made
by the Indian community to the economic prosperity of the
island; and

(b) whether they took any steps in the matter, if so, what?

Sir @irja Shankar Bajpai: (a) Yes.
(b) Government were not called upon to take any action in the matter.

STATEMEKT OF THE BHAVNAGAR DURBAR REPORTED IN THE STATESMAN,

111. *Seth Govind Das: Will Government be pleased to state:

(a) whether their attention has been drawn to a statement by the
Bhavnagar Durbar reported in the Statcsman on the 22nd
Qctober;

(b) whether they have taken any action thereon either to modify the
treaty of 1886 or the text of the decision of the Secretary
of State for India, communicated to the Bhavnagar Durbar
in March 1911 on the treaty of 1866; and .

(c) at what stage the matter stands now?

The Honourable Sir James @rigg: (a) Yes, Sir.
(b) No, Sir.
(¢) Does not, arise.

REDUCTION IN THE FREIGHT ON COTTON EXPORTED FROM INDIA TO THE
Uritep Kincoowm,

112. *Seth Govind Das: Will Government be pleased to state:

(2) whether they are aware that the Karachi Cotton Associatior
has approached the Lancashire Cotton Committee, Manches-
ter, to secure the reduction in the freight on cotton exported
from India to the United Kingdom;

(b) whether they are aware that while the steamer freight on cotton
from India to the United Kingdom during the seasons cf
1933-84 and 1934-35 was on the average of 20 sh per ton
of 40 cft. the freight rate began to rise, since October 1935
reaching as high as 85 sh. per ton;

(c¢) whether they are aware of anv reasons to account for this sudden
and abnormal rise; if so, what they are;

(d) whether they propose to intervene and secure the reduction of
the freight of the transport services;

(e) whether or not it is a fact that the transport agencies take away
the profits end advantages, conteraplated by any trade agree-
ment, by raising their charges;

(f) whether they are aware that the increase in freight on cotton by
the shipping companies provides cause to Lancashire for
not using Indian cotton in larger quantities, and at the same
time the exporter is badly affected; and
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(g) whether they have taken any action in the matter, and, if so,
what it is?
The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir.
(b) Yes, Sir.
(c) The recent increase in freights is not confined to cotton but applies

to,other eommodities also, indicating a general recovery in the conditions
of the shipping trade.

(d) No, Sir.

(e) The Honourable Member can draw his own conclusion.
(f) Government are not so aware,

(g) No, Sir.

RESIGNATION OF SIR (OSBORNE SMITH FROM THE (OVERNORSHIP OF THE
RESERVE BANE oOF INDIA.
1113. *Seth Govind Das: Will Government be pleased to state:

(a) whether or not it is a fact that Sir Osborne Smith, Managing
Governor of the Reserve Bank of India, resigned his office as
a result of differences between him and the Finance Member;

(b) the subject matter on which the differences arose; and

(c) whether they will place on the table relevant papers that actuat-
ed the differences between the Finance: Member and the
Managing Governor of the Reserve Bank; if not, why not?

REBATE SYSTEM ON WHEAT AND FLOUR.

114. *Seth Govind Das: Will Government be pleased to state:

(a) whether representations were made to Sir Guthrie Russel, Chief
Commissioner of Railways, at Karachi, in October last when
he visited that place regarding the continuation of the rebate
system on wheat and flour; and

(b) what action, if any, they have taken in the matter?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) So far as wheat is concerned, I would refer the Honourable Mem-
ber to the reply I gave to his question No. 53 today. As regards flour, it
was not considered that there was any justification for allowing a rebate.

INADEQUATE ProvisiON For THE EpvucaTioX oF INDIANS 1N Fii1.

115. *Seth Govind Das: Will Government be pleased to state:

(8) whether they received a memorial from the Overseas Indian
Association, Madras, with reference to the inadequate provi-
sions made by the Fiji Government for the educatich of
Indians;

(b) whether they have taken any action thereon; if so, what it is
and the results thereof; and if not, why not?

Sir Girja Shankar Bajpai: (a) Yes.

tFor answer to this question, see unswer to question No. 65.
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(b) The position In respect of the education of Indians in Yiji has
improved since 1930, when a comprehensive survey was made by the spe-
-cial Inspector of Indian Schools. The number of registered and recog-
nised Indian schools had increased by 1935 from 41 to 75, and the num-
ber of students from 2,869 to 5,501. Suggestions for enlarging the faci-
iities for the education of gitls. and for imparting sceondary education on
non-racial lines have recently been brought to the notice of the Govern-
ment of India, and these will receive attention.

TrADE RELATIONS WITH GEEMANY.

116. *Seth Govind Das: Will Government be pleased to state:

(a) whether the trade relations in our export trade with Germany
have improved during the last year;

(b) whether they are trving to foster the present trade relations with
Germany by allowing more concessions; and -

(¢) what action, if any, they have taken in that direction?

The Honourable Sir Muhammad Zairullab Khan: (a) India's export
trade with Germany during 1935-8G increased by Rs. 152 lakhs as com-
pared with the preceding vear.

(b) and (¢). Germany already cnjovs most favoured foreign nation
treatment in respect of her irade with India on a basis of reciproeity. .

RESIGNATION OF SR (OSBORNE SMITH FROM THE (GOVERNORSHIP OF THE
RESERVE BANK oF INDI1A.

+117. *Seth Govind Das: Will Government be pleased to state:

(a) whether it is a fact that Sir James Grigg threatened to resign
his office if Sir Osborne Smith returned to India fromm England,
where he had been on leave; -

(b) whether or not it is a fact that Sir James Grigg or the Govern-
ment communicated to the Secretary of State for India that
Sir Osborne Smith should either be prevailed apon not to
return to India, or that he should acquiesce in the proposition
of letting Sir James Grigg having his own way in matters >f
policy relating to the Reserve Bank of India;

{¢) whether or not it is a fact that because Sir Osborne Smith and
Sir James Grigg could not agree on issues of fundamental
importance relating to the Reserve Bank policy, Sir Osborne
Smith was constrained to resign;

(d) whether or not it is a fact that Sir Osborne Smith tried to con-
vince the Secretary of State for India as to how important
and necessary it was in the interest of Indian finance that
he should return to India immediately and continue to carry
on the work that he had undertaken on behalf of the Reserve
Bank of India;

(e) whether it was a fact that Sir Osborne Smith submitted pro-
positions relating to the devaluation of Indian currency
stating that by the devaluation British interests would he
better served as also the Indian interests: and

tFor answer to this question, see answer to question No. 665.
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(f) whether they will layv on the table all relevant correspondence-
and suggestions that are connected with the resignation of
the Governor of the Reserve Bank of India; and if not, why
not?

EvoruTioN ofF UNirorM METHODS OF Excise CoNTROL AND DuTy IN
DIFFERENT PROVINCES.

118. *Seth Govind Das: Will Government be pleased to state:

(a) whether they are aware that there happen to be serious inter-
provincial barriers existing today to trade in the pharma-ceu-
tical and drug industry in the country;

(b) whether they propose placing on the agenda of the All-India
Industries Conference the subject of evolving uniform methods.
of excise control and duty in different provinces;

(¢) whether they propose convening a special conference of -repre-
sentatives of all the provinces and Indian States to consider
this particular and weighty problem as Government can take
a view of the industry as a whole; and

(d) if not, what their reasons are for failing to do so?

Mr, A, H. Lloyd: The question of removing the existing inter-provin-
cial barriers to trade in the pharmaceutical industry in Indis was discus-
sed at the Eighth Industries Conference held in December, 1936. The
conclusion reached at the Conference was that a uniform set of excise rules
was desirable and that the question should be referred to .a meeting of
Excise Commissioners who should be assisted by selected Directors of
Industries. The Provincial Governments have been asked by the Gov-
ernment of India to consider the proposal.

REPRESEXTATION OF INDIA ONX THE COUNCIL OF THE LEAGUE OF NATIONS AND-
ProvisSION OF A PERMANENT DELEGATE AT GENEVA.

119. *Seth Govind Das: (a) Will Government be pleased to state
whether their attention has been drawn to the representation made by
Mr. C. C. Biswas, substitute delegate to the League of Nations, Geneva, to-
the Secretary Genersl of the League?

(b) Will Government be pleased to state whether or not it is a fact that
India is not represented on the Council of the League and that India has
no permanent delegation at Geneva?

(c) Did Government make any representation to the League for repre-
sentation of India on the Counecil as also to have a permanent delegation
of India at Geneva?

(d) Will Government be pleased to state the success they h#%e had
in making representations to the League for a permanent delegation and
India’s representation on the Council?

(e) Will Government be pleased to state whether they propose issuing
an ultimatum to the League that if the League fails to provide for & per-
manent delegation and representation on the Council, India will be con-
strained to withdraw her membership frem the League? If Government
do not propose to do this, what are their reasons for not doing so?
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The Honourable Sir Nripendra Sircar: (a) No.
(b) Yes.
(e) No.

(d) Does not arise. ,
(e) No. Government do not, for the present, propose to appoint a
permanent representative at Geneva. As regards a seat on the Council
Government have hitherto had no occasion to reconsider the attitude
adopted in the speech made by Sir B. L. Mitter in the Council of State

on 14th July, 1930.

ORDERS-IN-COUNQIL REGARDING PENSION, SALARY, ETC., OF CHIRF JUSTICE:
AND LEAVE ALLOWANCES OF PROVINCIAL GOVERNORS.

120. *Seth Govind Das: Will Government be pleased to state:

(a) whether their attention has been drawn to the latest batch of
eight Draft Orders-in-Council;

(t) whether they were consulted in the drafting of the Draft Orders-
in-Couneil ;

(¢) whether they gave their consent to the Orders-in-Council, specially
with regard to the maximum pension of £2,000 a year,
salary of Rs. 7,000 per mensem, the provision for gratuity
of £3,000 for the dependants of the Chief Justice;

(d) whether they gave their consent basing their consent on any
precedent in this country; and

(e) whether they gave their consent to empower the Secretary cof
State for India to increase the leave allowance of a I’rovincial
Governor to the amount of Rs. 5,500 per mensem?

The Honourable Sir Nripendra Sircar: The Orders-in-Council referred
to by the Honourable Member are for the first time required under certain.
sections and Schedules of the Governmeunt of India Act, 1935. They were
prepared in consultation with the Government of India. As regards part
(e) of the question, the provision to which the Honourable Member refers.
merely repeats the existing rule. ~

ORDERS-IN-COUNCIL REGARDING INSTRUMENT OF INSTRUCTIONS TO THE
GOVERNORS OF PROVINCES.

121. *Seth Govind Das: (a) Has Government’s attention been drawn to
the Draft Orders (the text of the Instrument of Imstructions) which is pro-
posed to issue to the Governors of eleven provinces?

(b) Has there been any alteration made now on the original order relut--
ing to this draft published in February 1985 as to how the Governor should
constitute his Council of Ministers?

(c) Did Government suggest this alteration, or give their consent to
the alteration to include the word ‘““most’ in clause VIII:—*“In consulta-
tion with the person who in his judgment is (most) likely to command a
stable majority in the Counecil’’?

(d) Do Government propose suggesting the imposition of the condition
that ““the need for summoning anybody else to help in forming the Ministry
would arise only when the leader of the largest group declines to undertake-
the responsibility”’? ’
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The Honourable Sir Nripendra Sircar: (a) Yes.

(b) and (¢). The amendments which are of a verbal nature have been
made to set out the intention more clearly,

(1) No.

CLAUSE TN THE INSTRUMENT OF INSTRUCTIONS REGARDING INDIANS 1N BURMA,
122. *Seth GQovind Das: Will Government be pleased to state:

(a) whether their attention has been drawn to the representation
made by the Secretary, Burma Indian Delegation, Rangoon,
to His Excellency the Governor of Burma, relating to the
clause in the Instrument of Tnstructions regarding Indians iu
Burma;

(b) whether it is a fact that the Delegation who waited upon His
Excellency the Governor of Burma, submitted that the first
part of the clause relating to the making of immigration law
‘was unsatisfactory and in direct contravention of the under- -
standing arrived at in London last year between the Secretary
of State for India and the Delegation;

(¢) whether or not it is a fact that it was then agreed that the
power of the Burma Legislature to impose restriction on
the éntry of Indians. would be confined to unskilled labour
alone;

(d) whether or not it is a fact that, in order to secure this, Earl
Winterton had given notice of an amendment to amend the
proviso to sub-clause 3 of elause 340 of the India Bill (section
44 of the Burma Act) as follows:

“Provided that nothing in this sub-section shall affect any restriction lawfully
imposed on the right of entry into Burma of such Indian subjects of His Majesty
-domiciled in British India as enter Burma, whether hy previous engagement or
-otherwige, to perform unskilled labour for hire in Burma. not being domestic or
menial servants and memhers of their families and dependants.’ '

(Parliamentary Debates, House of Commous, 10th April, 1935, Col.
1267);

(e) whether their attention has been drawn to the official amend-
ment moved by the Attorney-General (Sir Thomas Inskip) to
sub-clause 3 of clause 340, incorporated in the Burma Act
and the issues raised by him:

_ "'At the same time, we have tried to devise a (lause which will allow free flow
between India and Burma, so that subjects of Indian State as well as all British

-subjects domiciled in Tndia ‘will not be made subjects of any racial or domiciliary
-discrimination.”’

(Parliamentary Debates of House of Conuons, 10th April® 1935,
Cols. 1767-68);

(f) whether they were consulted on the alteration of the clause in
the Draft Instrument of Instructions;

(8) whether they gave their consent thereto after considering the

immense importance of the qwestion to the Indian community
in Burma; and
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(h) whether they propose to attempt and secure the amendment of
the relevant cluuse in the Draft of Instrument of Instruc-
tions, so as to confine the restrictions on entry to unskilled
labour if and when the contingency arises; and if not, why
not?

The Honourable Sir Nripendra Sircar: (s) No. But some commercial
bodies in Burma and India have represented to Government regarding the
provisions of paragraph 20 of the Instrument of Instructions to the Gov-
ernor of Burma.

(b) to (g). The attention of the Honourable Member is invited to the
speeches of Sir Thomas Inskip and Sir Samuel Hoare in the Committee
of the House of Commons ou the 10th April, 1935, on clause 340 of the
Government of India Bill (now section 44 of the Government of Burma
Act, 1985) and also to the speech of the Secretary of Btate in the House of
Lords on paragraph 20 of the Instrument of Instructions to the Governor
of Burma. The intention of Government ‘is fully explained in these
speeches and 1 have nothing to add.

(h) Government are not prepared to take the action proposed by the
Honourable Member.

RESIGNATION OF SIR (OSBORNE SMITH FROM THE (GOVERNORSHIP OF THE
RESERVE BANK OF INDIA.

+123. *Sardar Sant Singh: Will Government please state the reasons-
which led to the resignation of Sir (sborne Smith from the Governorship
of the Reserve Bank of India?

RuLEs PorR TRAVEL BY MaiL TraiNs BY PASSHOLDERS.

124. *Sardar Sant Singh: What are the rules of the Railway for pass-
holders in regard to their travelling by the mail train?

The Honoursble Sir Muhammad Zafrullah Khan: The rules vary on the
different railways according to the local conditions obtaining on each rail-
way. But in the case of passes interchanged between railways, there is
no restriction as regards first class passes; intermediste and third class
passes are not available by mail: =econd class passes are available by
mail :

() for staff drawing Rx 400 per mensem and over;

(ii) for staff drawing less than Rs. 400, when travelling 600 miles
and over;

(iii) on medical certificate, at the issuing Agent's discretion.

DereEnTioN oF TE1A SiNGH AzAD AS A STATE PRISONER UNDER REGULATION
III or 1818.

125. *Sardar Sant Singh: (a) Since how long has Teja Singh Azad been
detained as a State Prisoner under Regulation TIT of 1818°

(b) Bince his arrest, how many times were his papers laid before the
Honourable Judges of the Lahore High Court?

(c) When were his papers examined last?

tFor answer to this question, #ee answer to question No. 65.
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(d) What allowance is being paid to him, to his wife and to his
parents?

The Honourable Sir Henry Craik: (a) Since 17th March, 1936.

(b) and (c). T would refer the Honourable Member to the reply given
Ly me to parts (a) to (d) and (f) of Mr. Satyamurti's question No. 1053
on the 26th March, 1935. Teja Singh’s case was last reviewed by Govern-
ment in September, 1936.

(d) He receives a daily allowance of Rs. 1-6-0 for diet and a monthly
aliowance of Rs. 82 and his wife gets a monthly allosvance of Rs. 80.

Uxiversity Training CorPS TRAINING CAMP HELD AT SHAHDARA NEAR
LAHORE.

126. *Sardar Sant Singh: (a) Is it a fact that a U. T. C. training
camp was held at Shahdara near Lahore during November, 1936? If so,
for how many days was it held?

(b) Is it a fact that during the camp days, a bomb explosion oc-
curred, causing injuries to several student-soldiers? If so, what was
this explosion due to, and how many student-soldiers received injuries?

(c) Have Government paid any compensation to the injured soldiers?
If not, do Government propose to grant some compensation ?

Mr. G. BR. F, Tottenham: (a) Yes, from 1st to 15th November, 1936.

(b) and (c). Information has been called for from the local military
authorities and will be laid on the table on receipt.

ALLEGATIONS AGAINST Mg. C. J. HAMMIL, STATION SUPERINTENDENT, NORTH
WESTERN RaiLway,

127. *Sardar Sant Singh: (a) Is it true that Mr. C. J. Hammil,
Station Superintendent, North Western Railway, is carrying on as such
for the last fourteem years?

b) Are Government aware that corruption and bribery have been
alleged to be rampant?

(c) Is it a fact that complaints regarding corruption, bribery and
other serious irregularities at Lahore Station appeared in the Railway
Herald, Karachi, and other papers? If so. why was action not taken
:by the administration?

(d) Are Government aware that two Divisional Superintendents
(Mr. B. C, L. Bean and Colonel Carson, the present Agent of the North
‘Western Railway) recommended for this man’s transfer? Why was he
not transferred?

(e) Is it a fact that Mr. A. P. R. Grindley, D.T.0., who criticised
Mr. C. J. Hammil and his maladministration at Lahore was transferred out
of Lahore for eriticising Hammil?

(f) Ie it a fact that open charges of paying hush money by the con-
tractors of Lahore station have been made? If so, are Government pre-
pared to hold confidential enquiry through Police?

The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
formation and will lay a reply on the table of the House in due course.

-
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VENDING CONTRACTS FOR HEFRESHMEXNTS, ETC., ON THE NORTH WESTERN
. Ramwway.

128. *Mr. Lalchand Navalrai: (a) Will Government be pleased %o
state if vending contracts for refreshments, restaurants, dining cars, and
stalls on North Western Railway are given permanently with a condi-
tion that they could be cancelled with a certain notice if not carried on
properly?

(b) Is it a fact that tenders are called for every year and the contracts
are not given to the highest bidders?

(¢) Is it a fact that the above practice applies to both European and
Indian vending and refreshment rooms contractors? If not, why not?

(d) Is it a fact that in 1934, a move was made to give the contracts
‘to the highest bidder, but objections were raised to it by the public?

(e) Is it a fact that this question came up before the Local Advisory
‘Committee at Karachi last year? If so, what was their opinion?

(f) Is it a fact that this question came up on the Resolution of Dr.
Ziauddin Ahmed, M.L.A., before the Legislative Assembly in 1934, but
was withdrawn?

(g) Is it a fact that the Railway authorities intend to re-open the
matter and the public have sent in protests?

(h) Will Government be pleased to state if this question has been
laid before the Local Advisory Committee at Karachi this year? If not,
do Government propose to obtain their opinion and also submit the ques-
tion to be discussed by the Central Railway Advisory Council? If not,
‘why not?

The Honourable Sir Muhammad Zafrullah Xhan: (a) The licenses re-
ferred to are given out without specifying any time limit, but there is a
clause in the agreement which permits of its being terminated by the
Railway on giving due notice.

(b) No.

(¢) Does not arise.

(d) No.

(e) Yes. The Committee were opposed to licenses being sold.

(f) The general question of catering contracts was discussed on the
Resolution which was withdrawn.

(g) Yes.

(h) The Agent, North Western Railway, states that he does not pro-
pose to discuss this matter with the Local Advisory Committee at Karachi
again, as their opinion was obtained in 1935. His Advisory Committee

.-at Lahore were of the opinion that licenses should be sold to approved con-
tractors. The question of catering contracts was discussed at the last
meeting of the Central Advisory Conncil for Railways whose views are
under consideration.

Mr. Lalchand Navalrai: May I know, Sir, if the condition of giving
notices has ever been used?

The Honourable Sir Muhammad Zafrullah Khan: I should require
notice of that question.
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Mr. Lalchand Navalrai: 1t does arvise out of the sume question.
The Honourable Sir Muhammad Zafruliah Khan: But, 1 said I require

notice.

Mr. Lalchand Navalrai: But notice has already been given, and my
question is whether there is any condition, and if there is any now, if
that has ever been put into force?

"The Honourable Sir Muhammad Zafrullah Ehan: Does the Honourable
Member expect me to carry the whole record of these contracts in my
head and tell him whether this condition has or has not ever been exercised.
in the past?

Mr. Lalchand Navalrai: [ thought the Honourable Member was carry-
ing in his head more than ihis.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has given the information which was asked for.

Mr. Lalchand Navalrai: I want to know, Sir. whether the present con-
tractors like Spencer & Co. and others had tendered. whether tenders had
been ealled for from those people? '

The Honourable Sir Muhammad Zafrullah Khan: I have not been able
to follow the question.

Mr. Lalchand Navalrai: T want to know whether the European caterers
have been having these eontracts continuously even though better bids
have come from others?

The Honourable Sir Muhammad Zafrullah Khan: 1 have no informa-
tion on the point.

Dr. Ziauddin Ahmad: Did Government ever contemplate to change the
contractors when the prices had substantially come down?

The Honourable 8ir Muhammad Zafrullah EKhan: That is not asking
for definite information: it is asking for information whether Government
did or did not contemplate doing a certain thing.

Dr. Ziauddin Ahmad: Are the Government aware that in the North
Western Railway the contracts were sold in spite of their assurance to
the contrarv in the Central Advisorvy Committee for Railways?

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable
Member will put down a specific question with regard to that, I shall try
to answer it.

<
CoNVICTS TN THE ANDAMANS,

129. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state if it is a fact that convicts in the Andaman Islands are given
tickets of leave and then they live in villages?

(b) Is it a fact that they are given grants of land and are allowed to
keep cattle?
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(o) Is it a fact that they are. allowed to' bring their wives and fimi-
lies from India and are allowed to live in the villages? If o, on' what
conditions?

The Honourable Sir Henry Oraik: (a) Yes, after spending three months
in the jail at Port Blair,

(b) Yes.

(¢) After passing one year in the Settlemant a talabdar or self-support-
er convict can apply for permission to import his wife and family at Gov-
ernment expense. If he desires to import his wife and family earlier he
can do so at his own expense.

Mr. Lalchand Navalrai: May I know if they are given houaes also to-
live in after-they are given that ticket? - ;

The Honourable Sir Henry Oraik: Yes, I think so.

Mr. Lalchand Navalrai: Are they given any other help to maintain
themselves ?

The Honourable Sir Henry Craik: Yes, they are given advances to pur-
chase cattle.

Mr. Lalchand Navalrai: To purchase eattle only?
The Honourable Sir Henry Oraik: I think so.

Mr. Lalchand Navalrai: Tz any takavi given to them to carry on cultiva-
tion ?

The Honnnrahla Rir Henrv Oralk: T .cannet swy for certain without
notice. but T think thev are civen takavi.

PRISONERS IN THE ANDAMANS LIVING ON TICRET oF LEAVE SYSTEM AND
CONVICTS CONFINED IN THE JAIL AT PoRT BrLAIR.

130. *Mr. Lalchand Nawalrait Will Government be pleassd to state-
how mamy prisoners in the Andamans live on ticket of leave system,
and how many convicts, political and others, respectively, ara confined
in the jail at Port Blair?

The Honourable Sir Henry Oraik: On 31st April, 1936, the number of
convicts living outside the Jail was 5,041. The number on the same date
confined in the Jail was 864, of whom 294 were prisuners convicted of
terrorist crimes.

Mr. Lalchand Navalrai: May I know if there are any political convicts
who are ulso given tickets of leave system?

The Honourable Sir Henry Oraik: No, if the Honourable Member
means convicts convicted of terrorist erimes, no.

A
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Mr. Lalchand Navalrai: I don't mean convicts convicted qi tarrprist
crimes, ] mean detenus. .o '

The Honourable Sir Henry Oraik: There are no detenus there.

Mr. Lalchand Navalrai: Are there any other political prisoners there
who are not political terrorists?

Ths Honourable Sir Henry Oralk: I don’t know what the Honourable
Member means by political prisoners.

Mr. Lalchand Navalrai: I mean those who have not committed offences
similar to those committed in Bengal.

The Honourable Sir Henry Oraik: No, as far as I am aware, the only
convicts confined in the jail permanently are those who have been con-
victed of terrorist crimes.

PRISONERS WHO ESCAPED FROM THE ANDAMANS.

131. *Mr. Lalchand Navalrai: Will Government be pleased to state
the number of prisoners who escaped from the Andamans during the last
three years? How many of them were recaptured, and how many got
drowned during the above period?

The Honourable Sir Henry Oraik: Four prisoners escaped from the
Andauians during the last three years. Three of them were recaptured
and one is still at large. No prisoner was drowned.

Mr, Lalchand Navalrai: What was the punishment given to those that
had run away; were those people punished or not?

The Honourable Sir Henry Oraik: : I should like to have notice of that
question. o

Sa¥ETY OF WOMEN PASSENGERS ON THE RATLWAYS.

132. *Mr. Lalchand Navalrai: (a) With reference to my question
asked during the last Simla Session of the Assembly regarding the safety
of women passengers on the Railways, will Government be pleased to
state if they have been able to find any more effective preventive
measures sagainst miscreants entering . compartments with an intention
to commit offences? If so, what steps do Government intend taking in
order to save the honour and property of the women passengers?

(b) Do Government propose to consider the suggestion made by Mr.
Hiranand J. Adyani in the Daily Karachi of 4th November, 1936, namely,
that an electric bell device in women's compartments mav be cgeated
with one switch at one end of each bench within sitting reach of women
passengers, or just below the luggage planks, away from the door, attached
to one single wire in the compartment connected with a bell in the guard’s
compartment, or in the engine itself? If so, do Government propose to

commit this plan for the approval and adoption to some experts? Tf not,
why not?
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The Honourable Sir Muhammad Zafrullah Khan: (a) Orders have
been issued for additional alarm pulls to be provided in lower class com-
partments reserved for women in which existing pulls are positioned only
over body-side doors.

A suggestion that the upper part of partitions separating women's com-
partments from adjacent compartments should be provided with suitable
shielded openings, which would more readily permit of oral communication
between the two compartments, has also been referred to all Railways for
consideration through the Indian Railway Conference Association.

(b) The answer to the first part is that Government has already con-
sidered the suggestion. The answer to the second part is in the negative,
if exp=rts cutside the Government of India are referred to by the Honour-
able Member. Reference to such experts is unnecessary to show that the
coat of installation and maintenance of the device proposed prohibits its
adoption.

Mr. Lalchand Navalrai: May I know who was the officer or expert who
considered the suggestion given in clause (b)?

The Honourable Sir Muhammad Zatrullah Khan: T have not got the
narme with me here, but I don't think it is necessary to specify the name.

Mr. Lalchand Navalrai: I want to know if he was an expert or he was
only one of the Members of the Railway Board or the Agent himself?

The Honourable Sir Muhammad Zafrullah Khan: Whoever considered
this, was quite competent to consider the matter.

Mr. Lalchand Navalrai: In order to see if he was really competent or
not, I should like to know whether he was the Agent of the Railway or a
Member of the Railway Board or a mechanic?

The Honourable Sir Muhammad Zafrullah Khan: T don't think the
Honourable Member is entitled to ask fpr that information.

Mr. Lalchand Navalrai: When it arises out of these questions, I think
we should not be asked to restrict ourselves strictly to the question that is
answered.

Mr, President (The Honourable Sir Abdur Rahim): If there is no
ambiguity in the answer given, then there cannot be any supplementary
question. If the Honourable Member will read the Standing Order he will
see that it is only to elucidate any particular answer that a supplementary
question i3 allowed. ’

Mr. Lalchand Navalrai: The answer is not clear, and that is why I
asked who was the person who considered this. i

Mr. President (The Honourasble Sir Abdur Rahim): It is not in the
original question. It ought to have been put down in the original question.

E 2
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_ The Honpurable Sir Mphammad Zatrwllah Xhap: Even generally, Sir,
I would submit, are Honourable Members entitled to ask which particular
persu considered a particular suggestion which has been found to be
fédsiblc or not feasible?

Mr, Lalchand Navalrai: I am not asking the name of the person, but
I am entitled to know whether he was a competent man or not.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Meinber Las already answered that. Next question.

The Honourable Sir Muhammad Zatrullah Khan: T have said eo.

ROBBERY IN TRATN BETWEEN VIRAMGAM AND WADVANA.

133. *Mr. Lalchand Navalrai: (a) Are Government aware, as is
stated in the Sind Vernacular Press—Sansar Samachar. dated the 20th
November, 1936 that a daring robbery took place in the running train
between ‘Viramgam’ and ‘Wadvana’ and in consequence a woman jumped
out and was severely injured? -

(b) What have Government done with regard to that incident and
lo prevent recurrence?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Agent,
Bombay, Baroda and Central India Railway, reports that, according to
the statement made by the lady who was travelling second class, after
the train had left Takhtar station she saw an armed man attempting to
enter her compartment and becoming frightened jumped out of the window
of the compartinent sustaining certain injuries,

(b) The matter was enquired into by the police, who have reported
the case as ‘‘undetected’’.

Mr. Lalchand Navalrai: May I know if the man got into the train
while it was running or from some station when the train was standing?

The Honourable Sir Muhammad Zatrullah Khan: It could not be ascer-

tain:d whether there was anybody at all trving to get into the compart-
ment. : ' '

CLASSIFICATION OF APPRENTICES AS TECHNICALLY TRATNED HANDS ON THE
East InpTaAN Rarmwavy.

134, *Mr. Amarendra Nath Chaittopadhyaya: (a) Are Government
aware that in the Mechanical Departments, Lucknow, East Indian Rail-
way, all staff who underwent any sort of apprenticeship training are
classified as technically trained hands and are promoted to chargemen’s

cadre, irrespective of their standard of apprenticeship training ‘and edu-
cation? : :

(b) Are Government aware that in the Mechanical Department, East
Indian Railway, Jamalpore, special class apprentices, apprentice mechanics

and trade apprentices are trained in different standards, although all of
them attend the same Technical School? - : :
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(c) Are Government aware that in the East Indian Railway Technical
School, Jamalpore, spécial class apprentices (selectéd by Public Service
Commission) are trained for the gazetted officers’™ posts, apprentice
mechanics for the post 6f chargemen and trade apprentices for the posts
of mistries? '

(d) Will Government please state whether the promotion and appoint-
ments of ex-apprentice mechanics or of trade ez-apprentices will be
guided by the rules and principle applicable to the special class ez-
apprentices of East Indian Railway Technical School, Jamalpore? If
not, will Government please state the reasons therefor?

The Honourable Sir Muhammad Zafrullah Khan: (a) I would refer the
Honourable Member to the reply laid on the table of the House to parts
(a) and (b) of starred question No. 252 asked by him on the 9th September,
1936.

Government are informed as follows:
(b) and (c). Yes.

(d) No. The three groups of apprentices mentioned in the question are
recruited and trained for different avenues of employment.

CLASSIPICATION OF TRCHNICALLY TRAINED SUPERVISING STAFF NF THE
MECHANICAL DEPARTMENT, EAST INDIAN RATLWAY,

135. *Mr, Amarendra Nath Chattopadhyaya: With reference to stamrred
questions Nos. 252, 258, 254, 256 to 258 of 9th September, 1936, regarding
classification of technically trained supervising staff of the Mechanical De-
partment, East Indian Railway, will Government please state:

(i) whether they have eollected the information now;

(ii) whether they are in a position to lay the replies on the table
now; and

(iii) the reasons for such long delay although they were given notice
in June, 1936?

The Honourable Sir Muhammad Zafrullah Khan: The replies to ques-
tions Nos. 252, 253, 254, 256, 257 and 258 asked by the Honourable Member
on the 9th September, 1936, have been placed on the table of the House.

WITHDRAWAL OF INDIA FROM THE LEAGUE OF NATIONS.

136. *Sardar Mangal Singh: Will Government please state:

(a) whether they are aware of the fact that there is a widespread
and strong public opinion in the ccuntry that India should
immediately withdraw from the League of Nations; and

(b) whether they have considered this question; and if so, what their
conclusion is, and reasons therefor?

The Honourable Sir Nripendra Sircar: (8) Government are aware that
India’s membership of the League of Nations is viewed with dissatisfaction
in certain quarters, ' -



70 LRGISLATIVE ASSEMBLY. [25tr Jan. 1937.

(b) I have explained in reply to a number of previous questions. Gov-
ernment’s reasons for declining to contemplate the withdrawsl of India frorm
the League and I would refer the Honourable Member to the debate in the
Council of State on the Resolution regarding the withdrawal of India
from the League moved by the Honourable Mr. Hossain Imam, on the
22nd September, 1936.

APPOINTMENT OF DELEGATES FROM INDIA TO THE LEAGUE OF NATIONS.

137. *Sardar Mangal Singh: Will Government please state whether they
have considered or propose to consider the question of appointment of
delegates from India to the League of Nations?

Ths Honourable Sir Nripendra Sircar: Presumably the Honurable Mem-
ber is referring to the appointment of delegates from India to the next
September session of the Assembly of the League of Nations. If so, the
question has not yvet been considered.

DIFFERENCE OF OPINION BETWEEN THE INDIAN AND BRITISH DELEGATES
TO THE LEAGUE OF NATIONS.

138. *Sardar Mangal Singh: Will Government please state how many
times in the past the delegates from India have differed from the Bntish
delegates in the League of Nations? :

The Honourable Sir Nripendra Sircar: I would refer Honourable Mem-
ber to my reply to question No. 852 on the 7th October, 1936.

OPINION EXPRESSED BY THE INDIAN DELEGATES TO THE LEAGUER OF NaATIONS
REGARDING CONQUEST OF ABYSSINIA AND RAISING OF SANCTIONS AGAINST
ITaLy.

139. *Sardar Mangal Singh: Will Government please state what opinion
the Indian delegates expressed at the last meeting of the League of Nations
regarding the conquest of Abyssinia and raising of sanctions against Italy
and who prepared the brief for them—the British Government, or the Gov-
ernment of India?

Sir Aubrey Metcalfe: The questions referred to by the Honourable
Member were not discussed at the last meeting of the League and no opi-
nions were expressed regarding them by the Indian delegates. The second
part of the question does not therefore arise.

CONSULTATION O THE GOVERNMENT OF INDIA ON THE QUESTION OF
NON-INTERVENTION IN THE SPANISH Crvi WAR. ]

140. *Sardar Mangal Singh: Will Government please state whether they
were consulted by the British Government on the question of non-inter-
vention in the Spanish civil war? If so, will Goverument please state whas
opinion they expressed in the matter?

8ir Aub'riy Metcalfe: No. "
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AOTION. TAKEN ON THE RESOLUTION BE INDEBTEDNESS OF AGRICULTURISTS
PASSED BY THE LEGISLATIVE ASSEMBLY.

141. *Sardar Mangal Singh: Will Government please state whether
they have considered the Resolution passed by this House on the 24th
September, 1936, regarding the ‘indebtedness of agriculturists’? What
steps do they propose to take in furtherance of that Resolution?

Sir Girja Shankar Bajpai: The matter is under consideration.

TROOPS DESPATCHED TO KHAISORA VALLEY.

142. *Sardar Mangal Singh: (a) Will Government please state whether
it is a fact that two columns of troops were despatched to Khaisora Valley
in November, 1936, and that shortly after the columns left, they were
met with stubborn opposition by the tribesmen and as a consequence of
this the troops suffered heavy casualties?

(b) Will Government please state whether they have made enquiries
from Army authorities that sufficient precautions were taken before the
said columns started and whether suitable steps have been taken to avoid.
a repetition of such a disaster in future ?

Mr. G. R. F. Tottenham: (a) Yes. Tull details have already been
published in Government communiques.

(b) The precautions taken were those that are invariably taken when
any cclumn moves in tribal territory on the North-West Frontier.

NaTionaL Frac For INDIA.

143. *Sardar Mangal Singh: Will Government please state:

(8) whether they propose to consider the question of a national flag
for India;

(b) whether they are aware of the fact that the tricolour nativnal
flag is generally recognised by all communities as the national
fag of India; and '

(¢) whether they are prepared to consider the suggestion that the
tricolour national flag with the Union Jack inscribed in one
corner should be officially recognised as the national flag of
this country?

The Henourable Sir Henry COraik: (a), (b) and (c). I would refer ‘the
Honourable Member to the reply which I gave today to Mr. Mohan Lal
Saxena’s question No. 66.
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i - ALLOWANCES GIVEN T0 OBRTAIN DETRNUS AND THRIE DEPBMDANTS. . 7

144, *Sardar Mangal Singh: (a) ‘Will Government please state what
allowance is being given to the undermentioned detenus and their depen-
dants: '

Sardar Teja Singh Sutantar.
Baba Karam Singh Dhut.
'S. Wasdev Singh.

S. Chanan Singh.
‘Comrade Ram Kishan.
‘Comrade Thsan Elahi?

(b) Will Government be plessed to state if they are prepared to reconsider
the cases of the above-mentioned detenus with a view to releasing them,
as most of them have been in jail for more than five years?

The Honourable Sir Henry Cralk: (a) T place a statement on the table
showing allowances granted to the State Prisoners in question and their
dependants.

(b) In accordance with the vrovisions of Regulation ITT of 1818, cases
of all State Priscners are reviewed by Government every six inonths.
‘Only Karam Singh and Ihsan Elahi have been in jail for more than five

years. Government are mnot at present able to agree to the release of
these prisoners.

Supplementary statement regarding State prisoners.
Amount of allowances for Amount of allow-

Name of State Prisoners. the State prisoner him- ances for his
self. family and
dependanta.
Rs.
1. Teja Singh Azad . Diet allowance Rs. 1-8-0 30
lfeu' day. per mensem for
onthly allowance Re. 32 wife.
2. Karam Singh . Do.
Do.
3. Teja Singh alias Waadev Singh . Do. 20
Do. per mensem for
mother.
4. Chanan 8ingh . Do.
Do.
3. Ram Kishan Do. - 40
Do. per mensem for
wife.
6. Ihsan Elahi Do.
Do.
<

Faorurries To DeTENUS sEEkING ELRCTION TO THE PUNJAB LEGISLATIVE
ASSEMBLY.

145, *Sardar Mangal Singh: (a) Will Government please state if they ace
prepared to grant reasonable facilities to such of tlie detenus as are weekin
election tothe Punjab Provineial Assembly; such as 8. Teja Singh Sutenter
and Sardar Harjap Singh of Mahilpore? :
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(b) Will* @évernment -please. state .whether, in.view of the fact that
8. Teja Singh Sutsntar is seeking election to the Punjab Assembly from
Gurdaspur District, but He is at present detained in'district jail at €amp-
belpore which is 300 miles away from his constituency, they are prepered
to transfer him to Gurdaspur District Jail, or detain him within the revenue
limits of his village, so that he may be near his constituency and be in a
position to look after the affairs of his election?

The Honourable Sir Henry Craik: (a) The State Prisoners, to whom
the Honourable Member refers, are detained in jail under Regulation III
of 1818, where they are subject to certain restrictions. Government are
not prepared to relax those restrictions to facilitate their standing for
electione.

(b) No.

ABSENCE OF FACILITIES FOR AGRICULTURAL EDUCATION IN ATMER-MERWARA.

146. *Rai Bahadur Seth Bhagchand Somi: (a) Is it a fact that taere
are no facilities for agricultural education in the province of Ajmer-
Merwara?

(b) Are Government aware that students from that province are refused
admission in agricultural colleges of other provinces and in some cases they
are admitted on very prohibitive terms?

(¢) Are Government aware that a student of Ajmer-Merwara applied
for admission to the agricultural college at Farrukhabad, through the (.m-
missioner, Ajmer-Merwara and that he was asked bv the authorities of
Lhe college to deposit Rs. 600 for his tution fees?

(d) Are Government prepared to consider the advisability of providing
free education for the students of Ajmer-Merwara, who cannot pay full
fees in institutions of other provinces?

Sir Girja Shankar Bajpai: (a) Yes.

(b) and (c) Government are aware that a student from Ajmer-Merwara
who sought admission to the agricultural schoo! at Bulandshzhar was
required to pay contribution, over and above the ordinary fees, of Rs. 600
per annum a8 his domicile was not in the United Provinces.

(d) Yes.

) Baébu Baijnath Bajoria: Is there an agricultural college in each pro-
vince ;

Sir Girja Shankar Bajpai: I believe in the major provinces, yes.
Babu Baijnath Bajoria: Is there dny in Bengal ?

B.ir Girja Shankar Bajpai: It may be that Bengal, which is a major
];:;omnceﬁu ;In exae%tiion to the statement that I have made; I do not
ow. My Honourable friend comes from Bengal:
(Laughter) engal; he should know.
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WOOL EXPORTED FROM AJMER-MERWARA AND BEAWAR,

147. *Rai Bahadur Seth Bhagchand Soni: (a) Will Government state
the quantity of wool exported from the districts of Ajmer-Merwara and
Beawar during the last five years?

(b) Are Government aware that there has been a steady decrease in
the quantity of wool exported from this province?

(¢) Will Government state the reasons for this decrease, and do they
propose to take steps to encourage such trade?

The Honourable Sir Muhammad Zafrullah Ehan: (s) The information
asked for by the Honourable Member is not available.

(b) and (c) Do not arise.

Rai Bahadur Seth Bhagchand Soni: Will Government try to obtain
this information and place it before the House?

The Honourable Sir Muhammad Zafrullah Ehan: Unless a epecial
enquiry is made into the matter the information cannot be obtained, and
I do not think it is worth while making an enquiry.

Rai Bahadur Seth Bhagchand Soni: It means that Government will
not take steps to find out how much wool is being exported from Ajmer-
Merwara,

The Honourable Sir Muhammad Zafrullah Khan: There are no separate
statistics showing the quantity of wool exported from Ajmer-Merwara.

Rai Bahadur Seth Baghchand Somi: Is it not a fact that it is the
chief industry of Ajmer-Merwara and that Government should enquire into
the matter?

The Honourable Sir Muhammad Zafrullah Khan: I have nothing to
add to what I have said.

OPINION TENKDERED BY THE GOVERNMENT OF INDIA IN REGARD TO THE
MARRIAGE PLANS oF ex-Kinae Epwarp VIII.

148. *Sardar Mangal Singh: Will Government please state what opinion
they tendered to His Majesty's Government in regard to the marriage
plans of His Majesty King Edward VIII? Will Government lay the some
on the table of this House?

The Honourable Sir Henry Craik: The Government of India were not
consulted on the question and no opinion was therefore expressed by them.

<
Motor VEHICLES IN PROVINCES AND INDIAN STATES.

149. *Mr. J. Ramseay Scott: (a) Is it a fact that Government have asked

each province for the numbers of motor vehicles in each province during
the last three years?

(b) Will Government please give the figures of motor vehicles in each

province under the headings of private fars, taxis, buses, private lorries,
lorries and cycles? '
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(c) Have the same details been called for from Indian States?

(d) Tt these details have not been called for, do Government propose to
call for the same? -
(e) If these details are available, will Government please give themn?

The Honourable Sir Frank Noyce: (a) Yes.

(b) A statement giving the information as at the end of 1985-36 is laid
on the table.

(c) No. .

(d) Government are considering this question.

(¢) Does not arise.

Statement showing the ber of Motor Vehicles at the end of 1935-36.

Motor Motor Motor
Province. buses lorries Motor Cars Motor Remarks.
(Passeng- (Goods.) taxis. (Private.)  Cycles.
ers.)

Madras . 3,621 064 319 13,254 1,364
Bombay . 4,600 3,260 1,020 13,460 760
Bengal . 4,765 e . 18,646 1,139
(including (including (including
lorries). taxis.) Beooters
and auto-
wheels.)
United Provinces* 3,857 286 6858 10,063 1,009 *Figures re-.
Punjab . . 1,349 5.179 604 7,259 1,573 lating to the-
(public.} period upto-
499 September
(private). 1936.
96
(heavy
motor
vehicles).
Bihar . 1,099 322 4,739 411
(including
motor
taxis.)
Orissa . . 167 16 92 508 35
Central Provine- 1,518 130 325 2,912 6855 + As in August
es.} 1935.
Assam{ . . 512 1,179 278 2,241 128 iFiguree as at
North-West Fron- 3,630 .. . 4,783 1,637 tthe end of
tier Province. (including (including calendar year
motor motor 1936.
lorries.) taxis.)
Bind . 6541 414 346 2,424 492

_Mr. N. M, Joghi: May I ask whether the Government of India will also
coilect information regarding the men employed in this industry, on motor-
cars, buses and such like things?

The Honourable Sir Frank Noyce: No.

INCREASE IN THE AMOUNT TO BE SPENT ON ROADS CREDITED TO THE PETROL.
Fuwnb.

150. *Mr. J. Ramsay Scott: (a) Is it a fact that the Central Govern-
ment collects from motor transport users taxes in the form of import duty
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.and excise on ‘petrol; oil, ears, buses,. trucks, tyres, paints and varnish,

upholstery, electrical bulba and- mnng, machinery, ete., to tth va.lue of
-eight to nine crores a year? )

(b) Will Government please give the receipts of such taxation in detail?

(¢) Is it a fact that the only return to the motor transpcrl user and

:spent on the roads by the Centrasl Government is 1} crores derived from
the petrol tax?

(d) Are Government prepared to consider the question of . increasing

the amount to-be spent on roads credited to the petrol fund from 2% unnas
‘to 4 annas?

The Honourable Sir James Grigg: (a) and (b) The revenue from the
tax on motor spirit, and from the import duties on motor vehicles «und
tyres, will be found in the monthly statements of Indian Customs Revenue,
.and in the Finance and Revenue Accounts, both of which are in the Library
of the House. As regards the other dutiable commodities mentioned by
‘the Honourable Member, it is impossible to say what proportion of them
is consumed in connection with motor transport and I am therefore unable
‘to verify the total figure of revenue or to give details under each head.

(c) No. Besides the grants to the Road Fund provision is also made
from Central Revenues for the construction and maintenance of roads in
‘Centrally Administered Areas.

(d) No.

Mr. N. M. Joshi: May I know whether the Government of India have
:accepted the principle that the amount collected from a tax on any article
should be spent for the benefit of the users of that article?

The Honourable Sir James Grigg: Quite definitely no.

Mr. Lalchand Navalrai: Mayv I know, with reference to the answer to
-part (d) of the question, what are the reasons for not considering the ques-
‘tion of increasing the amount to be spent on roads?

The Honourable Sir James Grigg: T will give one reason which I think
-ean be conclusive. I do not see why we should unbalance the central

‘budget in order to intensify road rail competition and unbalance it still
further.

Mr. Lalchand Navalrai: When the roads are in a bad ccndition on

:account of competition and they are being asked to be repaired, why should
"he not make up for it ?

.
The Honourable Sir James Grigg: The Honourable Member is just as

-capable of answering that as I am. All T can say is we are not going to
-do it.

Dr. Ziauddin Ahmad: Will the Honourable Member tell us what portion

of the ten annas which he collects from petrol is debited in-‘the actounts
-t the revenue and how much goes to the road fund? -
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The Honourable Sir James Grigg: My recollection is that the full ten-
annas appears in the revenue collections and 2} unnas is debited by way of
expenditure grants. In other words. the accounts in this matter are gross.
and not net. '

AMOUNTS SPENT IN PROVINCES AND INDIAN STATES ON Roaps.

151. *Mr. J. Ramsay Scott: Will Government please give in detail:
the amounts spent in each province and Indian States on roads from their-
own revenues?

The Honourable Sir Frank Noyce: The Honourable Member has not
gtated for what period he wants the information, nor what details he
requires. A slatement showing the expenditure incurred in major Pro--
vinces from provincial and local revenues, excluding municipal revenues,
for the vear 1934-85, on original works and on maintenance is laid on the
table. I cannot separate provincial revenues from local revenues, nor
have I any information regarding expenditure by Indian States.

Statement showing erpenditure incurred in major provinces on roads from provineial and local
board revenues during the year 1934.35.

Original works Maintenance. Total.
(Rs. lakhs.) (Ra. lakhs.) (Rs. lakhs.)

1. Madraa 36-56 99-8 136-3
2. Bombay 15-0 42-4 574
3. Bengal .. 2-2 24-4 26-6
4. United Provinces . 0-7 30-4 31-1
5. Punjab . . 2-8 59-1 61-9
6. Bihar and Orisea . 7-4 42-1 49-5
7. Central Provinees . 3-9 31-1 35-0
8. Assam . . . . . 1-6 27-5 29-1
9. North-West Frontier Province 0-5 18-7 19-2
10. Burma . . . 3-7 36-7 40-4
Total 74-3 412-2 486-5

MiLAGE AND CLASSIFICATION OF R0ADS IN PROVINCES AND INDIAN STATES.

152. *Mr. J. Ramsay Scott: Will Government please give the mileage-
of roads in each province and Indian State and give the various classifi-
cations of such roads?

The Honourable Sir Frank Noyce: I regret that up-to-date information
of road milage and its classification is not readily available in a complete-
form. T might, however, refer the Honourable Member to page 610 of
the Statistical Abstract for British India from 1923-24 to 1982-33. Statis-
tics of milage of certain classes of roads which were compiled for a special
purpose will be found in Appendix A to the Mitchell-Kirkness Report,
a copy of which is in the Library. Steps are being taken to collect
complete statistics which will be placed on the table when they are ready.

Dr. Ziauddin Ahmad: Since this will be important when we discuss:
the question of road-rail competition, may T ask the Honourable Member,

Fﬂl he be able to get this information by the time he moves his Resolu--
ion ? : ;
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The Honourable Sir Frank Noyce: I am afraid not.
TaXATION ON PRIVATE CARs.

153. *Mr. J. Ramsay Scott: (a) Is it a fact that taxation on private
cars weighing between 20—30 cwts, is as below:

Provincial. | Municipal. | Total,

Re. Re. Re.

Bombay . B 60 100 160
Madras . e 100 .. 100
Bengal . L. . 48 .. 48
Bihar and Orissa . .. 50 50
United Provinces . . '] .. 45
Central Provinces . . 30 15 45
Punjab . . . . . . 80 30 110

(b) Wil Government please supply taxation figures for Bihar and
Orissa separately and also those for Sind, North-West Frontier Province,
Central areas and Indian States?

The Honourable Sir Frank Noyce: With your permission, Sir, I will
reply to questions Nos. 153 to 155 together. My information regarding the
details asked for is at present far from complete, but I will obtain the
information asked for and lay it on the table.

TaxatioN oN Motor Buses.

1154. *Mr. J. Ramsay Scott: (a) Is it a fact that taxation on a bus
80 cwt. 20 seater is as follows:

Propieinl | Mopiepal | gota,
Bombay . . 376 60 438
Madras . . 700 600 1,300

D, B, Tax.

Bengal . . . . 111
Bihar and Orissa . . 342
United Provinces . . . - | 241
Central Provinces . . . © 180 36 196
Panjab . . . . . . . . ~ b0 18% 74

tFor answer to this question, see answer to question No. 153,
t Rebate of half of municipel tax.
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(b) Will Government please supply taxation figures for Bibar and
Origsa separately and also those for Sind, North-West Frontier Provinee,
Central areas and Indian States?

TaxaTioN ON LORRIES.

$155. *Mr. J. Ramsay Scott: (a) Is it a fact that taxation on lorries
80 cwt. unladen is as follows:

Provlmual.l Municipal. | Total.
| |

R. | Rse. | Ra

Bombay 1 300 t 120 | 420
Madras : : 00 | 400 \ 800
Bengal | ‘ 125
Bihar and Orissa . . . . . | 250
United Provinces (private) | | 100
United Provinces (public) ! | 235
Central Provinces . . . . . . ) | 150

(b) Will Government please supply taxation figures for Bihar and
Orissa separately and also those for Sind, North-West Frontier Province,
Central areas and Indian States?

(¢) Is it a fact that private cars are taxed on the unladen weight im
Bombay, Madras, United Provinces and Central Provinces while in Bengal
they are taxed on area and in Bihar and the Punjab on the seating capa-
city?

Basis oF TAXATION oN PrivaTE Cars, MoTor Buses axp Logriks.

156. *Mr. J. Ramsay Scott: (a) Are Government prepared to consider
that the taxation basis should be uniform?

(b) Would Government be prepared to consider:

(1) that all private cars should be taxed on the unladen weight as
declared by manufacturer;

(2) that all motor buses should be taxed on the seating capacity; and
(8) that lorries should be taxed on the gross laden weight, nameiy,

the unladen weight plus the certified carrying capacity laid
down by the manufacturer?

The Honourable Sir Frank Noyce: (a) I am not prepared to deal with
80 large a subject in the form of a reply to a question.

(b) The taxation of motor vehicles is a provincial subject but I may
refer the Honourable Member to Part V of the Concise Statement of
Policy adopted by the Transport Advisory Councii in July, 1936, copies of
which are in the Library.

tFor answer to this question, see answer to question No. 153.
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EDUOATION OF THE CHILDREN‘OF ANGLO-INDIAN AND IN®I1AN. EMPLOYEES OF
"~ Raruways.

157. *Mr. Mohan Lal Saksena: (a) Will Government state the total
number of Indian and Anglo-Indian employees in the various railways and
the respective sums of money spent by them-on the educatian of Indian
and Anglo-Indian children?

(b) Is it a fact that during the year 1984-86 the expenditure. on the
education of Anglo-Indian was more than four times that on the educa-
tion of Indians in the Eastern Bengual, East Indian and the Great Indian
Peniusula Railways and nearly seven times in the Madras and Southern
Mahratta Railway?

(¢} Will Government state how the expenditure per student on education
of Indians and -Anglo-Indians compares on the various railways?

(d) Are Indian students admitted in Anglo-Indian schools maintained
by the various railways? If not, why not? If so, what restrictions, if
any, are imposed on their admission?

The Honourable Sir Muhammad Zatrullah Khan: (a) and (¢) As regards
the first part of (a) I would refer the Honourable Member to Appendix C
of the Report by the Railway Board on Indian Railways for the year
1934-35, Volume II, a copy of which is in the Library of the House.

With regard to the latter part of (a) and part (c) of the question, I
lay on the table of the House a statement giving the information_avail-
able with Government.

(b) I would refer the Honourable Member to the information laid on
the table of the House on the 31st August, 1936, in connection with
starred question No. 1085, asked by Pandit Lakshmi Kanta Maitra on the
10th March, 1936.

(d) T am collecting information and will lay a reply on the table of
the House in due course.

Sbumultmgm“mofmwmmbymnmaulhhnyamhdwmm
education of the children of Railway employees during 1935-36.

Total amount spent. Cost per student.
Railway.
Euro European
and Anglo- Indian. and Anclo-  Indian.
Indian. Indian.
Rs. Ra. Rs. Ra.
A. B. Railway . . . 15,401 15,774 + +
B.and N. W. leway . . 5,469 3,477 552 459
B. N. Railway- . . 54,890 62,303 47-2 13-5
B.,.B. &C. 1L leway . . 51,800 39,970 128-6 16-8
E. B. Railway A 70,268 20,597 165-7 9.04
E. 1. Railway . . . 4,97,907 1,73,704 336-2 16-0
G.1. P.Railway . . . 1,04.230% 26,512¢ -7t ¢ 15.9t
M. & S. M. Railway . . . 59,249 16,868 57-8 10-0
N. W. Railway . . . . 1,89,275 29,411 134-7 19-8
8. I Railway . . . 33,280 - 12,780 50-9 10-6

tInformation not avm}able
umunlm_tothnvm 1934.35. Flpmfmthoym 1935-36 are not

ily av .
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SUFFERINGS OF [XDIANS OWING T0 DEVASTATION ‘CAUSED BY THE RECENT
FLooDSs IN THE PHILIPINE ISLANDS.

158. *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
if Indiuns, including Sindhis. have suffered in life and property owing to
sad. devastation caused by the recent floods in the Philipine Islands? If
so, how much and what arrangements were made to save them from such
a calamity? .

(b) Are there any Indianx, ineluding Sindhis, still living in  these
Islands? If so, are thev safe und have thev been given sufficient protection
and help in their disaster?

8ir Aubrey Metcalfe: Information has been calléd #ér from His Britan-
nic Majestv’s Consul General, Manila, and will be laid on the table of
the Honse when received.

IsstE oF REVISED Pass RULES oN THE NorTH WESTERN Rammway:

159. *Mr. Lalchand Navalrai: (a) Are Government aware that the
Railway employees of the North Western Railway and their Unions have
passed resolutions protesting against the issue of the revised Pass Rules
in respect of number, classification and dependent relatives?

(b) What steps have Government taken to consider Egel&eprqtest and
have they made or propose to make any modifications i the ‘Fevised rules;
if so, what?

(¢) Will Government be pleased to state if the revised rules will have

retrospective effect and will. apply also to the e}nplpyeas in service before
the date of the revised rules?

(d) If so, would Government be pleased to give reasons for doing so

and do Government propose to reconsider that question- and epply. the
rules progressively? If not, why not?

The Honourable Sir Mphsmmad Zafrullah Ehan: (a) Prctests against

the changes in the Pass ‘Hules have been received from certamn emplcvees
and TUnions.

(b) These protests bave been considered and it is not proposed to wake
any modification in the orders already issued.

(¢) The changes have effect from Ist Jwnuary. 1937. and spply to all
emnployees in service. A disfinotion” bas: hewe¥er.i beeln muade i - fgard
to the number of passes admissible per annum between' staff on the re-
vised scales of pay and staff on the old scales of pav.

(d) The chunges were necessitated by abuses which liad arsen and by
complaints having been received of the extent to which availible accom-
modation in trains was being utilised b¥ Failway - ‘smhploleed - on “passes
résulting in ‘ineonvenience and discomfort to passengers holding tickets.
There is therefore no justification for discriminating between ‘staff already,
in service and those that may. hereafter be employed.

Mr. Mcﬁhd Navalrai: May T know from the Honourahls l*Iemnel-‘
whether their protests were considered br the Members of H.e 'lewmr
Board or the Agents only?’

F
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- The Hogourable Sir Muhammad Zafrullah Khan: I will not, Sir, reply

to @ question which seeks to find out which particular, officer in a Depart-
went has considered a particular question.

Mr. Lalchand Navalrai: I do not ask which particular officer. 1 say,
the Railwax Board—mnot one officer?

The Honourable Sir Muhammad Zafrullah Khan: | have already said
that the protests that have been received have been considered by Gov-
ernment; | am not prepared to say which portion of Government consi-

dered it.

Mr. Lalchand Navalrai: Will that answer be right, Mir?. -I wamt to
know whether the Railway Board have considered the protests; I am
asking a particular question.

Mr. President (The Honourable Sir Abdur Rahim): The Railway Board
is .a part of the Government of India. I{ does not matter what body of
officials eonsidered the matter or not: all that the Honourable Member
is entitled to ask information about is whether the Government have
considered the matter.

Mr. N. M. Joshi: May I ask whether the Government rules provide
for a larger number nf‘pas':ec being given to officers than to men holding
«uhordma'be positions?

The Honourable Sir Muhammad Zafrullah Khan: T believe that is

generally so—as a matter of general recollection.

Mr. N. M. Joshi: Max T ask on what ground this discrimination is

made?

The Honourable Sir Muhammad Zafrullah Khan: How does that arise

from the present question?

Mr. Lalchand Navalrai: Max I know whether any Railway TUinions
were consulted in this matter, after the protests were made?

The Honourable Sir Muhammad Zafrullah Khan: That does not arise
out of this question.

EARTHQUAKE SHOCKS FELT AT QUETTA.

160. *Mr. Lalchand Navalrai: (a) Is it a fact as stated in the Press
that there were earthquake shocks felt at Quetta on the 12th Defember,
1936, at 10-25?

(b) Will Government be pleased to state how many times there have
been earthquake shocks after the great disaster in May, 1935?

i F
(¢) Do Government propose tc¢ make any changes in the proposed site
and building method of New Quetta in vi€w of these incessant occurrences?
If so, what? If not, why not?
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Sir Aubrey Metcalle: (u) Yes. Aosruinis W

(b) According to press reports twenty-one earthquake shocks have
ed in Quetta since May, 1935. Seven only were recorded by .seis-

graphs. T T o AL

(c) As regards the site the.Honourable Member's attention is invited
to the replies given in this House on The 17th April, 1936, to,Mr. Satya-
murti’s starred question No. 1780 and to 'the bupplémentary questions
thereto. It is proposed to construct the new buildings in Quetta on
Earhquake-proof lines as far as possible.

‘Mr. Lalchand Navalrai: May I know if this question has been consi-
dered sabsequently to the recent earthquake shocks in Quetta?

Sir Aubrey Metcalfe: It has been considered éﬁ.all ntages very- fully.

Dr. Zisuddin Ahmad: In spite of these repeated earthquakes, do
Government still insist on building 1nore houses in Quetta znd’ spending
money ?

(No answer).

TMPOSITION OF RESTRICTIONS AGAINST THE PUBLICATION OF MUSHROOM
NEWSPAPERS.

161. *Mr. Lalchand Navalrai: (a) Are Government aware of the publi-
cation in the Sindhi of Sukkur Sind which complains of the rise of several
Mushroom papers, pointing out further the necessity of imposing restric-
tions against the publication of such papers which live only on the bounty
of others and have no honest purpose or principle in the interests of public
and which come out only to defame or support some individual?

.(b) Are Government aware of the growing anneyance felt and offence
taken by general public against such worthless mercenary pgpers that come
out e('éln]y to serve some base purpose or afford the medns of existence for
its editor?

(c) Is there any rule or order authorising the Magistrates receiving
declarations for starting presses and papers to inquire into the bona fides,
solvency, sanity, etc., of the new press concerns, before they register the
same and allow their existence; if not, do Government propose to consider
this point in view of the opinion of some section of the press?

(d) Will Government consider the advisability of fixing some standard
of education and experidhce that a person must be aquipped with before he
is allowed to edit a paper?

t"l;h. Honourable SBir Henry Orailk: (s) Government havc seen the
:article.
(b) No.
(¢) No.
(d) No.
F 2
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Mr. Lalchand Navalrai: May T know if there is any s¥stem of pufting
any restrictions upon such press men when they first apply, in England?

The Honourable Sir Henry Oraik: T do not know.

CIrCcULATION OF Bap Coins.

162. *Mr, Lalchand Navalrai: (z) Do Government know that bad coins
are still in circulation which cause damage and unnecessary vexation to
the publie?

(b) What steps have Government taken since the complaint with regard
to bad coins was brought to the notice of Government and Assembly-last
time?

(¢) Do Government propose to consider the suggestion made in the
Press that besides laying hands on the counterfeiters, Government should
issue orders that doubtful coins which are not counterfeit, if presented to
the treasurv. should be received by them and paid for; and then withdrawn
from further circulation in order to avoid inconveniepce and vexation which
the public experience by coins noi being received in the market on this
or that pretext?

(d) If the above suggestion is not acceptable, what steps do Govern-
ment propose to take to mitigate the hardship which is experienced in the
market, at the Railway Booking Offices, at postal counters and other firms”

The Honourable Sir James Grigg: (a) Yes. _

(b) Special steps are being taker by the Mint to render counterfeiting
more difficult in future nnd bx the Police to check the circulation of
counterfeit coins. L Y

(c). Defaced coins are received at treasuries and are paid 1or in accord-
nnce with definite rules, provided the coins are not fraudulently defaced.

(d) Does not arise.

DEVELOPMENT OF ADEQUATE SOURCE OF INDIAN S0Da-ASH FOR PROMOTING
IxpicENOTS GLass INDUSTRY -

~ 163. *Mr. Akhil Chandrs Datta: (a) Have Government taken anj
steps to develop .'i(ieqlluie source of Tndian soda-ush for promoting indigen--
cus (lass Industry in India?

(b) Has uny fresh source of supply of soda-ush been availalile at Khewra
within the last two vears?

(c) Have Government taken any measure for the protection and pro-

motion of Glass Industry in India beyond granting a rebate of the duty
on imported soda-ash?

(d) What has been the effect of the said rebate diring the last two
vears?
.
The Honourable 8ir ¥rank Noyce: (a) and (h). No.

() T would ask the Honourable Member to await:the repl¥ te This
starred question No. 165.

(d) The effect has been that glass manufacturers have obtained refunds
to the extent of Rs. 13 lakhs roughly and that their purchases of soda-nsh-
have to this extent cost less than they wduld othierwise have liad to pav.
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PROTECTION TO THE GLASS INDUSTRY .

164. *Mr. Akhil Ohandra Datta: Are Government considering the
desirability of granting protection to the Glass Industry amd o_iv making

another reference to the Tariff Board?

The Honourable Sir Muhammad Zatrullah Khan: The attention of the
Honourable Member is invited to the reply given by me to parts (b) and
fe) of Mr. Satvamwrti's starred question No, 498 during the  last Simla
Session. So far as Government are aware the position still remains un-
changed. . L

oA

‘Mr. Akhil Mdu Datta: Huve (overnment teken a iinal decision
on this question?

The Honourable Sir Muhammad Zafrullah Khan: The answer to which
I have referred shows what the position is. The Government’s decision
last thwe was not final.

Mr. Akhil Chandra Datta: Ts that the position still?

The Honourable Sir Muhammad Zafrullah Khan: That is what I have
said. '

RESEARCHES AND INVESTIGATIONS RELATISG TO THE Grast TNDUSTRY.

165. *Mr. Akhil Ohandra Datia: (a) Have any researches and investiga-
tions been made by the Bureau of Industrial Intelligence and Research
relating to the Glass Industry in India? _

(b) If so, will Government be pleased to state the result thereof?

(¢) Has the said Bureau made any suggestions and recommendations?
What are these suggestions and recommendations?

The Honourable Sir Framk Noyce: (a) Yes. The Industrial Research
Bureau has carried out a detailed survey of the position ot the industry
and is enhgaged, partly directly and partly in co-operation with the
Benares Hindu University, in un examination of Indian glass-making
materinls. Some minor technical questions relating to glass technology
have also been taken up by the Bureau.

(b) The results of the survev of the glass industry have been published
as No. 2 of the Bulletins of Indian Industrial Research and the Bureau
has in the press a further bulletin relating to Indiar glass-muking mate-
rinls. The other investigntions mentioned are in progress. =~ =~ =

(¢) As a result of the survey made, the Bureau has made recommen-
dations with regard to improvements in furnace design. Debailed plans
have been drawn up and T trust that it will be possible shertly to give
practical effect to these by ipstalling an experimental furnusce. '

APPOINTMENT OF A STANDING ARMY COMMITTEE.

~ 166. *Mr. Akhil Chandra Datta: (a) Wil Government be pleased to
state if a Standing Army Committee has been appointed in pursuance of
the Resolution adopted by this Hovonrable House on the 4th February,
19367 '
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(b) If not, do Government propose to consider the desirability of
appointing such a Committee at once?

Mr. G. R. F. Tottenham: 1 would refer the Honourable Member to-
my reply to Mr. Lalchand Navalrai’s starred question No. 524 asked on
the 18th September, 1986.

CoNSULTATION OF GOVERNMENT OF INDIA REGARDING EX-KING'S PROPOSED
MARRIAGE WITH MRs. SiMpsoN aND His ABDICATION.

167. *Mr. Akhi]l Chandra Datta: () Were the Government of India con-
sulted by the British Government with regard to legality, propriety and
advisability of His Majesty the King Emperor’s marrigge with Mrs. Simpson
and with regard to the legislation about His Majesty’s abdication?

(b) Did Government express and convey any opinion on this matter to
the British Government? ' '

The Honourable Sir Henry Oraik: (a) and (b). The Government of In-
dia were not consulted on the question and no opinion was therefore ex-
pressed by them. '

ACQUISITION OF THE BENGAL AND NORTH WESTERN AND THE MADRAS AND
SouTHERN MAHRATTA RATLWAYS.

168. *Mr. Akhil Chandra Datta: (a) Have Government taken any ste
towards the acquisition of the Bengal and North Western Railway an
the Madras and Southern Mahratta Railway? R

(b) Has notice of such acquisition been served upon the companies in
pursuance of the contract entered into between the Secretary of State and
the Companies on the 8th December, 1932? If not, have Government

taken any decision regarding the acquisition of the two Companier by 31st
December, 1937?

(c) Have Government enquired what increase in working expenses is
likely to occur by transfer of these two Railways to staté management?

(d) If so. will Government be pleased to state the result of the enquiry?

(e) Have Government enquired what increase in revenue may be ex-
pected by the said transfer of the two Reilways?

(f) Do Government still consider the question of the acquisition of the-
two Railways as an open question or consider the question as finally and
irrevocably settled ?

The Honourable Sir Muhammad Zafrullah Khan: (a), (L) and (f). I
has been decided not to exercise the option in either case. The contract
with the Bengal and North Western Railway will automatically continue.
for five years on the present terms and a fresh option to purchase will
be available on the 81st December, 1942. The contract with the Mfdras
and Bouthern Mahratta Railway Company has been extended for a period

of 8 years from 1st J anuary, 1938, on terms much more favourable to
Government than the existing arrangement.

(e), (d) and (e). Government did not expect any increasse in' earnings
by the transfer of the two railways to State management, but ensici-

pated some inecrease in working expenses, particularly on the Bengal andi
North Western Railway.
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Dr. Zisuddin Ahmad: Will Government lay on the table the terms of
the new contract with the Madras and Southern _IMahrgtta-!_‘_Rallw_a.y?

The Honourable Sir Muhammad Zafrullah Khan: I believe it will be
possible to do so.

SoLtTioN ofF THE Foop PROBLEM 1N INDIA.
{_ \g9. *Mr. Akhil Chandra Datta: (s) Have Government formulated any
sheme and policy for solving the food problem for the r_g.pldly increasing

population of India? .
(b) 1f so, when was that policy formulated and what were the circum-
stamces and conditions which led to that policy?
(c) Will Government state categorically and in chronological order the
steps taken to give effect to that policy, and the agency through which the

steps were taken?

Sir @irja Shankar Bajpai: (&) to (c). The position was explained to the
Honourable Member in the replies given by me to his guestions Nos. 158
and 312 on the 7th and 12th February, 1936.

DISTRIBUTION OF THE WATERS OF THE INDUS AND ITS TRIBUTARIES.

170. *Mr, Akhil Chandra Datta: (a) What is the precise scope of the
nvestigation for which the Central Bureau of Irrigation appointed a Sub-
Committee regarding the distribution of the waters of the Indus and its
tributaries? B . o

(b) What are the recommendations made by that Committee and when?

(c) Have Government given effect to those recommendations? If not,
why not?

The Honourable Sir Frank Noyce: (a) The Committee to deal with the
distribution of the waters of the Indus and its tributaries was appointed
by the Government of India, and its terms of reference were as follows:

; ““The extent to which additional supplies of water are actually required
or: -

(i) the Khairpur State,
(ii) the Bahawalpur State,
(iii) the Haveli Project.

The possibility of finding such supplies ‘without detriment to the ‘parties
interested in the waters of the Indus and its tributaries and thep':;ec't
upon the existing or prospective rights of those purties of any fresh with-
drawals, the authorization of which the Committee max  recommend .

(b) The report of the Committee was received in September, 1985, and
their recommendations are summarized on pages 20—31 of Volume 1 of
their report, a copy of which will be found in the Librarr. =

(¢) No, but it is hoped to issue orders in the near future.
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STATES SIGNIFYING THEIR INTENTION TO ACCEDE 70 THE FEDERATION.
171. *Mr. M. Asat Ali: Will Government please state:

(2) how many States ave ‘o' far signifiel’ thér intenition'to’ devede
to the Federation; _ '

(b) whether the requirements of section 3, purt I, of the Govern-
ment of Indin Act, 1985, has been satisfied; and

{c¢) if not, what is the extent of the desideratum?

The Honourable Sir Nﬂpondra Sircar: (a) to (c¢). No Instruments of
.Accession have yet been received.

INSTRUMRENTS OF ACCESSION PROPOSED BY THE RULERS AND CHIEFS OF INDIAN
' ' STATES.

172. *Mr. M. Asaf Ali: (a) Have Government examined the Instru-

inents of Accession proposed by those Rulers and:Chiefs who have agreed
to. nocede. subject to limitations? o

(b) Are Government prepared to take steps to pubjiah either in the
Gazette or otherwise all the Instruments of Accession to enable the re-
presentatives of British India to assess the effect of such reservations and

limitations in relation to the consequences to the whole scheme of
Federation? s NI

The Honourable Sir Nripendra Sircar: (a) Draft Instruments of Acces-
sion have not yet been received.

(h) Government can give no und'ertaking us suggested.

ABSENCE OF PROVISION IN THE (GOVERNMENT OF INpIA AcT, )935, FOR THE

APPOINTMENT OF REPRESENTATIVES BY RULERS 1X TASES O0F CASUAL
VACANCIES. ' '

173. *Mr. M. Asaf Ali: (a) Is it not a fact that there is no specific
provision in the Government of India Act, 1985, for the appointment of
representatives by Rulers in cases of casual vacancies or for rescinding
appcintments made by them?

(b) If so, have the States made any representations in this respect,
und what Government contemplate doing?

. The Honourable 8ir Nripeadra 8ircar: (2) and (b). The attention of the
Honourable Member is invited to section 291 and ‘paragraphs 7 unf 14 of
Part IT of the First Schedule to the Government of India Aet. 1935.

PAYMEXT OF SALARIES oF THE RoMAN CatHOLIC MILITARY (‘HAPLAINS.

174. *Mr. M. Asaf AM: (a) Is it a fact that the Army Department
pay~ the salaries of the Roman Catholi¢’ Military Chaplains?
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(b).Is it a faot that the Archbishop or the Bishop.eof each Archdiocese
or Diocese in India used to take half the salary of these Military
«Chaplains? B A -

{c) Is it a fact that the Army Department has since April 1927 been
paving the salaries of the Roman Catholic. Military Chaplaing in a lump
sum yvearly to the Archbishop or Bishop within whose Archdiocese or
Diocese they are serving?

(d) Is it a fact that the Archbishop or Bishop who receives the said
amount fromn the Army Department keeps half of it himself and distri-
butes the other half to the Chaplains concerned? If so, why?

Mr. G. R. F. Tottenham: (a) There is no establishment of Roman
«Catholic Military Chaplains. The Defence Depariment do, however. re-
munerate Roman Catholic priests for their services in ministering to the
Romian Catholic British troops serving in India.

(¢) Yes, though in some c¢ases payvments are made monthly and not
vearlv. The object of making the payments to the Roman Catholic
Ecclesiastical authorities instead of direct to the priests themselves is to
give elasticity and to enable the Roman Catholic ecclesiastical authorities
to utilize the resources placed at their disposal to the best advantage.
For instance, in some places it may be convenient to employ the rervices
of & missionary or parish priest already on the spot, and to pay him a
“small allowance, thus setting free an amount which.#hight be roade;qvail-
able as additional remuneration for a priest in another and more expen-
sive cantonment. Tt is the poliev of the Government of India, having
provided the total sums that are to be allotted to each archdiocese or
diocese; not to interfere in any way with the distribution of the funds.
All they are concerned with is that adequate provision is- made for spiri-
tual ministration to Roman Catholiec British troops.

(b) and (d). The Government have no information.

PAYMENTS MADE TO THE RoMAN (C'ATHOLIC MILITARY CHAPLAINS.

175_. 'llf. M. Asal Ali: (a) Is it a fact  that- most of the Roman
“Catholic Military Chaplains in India are under a Vow of Poverty?
(b) If so, are the supefior Priests under a similar vowl?

(¢) T the answer to part (b) be in the affimiative, is there anv reason
why such heavy payments are made to the Archbishops?. o

!r.’ G, R. !'..!'ottonly,m: (a) There are o Roman Catholie Military
’Chapla_lns in India. Tt is, however, possible that some of the FRoman
‘Catholic priests who minister to Roman Catholic British troops in India
-are under the vow of poverty.

(b) The Government have no information.

(¢) The Honourable Member is refell_'re'd to the’ answer T hice just given
to part (¢) of his question No. 174, ' '



90 LEGISLATIVE ASSEMBLY. [25Tr Jan. 1987.

OFFICERS SELECTED TO RELIEVE CONGESTION IN THE War BLock.
176. *Mr. M. Asaf Ali: Will Government be pleased to state:

(i) how many officers have been selected each year to relieve con-
gestion in the War Block;

(ii) of those how many have been Indians holding commissioned
ranks each year;

(ii) how many Indians were on the active strength when the
gcheme was adopted;

(iv) how many Europeans were selected in 1919 and 1920 for
removal against volunteers; and how many Indians;

(v) the number of Europesns selected under part (iv) above, who
have passed their ‘d’ for promotion to the rank of Major;

(vi) the number of Indians in (iv) who have passed their ‘d" for pro-
maption to Major’s rank;

(vii) how many of (vi) have been selected for removal; and

(vii)) to what extent has Indianisation been affected by these
removals?

Mr. G. BR. F. Tottenham: (i) and (ii). The number of officers who
have been or will be placed on the Special Unemployed List is as fol-

lows:

Total. Indians.

Year.

1935 . . 131 7

1936 . . 98 1

1937 . . 55 4

1838 and 1939 116 Nil.
(ifi) 184.

(iv) Under the 1922-28 scheme of retirement, 1,839 Buropean officers
were compulgorily retired. Figures for voluntary retirement are not avail-
able. Under that scheme no Indian officer was retired either compulsorily
or voluntarily.

(v) to (vii) There were no promotion examinations during the period
of the Great War.

(viii) The Indianization has not been affected . by the. War. Block
Scheme. e WIs VHAI. g

EXPERIMENTAL RESEARCH IN REGARD TO TELEVISION.

177. *Mr. M. Asaf Ali: (a) Is it a fact that some time ago a leading
Bombay interpreneur applied to the Government of India for permission
to establish an experimental television transmifter and studio?
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(b) Will Government state whether the permission sought was grant-
¢d? If not, why not?
(c) What steps, if any, have Government taken, or propese to take
to examine the advisability of experimental research in regard to
television?

The Honourable Sir Frank Noyce: (a) An application was received.

(b) The applicant was informed that there would be no objection to
granting a license for experimental work but that permission to broadcast
programmes would not ordinarily be granted. The applicant was further
informed that detailed proposals shouid be submitted bhut these have not
yet been received.

(c¢) Television is in an experimental stage at present and Government
consider that it would be premature to embark on experiments in India
particularly in view of the heavy expenditure which sould be involyed and
the difficulty in arranging suitable programumes. ~ ' '

: . . »
NoN-RuxNING oF SPEcIAL TRAINS BY THE NORTH WESTERS RAILWAY FOR:
THE (GARHMUEKHTESHWAR MEL A,

178. *Mr. M. Asaf Ali; (a) Is it a fact that during the Garhmukhteshwar
Nahan, the East Indian Railway ran a considerable number of special
trains, but the North Western Railwax ran no special trains?. -

(b) Are Government aware that hardships were experienced by
passengers at the Delhi Junetion on account of the North Western Railway
running no connecting specials?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). The
Agent, North Western Railway. states that three special trains were run
over the North Western Railway from Delhi and the stock on the normal
train services was salso augmented. These arrangements were adequate
to meet traffic requirements and no complaint of any hardship to passen-
gers was received by the Administration.

PREVALENCE OF MALARIA IN THE RURAL AREAS OF THE DELHI PROVINCE.

179. *Mr, Sham Lal: (a) Is it a faet that in the vear 1983, malaria
worked great havoc in the rural area of Delhi Province, and no Medical or
Revenue Officer visited those villages which were water-logged or worst
affected? .

(b) Will Government please state what villages were so affected and
which of these villages were not visited by the Medical or the Revenue
Officers? .

(c) Is it a fact that the Deputy Commissioner, Health or Sanitation
Officer, incharge of the rural uplift work onlv visit those villages which
are on the pacca roads and never go to villages which are away from the
roads ? o

(d) Is it also a fact that uplift work is only confined to villages adjacent
to pacca roads and no uplift work worth the narie.is being done in other
villages?

Sir Girja Shankar Bajpai: The information has been called for and will
be furnished to the House as soon as possible. ' :
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LocaTioN oF THE CoURrTS AND OFFICES OF TEHSILDAR AND NAIB-TEHSILDAR
AT DELHI.

180. *Mr. Sham Lal: (a) Is it o fact that the courts and offices of
Tehsildar and Naib Tehsildar at Delhi are situated in the southernmost
part of Delhi, and are Government aware that it is difficult for litigants
to secure the services of lawyers for these courts, because they are far way
from the District Headquarters? :

(b) Are Government aware that Lambarda.rs who come to Delhi for
wavment of Land Revenue are put to great risk and inconvenience in making
‘the payment.in that they have to go from the Railway Station to Tehsil to
get a chalan. from Tehsil to dmperial Bank, from the Tmperial Bank
again to the Tehsil to present the payment receipt, which practically takes
two days to finish this work? Are Government aware that this is all due
1c the Tehsil being located in one corner of Delhi?

Sir Girja Shankar Bajpai: (a) and (b). Tt is true that the Tehsil at Delhi
is incomveniently situated, but it is hoped that this will be remedied when
new courts umd offices for the Delbi Administration are built; proposals
for this purpose are now under the consideration of the Government -if
India.

REDUCTION IN THE DIET ALLOWANCES OF DRTENTS.

181. *Mr. SBham Lal: (a) Will Government be pleased to state whether
there has been a considerable reduction in the monthly and daily diet
allowances of detenus? Is it a fact that former]y the monthly allowance
‘was Rs. 82, and it is now Rs. 11 in Deoli? Is it a fact that the diet
allowance was Rs. 2 per day, and it has been reduced to 0-12-0 per day?

(b) What are the reasons for these reductions?

(c) Is it a fact that formerly stamped envelopes used to be supphed
to the detenus and that this is not now being done? Why has this privilege
tbeen withdrawn ?

(d) Har the compulsorv family allowance been stopped; if so, why?

The Honourable Sir Henry Craik: (1) The Government of India are only
«concerned with the detenus at Deoli. Tn that Fail the monthly allowance
was never more than Rs. 20; it is now Rs. 11. The diet allowance was
Rs. 1-1-3 a day, and is now ‘15 aunas,

(b) Because the foriner rates were unnecessarily’ high.

(¢) T would refer the Honourable Member to the reply given by me to
question No. 1166 on the 29th March, 1935.

(d) The gnmtmg of family allowances is a matter for the Bengal Govern-
ment under section 12 of the Bengal Criminal Law Amendment Act, 1930.

T should mentiom, however, that the payment of such an allowance is not
«compulsory. L]

STATE OF HFAL‘TH oF Mgr. '%\Tl\: SEN DETAINED IN THE AMBA]_A Jam.

182. *‘l‘ Sham Lal: (1) Is Mr. Satin Sen detained in the Amhnls Jml
not keeping good health for a long time?

{b) Has he applied for an outside dogtor's treatment?

(c) Has he been permitted to have it; if not, why not?
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(d) Is Mr. Satin Sen being tried in an arson case?

(e) Is it a fact that he was not allowed interview with his counsel
without the hearing of the jail officials and not allowed 4o give his brief
to his counsel on the ground that he being s detenu could not be given
these facilities?

f) Has Mr. Satin Sen applied for a transfer to some place in Bengal,
and what orders have been passed on this application?

(g) Why is Mr. Satin Sen being detained in Ambala and not in some
place in Bengal?

The Honourable Sir Ho.nrytlnik (1) No.
(b) Yes.

(¢) No; because this is not considered necessary since he lus been
thoroughly examined by specinlists.

(d) Yes.
-(e) No.
(f) No.
{g) Because it is necessary in the public interest.

SPECIAL THIRD CLASS FARE CHARGED FROM PASSENGERS TRAVELLING BY
THE BoMBAY, BARODA AND CENTBAL INDIA RatLway MaIL.
-

183. *Mr. Sham Lal: (a) Is it a fact that the Bombay, Baroda and
Centrnl Indin Railway mail leaves Delhi at 9 or 9-30 a.M.. that there is
special third cluss railway fare for this truin, whigh is in excess of-ordinary
third elass fure, that several trains 1'e-u£-'|:"]_-)u!l'u-“ at- about 9 am. and pas-
sengers for Rewari and Nurnuul of these trains travel by the Bombay,
Darodn and Central India Railway mail without notice that a special fure
i~ to be charged and that ultimately they have to pay penalty for not having
paid the specinl fare? ’

(b)Y Do Government propose to abolish this special third class fsre or
order that booking elerks issning tickets would do <o on payment of special’
fure? - .

The Honourable Sir Muhammad Zatrullah Khan: (a) By the Bomba, .
Baroda and Central Tndia Railway express train whith leaces Delhi at 8-23,
the excess fare chargeable as compared with the fare chargeable Ly ordi-
nary trains is three-quarters of a pie more for the first 300 miles and «
quarter pie more for additional distances beyond 300 iniles. This excoss
charge iz notified in the Bombay. Baroda and Central Tndia Railway’s
.Tariff. Passengers found travelling by the express truin on tickets not
available hv that train are required to pay the excess fare in addition to .
penalty.

(b) Government are not prepared to suggest to the Bombay. Baroda
and Central India Railway Administration the withdrawal of the higher
scale of fares applicable by express trains. ~ As:boodlngletks are ndt aivare
by what particular train a passenger may eventually travel. thev. would
normally issne a ticket available by an ordinarv  train unless thev were-
asked to issue one available by the express. = * * = o
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‘SUPPLY OF WATER TO PASSENGERS AT THE BAHADURGARH RAILWAY STATION
o~ THE NORTH WESTERN RAILway.

184, *Mr. Sham Lal: (s) Are Government aware that in hot weather
there are not sufficiently good arrangements for giving water to passengers?
1f so. what is the reason therefor?

{b) Are Government aware that this complaint is particularly appli-
cable to the arrangements at the Bahadurgarh Railway Station on North
Western Railway line?

The Honourable Sir Muhammad Zatrullah Khan: (a) N6. 1 woul‘d
refer the Honourable Member to pages 72 to 7 of the ‘Railway: Bosrd’s
Report for 1935-36, Volume 1. _

(b) T am communicating the Honourable Member’s observations to the
Agent. North Western Railway for such action as he may consider
necessary.

POSITION WITH REGARD TO THE CINEMATOGRAPH (AMENDMENT) BILL AND THE
Inp1axy MoTor VEHICLES (AMENDMENT) BILL.

185. *Mr. Sri Prakasa: (a) What is the present position of Government
with regard to the Cinematograph (Amendment) Bill and the Indian Motor
‘Vehicles (Amendment) Bill that were referred to Select Committees in the
Simla Session of 1985?

(b) Were any mieetings of the Select Committees held? If not, do
Government intend to drop the Bille or have they any desire to proceed
with them? o

‘The Honourable Sir Henry Craik: (a) Both the Bills have lapsed—one
under rule 36C of the Indian Legislative Rules, and the other under the
proviso to Standing Order 4 (2) of the Standing Orders of the Legislative
Assembly.

(b) It was not found possible owing to the pressure of more wurgent
business to hold anv meetfings. It is not at present intended to revive
either Bill.

NoxX-RETTRK oF THEIR INCOMEs TO INCOME-TAX OFFicERs BY HIcH
GOVERNMENT OFFICERS.

188. *Mr. Sri Prakasa: (a) Has the attention of Government been drawn
to the fact that high Government officers do not return their incomes to
income-tax officer apart from their salaries on which tax is deducted at
source; and is it a fact that it is only after their retirement that income-
tax officers are able to catch them and even to fine them?

(b) Are Government prepared to send out strict instructions that
‘income-tax officers are to insist upon all Government servants returning
their income-tax on the prescribed forms; and aleo instruct their igcome-
tax officers to take all necessary steps to punish any that do not fulfil the
‘requirements of law?

The Hopounhle Sir Jamese Grigg: (a) No. -

" (b) The Government do not consider that it is necessarv to issue any
special instructions on the subject.
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RESERVATION OF INTERMEDIATE C(raAss COMPARTMENTS FOR MALES AND
- FEMALES ON THE East INDIAN Rammway. .

187. *Mr. 8Sri Prakasa: (a) With reference to theireply to question
No. 219 on September 9, 1936, are Government aware that not only in the
second class but particularly in intermediate class, much inconvenience
is felt by men passengers when women passengers also travel in the general
compartments, while very often the compartment reserved for women goes
empty ?

(b) Is it not a fact that many intermediate atass. bogies on the East
Indian Railway have six compartments of which one and sometimes two
are reserved for women, while women have the-right to travel in the
remaining ones and men not permttted to travel in the reserved women’s
compartment- even though empty ?

{c) Are Government prepared to recommend to the, East Ix;\dlan Rail-
way that whenever a six compartment mtermedmte class Bogie is put on,
one may be reserved for women, two for men and the remaining left as
general compartments?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government are
aware that a certain amount of inconvenience is caused in such cases.
(b) T am prepared to accept this from the Honourable Member.

(c) The suggestion will be commranicated to the' Agent, ~East' Indiun
Railway, for such action as he may consider necessary.

CLASSIFICATION OF SOLDIERS CONVICTED FOR RAID oN BENDA VILLAGE.

188. *Mr. Sri Prakasa: (a) With reference to the reply to question
No. 220 on September 9, 1936, will Government state whether classification
of prisoners is based solely on their social standing or on race as well?

(b) If on social standing only, to. what grade would the soldiers con-
victed for raid on Benda village correspond to Indian non-officials?

(¢) Are Indian non-officials of that grade always given “‘B” class classi-
fication?

(d) Is social grade judged upon financial condition or/and anything
else when classification is given to a prisoner?

{e) What were the salaries of the various persons convicted in the
Benda case? Are Government prepared to issue instructions that all
Indian non-officials having this income shaII he classed as ‘‘B"" class

priscners? T

The Homourable Sir Henry Oraik: (a) and (d). I refer the Honourable
"Member to the Home Department Communiqué of the 19th February,
1930.

(b) Does not arise.

(¢) The classification of prisoners is the concern of the Loecal Govern-
ment and of the convicting Court. The criteria for the classification of
prisoners are clearly stated in the Home Department Communiqué. dated
the 19th February, 1930.

(e) They were all Private seldiers whoeeé pay: is about-Rs.-2 a day.
Government see no reason for issuing any further instructions.
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OPINIGK OF THE (GOVERNMENT OF INDIA REGARDING THE PROPOSALS OF £Xs
Kinc Epwarp VIII ApouT HrS MARRIAGE AND ABDICATION.

189. *Mr. Sri Prakasa: (a) Did the Government in: England{invite the
opinion of the Government of India regarding the proposals of his former
Maujesty King Edward VIII about his marriage and abdication and the
possible reactions on Indian opinion of either alternative?

(b) If so, will Government state what reply, if any, thev gave?

The Honourable Sir Henry Oraik: (a) and (b). 1 would refer the Honour-
able Member_to' the reply which T gave today to Sardar Mangal Singh's.
starred question No. 148.

Use oF THE WorD * CooLIE ”’ FOR PORTERS AT RAarLway SrtaTions.

190. "‘Kr Sri Prakasa: (a) With reference to the answer to question
No. 217 on September 9, 1986, will Government state what railways give
badges to their porters with the word ‘‘coolie’” and what with the word
“porter’’?

(b) Are Government prepared to consider the-desirability of using the
word ‘‘porter’’ officially in their own books and badges regardless of whar
terms passengers and others use?

The Honourable 8ir Muhammad Zafrullah EKhan: (u) Of the = State-
managed Railways in India the North Wester: Railway have adopted the
term ‘‘Licensed Porter’ for badges worn by porters at stations. Th:
Great Indian Peninsula, East Tndian, and Fastern Bengal Railwavs us
the words ‘*Licensed Coolie’;

(b) 1 would invite the Honourable Member’s attention to my reply to

parts (¢} and (d) of starred question No. 217 asked by him on the 9th
September. 1936. o

ENACTMENT OF A LEcisLATION T0 TAX INCOMES EARNED AS SALARIES AND-
" PENSIONS IN INDTA WHEN SENT ABROAD.

191. *Mr. Sri Prakasa: (a) Ts it a fact that incomes earned as salaries
or pensions in India when sent abroad, are not liable to income-tax?

(b) If so, do Government intend to bring in legislation to make these
taxable?

(c) What is the approximate loss to Indian revenues by such sums
rscaping the income-tax?

The Honourable Sir James G@rigg: (a) and (h). T invite the Honour-
able Member's attention to Chapter T, Section 2 (b). and Chapter 1. Sec-
tion 6 (b) and (¢) of the Tncome-tux Enquiry Report. 1986, which will be
in his hands on Wednesdav next. '

(e) Tt is impossible to frame anyx reliable estimuic of the extra revemus
that would be secured if the measures discussed in those passages®f the
Report were adopted.

GRANT TO THE AJMER MUNICIPALITY FOR DRAINAGE AND' WATER STpery
SCHEMES. )

192. *Rai Bahadur Seth Bhagchand Soni: (a) Are Government aware
that in principal cities like Cawnpore. Lucknow. -Benares. Allahabad..
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Lahore, Amritsar and Rawalpindi for any sanitary schemes like drsinage
and water supply the Provincial Government give a grant to the extent of
50 per cent. of the total cost, as a rule, towards the capital cost?

(b) Are Government aware that the schemes in these Municipal areas
are carried out under the expert supervision of the Government Sanitary
Engineering Departments ?

(c) Is it a fact that the Central Government has got a Sanitary Engi-
neering Department at Delhi?

(d) Are Government prepared to consider the feasibility of giving &
grant to Ajmer Municipality for drainage and water supply schemes, and
is it a fact that during the last fifty years of its existence, the Municipality
of Ajmer has never received any grant from the Government for the
sanitary schemes?

(e Are Government prepared to vonsider the advisability of asking the
Sanitary Engineering Department at Delhi to plan and carry out these
sanitary schemes in Ajmer as is done in other provincial towns by the
Provinvial Sanitary Engineering Departments?

Sir Aubrey Metcalfe: The information required is being collected and
will be laid on the table in due course.

FixaTioN oF UNIFORM STANDARDS OF WEIGHTS AND MEASURES IN INDIA..

193. *Sardar Mangal Singh: (a) Will Government please state
whether they have examined the question of the introduction of necessary
legislation to fix uniform standards of weights and measures throughout
India, and if so, with what result?

(h) Will Government please state whether they intend to take suitable
measures to fix weights and measures throughout India? Will Govern-
ment aiso inform this house whether they are bringing forward any legis-
lation on this subject this Session or in the Simla Session?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Honourable
Member is referred to the reply given to the Honourable Raja Sir Raghu-
nandan Prasad Singh’s question No. 23 in the Council of State on the

22nd September, 1936.

(b) Under the new constitution the Provincial Governments will be
competent to legislate with regard to weights and measures and the Fede-
ral Government will only have power to legislate for the establishment of
standards of weight. In the circumstances, the Government of India do
~ not consider it advisable at this juncture to underiake any legislative:

measure for the standardisation of weights and measures on an all-India
basis.

ESTABLISEMENT OF FEDERATION.

194. *Sardar Mangal Singh: (a) Will Government please state
what progress has so far been made to bring in the Indian States into
the proposed All India Federation and whether this House will be eonsulted
before the final steps are taken in this matter?

(b) Will Government please state whether All India Federation would

be established by April 1938?
a
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The Honourable Sir Nripendra Sircar: First part of (a). Di_scuasior{s
are still proceeding with the States for clearing doubts and difficulties. The
formal proposals of States have not yet been received.

Second part of (a). The attention of the Honourable Member is in-
vited to the answers given on the lst September, 1986, to the relevant
supplementaries of Mr. Satyamuyrti to his starred question No. 25.

(b) It is not possible to make a forecast as to the date of inauguration
of Federation.

CoroxaTioN DurBAR OF His MajEsTy THE KiNgc EMPEROR.

195. *Sardar Mangal Singh: Will Government please state whether
the Coronation Darbar of His Majesty the King Emperor George VI will
be held in India, and if so, when?

The Honourable Sir Henry Oraik: No decision has yet been reached.

RELEASE oF PorIiTicAL PRISONERS IN MEMORY OF THE CORONATION DURBAR.

196. *Sardar Mangal Singh: Will Government please state whether
they have considered the question of the release of the Political Prisoners

in memory of the Coronation Darbar of His Majesty the King Emperor
in London or in India?

The Honourable Sir Henry Craik: It is not proposed to grant an amnesty
to prisoners of any description.

STATEMENT 1SSUED BY MR. TyaB AL oN MR. BINDER’S REPORT REGARDING
INDIANS IN ZANZIBAR.

197. *Mr, T. 8. Avinashilingam OChettiar: Will Government state:

(a) whether they are aware of the statement issued by Mr. Tyab

Ali on Mr. Binder's report and published in The Hindu of
19th December, 1936;

(b) whether it is true that Indian traders have been ruined;
(c) whether the Anti-Indian Legislation is still in force in Zanzibar;

(d) in view of this Act, what action have they taken in the matter;
and

(e) if not, what action do they propose to take?

Sir Girja Shankar Bajpai: (a) Yes.

(by—(e). I would refer the Honourable Member to information which
I have supplied to the House on different occasions in the past. All that
I have to add to it at the moment is that Mr. Binder’s report has since
been published, and the Government of Ipdia have made representations to
His Majesty’s Government on matters arising out of it.
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RACIAL DISCRIMINATION IN THE MATTER OF EDUCATION oF INDIANS IN Fut.

108. *Mr. T. S. Avinashilingam Chettiar: Will Government state:
(a) whether they are aware of the article entitled “‘Indians in Fiji”’
by Mr. C. F. Andrews, which was published in The Hindu
of 19th December, 1936;
{(b) whether racial discrimination is made against Indians in the
matter of education; and
{c) if so, whether they have taken any steps to set this matter

right ?

Sir Girja Shankar Bajpai: (a) Yes.

(b) Separate schools for Indian, European and Fijian children exist in
Fiji.

(c) The article referred to by the Honourable Member makes a sugges-
tion for imparting secondary education on non-racial lines. As explained
in my reply to part (b) of Seth Govind Das’s starred question No. 115 of
the current Session, this suggestion will receive attention.

EMPLOYMENT OF INDIANS TRAINED IN THE “ DUFFERIN .

199. *Mr, T. S. Avinashilingam Ohettiar: Will Government state:

(a) the number of Indians trained in the ‘“‘Dufferin’’ till now;
(b) how many of them have been employved; and

(¢) what steps have they taken to provide employment for the
rest?

The Honourable Sir Muhammad Zafrullah Khan: (a) Since the estab-
lishment of the Training Ship ‘‘Dufferin’’ 214 cadets have completed their
training and taken their Passing Qut Certificates. Of these, 66 cadets have
obtained their Certificates of Competency after completing their sea-training
as apprentices.

(b) Of the 66 certificated ez-cadets 60 have found employment (includ-
ing two who are now preparing for higher examinations).

(c) Of the six certificated ez-cadets, who are out of emplovment. four
have obtained their Certificates of Competency only recently and are
awaiting ships, and the position of the remaining two, who are believed to
be in the United Kingdom, is not known. Government do not, therefore,
consider that any action on their part is called for.

EMPLOYMENT OF INDIANS TRAINED IN THE “ DUFFERIN ”.
200. *Mr. T. S. Avinashilingam Ohettiar: Will Government state :

(a) whetl}er. they have approached foreign shipping companics
enjoying Government contracts to employ in those companies
Indian cadets trained in the ‘‘Dufferin’; ‘

{b) whether they have received any definite replies from those

" -companies; -and

{c) if so, what? =~

a2
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The Honourable Sir Muhammad Zafrullah Khan: (a) The Government
of India have no contracts with foreign shipping companies.

(b) and (c). Do not arise.

STRIEE ON THE BENGAL NAGPUR RAILWAY.

201. *Mr. T. S. Avinashilingam Ohettiar: Will Government state:
(8) what are the causes of the present strike on the Bengal Nagpur
Railway Company;
(b) how ‘many workers have been involved in the strike; and

(c) in view of the gravity of the situation caused by the strike of
thousands of workers, whether they did anything to avert it?

The Honourable Sir Muhammad Zafrullah Khan: (a) The strike
originated iu the refusal of a number of staff surplus to requireinents to
accept employment temporarily in a lower grade and on a lower pay as
the alternative te discharge.

(b) The number has fluctuated but Government are informed that
approximately 26,000 men have been involved.

(¢) Government considered the desirability of appointing a Board of
Conciliation and decided that this would serve no useful purpose. Govern-
ment also considered the desirability of appointing a Court of Enquiry and
decided there was no justification for this.

REPORT OF THE INCOME-TAX EXPERTS.
202. *Mr. T. 8. Avinashilingam Chettiar: Will Government state :

(a) whether the income-tax experts have submitted their report;

(b) if so, whether the report will be circulated to the Members of
tbe Legislature;

(c) whether the experts have recommended the change of any
portion of the Income-tax Law in this country; and

(d) whether they propose to introduce legislation to amend the
present Income-tax Law accordingly?

The Honourable Sir James Grigg: (a), (b) and (c). Yes.

(d) The question of the introduction of legislation will be decided after
Government have considered the report.

REPRESENTATIONS RE DEPRECIATION OF INDIAN CURRENCY.

$203. *Mr. T. S. Avinaghilingam Chettiar: Will Government state :

(8) whether they are aware of a widespread feeling throughout
the country that our currency should be depreciated;

(b) whether they have received representations to that effect from
commercial bodies;

(c) whether they have considered these representations; and
(d) if se, with what effect?

+For answer to this question, see answer to question No. 17.
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IMPROVEMENT OF WATEB SuPPLY IN AJMER.

204. *Rai Bahadur Seth Bhagchand Soni: (a) Are Government aware
that water supplied by the Municipality of Ajmer for human consumption
is unfit for that purpose not only on chemical and bacteriological examina-
tion but also on mere physical examination?

(b) If the answer to part (a) be in the affirmative, will Government
rlease state what action is being taken to improve the quality of the
supply ?

(¢) If the Municipality of Ajmer is not in a position to improve the
quality of water, are Government prepared to consider the advisability of
esking their own Sanitary Department to prepare a scheme for the
iinmediate improvement of water supply:

Sir Aubrey Metcalfe: The information required is veing collected and
will be laid on the table in due course.

PosiTioN OF THE ARMY IN INDIA.

205. *Sir Muhammad Yakub: (a) What 1s the relative position of the
Arny in Indisa as compared with the military strength of other countries
of the world particularly of Russia, Japan, Italy and Germany?

(b) Will the Government of India be pleased to state what preparations
they have undertaken to defend this country against foreign invasions in
case the line of communication between England and India is interrupted?

Mr. @. R. F. Tottenham: (a) The Government of India have no official
information regarding the military strength of the countries mentioned.
Certain statistics are given in the Statesman’s Year Book, which the
Honourable Member might care to consult, but this, of course, is not an
official publication.

(b) The Honourable Member will appreciaté that it would not be in the
public interest to disclose the nature of the preparations that have been
made to meet an emergency of the kind envisaged in his question. He
may, however, rest assured that the Government of India are doing and
will continue to do everything possible, within the limits imposed by finan-
cial considerations, to secure the integrity of this country in all
contingencies.

Sir Oowasji Jehangir: Does the answer to part (b) mean that there will
be a larger expenditure on the army?

Mr. @G. BR. F. Tottenham: It does not necessarily mean that.

COMMUNIST AND SOCIALIST ACTIVITIES IN INDIA.

206. *Sir Muhammad Yakub: Are Governmént of India aware of
the extent and magnitude of the communist and socialist activities in
this country? Will Government be pleased to state what action have
they taken to check its progress in this country? ‘
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The Honourable Sir Henry Oraik: I would invite the attention of the
Honourable Member to the answer given by me to parts (b), (c) and (d) of
Pandit Nilakantha Das’ Short Notice question in this House on the 21st
March, 1935, and also to Mr. Hallett’s speech on the 28th September,
1936, in the Counci! of State on the question of the growth of communism.

Nox-CoNSULTATION OF INDIA REGARDING IMPORTANT EVENTS RESULTING
1IN THE ABDICATION OF EX-KiNe Epwarp VIII.

5, )

207. *Sir Muhammad Yakub: (a) Is the Government of India aware
of the deep feelings of resentment in this country because India was not
consulted like other partners of the British Commonwealth of Nations,
as regards the important events which resulted in the abdication of
ex-King Edward VIII?

(b) Do Government propose to convey tc the Secretary of State for
India the feelings and resentment of the people of India in the matter
and also India’s unanimous desire that on important matters affecting
the prestige and the position of the Empire she should be consulted and
should have a voice like the other partners of the Commonwealth?

The Honourable Sir Henry Craik: (a) and (b). Government are no%
aware of any such widespread feeling on the subject that it is necessary
to represent it to the Secretary of State. Government fully appreciate the
desire of India to be consulted on important matters aﬁectmg t:he Empire,
but in this particular case consultations were necessarily limited to the
strict requirements of the law.

Sir Muhammad Yakub: Is the Government also aware that a Com-
mission has been lately formed in connection with the Coronation of His
Majesty King George VI in which members from the Colonies have been
taken in and India has been exeluded? Will the Government convev to
the Secretary of State for India the feeling of the people of this country
that their neglect of India in matters like this is extremely detrimental to
the interests of the British Empire itself?

L= 4
The Honourable Sir Henry Craik: That is an entirely separate question
and it does not arise from this question. To the best of my recollection,

however, there is some representation of India on the Committee dealing
with the Coronation,

Mr. Lalchand Navalrai: May I ask the Honourable Member why an

exception was made in the case of India because she was not consulted
on this question?

_ The Honourable Sir Henry Craik: The Honourable Member has not
listened to the answer. I said that in this particular case consultations were
necessarily limited to the strict requirements of the law.

e
Mr. Lalchand Navalrai: May I know why they were limited and who
were consulted?

The Honourable Sir Henry Oraik: If the Honourable Member will refer
to the Btatute of Westminster he will see that it is obligatory to consult
certain Dominions about any change in the Sueccession Act and that was
why they were consulted on the Abdication Bill. '
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Usk or Trick AxLE Box FacE PLATES ON THE EasT INDIAN RAILWAY.

208. *Sir Muhammad Yakub: (a) Is it a fact that the East Indian
Railway as well as other Railways will now have to use % of an inch
thick axle box face plates instead of 8/16 inch thick plates, which will
enormously increase the cost? Is it a fact that only on the East Indian
Railway the cost will be increased by Rs. 75 thousand per vear?

(b) What will be total increase of cost on the other Railways?

(¢) Is it also a fact that all the Railways have been ordered to use
““Shake proof”’ washers in the wagons instead of the ordinary washers
used now-a-days? _How much expenditure will be increased by this
change?

(d) Will Government be pleased to explain why this increase of ex-
penditure is permitted at a time when the finances of the Railways are so.
alarmingly unsatisfactory ?

The Honourable Sir Muhammad Zatrullah Khan: (a) It is a fact that
the minimum acceptable thickness for steel axle box face plates on wagons
offered for interchange in the wagon pool is now 3”. Appreciable expendi-
ture has been involved in providing new face plates for wagons not already
so fitted but such expenditure is not of g recurring nature.

(b) The total cost of providing 1” steel plates on all pooled wagons not
already so fitted is estimated at 2 lakhs.

(c) All nuts on pooled wagons are now required to be provided with
approved types of anti-vibration washers or other equally effective security
devices. The estimated cost of providing such washers or devices on all
pooled wagons is 4 lakhs.

(d) A large saving in the recurring cost of maintenance of wagons will
result from such initial expenditure.

ANTI-AIRCRAFT PREPARATIONS IN INDIA.

209. *Mr. M. Asat Ali: (a) Will Government be pleased to state if it
is a fact that (i) according to all competent authorities air warfare will
be the predominant factor in any international war of the future; and (ii}
the comparative strength of the air armadas of each of the first class powers
. within striking distance of India is at least fifty times greater than that of
the air force in India?

(b) If the reply to the foregoing question is in the affirinative or even
partially so, will Government state what steps they have taken in the
direction of anti-aircraft preparations, particularly against Thermite and
Lewisite incendiary and mustard gas bombs, underground or other shelters
for the populations of crowded cities like Peshawar, Lahore, Delhi,
Lucknow in northern India, gas mask drills, affording protection to mills,
water supply reservoirs, ‘bridges, power stations, railways, etc., etc.?
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The Honourable Sir Henry Oraik: (a) (i) The part which aerial warfare
will play in future wars is even among experts largely a matter of opinion.

(i) Government have no detailed information, but it must be realized
that India’s main protection lies in the distance which separates her from
the first class powers to which the Honourable Member refers.

(b) The whole question is &t present under the consideration of Govern-
_ment.

BriTisH ARMY IN INDIA.

'210. *Mr. M. Asaf Ali: Are Government prepared to reconsider their
policy of maintaining 1/8rd of the entire British Army in India (i) in favour
of replacing either the whole or the major part of it by a locally raised air
force of reasonably adequate strength, and (ii) adequate anti-air craft
measures ? ‘

Mr, G. R. F. Tottenham: No.

PrLoTs OoFFERED TO PUBLIC IN NEw DELHI.

211. *Mr. M. Asat Ali: Are Government aware that the schemes of
the Land and Development Department of the Province of Delhi have
failed to attract the middle class population of the old town to New Delhi
and that:

(s) at every auction only a few plots are offered to the public;
{b) buildings are not allowed on more than one-third of the plots;

{c) in certain areas as the Babber-ka-takia, lessees are not allowed
to have even communicating doors between adjoining houses;

(d) plots surrendered by States are not offered to any but what is
described as the Rais class;

{e) no scheme of developing the land between the Old Fort and
Humayun's Tomb has yet been taken in hand;

{f) no scheme of developing the land adjoining the Lodi Golf Course
has vet been taken in hand; and

(g) no scheme of developing the land between Nizamuddin and the
Government Nursery has been taken in hand?

Sir Girja Shankar Bajpai: Enquiries have been made and a reply will
be placed on the table of the House on receipt of information.

DEeEmMAND For RESIDENTIAL HOUSES FOR MIDDLE CLASSES IN DELHI.
212. *Mr. M. Asaf Ali: Are Government aware that:

'(a) the pressure on the residential area in Old Delhi has b8come
intolerable;

(b) there is an urgent demand for residential middle class houses;
and

(c) loans for schemes of such developments can be easily raised in
the present conditions of the inoney market?
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Sir Girja Shankar Bajpal: (s) to (¢). Government are considering the
formation of an Improvement Trust for Delhi, which will devise inter alia
means of relieving congestion.

AGRICULTURAL INDEBTEDNESS IN THE DELHI PROVINCE.

213. *Mr. M. Asaf Ali: With reference to my question No. 348 (b)
and (c), dated the 14th September, 1936, regarding agricultural indebted-
ness in the Delhi Province, asked during the last Session, will Government
be pleased to state what results have followed the answer given to this
question?

Sir @irja Shankar Bajpai: A proposal for the establishment of a Debt
Conciliation Board in Delhi has been accepted and the necessary provision
has been made in next year’s budget estimates which will be presented to
this House in due course.

REDUCTION IN THE PAY OF CERTAIN EMPLOYEES OF THE ELECTRICAL
DEPARTMENT OF THE NORTH WESTERN RaTLwaAY.

214. *Mr. Lalchand Navalrai: (a) Is it a fact that on the North
Western Railway the pay of certain daily rated employees of the Electrical
Department has been reduced and recoveries have been ordered to be
made from them of difference between the original and the newly fixed
pay?

(b) Is the reduction made general in case of all dailv rated emplovees?
If not, why the difference?

(c) Is it a fact that some mistry wiremen such as Gurdatsing on the
North Western Railway have not been affected and their service cards
have been returned by the Agent’s office dulv checked?

(d) If the reply to the above be in the affirmative, will Government be
pleased to say whether there has been any such case in the past and
whether recoveries for periods over a vear prior to such refixation of pay
have ever been made?

(e) Will Government be pleased to say whether the officer who sanc-
tioned the original rates of pay or subsequent increments in the case of
these employees was fully empowered to do so and if he was so empowered
why after the lapse of years the question has now been reopened? If he
was not so empowered why immediate action was not taken by the Chief
Electrical Engineer, Lahore or Audit, who used to prepare the salary
bills and pass them finally ?

(f) Will Government be pleased to sav whether the refixations having
the effect of reducing individual's pay is in accordance with Fundamental
. Rule 15; and whether the conditions of this rule, i.e., inefficiency or
misbehaviour was proved against those employees before their pay was
refixed? If not, why was the revision made ard how do Government
justify its application with retrospective effect?
(g) Is it a fact that pay of certain employees has been re-rated after
five to ten years of service?

~ (h) Are Government prepared to review the position and see that
justice is done to the employees of the Electric Department, especially with
reference to retrospective effcct? If not, why not?
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H collecting in-
The Honourable Sir Muhammad Zatrullah EKhan: I am
formation and will lay a reply on the table of the House in due course.

UNTRIES.
Ixp1a’s ExpoRT TRADE WITH GERMANY AND OTHER EUROPEAN Co

* Amarendra Nath Chattopadhyaya: Has the attention of
Go?a:g;meﬁr.been drawn to the report of the Indian Trade Commlsmgqer
at Hamburg, wherein it has been stated that owing to exchangedrestrhlg-
tions and other obstacles, India’s export trade in Germany and otber
European countries has been greatly hampered ?

onourable Sir Muhammad Zafrullah Khan: Government have not
beelgh:bg ton{;nd any such specific statement in the latest report of the
Indian Trade Commissioner, Hamburg, but t.he}:' are prepared -to dagre.}-
that ‘‘exchange restrictions and other obstacles”” hamper the trade o
any country to which they are applied.

C'oLLIERY DISASTERS IN BIHAR AND BENGAL.

: Will Government
216. *Mr. Amarendra Nath Ghattop_adhya.ya. (2) ernm
be nleased to state how many colliery disasters had taken place in Bihar
and Bengal during the years 1935 and 19367

(b) Will Government bhe pleased to state the number 'of men and
women, (i) died as a result of these disasters, (ii) became incapacitated,
and (iii) wounded?

(¢) Will Government be pleased to state the names of proprietors,
Managers and Managing Agents and respective collieries?

(d) Will Government be pleased to state if any regular investigationr
had been made into the causes of these disasters: did such disaster take
place through negligence of the managing authorities? If so, what steps
were taken to ounish such officers?

(e) What_ compensation was granted to those who died, were wounded
and mcapamta_ted? What was the total loss incurred bv the proprietors.
of the respective collieries or by the managing authorities?

_ The Honourable Sir Frank Noyce: (a) and (c). As there is no clear in-
dication of what the Honourable Member means by ‘‘disaster’’, it is diffi-
cult for me to give any precise answer; but on the assumption that he
means fatal accidents in mines, T would refer him, so far as 1935 is con-
cerned, to the report of the Chief Inspector of Mines, a copy of which
is in the Library of the House. He will find in this particulars of every
fatal accident which occurred in that year in every coal mine in the
provinces mentioned. These give the names of the mines. the names of
the owners, the names of the persons killed, and the causes of the accidents.
Fuller particulars are also given of certain accidents. The names of the
managers are not available in this report, but these can be found in the
List of Coal Mines in British India. Particulars for 1936 are not yetgavail-
able, but these will be published in due course in the report for that year,

(b) The following figures give the number of persons killed and injured

during 1935. They are not confined to Bengal and Bihar, but these pro-
vinces contain the bulk of the coal mines.

Men killed, 284; Men injured, 805.
Women killed, 28; » Women’ injured, 64.
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I am unable to say in how many cases the injuries resulted in perma-
nent incapacity.

(d) A regular enquiry as well as an inspection was made in the case
of every fatal accident. In addition 4 Courts of Inquiry were appointed
in 1985 and 1936 under section 21 of the Indian Mines Act. It is obviously
impossible for me to make any general statement regarding negligence as
the circumstances differ in each case, but the proportion of accidents which:
is directly traceable to negligence on the part of the management is small.
Particulars of prosecutions, which are not limited to cases where accidents
actually occur, are given in the Chief Inspector of Mines’ report annually.

(e) The Government of India are not in possession of this information.

SUICIDES AND DEATHS OF DETENUS AND INTERNEES AND THEIR RELEASE ON
TaE OccasioN oF THE King’s CORONATION.

917. *Mr. Amarendra Nath Chattopadbyaya: (a) Will Government be
pleased to state the number of detenus and internees who have (i) commit-
ted, suicide during the last three vears in their respective place of deten-
tion, (ii) died of diseases?

(b) Do Government propose to release them before the, or on the-
occasion of the, Coronation of His Majesty the King Emperor?

(¢) Are Government aware that situation in Bengal or for the matter of
that of India in relation to terrorism has changed? 1If so, do not Govern-
ment propose to revise their policy regarding further detention of men
without trial gimply on suspicion?

The Honourable Sir Henry Craik: (a) The Government of India are only
concerned with detenus at Deoli. As regards that detention camp there
have been no deaths through natural causes during the last three vears.
One detenu recently committed suicide there.

(b) No.

(c) Although the situation in regard to terrorism has improved, the im-
provement would not justify the general release of persons detained because:
of their connection with terrorism. in view of the fact that such releases
have, in the past, been followed bv a recrudescence of the movement.

PracTisING OF HOM®)IPATHY BY GOVERNMENT SERVANTS.

218, *Mr. Amarendra Nath Chattopadhyaya: (a) Will Government be-
pleased to state if a protest has been received bv the Director General,
Indian Medical Service, from a number of medical practitioners against
‘the practice of Homeeopathy by Government servants?

(b) Is it a fact.that there are more than 50 Homeeopathy practitioners
who are Government servants?

(c) Is it a fact that Government servants who practise Homceopathy
have to take permission in order to act in conformity with Rule 13 of the
Government Servants Conduct Rules, 1935, Rule 15 of the Rules.
applicable to other persons? If so, are such rermissions granted by the-
Heads of respective Departments? .
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(d) Are Government aware that such practising Homaeopaths do a good
deal of useful work to their neighbours who seek their aid in time of illness
in their homes? 1f so, have Government withheld the permission for
practising Homeopathy in response to the aforesaid protest from a number
of medical practitioners?

(e) Has there been any case of negligence of duty on the part
of such Government servants who have been permitted to practise
Homeeopathy ? 1f not, will Government be pleased to state that no such
application for permission to practise Homoeopathy from Government
servants will he refused?

The Honourable Sir Henry Craik: (a) Yes.

(b) Government are not aware of the actual number; but there was
Teason to believe that a good many Government servants were practising
Homaeopathy when the protest was received.

(e) I invite the Honourable Member’s attention to the Rules.

(d) I have no information, nor am I aware whether permission has been
-withheld in any case.

(e) Government have not enquired whether there are specific instances
-of neglect of duty due to the practice of Homeeopathy. They are satisfied
‘however that the practice is objectionable and should not be permitted.

Ixp1AN EXILES LIVING IN ForEIGN COUNTRIES NOT PERMITTED TO RETURN
TO INDIA.

219. *Mr. Amarendra Nath Chattopadhyaya: (a) Will Government be
pleased to state the names of the Indian exiles living in foreign countries
‘who are not permitted to return to India on political grounds?

(b) Will Government state when the aforesaid exiles had left the shores
-of India and in what political connection they were obliged to go out of
India and remain exiled?

(¢) Is it not a fact that Mr. Bhupendra Nath Dutt and Mr. Sailandra
Nath Ghose were exiles of the above type? If so. do Government propose
to take similar steps with regard to other exiles as they have taken with
regard to the aforesaid exiles?

The Honourable Sir Henry Craik: (a) and (b). I would invite the atten-
tion of the Honourable Member to the reply given by me to Pandit Paliwal’s
question No. 370 on the 13th September, 1935. Both the persons men-
tioned therein have since returned to India. '

(c) The Government of India have not received requests from any
-cther such persons for facilities to return to India.

“TRAVELLING OF SERVANTS IN RATLWAY COMPARTMENTS WITH THEIR MASTERS.

220. *Mr. Sri Prakasa: (a) Is it a fact that Rules 83 and 84eof the
Indian Railway Conference Association’s Coaching Tariff No. 10 quoted
by the Honourable the Commerce Member in reply to question No. 285
on September 9, 1936, refer to servants travelling with women and
children, and are Government prepared to frame specific rules regarding
the travelling of servants in the same compartment with their masters
«oceasionally from station to station ?

=
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(b) Is it or is it not s fact that servants with ordinary third class.
servant tickets do travel with their masters in the first and second classes.
to attend on them as required? Is this against rules or mot? If it is, do.
Railway Administrations connive at it? Have there been any cases where
such servants have been found so travelling, and if so, have they or their
masters been prosecuted?

The Honourable Sir Muhammad Zafrullah Khan: (a) The reply to the
first part is in the affirmative. As regards the second part, I will convey:
the Honourable Member's suggestion to Railways for consideration.

(b) As regards the first part, Government believe that this is the case,
but have no information as to the extent of the practice which is not:
provided for in the rules. Government are not aware of any case of the:
kind referred to in the last part of the question.

SALE OF PrLATFORM TICKETS AT THE BENARES CANTONMENT RAILWAY
STATION.

221. *Mr. Sri Prakasa: (a) Is it a fact that on the East Indian Railway,.
platform tickets at some stations are sold at the booking office and at
some at the gate?

(b) If so, what is the exact point in this differentiation?

(c) Is it a fact that at the Benares Cantonment Railway Station platform
tickets were formerly sold at the gates and are now sold at the booking-
office? If so, why was the change made?

(d) Are Government aware that an important platform at the Benares:
Cantoument Railway Station immediately adjoins the portico on the-
cantonment side and that persons arriving from that side tc receive:
friends at that platform have to go over a long overbridge to reach the-
booking office to buy platform tickets, and are Government prepared to.
recommend to the railway authorities to arrange for the sale of platform
tickets at the gate of this platform. at least for the important trains due-
to arrive at that platform ?

The Honourable Sir Muhammad Zafrullah Khan: (a), (b! and (¢). Gov-.
crnment have no information.

(9) T will convey the Honourable Member's suggestion to the Agent,
East Indian Railway, for consideration.

RESERVATION FOR A CERTAIN PERIOD OF THE DUFFERIN BRIDGE NEAR THE-
KasaTt RAatLway STATION FOR VEHICULAR TRAFFIC.

292, *Mr. Sri Prakasa: (a) What is the avefage number of trains
pauering over the Dufferin Bridge near the Kashi Railway Station on the:
East Indian Railway every 24 hours?

(b) Are Government prepared to recommend to the Railway Adminis--
tration to arrange for the reservation of one hour every morning and
evening definitely for vehicular traffic over the“bridge during the months:
when the pontoon bridge is not available ?
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(c) Has the Railway Administration ever received any representation
from the railway staff at Kashi Station that such reservation is possible
and will be convenient both for the staff and the public? a

The Honourable Sir Muhammad Zatrullah Khan: Enquiries are being
made from the Railway Administration and a reply will be laid on the
table in due course.

TENDERS FOR THE CONSTRUCTION OF THE IMPERIAL AGRICULTURAL RESEARCH
INSTITUTE.

223. *Mr. Sham Lal: Is it a fact:

(a) that in 1935 tenders to the value of about five lacs were invited
by the Public Works Department for constructing the resi-
dential portion of the Imperial Agricultural Research Insti-
tute;

(b) that the ultimate total cost in this portion of the scheme has
exceeded twenty lacs;

{c) that the same contractor was allowed to carry out the whole
of 20 lacs without any further tenders being invited;

(d) that the same contractor was given the contract for the non-
residential portion of this work in spite of his tender being
about sixty thousand rupees higher than the lowest tender;

(e) that again in 1936 the same contractor was given the work of
over a lac of rupees for four Gazetted Officers’ bungalows
when his tender was not the lowest; and

(f) if the answer to the above be in the affirmative, will Gov-
ernment be pleased to state what action has been taken
against these officials?

The Honourable Sir Frank Noyce: (a) Tenders for constructing the
residential portion of the Imperial Agricultural Research Institute were
invited at the same time as for the non-residential portion.

(b) No.

(c) and (d). The contract for both portions of the scheme was awarded
to the same contractor, whose tenders for both together were Rs. 12,000
-and not Rs. 60,000 higher than the lowest tenderer’s.

(e) Yes.

(f) No action was called for against any official.

INSTITUTION OF AN ENQUIRY INTO THE WORKING OF THE PUBLIC WOREKS
DerArRTMENT, DELHI.

224. *Mr, Sham Lal: (a) Do Government propose to institufe an
-enquiry into the working of the Public Works Department, Delhi, and
lay the findings before the house?

(b) Is it a fact that an enquiry was held in this connection by the
Accounts Department?

(¢) If so, will Government place on the table of this House the
findings? Have Government considered & further enquiry necessary in
the light of these findings?
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The Honoufable Sir Frank Noyce: (a) No.

(b) and (c). If the Honourable Member has in mind the enquiry made
by the Government of India last year into the irregularities connected with
tKe acceptance of tenders for the construction of the Irwin Hospital,
New Delhi, I would invite his attention to the reply given by me to part
a) of Mr. Asaf Ali's question No. 355 on the 14th September, 1936, in this

ouse. Government do not consider it necessary to hold any further
enquiry into the matter.

Non-INcLUSION oF ENGINEERING AS A SUBJECT FOR THE InDIaN CIVIL SERVICE
ExAMINATION IN INDIA.

225. *Mr. Sham Lal: (a) Will Government be pleased to state if it is
a fact that engineering is not allowed to be taken up as a subject by the
candidates for the Indian Civil Service examination appearing in India?

(b) Is it a fact that the same subject is allowed to be taken up in
Ergiand?

(e) Will Government be pleased to state the reasons for this anomaly,
and whether they are prepared to remove it in view of the increasing
restrictions in the way of Indian students going to England ?

The Honourable Sir Henry Craik: (a) and (b). The reply is in the
affirmative,

(¢) Government do not admit that any anomaly exists. During the
vears 1928 to 1930 when this subject was allowed only 8 candidates offered
it in India, none of them with success. The I. C. 8. examination is based
upon a wide general education. An Engineering degree, on the other hand,
in India involves a very specialised course of study and the candidate who
takes up such a subject may be expected to look forward to a career in
Engineering rather than in the Indian Civil Service. No change is there-
fore contemplated.

RELEASE oF MR. HieA LAl Das Guepra, MR. MANORANIAN DHAR AND
Me. HUNAJORANJAN DHAR, DETENUS IN THE PUNJAB.

226. *Mr. Sham Lal: (a) Is it a fact that Mr. Hira Lal Das Gupta,
detenu, was transferred to the Punjab as a companion to Mr. Sen?

(b) Is it a fact that he is the eldest son of his father and that during
his detention his father developed serious physical troubles which disabled
him from earning his livelihood and resulted in his death two or three
months back? '

(c) Did Hira Lal make repeated representations for family allowance
and leave to see his father and to what effect?

. (d) Was Hira Lal allowed leave to perform the saradh ceremonies of
his father and to arrange his domestic affairs?

.- (e). Have Government made any arrangements. for the maintenance of
Lhe family?
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(f) Is Hira Lal suffering from sppendicitis and other diseases?

(g) Did he apply for his transfer to Calcutta for treatment? What was.
tlie fate of his application?

(h) Are Government prepared to release Hira Lal?

(i) Is it a fact that Mr. Manoranjan Dhar and his brother Hunajoranjan.
Dhur are under detention for the last seven years?

(3) Is it a fact that during their absence from home their _father has.
developed heart trouble and is not in a position to help his family ?

(k' Did Manoranjan Dhar and his brother apply for release and
muintenance for their family? If so, to what result?

The Honourable Sir Henry Craik: (a) Yes.

(b), (e), (h) to (k). The Government of India have no information.
These are matters for the Government of Bengal.

(¢), (d) and (f). The question of family allowance is one which con-
cerns the Government of Bengal. I am making enquiries as regards the
other information required and a reply will be laid on the table in due
course. )

(g) Yes. His request was not granted.

CoLL1SION AT BARHAN STATION ON THE EaST INDIAN RALway.

227. *Dr. Ziauddin Ahmad: (a) Did the Inspector of Railways visit
Barhan station, East Indian Railway, where Down Bareilly-Agra Express
collided with Up Parcel Express, on the morning of the 5th December,
1936?

(b) Did the Inspector present a report to the Government?

(¢) Will Government be pleased to lay the report on the table?

(df Who was responsible for the collision?

(e} In case the collision was due to the mistake of the. driver of Parcek
Express that he did not see the signal on account of fog, will Government
be pleased to tell whether fog signals were used? If not, why not?

(f) Did the Inspector find the proofs that fog signals were used?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Yes.
(c) The suggestion will be considered. N

(d) to (f). I regret I am unable, at the present stage when no decision
has been reached in regard to the action to be taken against those con-
cerned in the accident, to make any statement on these points.

Dr. Ziauddin Ahmad: When will Government take any action in this:
matter?
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The Honourable Sir Muhammad Zafrullah Khan; There is a question
by the Honourable Member on the subject later on.

COLLISION AT BARHAN STATION ON THE EasT INDIAN RArnway.

228. *Dr. Zisuddin Ahmad: (a) What is ' the total station staff at
Barhan station, East Indiap Railway, and what are their qualifications?,

(b) What steps did the station staff take when they noticed that the
Parcel Express did not stop outside the signal?

The Honourable Sir Muhammad Zafrullah Khan: (a) I have called for
the information required and will place it on the table of the House
when it is received.

(b) On account of the fog, the station staff did not see the Parcel
Express till it had actually come into the station.

Dr. Ziauddin Ahmad: Has the Government devised any method by
means of which the Driver can see the signal because the fog is a thing
of common occurrence and is not confined to any particular line?

The Honourable Sir Muhammad Zatrullah Khan: There is a reply to
that question later on.

CoLLISION AT BARHAN STATION ON THE EAST INDIAN RATLWAY.

229, *Dr. Ziauddin Ahmad: (a) In view of the fact that the aeccident
at Barhan station, East Indian Railway, took place at Down platform in
front of the Station Master’s office, will Government be pleased to tell us—
why the Up Parcel Express comes on the Down platform?

(b) In case it is due to double inter-locking system, do Government
propose to get the system examined by experts ?

(c) What steps do Government propose to take to safeguard the life of
travelling public that similar incidents may not occur in future ?

(d) In view of the fact that thick fog .frequently occurs in cold
weather in Upper India in morning hours, what guarantee there fis that
drivers of fast trains will see the signals at small stations?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Up Parcel
Express should not have ecome on to the down platferm.

(® The interlocking system at the station had nothing to do with the
_cecurrence.

(c) and (d). I would refer fhe Honourable Member to the reply 1
have just given to parts (d) to (f) of his question No. 227,

IsSUE oF INSURANCE TICKETS FOR ACCIDENT OB DEATH OCCURRING DURING
RarLway TRAVELLING.

230. *Dr. Ziauddin Ahmad: Are Government prepared to take steps to
issue insurance tickets for accident or death occurring during the travelling,
as in done in some Furopean countries?

1
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The Honourable Sir Muhammad Zafrullsh Khan: Proposals for the
‘adoption of an Accident Insurance Scheme sre at present under examina-
tion. :

REPORT OF THE INSPECTOR OF RATLWAYS ON THE BARHAN ACCIDENT.

231. *Dr. Zianddin Ahmad: Was the report of the  Imspector of
. Railways on Barhan accident examined by Railway Board? What is their
" opinion?

The Honourable Sir Muhammad Zafrullah Khan: The report has only
recently been received and is under the consideration of the Railway Board.

Dr. Ziauddin Ahmad: Will the Government lav this report on the table
when it has been considered?

The Honourable Sir Muhammad Zafrullah Khan: I have replied to that

in reply to a previous question.

Purrveg oF LuGGAGE VANS BEHIND PASsENGER CABRIAGES IN PARCEL
ExPRESS.

232, *Dr. Ziauddin Ahmad: (a) Are the luggage vans put behind
_ passenger carriages in parcel express? If so, why?

(b) What was the opinion of the Government Inspector on this point?

The Honourable Sir Muhammad Zatrullah Khan: (a) I have called for

certain information and will place a reply on the table of the House when
it has been received.

(b) The Government Inspector did not refer to this point in his report.

Dr. Ziauddin Ahmad: I thought it was rather an important question.
In the case of the Parcel Express the luggage vans are put behind and the
passenger carriages are put ahead. Is it not possible to do the other way
round so that in case of a collision the lives of passengers may be saved
from these accidents?

The Honourable Sir Muhammad Zafrullah Khan: That is a suggestion
made by the Honourable Member, but that was not a point for the Govern-
ment Inspector to consider for the simple reason that he was considering
the cause of the accident.

Dr. Ziauddin Ahmad: Had the arrangement that T suggest been followed
there would have been no damage done to the passengers. I wasemyself
unfortunately a victim of the accident. If the passenger carriages had
been put behind, then I would have been saved all the trouble.

The Honourable 8ir Muhammad Zafrullah Khan: The Haenourable
Member has made that suggestion but it has nothing to do with the Govern-
ment Inspector’s report.

Dr. Ziauddin Ahmad: Tt has nothing to do with the question about

the collision, but it has everything to do with the damages done to the
passengers ? '
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The Honourable Sir Muhammad Zatrullah Khan; The Honourable
Member's suggestion will be considered but it had nothing to do with the
Government Inspector’s report who was not bound to consider ib.

TerMs oF REFERENCE OF SikR RarrH WEDGWO0OD ENQUIRY COMMITTEE.

233. *Dr. Ziauddin Ahmad: (a) What are the terms of reference of
Sir Ralph Wedgwood Enquiry Committee?

(b) Is the Committee aithorised to issue any questionnaire or to take
oral and written evidence?

(¢) Will the Committee confine its enquiry to the Railway officers
.attached to Railway Board and Agents?

The Honourable Sir Muhammad Zafrullah Khan: (a) To examine the
position of Indian State-owned railways and to suggest such measures as
may, otherwise than at the expense of the general Budget, (i) secure an
improvement in net earnings, due regard being paid to the question of
-establishing such effective co-ordination between road and rail transport
as will safeguard public investment in raillwavs while providing adequate
services by both means of transport; and (ii) at a reasonably early date
place railway finance on .a sound and remunerative basis.

(b) Yes.
(¢) No.

Dr. Ziauddin Ahmad: Will the Government also consider the fact that
‘there is a question of the levy of a protective duty for the railways as
against motor cars on the petrol which has just been about 7} annas per
gallon because the Honourable the Finance Member said this morning that
ten annas per gallon are being collected out of which 21 annas go to the
Road Fund and the remaining 7} annas are debited to the Gemeral Fund.
‘This is reallv a question of protective duty for the benefit of the railways.

The Honourable Sir Muhammad Zafrullah Khan: That is a statement
by the Honourable Member.

Mr. N. M. Joshi: Mav I ask whether this Committee will consider the
‘question as to how the railway revenues are being adversely affected by the
neglect of the third class passengers?

The Honourable Sir Muhammad Zafrullah EKhan: They will consider
everything that is relevant to the terms of their inquiry.

Mr. Lalchand Navalrai: May I ask whether this Committee will
examine or consult the Railway Unions and the Motor owners whose in-
‘terests are at stake?

The Homourable Sir Muhammad Zafrullah Khan; This Committee, T
believe, invited suzgestions from evervbodv as soon as the Chairman landed
in India.

Mr. Lalchand Navalrai: May I know if these bodies will be examined?

H2
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The Honourable Sir Muhammad Zafrullah Khan: Anything that is put
forward before them will be examined.

Babu Baijnath Bajoria: Is the Honourable Member aware that there
is a great resentment in the country that no Indian has been associated
with this Committee?

The Honourable Sir Muhammad Zatrullah Khan: How does this arise
out of this question?

EXPENDITURE ON THE EXPERTS BROUGHT OUT TO INDIA.

234. *Dr. Ziauddin Ahmad: (a) How many experts did the Govern-
ment of India bring out to this country in the ealendar year 1936 and
how much will each expert cost to the Indian tax-payvers?

(bj Was the expenditure ‘included in the budget of the current or
the previous year?

The Honourable Sir Henry Oraik: (a) and (b). I would refer the Hon-
ourable Member to the statement laid on the table on the 16th Septem-
ber, 1936, in reply to Mr. Avinashilingam Chettiar's question No. 413
and to the answers given to the supplementary questions on that occa-
sion. The further information now asked by the Honourable Member is
being collected and will be laid on the table in due course.

Dr. Zianddin Ahmad: Were the expenses included in the Budget of
1986-37?

The Honourable Sir Henry Oraik: That is part of the information I amr
collecting.

Case oF MRr. GrULaM Husain KHAN, EX-TRAVELLING TICKET EXAMINER,
NorTH WESTERN RaAmLway, LamORE Divisiow.

235. *Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will Government
please place on the table the report of Mr. 5. C. Sircar who had been
deputed to inquire into Mr. Ghulam Husain Khan's case ez-Travelling
Ticket Examiner, North Western Railway, Lahore Division ?

(b) Is it a fact that as a result of the investigation referred to above,
Mr. Ghulam Husain was reinstated in his original appointment on the
27th of May, 1930, (vide letter No. 40131/C.T./30)?

(¢) Are Government aware of the fact that simultaneously with his
reinstatement Mr. Ghulam Husain Khan was given notice for the termi-
nation of his services; if so, will Government please state reasons?

The Homourable Sir Muhammad Zatrullah Khan: (a) Government sre
not prepared to place the report on the table of the House as this document
is only for departmental use not intended for publieation.

(b) and (¢). Government are informed as follows:
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Yes. As Mr. Ghulam Hussain was under suls_;)ension, the officer passing

the order of discharge was under the impression that reinstatement should
precede a notice of discharge.

Case oF MR. GrurLaM HusaiN KuaN, er-Traveriing Ticker ExaMINE,
NorTEH WESTERN RALway, LABORE DIvision.

236. *Khan Bahadur Shaikh Fazl-i-Haq Piracha: Will Government be
pleased tostate: -. ‘ '

(a) whether due regard to the true interpretation of the terms of
agreement entered into with Railway authorities was paid
in serving Mr. Ghulam Husain with one month’s notice; and

(b) what action, if any, they propose to take in the case of Mr.
Ghulam Husain Khan in view of the peculiar circumstances
of this case?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.
(b) None. .

UNSTARRED QUESTIONS AND ANSWERS.

INcOME FROM FIRST AND INTERMEDIATE CrASS PASSENGERS AND
INTERMEDIATE CLaSs WAITING RooMs oN THE EAsT INDIAN RAtLway.

1. Mr. Mohan Lal Saksena: Will Government be pleased to lay on
the table a'statement giving the following information regarding East
Indian Railway :

(a) total income from first class passengers in 1935-36;

(b) total income from intermediate class passengers in 1935-36;

(¢) the respective number of stations where separate waiting rooms
for first and interinediate class passengers exist; and

(d) the number of stations where no arrangements exist for the
intermediate class passengers excepting the third class pas-

senger hall ?
The Honourable Sir Muhammad Zafrullah Khan: (a) Rs. 12,11,000.
. B Y T EEECET S 4T L i ] .

(b) Rs. 84,86,000

(c) and (d). Information is being obtained from the East Indian Rail-
way, and will be laid on the table in due course.

CosTts oF TiME TABLES OF VARIOUS RATLWAYS.

2. Mr. Mohan Lal Saksena: Will Government lay on the table a
statement giving 1:he comparative costs of time tables of various railways,
ihgir r;spect.we mileage and incomes on account of advertisement in time

ables
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The Homourable Sir Muhammad Zatrullah Ehan: I am placing on the
table a statement giving the particulars asked for in regard to those Rail-
ways for which information is available.

Statement relating to the half-yearly English Time Table—October 1936 issue.

Revenue
. derived
Railways. Mileage. Cost of from
e production. advertise--
ments.
Rs. Ra.
A. B. . . . 1,308 2,112 920
B.&N.W.* . . . 2,110 2,058 135
R. & K. - 570
B. N. 3,392 4,263 1,620
B.B.&C.I 3,691 2,142 Nil.
Burma . 2,059 2,464 1,684
E. B. 2,009 7,300 4,600
EI. . 4,391 14,070 3,166
G.LP.* . 3,727 4,749 210
M. &8 M. 3,228 9,115 1,182
N. W. . 6,944 14,166 2,820
8.1 . 2,532 4,433 212

*April 1936 issue.

IssuE oF CHARGE SHEETS TO SUBORDINATE EMPLOYEES ON THE EASTERN
BeENGAL RarLway.

3. Mr. Umar Aly Shah: (a) Will Government be pleased to state
whether the Railway Board has very recently issued a letter to the Agent,
Eastern Bengal Railway, regarding issue of charge-sheets, stating that the
issue of a charge-sheet to a subordinate employee by a gazetted officer is
discretionary under certain circumstances in cases wherc a charge-sheet
has already been issued by a senior suhordinate ?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state whether the Railway Board’s recent orders referred to
above run counter to the statement made by the Honourable the Com-
merce Member on the floor of this Asseinbly in reply to unstarred question
No. 155 put by Mr. Amarendra Nath Chattopadhyasya—vide Legislative
Assembly Debate, dated the 27th February, 19367 '

The Honourable Sir Muhammad Zatrullah Khan: (a) Yes.
(b) No.
MiLEAGE OF ROADS 1IN INDIA.
4. Mr. Mohan Lal Saksena: Will Government lay on the tab® a
statement giving the following information regarding roads in India:

(a) the total mileage of road;

{b) the mileage of metalled and unmetalled roads; and: -

() the respective mileage of metalled and unmetalled roads main-

tained by the Public Works Départment by the District and
Local Boards and by the Municipalities and Cantonments?
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The Honourahle Sir Frank Noyce: Sir, with your approval I will reply
to questions Nos. 4 and 6 together.

The information is being collected and will be laid on the table when
ready.

INADEQUACY OF RoADS IN INDI1A.

5. Mr. Mohan Lal Saksena: (z) Are Government aware that the roads
in India are inadequate to meet the requirements of the people?

(b) Is it a fact that in British India there is only 6'8 miles of
surfaced and 2419 miles of both surfaced and unsurfasced roads per 100
square miles of area and the comparative figures for a sparsely populated
country like the United States of America the figures are 12:05 miles and
80 miles respectively per 100 square miles of area? If not, what are the
exact figures for the two countries as weéll“as for England and Wales?

The Honourable Sir Frank Noyce: (a) Yes.

(b) I am not in a position to verify the figures quoted by the Honour-
able Member, but they probably give a reasonably accurate picture, ex-
cept that the figures for British India do not take into acccunt the very
large mileage of village roads regarding which no statistics are available.
The figure for England and Wales together, including urban roads, is
262 miles per 100 square miles of area.

ApDITION TO ROADS SINCE 18T APRIL, 1929.

$6. Mr. Mohan Lal Saksena: Will Government state how many miles
of surfaced and unsurfaced roads have been added since 1st April, 1929 ?

MONEY RAISED BY THE IMFOSITION OF ADDITIONAL DUTY oN PETROL SPENT
“ON Virage Roaps.

7. Mr, Mohan Lal Saksena: (a) Will Government state how much
money has been raised by the imposition of additional duty on petrol
gince lst April, 1929 and how it has been spent by the varions Govern-
ments ? ; '

(b) Was any part of it spent on the improvement of village roads? 1f
not, why not? .

The Honourable Sir Frank Noyce: (a) The total audited revenue de
rived from the additional duty on petrol amounted, up to the end of
1935-36, to 7681 lakhs. Out of this, 3} lakhs have been sct aside for
grants-in-aid for civil aviation purposes under paragraph 2(1) of the Reso-
lution governing road development. The remainder has beer distributed
as follows between the different authorities:

Lakhs,

Rs.

Reserve with the Government of India .7 . '88-42
Allotments to provinces . . . . . . 563-37
Indian States and Minor Administratio®¥ ., . | 10832
Unadjusted balance . . . . . . 014
Total 760-25

tFor answer to this question, see answer to question No. 4.
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lThe allotments to the Governors Prcmnces up to the end of March,
1986, are shown in the attached statement. The grants have-been mainly
expended on reconstruction of existing metalled roads, metalling of un-
metalled roads, and provision of bridges.

(b) Local Governments have full discretion to spend the amount dis-
tributed in the way they consider best, subject of course to the approval
of the schemes intended to be financed from such allotments by the
Government of India. The policy of the Transport Advisory Council, to
which the provinces are a party, is that a large share of the expenditure
should be dévoted to the improvement of communications in rural areas.
Paragraph 8 .of the existing Road Resolution also lays down that in
considering schemes the Governor General in Council shall bear in mind
the urgent need for improving the efficiency and reducing the cost of
transport by road of agricultural produce to markets and railways.

Tp——r

Statement showing allotments to Gmmora Promfwea from ﬂhe Road Fund to end of 1935-36.

Share to end of
1935-36 including
. allotments proposed Probable expendi-
Name of Provinea, to be anade ehiorthy . tureito ‘end of

. for the period 1st 1936-37.

October 1935 to

31st March 1936.

‘Rs. lakhs. Rs. lakhs.

Madras . . . . . . . 99-99 62-00
Bombay . . . . . . 130-83 80-00
Bengal . . . . . . . 9555 53-00
United Provinces . . . . . 40-48 41-60
Punjab . . 51-84 33-00
Burmsa mcludmg Federated Shan Statas . 69-42 34-00
Bihar and Orissa . . 24-59 14-00
Central Provinees . . . . . 22.-31 20-00
Assam . . . 15-52 13-00
North-West Frontier vamoe . . 12-84 11-00
563-37 361-00

CERTAIN INFORMATION REGARDING MILITARY MANGUVRES.

8. Mr. Mohan Lal Saksena: Will Government lay on the table a

statement giving the following: information regardmg mlhtary Hanceuvres
held during the last three years:

(a) number of manceuvres held ;
(b) total amount of compensation paid in various manceuvres;
(c) total number of persons who were paid compensatian; and

(d) total number of days each maneuvre was held? -
Mr. @G. R. ¥. Tottenham: (a) The following figures relate to the

manceuvres and field exercises carned out by formation of the strength
of a brigade and above:

1933-34 27
1934-35 29
1835-36

25
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(b) and (c). The information is not readlly avm.lable. Its compilation
would involve a reference to many civil and military authorities and the
time and labour involved would not be commensurate with the value of
the results.

(d) A statement is given below. The figures do not include *‘columns”
operating from frontier stations and small concentrations for artillery
practice camps, nor exercises without troops.

Statement.
1933-34.

days
1. R. A. concentration . . . . . . . . 12
‘2. PBrigade training . . . e . . . 8
3. Brigade training . . . . . . . . 19
4. Brigade training . . . . " . . . 14
5. Brigade training . . . . . . . . 1
6. Brigade training . . . . . . . 8
7. Brigade Exercise . . . . . . . . 1
8. Brigade Exercise . . . . . . . . 2
9. Brigade Exercise . . . . . . . . 1
10. Brigade Exercise . . . . . . . 1
11. Brigade training . . . . . . 1
12. Brigade training . . . . . . . . 1
13. Brigade training . . . . . . . . 14
14. Brigade training . . . . . . . . 17
15. Brigade training . . . . . . . 10
16. Brigade training . . . . . . . 16
17. Brigade training . . . . . 13
18. Brigade training . . . . . . 12
19. Combined (Div.) t\ra.l.m.n.g . . . . . . [ ]
20. District exercises . . [
21. Btigade training . . . 18
22, Manceuvres . . . 5
23. Brigade trsmmg . 21
24. Brigade training . . 1
25. Brigade training . . . 2
26. Inter-brigade exercise . . . . . . 6
27. Brigade training . . . . . . . 2

1934-36

P

1. Cavalry brigade trammg . . . . . 21
2. Brigade training . . .
3. Brigade training . . . . . 13
4. Brigade training . . . . .
g. Brigage exercise . . . . . .. . . . 1
Brigade exercise . . . . . . . . . 17
7. Brigade training . . . . . . . . . 12
8. Brigade training . . . . . . .
9. Cavalry Brigade tmxmng . . . . . . . . b
10. Cavairy Brigade training . . . . . . . . 16
11. Cavalry Brigade exercise . . . . . . . . 3
12. Inter-brigade training . . . . . . . . 3
18. Command exercise . . . . . . .
14. Brigade training . . . . . . . .13
15. Brigade training . . . . . . . . . . 10
16. Brigade training . . . . . . . . . . 9
17. Brigade training . . . . . . . . . 4
18. Cavalry Brigade trauung . . . . . . . . . 7
19. Inter-brigade traming . . . . . . . . . 2
20. Inter-brigade training . . . . . . . . . 3
21. Manceures and ceremonial . . . . . . . . 8

e s
.
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Nurnber of
days.
22. Brigade training . . . 25
23. Cavalry brigade tmnung . . . 13
24. Brigade training . . . . :?
25. Brigade training . . . .
26 C:gadmmand maneuvres . . . 7
27. Brigade training . . . . . 22
28. Brigade training Ce e 1
29. Brigade, Bn. and Coy. trsmmg . . . 35
1935-36.
1. A. H. Q. Exercise 8
2. Brigade training . . . 14
3. Cavalry brigade tmm.mg . . . 17
4. Brigade exercise . . . . 2
5. Brigade training . . . 14
6. Cavalry Brigade exercise . . . 2
7. Brigade training T . . 1
8. Brigade exercise . . . 2
9. Cavalry brigade tral.nmg . . 11
10. Cavalry brigade exercise . . . 3
11. Brigade training . . . . 11
12. Brigade concentration . . . 35-
13. Brigade concentration . . . 33.
14. Cavalry brigade tm.m.ng . . . 20+
15. District exercise . . . 3.
16. Command exercise . . . . 3
17. Brigade training . . . . 4
18. District exercise . . . 3.
19. Artillery concentration . . . 4
20. Brigade training . . . 10
21. Cavalry brigade trsl.m.ng . . . 3l
22. Brigade training . . . . 15
23. Brigade training . . . . 12
24. Brigade and Bn. training . 11
25. Concentration, Infantry and Artl]lery . 4

SoLDIERS AND OFFICERS IN THE ARMY.

9. Mr. Mohan Lal Saksena: Will Government lay on the table a:
statement giving the respective numbers of soldiers and officers in the
Indian Army from the various distriets and provinces?

Mr. G. R. F. Tottenham: The information in the form required by the
Honourable Member is not available and its collection would entail sn.

expenditure of time and labour which would not be commensurate with
the result.

4
CoNTRACTS OF BOOESTALLS AND EUROPEAN REFRESHMENT Roous ON THE
NorTH WESTERN RATLWAY.

10. Mr, Sham Lal: (a) Have Government considered whether it is
economical to sell the contracts of Bookstalls and European Refreshment
Rooms on the North Western Railway stations, as it will save the Rail-

way free passes, freight concessions, free carriage of certain articles, etc ”
If not, what are the reasons? '
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(b) Is the North Western Railway prepared to withdraw all free passes,-
freight concessions, etc., ete., from Bookstall contractors and Furopeam
Refreshment Room contractors? If not, why not?

(¢) TIs it a fact that in European Refreshment Rooms over the North
Western Railway a bottle of Murree Beer is sold at Re. 0-12-0 and its bazar
rate is Re. 0-9-0, a bottle of whisky is sold at Rs. 10 while it is sold in bazar
at Rs. 8-0-0 and a bottle of Beck’s Beer which is sold in Bazar at Re. 0-14-0
is sold at Rs. 1-5-0?

-(d) If the answer be in the affirmative, will the North Western B-failway
Administration explain why articles are not sold at market rate in the
European Refreshment Rooms ?

(e) Is it a fact that a peg of whisky is sold at the European Refresh-
ment Rooms on the North Western Railway at Rs. 1-4-0 which means
that a bottle of whisky is sold for Rs. 15 which can be had in bazar
at Rs. 8-0-0? If the answer to the above be in the affirmative, what is
the justification for this 80 per cent. increase of .prices?

The Honourable Sir Muhammad Zafrullah Khan: I have called for
certain information and will place a reply on the table. when it has been
received.

SALE oF Foop CoNTRACTS ON THE NORTH WESTERN RAmnway.

... 11. Mr, Sham Lal: (a) Is it a fact that the North Western Railway
Administration has decided to sell the food eontracts, both European and
Indian, and is it a fact that an Indian contractor of the Delhi Station has
been selected for trial?

(b) What is the reason that a bookstall or a European Refreshmenf
Room at Delhi has not been selected for a trial ? :

(¢) On what Railways—State or Company—the food contracts, ' . both
European and Indian, are sold? What are the different methods on various
Railways for making money on food contracts—both Indian- and - European ?

The Honourable Sir Muhamr;mad Zafrullah Khan: (a) No definite deci-
sion has yet been arrived at. As, however, certain contracts ut Delhi
were recently terminated, the opportunity was taken of inviting tenders
and a contractor has since been appointed.

(b) A similar opportunity has not arisen in conmection with the con-
tract for the bookstall and the European refreshment room. _

(¢) I would refer the Honourable Member to the memorsrdum placed
before the Central Advisory Council for Railways at their meeting in
October, 1986, '

CoLLECTION OF MoNEY FROM INDIAN Foop CONTRACTORS ON THE BENGAL
Nacrpur Rarmway.

12. Mr. Sham Lal: (a) Isit a fact thata big amount is collected from
Indian food contractors on the Bengal Nagpur Railway, and is it a
fact that this amount is all spent up on the employment of a European
Catering Superintendent and European catering?
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(b) Is it & fact that the Railway Retrenchment Committee in the
Report of 1981 disapproved of this system on the Bengal Nagpur
Railway and strongly recommended for its abolition ?

The Honourable Sir Muhammad Zatrullah Khan: (a) I would refer the
Honourable Member to the reply given by Mr. P. R. Rau to Mr. Satya-
murti’s question No. 1264 on the 1st April, 1935.

(b) The Committee recommended that the question of letting the
catering to contractors should be considered.

PasSEs GIVEN To EUROPEAN REFRESHMENT RooM AND BoorsTAIL
CoNTRACTORS ON THE NORTH WESTERN RaTLwaAY.

13. Mr. Sham Lal: What is the total number of first, second, inter-
mediate, third and card passes given to European Refreshment Rooms and
Bookstall contractors by the North Western Railway and what is the total
value of these passes?

The Honourable Sir Muhammad Zatrullah Khan: T am placing on the
table a statement showing the number of card passes issued. It is not

practicable to evaluate them, as particulars of the extent to which they
are used are nob awsilsble. ST 2

Statement of card passes issued.

No. of passes issued.
Clags of pass, I
Catering Bookstall
contractors. | centractors.
1st . . . . . . 3 1
2nd . . . . 9 3
Inter .. . 2
3rd . S 126 ; 4
Total . 140 i 9

OFFERS INVITED FOR CANTONMENT LAND AT KaRACHI,

14. Seth Haji Abdoola Haroon: (a) Is it a fact that Government
have invited offers frdin the Katachi: Muuicipal Corporation for the Canton-
ment land at Karachi?

(b) If so, have Government considered the claims of old lessees who
have been in possession of the land for more than 50 years?

(¢) Are Government aware that some of the above lessees have spent
a larg> amount for the development of land and have paid more than
double the value of the land in the shape of rent, etc.? ’

(d) If so, what do Government propose to do to safeguard their rights
on the land ?

(e) Is it a fact that some of the lessees have been granted permanent
leases, and if so, on what conditions?



UNSTARRED QUESTIONS AND ANSWERS. 125-

(f) Will Government state why the same offer is not being extended
to others who hold the plo%s and have been approaching Government for
the conferment of the same rights?

) Are Government aware that the discriminating policy has created
a great heart-burning in the lessees of the plots?

(h) If so, what steps do Government propose to take to give equal
treatment to all the lessees?
Mr. G. B, ¥. Tottenham: (a) Yes, for certain areas in the Cantonment.

{(b) to (h). I have had to call for certain information and will lay a
reply on the table in due course. The rights of lessees will of course be-
given due consideration, if the land is sold.

STATEMENTS LAID ON THE TABLE.
Information promised in reply to starred question No. 250 asked by Mr.
Amarendra Nath Chattopadhyaya on the 11th February, 1936.

PERSONS DETAINED UNDER THE Provincria, REGULATIONS AS  STATE
Prisoxers,

Statement showing number of persons dealt with as State Prisoners since 1905 and period of

detention.,
(1) Rel-ased.
Year. Province concerned. Number Approximate duration of detention.
detained.

1807 Punjab 2 6 months.

1908  Madras 1 34 years.
Bengal 9 14 months.

1912 Madras 7 6 months.

1914 Madras . 4 4 months in 3 cases and 3 years in 1 case.
Bombay . 7 10 years in 2 cases and 2} to 3 years in

cases.

1915 Madras 4 1} years to § years.
Bengal 10 6 months to 4} years.

1916  Bengal 63 3} months to 4} years.
Punjab 3 6 months to 2 years.

19017  Bengal . 47 6 months to 4 years.
Ajmer-Merwara 2 2 years and 2} years.

1918  Bengal . . . 18 64 months to 2} years.

1919 Bengal . . 8 41 months to 1 year.
Central Provinces 2 7 months.
N.-W.F. P, 12 5 months,

1920 N.-W.F.P. 2 1 year 10 months to 2 years.

1923 Bengal . . 17 1} years to 4 years.
Punjab . . 1 10 months.
N.-W.F.P. . 1 9 months.

1924 Bengal . 32 2 months to 4} years.
N.-W.F.P. 1 8% months.

1925 Bengal . 1 1 month.

1927  Punjab 1 1} years.

* 1928 Punjab 2 1 years 2§ months.

1930 Punjab 3 3 years to 3} years.

1931 Bengal 1 1 years 10 months.
Punjab . 2 34 months and 3 years.
N.W.F.P. 4 24 years.

1932 Bengal . 4 1 year to 4 years.
Bombay . 2 4 months and 24 years.
Punjab 1 10 months.

1933 Delhi . . . 2 14 and 2} years.
Punjab . . 1 1 year,

Nore.—In addition, approximately 245 Moplahs were detained as State Prisoners
between 1922-24 in connection with disturbances in Malabar involving forcible conversions.
These persons were all released gradually between 1924—1931.
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4

(2) Under detention at preseni.

Year. Province concerned Number Date from which detained.
detained.
1931 Bengal . . . 11 23rd-25th November 1931.
Punjab . . . 2 10th February and 21st May 1831.
1932  Bengal 5 lst-2nd January 1932,
Delhi 1 26th April 1922,
1933  Punjab 2 4th April and 3rd October 1933.
Burma 1 30th April 1033.
Delhi 1 13th August 1933,
1934 Madras . 1 10th September 1934." . % ...
Punjab . . 1 18th July 1934.
1935 Punjab . . 1 14th December 1935.
Ajmer-Merw: 1 23rd Beptember 1935.
1936 Punjab 1 17th March 1936.
Bengal 1 8th April 1936.

N.B.—The above figures exclude political refugees and Ez-Ruling Chiefs detained
as State prisoners for reasons other than those connected with the maintenance of law and
Order in British India.

Information promised in reply to unstarred question No. 149 asked by
Pandit Sri Krishna Datta Paliwal on the 18th February, 1936, and
starred questions Nos, 1014 and 1015 asked by Bhai Parmanand on
the 9th March, 1936.

DiSABILITY PENSION To MILITARY EMPLOYEES INVALIDED DURING THE (GREAT
WAR.

The questions appear to relate to one individual case viz., that of My, J. P.
Sharma, an ex-clerk of the Royal Indian Army Service Corps. That case has now
been decided and, with the approval of the Secretary of State, a permanent disability
pension of 22 shillings a week plus 20 per cent. thereof and wife's allowance at
shillings a week have been granted to Mr. Sharma. with effect from the 16th Decem-
ber 1830, in addition to the service invalid pension which he was already drawing.
‘The additional pension is in conformity with the provisons of Article 741-A. Civil
Service Regulations. There is no other outstanding case of a similar nature,

Information promised in reply to starred questions Nos. 1752 and 1753
asked by Mr. Muhammad Azhar Ali on the 18th April, 1936.

WiLLinepoN NursiNng Home aT NEw DeLHI.

Question No. 1752.—(a) and (d). The Nursing Home attached to the Willingdon
‘Hospital at New Delhi is kept open throunghout the vear.

{b) The Nursing Home has been built and equipped from private funds and handed
over to the New Delhi Municipal Committee for administraiive purposes. Tt provides
accommodation for all classes who live in the Western style and are prepared to pay
the prescribed scale of fees. :

(¢c) The General Ward in the Willinadon Hospital provides accommodation for
patients free of charge.

(e} The Municipal Committee employs a nursing staff for running the Nursing
Home. The Civil Burglon who is in charge of the Willingdon Hospital is also
‘Superintendent in charge of the Nursing Home.

(f) The Civil Surgeon is the Superintendent of the Nursing Home and the S ssist-
ant Surgeon is the Deputy Sunerintendent. There is nothing incompatible between
their functions as such and their other duties.

(2) Recognised private doctors can treat and look after their patients wh
admitted to the Nursing Home with the previous permission of pthe Slfpev:i:b:;;zn:?e

(h) The Civil Surgeon and the Assistant Swurgeon are not paid bv the Munici
Committee. No information is available regarding private feesp reeov:red.P umicipal
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(i) Information to amswer the first part is not available. As regards the second
part, the Honourable Member is referred to the answer to part (g) of this question.

WiLLiNGDON NursiNg HoMe at NEw DELHIL

Question No. 1753.—(a) The Willingdon Nursing Home owes 'its existence to
private munificence and has been attached to the Willingdon Hospital, New Delhi, to
enable private patients who can afford to pay for medical and surgical services,
which cannot be equally conveniently rendered at home, to make use of the facilities
that it provides. The Home is also available for Government officials. The arrange-
ment is in no way individious to the general and poorer section of the public for
whom both Government and the Municipality provide other suitable facilities.

(b) and (c). All Government servants are entitled to free medical and surgical
treatment in hospitals. Members of the superior services are in addition entitled to
free ordinary nursing in hospitals. The flat rate of daily fee at the Home includes
cost of special accommodation and diet and a portion of the fee representing that cost
is realised in cash from the patients, the balance, which represents cost of medical and
nursing services, being paid by Government.

(d) Yes, because the rate of Rs. 4 per diem was not remunerative.

{e) No. Government do not see any necessity for this.

Information promised in reply to starred questions Nos. 2562, 2563, 254, 256,
257 and 258 asked by Mr. Amarendra Nath Chattopadhyaya on the 9th
September, 1936.

CLASSIFICATION OF TECHNICALLY TRAINED SUPERVISING STAFF OF THE MECHA-
' NicAL DeparrMENT, East INDIAN Rarmway.

Question No. 252 —Government are informed as follows :

(a) Apprentices who have completed a recognised course of training in a workshop
together with training in a technical school are designated technically trained hands.
Skjlled mechanics recruited from trade apprentices who are either literate or have
a little education are classified as non-technically trained hands.

(b) Similarity of procedure is observed in all the workshops under the Mechanical
Department of East Indian Railway. In some cases non-technical trained staff have
been promoted to the dgnu.‘le of chargemen, but these men had long practical experi-
ence in workshops and discharged the duties entrusted to them in an efficient and
reliable manner. In many cases they had received some technical education although
-possibly not in such a regular manner as is given at the present time to apprentices
who pass through the Jamalpur Technical School.

(c) When the technically trained grade of chargemen was introduced the staff at
Lillooah who had the requisite educational qualifications, i.e., Matriculation or Junior
Cambridge, were brought on to the technically trained chargemen’s ecale of pay.
The remaining staff who had completed their apprenticeship but did not have the
qualifications as required under the revised orders were allowed to continue on their
old scales of pay.

{d) No.

{e) In view of my reply to part (c) above t_his does not arise.
(f) No case of the kind alleged is traceable.

. (g) Technically trained staff are classified under the same principle in all the
workshops of the Mechanical Department of the East Indian Railway.

APPOINTMENT OF APPRENTICES ON THE EasT INDIAN RAmLway.

Question No. 258.—Government are informed as follows :

(a) Among those who had signified their willingness to accept lower posts than
that of chargemen, and appeared before the Selection Board when called for, Measrs.
P. N. Dutt and J. Carnegie had stood first in the technical school examination.
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{(b) Government do not consider any action is called for.

(¢) In view of the reply to part (a) above, Government do not consider this is
necessary.

Ez-APPRENTICES OF THE JAMALPUR TEcHNIcAL ScHooL, EAsT INDIAN
Ramwway.

Question No. 25} —Government are informed as follows:

(a), (b). (c), (i) and (j). The persons in question were apprentice mechanics with
no guarantee of appointment on completion of apprenticeship.

{d) Only those who were retrenched as a result of the economy campaign and
placed on the vniting list.

(e) and (f). The waiting list of ex-apprentices has no connection with the waiting
list instituted for retrenched staff. .

(g) Yes in reply to part (f) af question No. 1324 and not question No. 1325.

(h) Such promotions are occasionally made in exceptional circumstances when
apprentices trained in the particular branch are not available or for other gocd reasons.

(k) No.

SUCCESSFUL px-APCRENTICES OF THE LILLOOAH WORKSHOPS.

Question No. 256.—The information was placed on the table of House on the 3lst
August, 1936, in connection with the Honourable Member's unstarred questions Nos.
434 and 435 asked in the Tegislative Assembly on the 23rd March, 1836.

APPOINTMENT OF SUCCEsSFuL MECHANICAL By -APPRENTICES OF THE LILLOOAH
WorksHOPS.

Question No. 257.—Government are informed as follows :
_Reply to the first part of the question ir in the negative. The latter parts do not
arise.

Exz-APPRENTICES 0F THE JAMALPUR TECHNICAL ScHooL, EAST INDIAN
RaiLway.

Question No. 2?58.—(a) The attention of the Honourable Member is invited to the
information laid on the tsble of the House in reply to part (b) of starred
question No. 252 asked by him on the O9th September, 1836. In the circumstances
explained therein, Government consider that it would not be fair to replace the
mistries and others promoted previously to chargemen by engaging ex-apprentices.

(b) In view of my reply to part (a) above, this does not arise.
(¢) No. Government consider this unnecessary and unlikely to serve any useful
purpose.

Information promised in reply to unstarred question No. 50 asked by Mr.
Amarendra Nath Chattopadhyaya on the 15th September, 1936.

CONTINUATION OF THE CUT ON ALLOWANCES OF THE RAILWAY STAFF AT
Howran AND CALCUTTA. <

The condition in the agreement of the employee is that his pay, allowances, provi-
dent fund, gratuity and Jeave will he regulated by the rules and conditions of the
ez-East Indian Railway Company’s service as they stood on the 3lst December, 1924,
This _condition did not imply that a compensatory allowance, which is given to meet
certain specific expenditure, would not be altered at all. Such allowances are varied
from time to time to meet the requirements of the cass. (overnment do mnot propose,
for the reasons stated above, to exempt the employees in question from the applica-
tion to them of the reduced local allowances.
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iInformation promised in reply to part (a) of short molice question asked
by Serdar Sant Singh on the 24tk September, 1936.

‘ExpPLOSION AT THE MOGHALPURA WORKSHOP ON THE NORTH WESTERN
RAILwWAY.

{List of men who received injuries as aresuli of the explosion which ook place ot the Moghalpuns
Workshops on the 18th September 1936.

Treated in Hospital as Indoor patients.

‘1. Pir Bux. .
‘2, Aziz Din. }Mﬂyo Hospital.
3. N. A, Jacob . . Albert Victor Hospital (at Naulakha).

-4. Abdul Rahman.

Treated in N. W. Rathway Hospital, Moghdpuru as oul-pdpenh _"

‘I, Ramanand.

:2, Mohd. Sharif.

‘8, Inayat Ullah.

-4. Dhani Ram.

.6. Yakub Beg.

6. Jamal Din.

7. Madan Lal.

8; Ali Mohd. Discharged on 24th September 1936,

9. Gaj Ram. Discharged on 24th September 1936.
10. Manzur-ul-Haq.
A1. Ilahi Bux.
12, Bulaki.
i13. Mangal.
d4. Jaimal Singh.
46. Abdul Rahim:.
186, Fouja Singh.
47. Hira Lal. _

Discharged to diby after atéending Hospital.

‘1. Abdul Rahman.

:2, Ihrahim.

3. Hayat Mohamad.

4. Mohd. Shafl.

5. Allgh Bax.

‘6. Chgnan Djn.

1. Rpmn Kishen. .

8. Partab 8ingh;

9. Abdul Agiz.

Ingured and discBarged to duty after First Aid und treatment.

1. Rattap Chand.
2. Mohinder Singh.
3. Shahab Din.
-4, Badar Rin.
5. SBarfaraz Khan.
6. Mahd. Saleem. -
“1. Hassan Khan, '

- e e 1
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Information promised in reply to starred question No. 637 asked by Mr..
Mohan Lal Saksena on the 25th September, 1936.
ViLLace Post OFFICES OPENED DURING THE LAST Two YEARS.

Information by provinces is not available, but a statement showing the number of village pestt
;offices opened in the different postal circles during the years 1934-35 and 1935-36 s

given below.
Number of new
village post c flices
opened during
Name of Postal Circle.
1934-35. 1935-36..
Bengeland Assam . .. . . . - e 3 30
Punjab and N.-W. F. . .. L 31 43
Sind and Baluchistan . . . . . . 5 16
Madras . . . . . . . . 20 520 .-
United Provinces . . . . . . . 6 21
Bombay . . . . . . - . 11 33
Bihar and Orissa . . . . . . . 5 15
Burma . . . . . . . . 5 12
Central . . . . . 12 56
Total . 98 - 278

Information promised in reply to starred qusstion No. 726 asked by Prof..
N. G. Ranga on the 30th September, 1936.

AppiTioNaL PosTAL FACILITIES PROVIDED FOR RURAL AREAS.

(a) The statement below shows the met increase in the number of post oﬁws, letter- R
boxes and postmen and village postmen (both departmental and extra-departmental)
in rural areas doring the period from the 1st January 1835 tos30th June 1936.

Net increase in the Net increase in No. Net increase in No..

NO.:lfpouto‘fioeslh of letter boxes in of and
rural areas during rural'areas during i postmen .
Circle. the period 1st the period lst (both departmentai

January 1935 to  January 1936 to  and extra depdrt-

30th June 1936. 30th June 1936. mental) in rural ,
areas during st
January 1935 to- -

30th June 1086.. .-
Bengal and Assam . . 31 —15 109
Central . . . . 41 200 10°
Bombay . . . 44 : —17 35
Burma . . . . 11 —14 -
Bihar and Orissa . . 20 21 27
Punjsb and N.-W.F. . 35 45 —9 ¢
United Provinces . . 20 8 9 e
Madras . . . . 63 106 88"
Sind and Baluchistan . 19 15 . Nil,

Total . 284 359 a1

oy
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(b) Information by provinces is not available but the number of post offices opened.
in and new letter boxes provided for rural areas in the different postal Circles for
the period from the 1st ganuary 1935 to the 30th June 1936 is given below. The
totals of new letter boxes placed in rural areas include letter boxes transferred from
villages in which advantage had not been taken of them, to other villages in which
there were indications that they would be used and are not thus net increases.

No. of Post Offices opened No. of new letter boxes
in rural areas during the placed in rural areas -

Circle. B e Jome 130, 1et Taraary 1935 0 308
June 1936, - -

Bengal and Assam] . . . 38 249
Central Circle . . . . 60 338
Bombay . . . . . 51 208
Burma . . . . . 17 93
Bihar and Orissa . . . 21 11
Punjab and N.-W. F. .. 84 1,921
United Pfovinces . . . 29 530
Madras . . . . . 74 416
8ind and Baluchistan .. 2 29

Total . 375 . 3,085

(c) Orders have been issued for the extended emplfé'mens of departmental -village
postmen, for the delivery of mails in remote areas difficult to access, and for more
frequent deliveries than before.

Government have also issued orders for the adoption of a more liberal policy im
respect: of un-remunerative post offices so that offices which are not paying their:way
may be retained when the less does not exceed Rs. 240 per annum, instead of Rs. 120
per anhum as formerly. This will avoid the ¢losing down of offices even when they
alre xdmt.d self-supporting and will permit the re-opening of others which have been
closed down.

Information promised in reply to parts (b) and (c) of starred question No.
766 asked by Mr. 8. Satyamurti on the 1st October, 1936,

BaN oN INDIAN STUDENTS IN GREAT BRITAIN.

(b) As a result of the investigation made by the High Commissioner for India
it has been reported that no Indian Medical student has been refused, on racial
.grounds, admission to the course at the British Post-Graduate Medical _School,

ammersmith, . Lotidon, provided he was suitably qualified and there was s vacandy.’
On the contrary, since the opening of the School in May, 1835 -and upto 19th
October, 1936, ninety-two Indian students had been admitted to the School. Both
the School authorities and the London County Council deny that there is any dis-
crimination against Indian stndents in the matter of 'House' appointments at that
S{:hootll. _Ttllxe statements attributed to Colomel Proctor, the Dean of the School, are
also denied.

(c) The question does not arise,

12
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Ixformation promised in reply to a supplementary question asked by Dr.
Ziauddin Ahmad in connection with starred question No. 777 by Mr. S.
Satyamurti on the 5th October, 1936.

DISTRIBUTION OF QUININE TO PROVINCES.

Lbe,
North-West Frontier Province . . . . . . 1,250
Punjeb . . . o . . . . . . . . 7,000
United Provinoces . . . - . . . . . 6,000
Bihar and Orissa . . . . N . e . . . 6,000
Assam . H . . . . . . . . . 4,500
Central Provinces . . . . . . . . . 3,500
Bombay . . . . . . . . . . 4,000
Madras . . . . 4,000
Burma . . . . . . . . . . . 8,000
Delhi . . . . . .. .. . ‘1250
Ajmer-Merwara . . . . . . . .- 250
Baluchistan . . . . . . . . . 1,250
Coorg . . . . . . . . . . 750
Andamans . . . . . . . - 256
Total . 45000

Information promised in reply to unstarred question No. 129 asked by Seih
Haji Abdoola Haroon on the 8th October, 1936.

- -
Locar Prrsons EmMPLOYED IN BArucHISTAN DUE TO EARTHQUAEKE.

Number of vacancies. Number of Locals Posts kept vaeant.
' amployed.
Superior. Inferior, Gupenor Inferior. Buperior.  Inferior.

133 6560 43 426 8 $

Information promised in reply to part (a) of unstarred question No. 137
asked by Sardar Sant Singh on the 8th October, 1936.

NoN-PENSIONABLE APPOINTMENTS IN THE TELEGRAPH DEPARTMENT,

Mistries (including Assistant Mistries) . . . 250
Mechanics (including Assistant Mechanics) . . . . 38
Distributors of Government Preas . . . . . Nil

Information promised in reply to starred question No. 971 asked bg Pandit .
Krishna Kant Malsviya on the 9th October, 1936.
<
ApoLiTioN OF PosTs or INsPECTORS IN THE CREW SYSTEM ON THE F4ST
INDiaw RAILWAY. -

Government are informed as follows:

(8) & (b). The reply to the first part of is in the '
and part. (b) do not ariZe. part of (a) is in negative, the latter part
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Information promised in reply to ports (c) (iv) and (v) of siarred question:
No. 1076 asked by Mr. B. B. Varma on the 10th October, 1936.

LEAVE, PASSES, ETC., OF THE STAFF ON THE BENGAL AND NORTH WESTEBN
RAtLwaAyY.

Government are informed as follows :
(c) (iv) There is no provision for casual leave for staff appointed either before pr
after 1933 )

(v) The staff concerned are allowed 24 days leave on full substantive pay in each
year. This amount is cumulative up to two months except for staff with over twenty
years service who are allowed to accumulate up to four months.

Information promised in reply to starred question No. 1153 asked by Mr.
Anugrah Narayan Sinha on the 12th October, 1936.

INCONVENIENCE AND HARDSHIP CAUSED BY SILTING UP OF A CERTAIN WATER-
WAY BETWEEN Buxar AND CHAUSA RAlLWAY STATIONS ON THE EAST
InpiaN RarLway.

(a) A representation was received from Babu Jagdeo Rai.

(b) Yes. '

{c) The Divisional Buperintendent ordered the removal of about six inches nf salt.

(d) attd (e). The pukka floor of the bridge is abont 3 ft. 4 inch below ground
level. During floods, water stands at 5 ft. 2 inch above this floor.

No silt removal will affect the water level. The bridge was built about 1862,

hence the cost of a level crossing, if now required, will have to be met by the local
civil authorities.

Information promised in reply to starred question No. 1154 asked by
Maulvi Badi-uz-Zaman on the 12th October, 1936.

FiuLinG vp oF A Post oF HIGHER GRADE CLERK IN THE RAILWAY CLEARING
AccounTts OFFICE,

(a) to (d). Government lllave had the case investigated and have satisfied them-
selves that no irregularity was committed.

Information promised in reply to Professor N. G. Ranga*s-étaned question
No. 1168 on the I2th October, 1936.

HisTtoricaAL MoNXUMENTS AT CHELROLE IN THE GUNTUR DISTRICT.

fa) There are no ancient mounds of archmological value at Chebrolu but there is &
fine group of four temples and several small shrines and aiso a few inscribed stone
pillars dating from the 11th to the 15th Century A. D. Most of the temples have
been disfigured by white-washing and are not in good repair. They are in use for
religious purposes and are maintained by the Endowment Board from_the endowments
attached to them. There are also 6 inscriptions on massive square pillars of black
stone standing within the precints of the temples and iwo other inscriptions in the
vicinity. Al]l these have been copied out and published by the Archzological Depart-
ment. Round about the temples are lying scattered a number of broken images of
various deities and pillars of ruined mandaps.

r %b] There is no evidence of any sculptures or antiquities having been rethoved or
wilfully destroyed. Such damage as is noticeable is merely due to the ravages of
time and . weather.

(c) The site iz not worth excavaling.
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" Information promised in reply to part (e) of starred question No. 1178
asked by Mr. B. Das on the 13th October, 1936.

APPOINTMENT oF COMMITTEES SIMILAR TO Has COMMITTEES FOR THOSE GOING
TO PLACES OF PILGRIM&GE ABROAD.

Enquires made by Government show that the Port Haj Committee of Bombay has
not negotiated with any shipping company for the transport of pilgrims.

Information promised in reply to starred question No. 1185 asked by Pandit
Krishna Kant Malaviya on the 13th October, 1936.

PrEssURE oN TickET EXAMINERS TO INCREASE THEIR EARNINGS.

The Honourable Member is referred to the .informa.t.ion laid on t]_:l_e t.able of the
House on the 15th September, 1932, in reply to Khan Bahadur Haji Wajihuddin's
starred question No. 241 asked on the 12th February, 1932.

Information promised in reply to starred questions No. 1215 and 1216 asked
by Pandit Sri Krishna Dutta Paliwal on the 13th October, 1936.

TaEFTS COMMITTED IX THE AJMER CITY,

‘Question No. 1215.—(a) The statement required is placed on the table.

(b) No. Thefts and burglaries committed within the Ajmer Municipal limits from
April, 1935, to August, 1936, were less than those committed in the preceding 17
months and the number of thefte and hurglaries detected during this period was
greater than that during the preceding 17 months as is evident fgrom the statement
placed on the table. .

(c) Yes. The increase in expenditure was due to the investigation of the Dogra
Shooting Case and the detection of other terrorist activities in Ajmer-Merwara by a
special staff under an additional Superintendent of Police sanctioned for the purpose.

(d) In view of the replies to parts (b) and (c) of the question, no steps are
necessary. Prevention of crime and its detection have improved considerably during
d¢he last 17 months.

Comparative Statement showing the number of th:fts and Bu-glaries.

B 3 o3y i
£ 3 g == 'g 2
= -
ﬁa o g -] 8 .E § E
3 3 533 2 33 3
e gt 5 =8 ] : i 5. .
S H o o BB
-~ B % %‘ o'% E-E 5 g g
33 g3 g a gg 4 B g g s E E
3 = & = = < & 1
Re. A.P. Rs 4P
Thefts. <
.ll){l] ’jggsﬁ;h 387 18,408-3-8 2,914-2-3 146 128 4 16-78 87-78
Kmh 11::: 401 21,185-12-9  2,588-12-0 111 105 [} 11-98 27-68
Burglaries.
1935
1,piﬂwt 1980.‘0 184 32,168-0-9 3,202-1-0 . 44 40 2 10-23 22+68
November 1033 243 38,534-12-0 1,450-7-8 44 38 8 3-07 18-10

40 Mareh 1935.
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Btatement showing the number of thefis, value of stolen property and property reatored to

Perlods

A 1035
Tl}gu.lt 1936,

owners, efc.

Total Total Number Number
m:fnber ‘Yatal value of Names and add- of cases  of cases

and

valee of the st.orl_fn resses of the sent tgy in which
property property persons whose courts eonviction
stolen. recovered property was Ajmer was Remarks.
stolen. secured.

reported to and Police.
the Ajmer restored
i o
ve. OWners.
2 3 4 b 6 7 [s
Rs. 1. P, Rs. A, P,
to ‘*387 18,460-3-8 2,014-2-3 List of the names 146 128 14 still under
and addresses trial, per-
in each case I8 centage of
attached  se- property
! ’ 16-78%.

= 408 cases were actually reported but 16 were expunged.

Tee NAMES AND ADDRESSES OF PERSONS WHOSE PROPERTY WAS STOLEN.

Case No.

327

348

Section,

379

379
379
379
379
379
379
379
379
379
379
379
379
3

379
379
379
379
379
379
379
379
379

379
379
379

379
379
379
379
379
379
379
379

From April 1935 to August 1936.
Name and address of the complainant.

Mool Chand 8/o Lal Chand, Mahajan, of outeide Madar Gate,
Ajmer.

Pershadi sjo Rewar, Gujar of Kaisarganj, Ajmer,

Wahid sjo Wazir, Muslim of Agra, Mohalla Mansur Khan ki Gudri.
Ram Bharosa s/o Udai Ram, Mali of Hathi Bhata, Ajmer.

Narain Singh sfo ,» Umba Lal Co., Srinagar Road, Ajmer.

Dr. P. Banerji, Victoria Hospital, Ajmer.

Mithu s/o Udai Ram, Mochi of Diggi Bazar, Ajmer.

Mst. Sukh Dei d/o Bhura Lal Mali of Gulab Bari, Ajmer.

Ram Pal sfo Bal Mokand, Mahajan of Ram Ganj, Ajmer.

Abdulla sfo Imam Udinn, Sheikh of Durgah, Ajmer.

Ram Dhan Chaurasia, Proprietor R, D. Chaurasia & Sons, Ajmer.

Rail ‘B%{to Company.

itto,
Ram Chander sfo Ram Nath, Mahajan of V. Saradhana, P. S.
Imperial, Ajmer. '
Executive cer, Municipal Committee, Ajmer.
Brij Lalsjfo Lakhmi Chand, Mahajan of Kaisarganj, Ajmer.
Mo ad Tsrullah efo Zahurullsh, of Inderkot, Ajmer.
Gauri Lal s/o Bhiv Lal, Brahmin of Banda Town, Distt. Aligar.
Ram Bharcsa sf/o Udai Ram, Mali of Hathi Bhata, Ajmer.
Pushker Narain s/o Shonath Singh, Mali of Garhi Malian, Ajmer.
Magdat 8o Lakhmi Chand, Brahmin of Jangi Chabutra, Ajmer.
Mst. Bhuri w/o Bhakta, Dhanka of Parao, E;mer
Gobind Dass sfo Ram Deo, Swami of V. Goj Pura, P. 8. Ranwal,
Jaipur State.
Mst, Pie w/o Nanda, Dm%:f Gulab Bari, Ajmer.
Ram Bharosa s/o Udai Ram, Mali of Hathi Bhata, Ajmer.
Jaswant 8ingh sfo Udsi Singh, Rajput of Jathana, P. 8. Man-
ilws, A'ﬁ]_mr.
alash Narain Mistri, of Joneagon{i:ljmer.
Mohammad Hussain s/o Vasil Kkan, Railway Quarter, Ajmer.
Prem Sarup Bhatn , Chargeman B., B. & C. I. Rly.
Peru s/c Ram Pal, i of Pal Bisla, Ajmer.
Magna sfo Dhira, Khatik of Ghisiti Mohalla, Ajmer.
Ganga Ram s/o Kaja, Khatik of Utar Ghisiti, Ajmer.
Sub Engineer Bahib, B, B. & C. I. Rly., Ajmer.
Ram Bharcsa s/o Udai Ram, Mali of Hathi Bhata, Ajmer.
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357
370
371
372

378
379

382
387
393

40F
450
412
435

441

453
458
465
466

486
493

496

501
802
503
505

506

510
12
13

515

516

511

2

ggs

528

529 .

530

532 -

534

535

538
538
539

544
546

'379
"379

379
379
379

379

379
379
379

379
379
379
379
379
379

379
379
379
379
379
379
379
379
379
379
379
379

379
379
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Name and address of the complainsnt.

Bawani Singh sfo Chattar Bhuj, Daroga of Kala Bagh, Ajmer.

Sub-Engineer, B. B. & C. 1. Rly., Ajmer,

Amir Abmad s/o Mushtak Ahmed, Syed of S8aharanpur.

Hamidulleh Khan s/o Wazir Khan, Pathan, of Nala Bazar, Ajmer,.

Bub-Engineer, B. B. & C. 1. Rly., Ajmer. :

Girwar Lal s/o Sita Ram, Brahmin of Jonesganj, Ajmer.

Mcgmn Lal s/o Bharun Lal, Mahajan of V. Karil, P. 8. Pushkar,.
Jmer,

Moti Singh sfo Sujan Singh, Mahajan of Sri Nagar Road, Ajmer.

Nazar Mohammad s/o Nur Mohammad, Quetta Baluchistan.

Imrat Chand sjo Mool Chand, Mahajan of V. Khatu, Jodhpur

State.

Ratan Lal sjo Banwari Lal, of Kayasth Mohalla, Ajmer.

Laxmi Lal sfo Bishan Lal, Koli of Railway Power House, Ajmer..

Badri Pershad s/o Rati Ram, Brahmin of ®eri Gate, Ajmer.

Gobind Ram &jo Bala Ram, Kalal of inside Madar Gate, Ajmer.

Sub-Engineer, Railway, Ajmer.

Msst Kesari wfo Panna, Gujar of V. MathK, P. 5. Mal Pura, Jaipur
tate.

Bishamber Nath Advocate, Katcheri Road, Ajmer.

Chitar Mal s/o Chaju Ram, Mahajan of Naya Bazar, Ajmer.

Chander sfo Jathu, Mali, Banj Imli, Ajmer.

Shanker Lal s/o Moti Lal, Mahajan of Chodar Mohalla, Ajmer.

Ram Chander Chaprasi, City Magistrate Court, Ajmer.

Parmatama Sarup Vakil, Katchery Road,. Ajmer,

Errol Quets Calf Ground, Ajmer. ‘

Guwardhan sfo Nand Kishcre, Kayasth, of Civil Line, Ajmer..

Dr. Irshad Ahmed Syed, Distt. Hazara.

Dip Chand sfo Kosari Mal Mahajan of Maya Bazar, Ajmer.

Fatch Mohammad sfo Ali Bux, i‘r Godhar, Distt. Jullandher..

8adik Hussain sjo Gulam Ghaus of Assa Ganj, Ajmer.

Chandia sJo Bhura, Mochi of €howk,. Banni Garan, Ajmer.

Haji Juman sjo Kallu, Shéikh, 4llahabad, Mohalla Atala.

Babu Khén sjo Amir Khan, Pathan of Gagti Mohalla, Jubbalpur

ABdu) Sattarsio Ab&ud Rahirm, Sheikh of Inder Kot, Ajmer,
Abdullah Shek, sjo £bdul Hamid, Muslim Dhai Din ka Jhonprs,.

ﬂ:nel‘. ) )
Abdul Qadir s/c Mohammad Ishaqg, of Ahmedabad Panch Dar-

WazZa.
Hussana s/o Nathu, Muslim of Quota. .
Piru 8/o SBadullah Khan, Fgiar, of Shahpura, Jaipur State. .
Gulam Hussain s/o Shahab Uddin, of Mardan, Distt. Peshawar.
Izaz Hussain, Kotwali, Ajmer. o
Abdul Hamid s/o Abdul Aziz, Ahinedabad Panch Kui, Darwazs. -
Ahmed Khai s/o Malloo, V. Birtra, Dholpore State.
Abdut Ghani s/o Kadir, Muslim of Lahore Rai Darwaza.
Kiikai s/o Pir Khan, Chaukidar Watch & Ward, Ajmer.
Mohammad Taslim s/o Abdul Hekim, 8yed of Garukh Pur,
Sabba s/o Khuda Bux, Sheikh of Cawnpore, Anwar Ganj.
Kamur Uddin sfo Nasit Uddin, Muslim of Jhalara Patan..
g;:r Mohanimad sfo Hashmat Ullah, Amritsar.

ul Singh s/o Lakha Singh, Gujar of Purani Mandi, Ajmer..
Azizuddin s/o Nazam Uddin, Municipal Beard, Jaipur.
Raizuddin sfo Amminaddin, Imli Mohalla, Ajmer. ¢
Katam Din sfo Fazal Uddin, Calcutta, House No. 12.
Sdandhu s/o Wazir, of Cawnpore.
Mohammad Hussain sfo Ragdm Bux, St{wikh of Datia.
Ka;ur Chend s/o Sheo Narain, Mahajar- of inside Madar Gate,

jmier, '

Deti Dayal sfo Sri Lal, Keyasth of Kayasth Mohalla, Ajmer.

tub Uddin s/o Aheed Mian, of Ahmedabad Mohalla Kalupue

. Mohauimad Yakub s/o Abdwl Hakim, Inder Kot, Ajmer. -

an Moharinad sfo Pir Bux, Muslim of Mperut.
djamul Husdain /o Ranuk Ali, of Calcutta.
bdulla 8/o Budha, Beawar Bazar, Ajmer.
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547
548

549
5560
553
858
5567
569
565

572
573

576
601
611
815
819
821
622
624
625

379
379

379
379
379
379
379
379
379
79

379
379
379
379
379
379
379
379
379
379
379
379
379
379

379
379

378
879
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39

379
379
379
879
379
379
379

879
379
379

379

379
379
379
379
379
379
379
379

379
379
379
379
379
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Name and address of the complainant.

' Baghirath efo Ram Kishore, Mahajan of Naya Bazar, Ajmer.

Shf(D ]Bux s/o Durga Pershad, Johari of Delhi, Mohalla Dariba

alan.

Mohammad Bux s/o Jan Mohammad, Lahore of Jit Ganj.

Rahmat Ali efo Farzand Ali of Chandni Chawk, Delhi.

Ganesh sfo Ganda, Koli of Jadu Ghar, Ajmer.

Wazir sfo Bandnu, Mandsow, Gwalior State.

Mohammad Naim s/o Moinuddin, Hyderabad.

Jas Karan 8/o Sho Nath, SBunar of Karaka Chowk, Ajmer.’

Lekhraj Singh sfo Baldev 8ingh, Rajput of Sardha Bhawan, Ajmer.

MsAt.‘ Bhakhtawar w/o Haji Ul Abbu, Sheikh, of Purani Kotwali,.

mer.

BSadik Ali s/o Bula Ali, Ganj, Ajmer.

Abdul Rehman sfo Nathu, of Madar Gate, Ajmer.

Kali Charan s/o Bashishar Lal Choprs, Khatri of Ajmer.

Ram Dass sfo Ajudhia Pershad of Railway Account Office, Delhi.

Sham Shanker s/o Haria Lal, .of Kavasth Mohalla, Ajmer.

Abdul Rehman s/o ——, of Asa Ganj, Ajmer.

Sub-Engineer, Railway, Ajmer. :

Kasim s/o Rehmat Ulla, Bheikh of Calcutta.

Roshan Lal Sop Ram Narain, Kayasth of Jatia Mohalla, Ajmer.

Mr. A. E. Franken Bungzalow No. 58.

Ram Chander sfo Ram Bux, Khatri of Mundri Mohalla, Ajmer.

Lal Ji sfo Bhakta, Brehmin of V. Kaisa, P. S. Behror, Alwar State..

8. P. C. A., Ajmer.

Mst. Rafatul Nisa w/o Nawab Niaz Mohammad, of Khadim Mohal--
la, Ajmer. '

Mr. G. Middile Court, Bungalow No. 303, Ajmer.

Gulab S8hah 8fo Mohammad, of Shabra, P. 8. Mardan, Distt. Pesha--
war.

Kalay Khan, servant of Beth Abdul Latif Kaisar Ganj, Ajmer.

Debi Lal sfo Mathra Mali of Naya Ghar, Ajmer.

Lal Chand s/o Ghisu Lal, Mahajan of Purani Man<i, Ajmer.

Mr. M. K. Joshi, Government High School, Ajmer.

Engineer, Municipal Committee, Ajmer.

Rameshwar Pershad /o Bhanwar Lal, Kayasth Mohalla, Ajmer..

Devi /o Gopal, Gujar of Pahar Ganj, Ajmer.

Abdul Hamid sfo Abdul Gaffar of Ludhiana.

Abdul Rehman s/o Badloo, Kamandas Pura, Ajmer.

Phura Lal sfo Nathmal, Mahajan of Nehar Mohalla, Ajmer.

Wahid Beg, Shrishtaidar, Asstt. Commissioner, Ajmer.

Badri sfo Rakhji, Joneszanj, Ajmer.

193R.

Ganga Ram of Beawar.
Kadir Bux s/o Khuda Bux, Muslim of Officer Club, Ajmer-
Abdlll;’ Majid Khan s/o Awaz Khan, of Nanak Pur, Disti. Partab--

Aﬂia.nf:lad Khan s/o Jamgul, Pathan of Rhil Pina, Distt. Hazara now-

jmer.

Chand Khan 8fo Gulab Khan, Muslim of outside Usri Gate, Ajmer.

Mohan Lal s/fo Ram Pal, Daroga of Qali Gajmal, Ajmer.

Sardar Tirlochan Singh, Sub-Inspector, District Police, Ajmer.

Medical Officer of Health, Ajmer.

Mr. F. L. Menning, Bungalow No. 73, Srinagar Road, Ajmer.

Niaz Uddin s/o Abdulla, Muslim of Nagar, Ajmer.

Mr. A. Madin, Railway To-operative, Ajmer.

AbduLMaj id Khan, s/o Awaz Khan, of L%o,nnk Pur, Distt. Partab-
garh.

K. G. Mehta, Purani Mandi, Ajmer.

Abdul Hafiz Khan No. 19 Head Constable,Kotwali, Ajmer.

Head Master Government High B¢hool, Ajmer.

8. M. Mehta, Manager Electric supply Company, Ajmer.

Channu sjo Chaju, Sweeper, servant of Bungalow Master Saehib,-
Naka Madar, Ajmer. T
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Name and address of the complainant.

Salova sjo Furtawar, Anglo-Indian of Banglow Madars, now
Dharamshala, Ajmer. .
Mohammad Raouf Khan sfo Nasirabadi Khan, Muslim of Asa Ganj,
mer.
'Bn?int. Lal sfo Chedi Lal, Mahajan of Beneras of Pather Gali,
Thana Kotwali. )
Gulam Dastgir s/o Mula Bux, Sheikh of Ajmer, Mohalla Katala-

walan.

Abdul Jabbar Khan sfo Dr. Jamal Khan, Easi Pura, Ajmer.

Elwing, 8. P. W. L., Ajoer. .

Lal Chand sfo Prem Raj, Mahajan of Purani Mandi, Ajmer,

Ganpat Ram slo Birbhan Das, Mahajan of Naya Bazar, Ajmer.

Ganpat Ram sjo Birbhan Des, Mahajan of Naya Bazar, Ajmer.

Mr. Balston, Superintendent of A. C. B. 8., Ajmer.

Muhammad Sadiq sjo Rahim Bux, Muslim of Alimgarh, Mohalla
Diggi, Ajmer.

Railway Police, Ajmer.

J. W. Coutes, Stenographer, Superintendent of Police, .Ajmer.
Merwara, Ajmer.

Fateh Chand Jethi, Nala Bazar, Ajmer.

Janki Kumar c/o Dr. B. N. Verma, dentist of Karaka Chowk,
Ajmer.

Chand Khan sfo Azim Khan, Muslim, Pathan, of Khari Chah Ajmer.

8. N. Roberts s/o George Roberts, Ajmer Civil Lines, Ajmer.

Ustad Khan s/o Mohmmad Ali Khan, Pathan of Phool Gali, Ajmer.

Jaffar Ali sjo Bane Shah, Faqir of Khadim Mohalla, Ajmer.

Choth Mal sfo Ganesh Ram, Mali, Nasirabad.

Behari Lal sjo Mewa Ram, Mahajan of Pati Katla, Ajmer.

Ganga Ram so Deva, Balai, of Ajmer, Mirshalli, servant of Lachman
Contractor.

‘Mehtab Khan sfo Junai Khan, Pathan of Pal Bisla, Ajmer.

Kishan Sarup s/o , Bar-at-Law, Civil Line, Ajmer.

.Mr. Nathu Lal, Hedn, B.A., LL.B., Vakil, Nasirabad.

_Nawal Singh sfo Hans Raj, Mahajan of Kaisarganj, Ajmer.

Mr.I. W. B. T. Cargain, Kanwar Sahib of Thetari Statc now Mayo
Callege, Ajmer.

-H. P. Hasan, Preduction Office, Ajmer.

Bura s/o Ladu, Sadhn of Kasari Nari, Ajmer.

Naik Mohammad Khan s8/o Zain Mohammad Khan, Rajput, Ajmer,

:Abdul Shakur s8/o Kallu, Muslim of Kaisarganj, Ajmer (Sheikh).

Uried Mgl sjo Ram Chander, Mahajan of Ajmer, Ghasiti Bazar,

,jmer.

Mr. V. G. Hetley, Captain Medical Officer, Basao Camp, Ajmer,

Mr. Kanti Prershad, Vakil of Ajmer near Kotwali.

Ram Chander sfo Sheo Narain, Kalal, of Bhudol, Lodpura, Btation
Master, J. R. Railway, Pithor. .

Gulab Chand s/o Sheo Nath, Mahajan Ajmer, Patti Katla, Ajmer.

Si?‘ll Narain sfo Balkishan Dass, Brehmin of Chun Pach Mohalla,
. Agjmer.

Bhoja s/o Parmanand, Mahajan, of Gudwa, Dist., Gudwa.

Moti Ram, Constable No. 109 Kaisarganj, Ajmer.

Rss?ogsingh sfo Chiranji Lal, servant carriage No. 29 Ticket No.

Sita Ram sfo Raghbir Singh, Brahmin, Kaisarganj, Ajmer.
Ladu s/o Kaja, Balai of Diggi Bazar, Ajmer. hd
Bhanwar Lal sfo Ghisu Lal, Mahajan Madar Gate, Ajmer.

B. 8. Wite.

Post Master Sahib, Ajmer.

Bal Kishan s/o Fokar, Mali of Loha Kan, Ajmer.

Nathu Lal sfo Laxmi Narain, Mahajan of Purani Mandi, Ajmer.
Jeth Mal sfo Jug Lal, Mali of Pal Bichla, Ajmer.

Rai Bholan of Bichla, Ajmer.

C. Maur Furon Cottage, Ajmer.

Musat. Rukman wife of Durga, Bhopa Dharmshsla, Ajmer.
Ram Charan Gupta s_éo Babu Makhan Lal of Kaisarganj, Ajmer.
Subhan Bakhsh s/o Qadir Bakhsh Musalman, Delhi Gate, Ajmer.
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Name and address of the ccmplairant.

Habib Ullah Khan Constable No. 6 ImFerial Police, Ajmer.

Musst. Manji wife of Tara Chand Koki of Jadughar, Ajmer.

Abdul Qayum, Head Constable No. 4 Police, Ajmer.

Bhairia s/o Shola Sweeper of Masuda-Nari, Ajmer,

Naula sjo Radha Kishan Bargara Jones-Ganj, Ajmer.

Anis-Ur-Rahman s/o Fazal-Ur-Rahman Ganj, Ajmer.

Engineer, Municipal Committee, Ajmer. )

Babu Bampat Lal Overseer, Mayo College, Ajmer.

Shanan Lal Brahman of Hathi Bata, Ajmer.

Amra sfo Eana Dhobi, Ajmer. .

Narain sfo Sita Ram Employee of Electric Supply, Ajmer.

Musst. Jamni Wife of Ramza Kanjar of Karaka Chawk, Ajmer.

Bhanwar Lal sjo Girdhari Mali of Patti, Katla, Ajmer.

Amin Ram Brahman of nj, Ajmer.

Chhote Lal sfo Shew Bakhsh Mali of Power House, Ajmer.

Mul Chand sjo Unkar Barber of Lakhankothi, Ajmer.

Municipal, Ajmer. .

Jamna Rawat of Mirzapura, Imperial Police, Ajmer. .

Huseain Bakhsh s/o Ashraf Pathan Silawat Khari Chah, Ajmer.

Syed Ghulam 8abir Kazmi, Accountant of Superintendent's Office,
Tonk State.

Musst, Fatma Daughter of Karim Bakhsh Musalman Kunjra of
Madar Gate, Ajmer.

Allah Rakha sfo Gharib Ullah, Musalman, Lal Kothi, Ajmer.

Gokal Chand s/o Mangal Mahajan of Mundari Mohallah, Ajmer.

Bindra Ban s/o Babu Madan Mahajan of Lakhan Kothi, Ajmer.

Musst. Jhamri widow of Budha Rawat of Kalyanipura, Ajmer.

Abdul Karim sfo Din Mohammad Musalman of Laungia, Ajmer.

Bhola Singh s/o Bhawani Singh Sikh of Gulab Bari, Ajmer.

Wazir Khan sfo Ghulam Mohiuddin Khan, Pathan of Mohallah
Sheikhan, Ajmer.

Unkar sfo Siri Ram Mahajan of Ghasiti, Ajmer.

Amar Chand sfo Ganga Mahajan of Nahar Mohallah, Ajmer.

Nihal Chand sfo Bagh Mal Mahajan of Sarauli Mohallah, Ajmer.

Abdul 8hakur of Ajmer.

Perbesh Ram s/o Kedar Mal, Mahajan of Naya Bazar, Ajmer.

Manohar Lal sjo Mori Lal Kayast of Gheemandi, Ajmer,

Babu Guran Dass of Water Works, Ajmer.

Mahabir Pershad s/o Nathe Lal Chhipa of Hathi Bata, Ajmer.

Abdul Ghani sfo Ghiso Ji of Lakhankothi, Ajmer.

Dr. B. B. Banerji of Purana Hospital. Ajmer.

Panna Lal sfo Sagar Mal Mahajan of Chawk Karaka, Ajmer.

Ram Chandar sfo Pusa Ram Rajput of Nehar Mohallah, Ajmer.

Mohammad Ismai sfo Ghulab Khan Pathan of Puranimandi, Ajmer,

Rahmat Khan Constable No. 101 Police lines, Ajmer.

Sardar Karem Singh sfo Mahant Singh of Hathi Bata, Ajmer.

Mr. O. N. Sooper Divisional Electric Engineer, B. B. & C. I. Railway.

Rang Lal s/o Chuni Lal Gold Smith of Puranimandi, Ajmer.

Mohan Lal sfo Dil S8ukh of Sanjiki Gali, Ajmer.

Sheikh Rahman s/o Banne Khan Edward Memorial, Ajmer.

R. B. Banke Lal Ji of Ajmer.

Mr. O. M. Sooper Divisional Electric Engineer, B. B. & C. I. Railway

Tandal sfo hﬂugnl Koli of Jadughar, Ajmer.

Munshi Khan Constable No. 515 Police Lines, Ajmer.

Hardev Parshad s/fo Har Nath Brahman of Lakhan Kothi, Ajmer.

Musst. Kesar wife of Bhopal Chhipa of Mondri Mohallah, Ajmer.

Ghasi 8/o Bamir Bahishti of Diggi Bazar, Ajmer.

Allah Bakhsh sfo Hussain Bakhsh S8heikh of Diggi Bazar, Ajmer.

Rugnath Parshad sjo Vidaya Parshad Vaish of Gulab Bari, Ajmer.

Tej Bingh Constable No. 116 Police Lines, Ajmer.

Chail Bihari Teacher, Government High School, Ajmer.

Bijai Singh 8fo Rugnath Singh Rajput of Chand Gate, Ajmer.

Kahlil Ahmad sfo Syed Ahmed Sheikh of Dargah Bazar, Ajmer.

Ganpat Lal sjo Matho Ram Brahman of Lakhan Kothi, Ajmer.

Unkar Parshad sjo Brij Lal of Kayasth Mohallah, Ajmer,

Ram Parshad s/o Bhagwan Dass Brahman of Paharganj, Ajmer.
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Name and address of the complamant.

Damodhar Lal Kishan Singh of Kayasth Mohallah, Ajmer.

ibrahim s/o Nizamuddin Tailor of Dargah Bazar, Ajmer.

Mangal Singh sfo Sunder Singh Rajput of Mayo College, Ajmer..

B. D. Upadhia of Bombay.

Mr. Flax of Nursingh Home, Ajmer.

Nur Mohammad sfo Abduliah of Nagrs, Ajmer.

G. B. Durga of Government High Behoal, Ajmer.

Pribhu Dayal ajo Kesra Mali of Ghari-Malian, Ajmer.

Abdul Jabbar s/o Habib-Ur-Rahman of Kachh State.

Debi Sahai sfo Dhanna Lal Brahman of Usri Gate, Ajmer.

Chhagan Lal s/o Ram Chandar Brahman of Gali Gajmal, Ajmer.

Abdul Bagi Paish Imam of Parao Mosque, Ajmer.

M. K. Telegraphist of Telegraph Offiee, Ajmer.

Pir Ban Singh Constable No. 562, Ajmer.

Abdul Rahman sfo Akbar Khan of Hathi Bata, Ajmer.

R. B. Beth Bhag Chand Ji Soni, Ajmer.

Siri Ram Constable No. 107, Lines, Ajmer. .

Godhu Ram s/o Duni Chand Dhobi of Tirpolia Gate Ajmer.

Mirze Khan sjo Asal Khan Pathan of Dargah Sharif, Ajmer.

Jugnl Kishore Parshad sfo Bas Dev of 8hoba, Ajmer.

Har Lal 8/o Kajja Mali, Ajmer.

Zafar Ahmad s/o Ali Ahmad Sheikh of Calcutta.

Hem Raj sfo Sheo Narain Gold Smith of Ajmer.

Musst. Dhanni, Banglow of I. G. P., Ajmer.

Puran of Aj .

Gopi Lal sfo Jivan Lal Mahajan of Puranimandi, Ajmer.

Mohan Lal g/oc Basheshar Ram Kayasth, Ajmer.

Paras Lal sjo Mehtab Chand Mahajan of Gheemandi, Ajmer.

B. G. Malington, Ajmer.

Mr. T. C. Caverse, Banglow No. 496, Pal Bisla, Ajmer.

Mr. O. Brin, Beawar Road; Ajmer.

Mr. H. P.C. Vishnu, Divisional Engmeer, Telegraphic Office, Ajmer..

W. R. Gairi, Loco Shop, Ajmer.

M. J. L. Barlet, Loco hop, Ajmer.

Abbas Husesain Constable No. 60 Lines, Ajmer.

L. Polis, Banglow No. 385, Ajmer.

L. Polis, Banglow No. 385, Ajmer.

L. Polis, Bunglow No. 385, Ajmer.

A. Bannet, A]mer

‘W. Haujor, Ajmer.

Ashfaq Hussain s/o Mohd. Hussain Pathen of Ganj. Ajmer.

Kal an Mal Typist J. Section, Carriage Bhop, Ajmer.
aujarse, Ajmer.

Sukh Dev sjo Ram Bakhsh Dorogha of Chawk Karaka, Ajmer.

Syed Zahid Mohd. sfo Syed Mohd. Jan Musalman, Ajmer.

1936.

Abdul Rahim 8/o Hussain Khan Muslim of Ghasiti, Ajmer.

Mushtay Hussain 8/o Ashraf Al Muslim of Dargah, Ajmer.

Musst. Fatma wife of Mukhtar Ahmad of Piplore, Dist. Sultanpur.

Sheo Kishan sfo Gopi Nath of Puranimandi, Ajmer.

Imam Bakhsh s/o Ramzani Sheikh of Khari Chah, Ajmer.

Bholu s/o Kishan Ragar of Kalma Rao, Ajmer.

Sheo Shankar Lal sjo Manak Lal Kayasth of Gali Khazanchian,.

Ajmer. b

Gobind Narain s/o Mahajan of Ganj, Ajmer.

Ram Nath s/o Chhoto Brehman of Ganj, Ajmer.

Mohd. Bhabrati sjo Nathu of Silawat Mohallah, Ajmer.

H. Peark, Srinagar Road, Ajmer.

Ml;&P D. Fox, Assistant Electric Engineer, B. B. & C. 1. Railway,
mer.

Na.thu Lal s/o Bihari Lal Tamboli of Gali Balaji, ‘Ajmer.

Ghulam Hussain sfo Gulab Muslim of Puranimandi, Ajmer.

Mt:;jst Chanda widow Fazal Hussain Muslim of Autar Ghasiti,
mwer,
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Name and addrees of the cc mplainant.

Dhanpat Baroop 8/o Rem Baroop Brahman of Autar Ghasiti, Ajmer.

Hodu Bfo Chain Shen of Ghantaghar, Ajmer.

Shambu Lal Sjo Mohan Lal of Naya Bazar, Ajmer.

Shujan Singh Sfo Mangal Singh of Hathi-Bata, Ajmer.

Durga Pewshad Aseistant Jailor, Ajmer.

Prem Dutt B/o Matho Lal Brahman, Ajmer.

Musst. Husaini wife of Ghaffar of Khadim Mohallah, Ajmer.
Huseain of Mayo College, Ajmer.

K. K. Keffard of Naka Madar, Ajmer.

Parbhati B/o Bhaundou of Ajmer.

R. Bishan of Oriental Life Co., Ajmer.

Syed Sultan Abbas of Ramganj, Ajmer.

Sita Ram Sjo Munshi Dharm Bhao, Post Office, Ajmer.

. Mr. Baran Parshad Bahib Bahadur, Ajmer.

Mr. 8. J. Karnills, Ajmer. -
Gulab Chend 8jo Tan Bukh Ram Mshajan Usri Gate, Ajmer.
Pizy 8o Shamsbker Iron Smith, Madar Gate, Ajmer.
Tula Ram 8fe Jai Kishore Barbar of Nagra, Ajmer.
Phe Sbankar 8jo Mehta Ji of Chawk Karakka, Ajmer.
Bexai Lal 8/o Palji Darogha, Edwird Memorial, Ajmer.
Durga Parshad 8o Leklm Ram Brahman, Ajmer.
jo Ladbu Sweeper, Ajmer.

Mushtaq Hasain 8/o Mohd. Husaih 8yed of Nahar Mohallah,
- Ajmer. ’ o
Fark Chand 8/0 Bamir Mal Mahajan of Diggi Bazar, Ajmer.
Ganga Singh 8o Bardar Singh, Hathi Bata, Ajmer.
Teja 8/o Chetan Abir, Jonesganj, Ajmer.
Madho B/0 Ram Nath Teli of Sheo Bagh, Ajmer.
Mangal Chand 8/o Moti Lal Mahajan, Ajmer.
Rahim Bakhsh of Ajmer.
Sham Singh 8jo Budh Bingh Mahajan, Kesharganj, Ajmer.
B. B. Dhandri 8/o Pandu Ran Bhandari Dakhni Brahman of

Brahm Bhawan, Ajmer.
Deo EKaran of Lakhan Kothi, Ajmer.
A. Fernandas, Bungalow No. 452, Ajmer.
Ram Bahai 8/o Jamna Lal Mahajan of Nagra, Ajmer.
D. Bena B. P. W. 1., Railway Hospital, Ajmer.
Manna 8/o Bhola Butcher, Parao, Ajmer.
Musst. Burga wife of Chand Mal Brahman of Siri Madhopur {present

at Ajmer). .
Babu Bicshan Dass Vakil Co. Ajmer.
Babu Sukhdev Brahman, Ajmer.
Nathu Lal 8/o Lachhman Lal Mahsjan, Ajmer, Puranimar di.
Birdi Chand Cycle Merchant, Kutchery ﬂuad, Ajmer.
Ghabru Lal 8/0 Bhura Lal Dargah Bagar, Ajmer.
Chandar Pal Mistri, Agra Gate, Ajmer.
Ram Parshad 8fo Girvar Lal Brahman of Ramganj, Ajmer.
Nizamuddin 8/o Karim Bakhsh of Gali Ehasanchian, Ajmer.
Dr. Manohar Lal Dubbe of Gheemandi, Ajmer.
Biri Kishan, 8. P. W. L., Railway, Ajmer.
Atma Ram 8/o Lachhman Lal Brahman Power Hcuee, Ajmer.
Kiishan Chand 8/o Jan Chand Mahajan of Topdhara, Ajmer.
Modu Ram, Iron Smith, Madar Gate, Ajmer.
Amar Chand 8/o Moti Lal Mahajan of Holidara, Ajmer.

——————

Year 1935, section 381 cases.
Name and address of the complainant.
Indar Bhan 8/o Phul Char.d Bahargava. Kutcheri Rcad, Ajmer.

- Babu Bheo Ram, 8. I. Police, Finger Print Bureau, Ajmer.
. Rugbar Dayal 8/o Tara Chand Brahman, Ramganj, Ajmer,.
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Case No. Section. Name and address of the complainant.
. 368 381 R. B. Seth Bhag Chandji Soni, Ajmer.
388 381  Roshan Lal 8o Ream Charan Mahajan Mali Mohallah, Ajmer. -
417 381 Narain Dass Sjo Mohan Lal Khatri of Hati Bata, Ajmer.
460 381 P. A. Pharera, Ajgler.
463 381 Superintendent, R. M. 8. Office, Ajmer. N
470 381 Bhanwar Lal Sj/o Panna Lal Mahajan outeide Madar Gate, Ajmer:
552 381 Turab Ali 8/o Yaqub Alj, near Ghanta Ghar, Ajmer.
583 381 Johri Lal Bingh 8/o Hira Lal Rajput of Hathi Bata, Ajmer,
626 381 Mr. A. O. Watson, Bungalow No. 283, Beawar Road, Ajmer,
639 381 Babu Gori Shankér, Eutcheri Road, A]g;‘n:er. e
708 381 Mr. T. L. Munro, Bung;.lgw Divisional Electric Engincer, Ajmer:
Year 1936.
28 381  Mr. W. A. Bristo, Sirinagar Road, A jmer. :
98 381 R. 8. Chanka Parshad Pensioner Assictant Traffic Buperintendent,.
Ganesh, Ajmer, : .
105 381 Norman Mafeet Sahib Priest, Bungalow, Sirinagar Road, Ajmer..
187 381 Seth Godmal Lode Bankar Khazanchi, Ajmer.
243 381 Lachmi Narmain of Par Bichls, Ajmer,
273 381 Radhe Lal 8/0 Ganeshi Mahajan of Nagra, Ajmer,
295 381  Wazir Ali 8jo Hafiz Fateh Mohd. Gali Langar Khana, Ajmer,
3398 381 Har Charan Dass Kapur, Mayo College, Ajmer. .
358 381  Modh Das Sfo Binja Jat, Sarai Chishti-Chamen, Ajmer.

. .368 381 Nisar Mohammed 8/o Moh Baksh Sheikh, Indar Kose, Ajmer.
407 381 Gopi Narain S/o Moti Narain Mahajan, Rattan Building, Ajmer.
412 381 HMAPhaM Lal 8/o Madan Lal Brahman, Railway

. Ajmer, . : '
415 381 8. I. Balwant Singh, Kotwali, Ajmer. :
436 381 Gordhan Lal B/o Ram Lal Brahman, Pehar-Ganj, Ajmer.

PROSECUTION OF PROSTITUTES IN AJMER.

Question No. 1216.—(a) A number of public prostitutes were prosecuted by the
Municipal Committee themselves and certain areas of the city were cleared of them
before 1935. o o

(b) No. The facts are that in 1934 the Municipal Committee, in amplification
of a resolution passed by them in 1830, passed a resolution that there was no objec-
tion to residence in the prohibited areas of girls who followed the profession of
dancing and smgx&% and who came to Ajmer during the Urs Fair and were not public
prostitutes, In 1 the matter was raised in puglic discussion and, on a reference
from the Chairman, Municipal Committee,. on the eve of the Urs Fair, the Police
authorities suggested, in conformity with the provisions of the 'Ajmer Merwara
Municipalities Regulation, VI of 1925, that public prostitutes should mot be allowed"
to stay in prohibited areas but that dancing girls having a declared paramour might
be allowed in these areas to carty on the avowed object of dancing and singing only
and that dancing girls carrying on public prostitution should be prosecuted. This-
suggestion was placed before the Municipal Cémmittee.

{c) No. The question .of -adoption did not arise as the suggestion Teferred to iir
(b) above was already covered by the Committee’s resolutions of 1930 and 1934,

(d) The resolution of the Municipal Cemmittee does -not prohibit residence of
dancing girls' as such. It prohibits the residence of public prostitutes. A large-
number of dancing girls came to Ajmer and’resided in the Dargah Bazar during the
Urs Fair in 1935, as usual. There is wo evidence that these'dancing girls were public-
prostitutes or that the Committee’s resolttien was thereby conhtravened, '

(e) No.

(£) Noy
(g) The information is not available. b
(h) The statement is as helow :-
Year. N"f,';ﬁ of
instituted.. .
©1934.35 Y

1935-36 - . . . T . ‘eu '..' : 63:
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(i) Does not arise in view of the reply to (d) above. _
(j) The Government of India do not consider that any action by them is ealled for..

Information promised in reply to starred questions Nos. 1227 and 1228 asked’
by Pandit Krishna Kant Malaviya on the 15th October, 1936.
RAILWAY BOARD’S LETTER REGARDING REVISED ScALES OF Pay.

Question No. 1227.—The reply to the opening part of the question is in the-
affirmative.

(a) No.

(b) The reply to the first part of the question is in the affirmative. As regards the-
latter part staff are liable to discharge on a month’s netice.

{c) (i) Yes. '

(i) Na.

{d} No.

DEsicNATION oF TickEr CHECRERS oN THE EAST INDIAN RAILWAY.

Question No. 1228.—The Chief Operating Superintendent, East Imdian Railway,
was of the opinion that the travelling ticket inspectors working on certain sections
of the line should be abolished on the introduction of the Moody-Ward system and
the Agent, East Indian Railway, in forwarding the Chief Operating Superintendent’s
proposals expressed himself as in gemeral agreement with them. The Railway Board:
accepted the recommendation.

Information promised in reply to a supplementary question asked by Dr..
Ziauddin Ahmad to starred question No. 1236 on the 15th October,.
1936.

ResearcH WORKS CARRIED OUT BY THE IMPERIAL. DAiry EXPERT.

The subject of the improvement in yields of the different breeds of cattle is dealt
with every year in the annnal reports of the Imperial Dairy Expert published with
the Scientific Reports of the Imperial Agricultural Research Institute, copies of.
which are available in the Library of the House.

Information promised in reply to parts (&) and (¥) of starred ques-
tion No. 1241 asked by Dr. N. B, Khare on the 15th October, 1936.

ErLeEcTRIc SUPPLY IN SHAHDARA, DELHI,

{a) The farthest distance to which energy is supplied by generating plants is, in-
Delhi City amd Civil Lines 74 miles from the Delli Electric Supply and Traction-
Company Power House, and in New Delhi eight miles from the Municipal Committee
Power House. There are no generating plants in Shahdara or Civil Lines. Shahdara
is supplied from Bhola, 37 miles away, on the *United Provinces Grid System. Only
the Fort area is supplied from the Fort Power House. B

(b) The distance from Shahdara to Delhi City is less than the farthest distance:
:?1 W#ich energy is supplied in each area from its Power House, except in the:cae of

e Fort area. . .

' Information promised in reply to starred questions Nos. 1275 and 1276 asked’
by Mr.- B. Das on the 15th October, I936. :

ALLEGED THROWING OoUT FROM ‘A Moving TRaiN oF an Omriva Boy BY &
TraveLLING TICcKET CotLECTOR oF THE BENGAL NaAGPUr RAILwAY.
Question No. .2275.—Government are informed as-follows:

(a) The facts are mot as stated in the question. The Travelling Ticket Checker
of the Bengal''Nagpur Railway was prosecuted under section 304-A., Indian Penals
Code, for causing the death of ‘a passenger, but was acquitted. )
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(b) No..
{¢) (i) No claim has yet been received.

(ii) All the ticket checking staff have been personally reminded of their duty to
the public by the Commercial Traffic Manager of the Bengal Nagpur Railway.

(d) (i) and (ii). The Ticket Checker was suspended from the date of the occurrence
.and was then dismissed after his conviction under section 323, I. P. C. {Assault) in
:a court of Jaw.

{e) No, as it will not serve any useful purpose.

ALLEGATIONS AGAINST CERTAIN EMPLOYEES OF THE BENGAL NaGpUR BarLway.
Question No. 1276.— (a) No.
Government are informed as follows :
‘(b) (i) and (ii). The guard was suspended after arrest and his service will be

terminated from the date of suspension with loss of Provident Fund Bonus and
vGratuity. Suitable action will also be taken against the Khalasi.

(c) No circular has been issued.
{d) DNoes not anise.
we) Yes.

Information proﬁi'sed in rep-ly to Pandit Govind Ballabh Pant’s starred
question No. 1283, on the 15th October, 1936. '

PERSONS PROHIBITED FROM ENTERING BRITISH INDIA.

‘(a) to (c). I presume the Honourable Member is referring to persons externed
#rom British Indis by the Bombay Goverpment in.connection with the civil dis-
obedience movement. Externment orders are at present in force against 18 such
m,l all of whom are subjects of Indian States. A list of such persons is laid op

e.

(d) and (e). Manilal Kothari was subject to an order of externment, but the order
':lsan mcﬂcle_lled on the 22nd September, 1936. He is, I understand, suffering from acute
Jm olla., -

List of Persons against whom Orders of Deportation igsued under Section 3 of Act I1I of
1864 are still in force.

.Berial Btate of which he or
No. Name. she is a native.
1 Natvarlal Tapshanker Pandit . . . . . Chhaota Udepur.

2 Manharlal Raﬁnm . . .. . . . . Wadhwan.
3 Lavanprasad Fulchand . . . . . . Nawanagar.
4 Trikamlal Mansukhlal . . . . . . Limbdi.
5 Valjibhai Govindbhai Desai . . . . . . Jetpur
6 Bhivnandji Chaturbhuj . . . . ‘Wadhwan,
7 Nathalal Mansukhlal . . . . . . Limbdi
8 Fulchand Kasturchand . . . . . . Wadhwan.
9 Ramshanker Jagannath Pandit . . . . . Barods., -
10 Virchand Bhikhabhai . - . . . . . - ¥anod.
11 Chhaganlal Nathabhai Joshi . . . . Baroda.
12 .Gooramma, wife of Venkatramaya A . . . Mysore. <«
13 Narayanreo Sanjivrao . . . . . .
14 8. Venkatepathaiva . . . . . &
15 Audumbar Wishwanath Bhimaji . . . . Aundk.
16 Waman Vithal Salgaankar . . . . . Savantvadj.
17 ?ubhsﬁm%Gu.mman . . . . .. Rajpi )
18 Dalpatram Dshyabbai Desai. . . - . . B&ﬁh



STATEMENTS LAID ON THE TABLE. 148

Information promised in reply to starred questions Nos. 1299, 1304,
1309, 1311, 1312, 1314 and 1315 asked by Mr. Mohan Lal Saksena on
the 15th October, 1936.

Provision oF REst RooMs For INDIAN GUARDS AT CERTAIN RaAmwway
STATIONS.

Question No. 1299.—I1 presume the Honourable Member is referring to the
Rohilkund and Kumaon Railway. If so, Government are informed as follows :

(a) Rest Rooms for Indian Guards have been provided at Lucknow Junction and
Mailani. As Bareilly City is the headguarters of all fuards operating on the
Bareilly-Kasganj, Bareilly-Lucknow and Bareilly-Eathgodam Links, residential
quarters have been provided and the need for a rest room does not arise. A Rest Room
at Kasganj City is provided and guards return from Kasganj Junction to Kasganj City
(a distance of half a mile) for rest. A rest room at Moradabad Junction is not
considered necessary.

(b) Separate rest rooms for relieving staff are not provided. Staff to be relieved
have instructions that before proceeding on leave a part of their quarters must
vacated for the relieving staff.

(¢) No action is called for.

CircuLAR No. 11 or 1932 oF THE AGENT, ROHILEKUND AND KuMaON RAILWAY.
Question No. 130,.—(a) A copy of the circular is placed on the table of the House.
(b) Government have no reason to think otherwise.

Copy of Agent's Circular No. 11 (Rohilkund and Kumaon Railway Co.)
Rules regulating the discharge and dismissal of Railway servants.

1. Extent of application.—(a) These rules apply to all Rohilkund and Kumaon
Railway employees including labourers employed in railway Workshops, or any other
branch of Btate railway service, provided they have completed three years’ conti-
nuous service; and to temporary employees provided they have completed 3 years'
continnous service.

(b) The rules relating to dismissal also apply to all employees who have not
completed 3 years’ continuous service.

2. Powers.—No authority lower than the Head of a Department may pass an
order of dismissal.

3. No officer lower than a District Officer or corresponding rank may pass an

order of discharge.
. 4. Notwithstanding the provisions of rules 2 and 3, the Ageat may, at his discre-
tion, delegate power to an officer of an Assistant grade or a senior subordinate to
disci:mrgu, or to an officer of the senior scale or a corresponding rank to Jismiss, an
employee on a scale of pay not exceeding Rs. 30 per mensem who has rendered less
than ten years’ continuous service.

5. Dismissal.—An employee will be liable to be dismissed from the service in the
following circumstances, namely :

(i) in consequence of his conviction by a criminal court, or

(ii) for serious misconduct, or

(iii) for neglect of duty resulting in, or likely to result in, loss to the Railway
Administration or danger to the lives of persons using the railway.

6. Discharge.—An employee will be liable to be discharged from the service in the

following circumstances, namely :
(i) on reduction of establishment, or
(ii) for inefficiency, or
(iti) for an offence of a serious character but not so serious as to warrand
dismissal or for repeated offences of a lighter character. :



146 LEGISLATIVE ASSEMBLY. [25Tm Jan. 1987.

An order of dismissal operates as a bar to re-employment 1n Rﬂ)hl'lkl.lﬂd. and
Kumaon Railway service and shall not be issued unless the employee’s guilt is
established by clear and conclusive cvidence. In other cases when there is circums-
tantial evidence as to his guilt, it shall be open to the competent authority to

consider the question of discharging him.

Ezxplanations.—The Railway Department being a commercial department, service in
it must in its nature differ from service in Government Departments and continuance
of employment must be subject to the test and conditions enforced by large commercial
concerns. Accordingly the power which the Railway Administrations possess of dis-
charging railway servants without assigning reasons in accordance with the terms of
their agreement, or otherwise on reduction of establishment due to fluctuations of
traffic, simplification of the methods of work or any other cause, or on grounds of
inefficiency must be retained. This power, however, by its very nature imposes upon
the competent authority the obligation to use it considerately and with strict justice
so that the railway servants shall feel that they can expect fair and reasonable treat-
ment. A too frequent or a thoughtless recourse to it 18 apt to lead to a sense of
instability of service which is detrimental both to the welfare of the staff and to the

efficient and economical working of railways.

The following principles are accordingly laid down, without prejudice to the
foregoing power, for the guidance of the competent authority :

(a) In cases falling under Rule 6 (i) and (ii) the competent authority should
consider betore passing an order of discharge the desirability of em loy-
ing the servant concerned ueefully in any other %laoe or position and, if
this is desirable and possible, should offer him the option of transfer to
such place or position. In this connection it is particularly necessary
that whenever a reduction in establishment is foreshadowed, enquiries
should be instituted at the earliest possible moment directed to find
suitable employment on the same or even reduced pay for those who are
likely to be brought under reduction, and if an employee is provided with
a post on a lower pay on account of the abolition of his former post, his
case should receive special consideration for promotion to a post on higher
pay not exceeding, however, the scale applicable to his former post,
which may fall vacant at a.future date.

(b) Rule 6 (ii) cover cases of inefficiency whether due to incompetency, insol-
: vency, physical unfitness or any other cause, where an employee is so0
inefficient thgt. it is considered unprofitable for the railway to continue
to employ him. Every effort should, however, be made to avoid hard-
ship and extenuating circumstances, if any, should be considered before
an order of discharge is passed, as far as the exigencies of the service
may permit. Rule 6 (ii) also inclades cases in which an employee holding
a post, the duties of which affect the safety of the travelling public, fails,
due to defective eyesight or any other infirmity, to conform to the
standard of physical fitness required of the holder of such post. In sach
circumstances, he may be given leave up to the amount admissible as may
be decided by the sanctioning authority prior to discharge and during
;uchh!esve every effort should be made to find other suitable employment

or himy

(c) Bpecial effort should be made to avoid the hardship entailed by the discharge
of an employee who has completed 10 years’ continuous service. No such
employee should ordinarily be discharged on grounds of incompetency
under Rule 6 (ii) unless frequent specific failures in work have occurred
on his par{ for which he has been given a written warning and he has
been punished with the stoppage of an increment or by reduction in pay
during the last two years of his service. <

1. Dismissal—Procedure.—In all cases where an employee is charged with an offen
of a nature which if proved against him is likely bop le};d to his Eleimiml,aa ?:h:r;:
sheet shall be drawn up by his Superior Officer who will read out and explain it to him
stating the nature and details of the charge or charges against him, and thereafter
hand it over to him and he shall be required to submit a written explanation by a
fixed date which shall ordinarily allow of an interval of seven clear days from the
date he received the charge sheet. In the case Bf an illiterate or semi-literate oyee
the charge sheet shall be read out and explained to him by the officer or a se
senior subordinate who shall record the explanation given by the employee.
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The charge sheet with the explanation will then be placed before the officer
<competent to pass the order of discharge who shall make such enquiry and in such
manner as he deems proper and sufficient into the facts of the case and shall record
his considered opinion before passing the order of dismissal.

Note.—The provisions of this rule do not apply when it is proposed to issue an
order on the strength of facts or conclusions esta%lished at a judicial trial or when the
railway servant concerned has absconded with an accusation hanging over his bead.

8. Discharge—Frocedure.—~When an employee who has completed ten years’
continuous service is charged with an offence of a serious character or with repeated
offences of a lighter character, meriting discharge under Rule 6 (iii), the procedure
shall be as detailed in paragraph 7.

Note 1.—This rule does not require the presentation of a charge sheet for each
offence of a lighter character but only when such offences are so repeated as to merit
a discharge.

Note 2.—Note under Rule 7 applies here also.

B Ang person whose conduct is undergoing investigation on a serious charge shall
be placed under suspension until his case has been decided by the competent authority.

10. Appeals.—No appeal shall lie from an order of discharge made on reduction of
establishment.

11. Subject to the exception provided for in Rule 10, an appeal from an order of
discharge or dismissal shall lie only to the authority next above the officer pminﬁ
the order, provided that if the order was issued by the Agent himself, no appeal shal
lie from it.

12. Every appeal shall be preferred within one month after the date on which the
employee preferring the appeal is informed of the order he appeals aguipst.

Note.—The post vacated by an employee dismissed or discharged under the provi-
sions of Rule 5 or Rule 6 (i) and (#ti) shall not be filled up permanently until the
expiry of six weeks or if an appeal is preferred until the orders of the authority to
which an appeal lies are received.

13. An appeal preferred under these rules shall contain no disrespectful or improper

e and shall be submitted through the immediate superior of the appellant and

the head of the office to which he belonged, and through the authority from whose
order the appeal is preferred.

14, On receipt of an appeal which complies with the provisions of the foregoing
Tules, the anthority to whom it is addressed shall carefully review the whole case ®o
as to avoid injustice or undue hardship, and shall pass such order as appears to him
to be just and equitable, having regard to all the circumatances of the case. /n . mne
<age and in no sense is an appeal to be treated as @ mere formality.

Notes.—On receipt of an appeal which complies with the provisions of these rules,
‘the officer to whom it is addressed shall ordinarily dispose ofp it himself, except that,
in respect of appeals addressed to the Agent the latter may at his discretion and
subject to such conditions as he may prescribe entrust their disposal to an officer of
not lower rank than a Deputy Agent.

2. In the case of an appeal against an order of dismissal, the appellate authority
shall consider
(a) Whether the facts on which the order was based have been established ;
(b) Whether the facts established afford sufficient ground for taking action; and
(c) Whether the penalty is excessive or reasonable;

-and after such consideration shall pass such order as he thinks proper, either confirm-
ing the order appealed against or remitting or reducing the penalty.

15. An appeal may be withheld by any officer through whom it is submitted if :

(i) it is an appeal in a case in which under these rules no appeal lies; or
(ii) it does not comply with the provisions of rules 12 and 13; or
Wiii) it is a repetition of a previous appeal and is made to the same appellate
authority by which such :ﬁpeal was decided, and no new facts or
.circumstances. are adduced which:afford grounds for a reconsideration of -
‘the case; or N
J
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iv) it is an a to an authority to whom under these rules no appeal lies;
Pr(ovgded that w?}f::lan appeal is withheld, the appellant shall be informed of the
fact and of reasons for it.

16. No appeal shall lie against the withholding of an appeal by a competens
authority.

Nox-ProVISION OF QUARTERS AT AISHBAGH JUNCTION, BAREILLY AND MAILANT
FOR THE MEMBERS oF THE TRAFFIC AND Looco. DEPARTMENT..

Question No. 1309.—(a) Quarters are supplied for all staff liable to be called upon at
any time without notice t.l attend to the business of the Railway; also for most of the
remainder of the staff.

(b) No.
(¢) No.

ABSENCE OF AN OVERBRIDGE AT THE BHOJEEPURA RAILWAY STATION.

Question No. 1311.—There is no overbridge at Bhojeepura. Adequate precautions
are taken when the passengers are required to entrain from other than the main
platform.

ABSENCE OF INTERLOCKING SYSTEM ON THE ROHILKUND AND KUMAON
RAILway.

Question No. 1312—The Agent, Rohilkund and Kumaon Railway, reports that the
interlocking of the stations on that Railway is in progress.

Fraups 1y THE SuppLy oF CoAr To THE Loco. DEPARTMENT 1IN BAREILLY
Crty.

Question No. 181} —The reply is in the negative. The second part of the questiom
does not arise.

HospPiTALS AND DISPENSARIES ON THE ROHILKUND AND KUMAON RAILWAY.

Question No. 1315.—Government are informed as follows:

(a) The reply is in the negative.

(b) All the dispensaries are well stocked with medicines of every day use. The
accommodation is enough for their requirements as these dispensaries cater only for

the outpatients who come for treatment for minor ailments. All the serious cases
are sent to the Central Hospital at Izatnagar.

(c) No.

Information promised in reply to starred questions Nos. 1326, 1328, 1329
and 1330 asked by Dr. N. B. Khare on the 15th October, 1936.

REPORT OF THE COMMITTEE THAT VISITED A CERTAIN SCHOOL ON THE East
INDIAN RAILWAY. .

Question No. 1826.—Government are informed that in actual practice onl :
officer, usually the Transportation Superintendent of a division,phaa vi’s?te?ir' gﬂ:
School on each occasion in pursuance of the imstructions contsined in item T of para.
30 of the Gazette referred to in the question.

These reports are departmental documents not intended for publication and Gov-
ermment regret that they are not prepared to place cbpies on t.heptab_le of the Houn::

1
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RESPONSIBILITY OF THE GOVERNOR GENERAL IN COUNCIL AND THE SECRETARY
oF STATE FPorR INDIA IN COUNCIL FOR THE ACTIONS OF THE AGENTS OF
STATE RaiLways,

Questions Nos. 1328 and 1329.—The responsibility of the Secretary of State for
India or the Governor General in Council for the actions, deeds and orders of the

Agents of Btate-managed Railways depends upon the character of each such action, deed
or order.

Poricy oF ABOLITION OF PoSTs IN THE HIGHEST GRADES OF STATE RaILwAYs.

Question No. 1830.—The reply to the first part is in the negative. The latter parts
do not arise.

Information promised in reply to starred question No. 1371 asked by
Raizada Hans Raj on the 16th October, 1936.

STUDENTS PASSING FROM THE ‘A’ CrLass oF THE MacLacaNn ENGINEERING

CoLLEGE, LAHORE.
(a) 115.

.(b) Approximately 95 per cent.
(c) Approximately 250.

(d) Two of the above vacancies were filled direct recruitment of qualified ‘A’
Class students and three by promoting qualified ‘A’ Class students who had been
initially recruited as journeymen. In addition, qualified, ‘A’ Class students were
appointed to the following posts:

(1) In the Electrical Shops —4 Chargemen.
(2) In the Electrical Shops —9 Journeymen.
(3) In the Signal Shops —4 Assistant Block Inspectors.

. (o) Reply to the first and second parts is in the affirmative. Initial recruitment
is made to the post-of Jourmeymen in the Workshops and these posts are filled by
the appointment of qualified ‘B’ class students of the MacLagan Engineering College,
if suitable and availauble. In the past when the requisite number of ‘B’ class ucLAgall
Engineering College students were not forthcoming for employment as jomz{men, A’
clsse studenis of that College, who cared to accept smch posts, have been taken on as
Jjourneymen. =

(f) Prior to the 23rd January, 1936, qualified students of the MacLagan Engineerin
College engaged as journeymen were borne on ome senmiority list with those who h35
attained this rank by promotion or had been recruited directly as jowrneymen after
qualifying from other institutions; consequently 11])1'(:tms::t.'icm from journeymen to charge-
men was from a common list. Recruitment to the post of journeymen since the above
date has been restricted as a general rule to candidates qualified at the MacLagas
Engineering College or other similar institution, the bulk of the promotions to charge-
men's posts in the future will be from those with this qualification.

(g) The ‘A’ Course diploma of the First Class in:

(i) Mechanical Engineering, and
(ii) Electrical Engineering,
granted by the MacLagan Enginecring College is now recognised.

As regards latter part if a qualified ‘A’ Class student chooses to offer himself
for the post of a journeyman and is appointed he is paid accordingly, and his paéy
is the same as that allowed to a ‘B’ Class student recruited as a journeyman. Should,
however, a qualified ‘A’ Class student be recruitea as a chargeman or in any other
corresponding or higher capacity his pay is regulated accordingly.

(h) Vacancies in posts of chargemen are normally filled by promotion of suitable
journeymen and as stated in reply to part (f) qunlified students of a vecognised institu-
tion will secure the bulk of such promotions. (Government do not consider that any
further preference in favour of ‘A’ Class over ‘B’ Class is called for.

(i) Recommendations for promotion to the Lower Gazetted Service are made to the

Railway Board when vacancies occur and wher called for by the Board for promotion
to the Buperior Services.
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{j) Does not arise. . )

(k) Twelve out of thirteen appointments on the North Western Railway were givem
to subordinates. .

(1) and (m). The claims of qualified ‘A’ Class students of the_MncLagan‘Engmeeﬂng
College who are in service are taken into consideration along with the claims of other
subordinates when making recommendations for promotion to the Lower Gazetted
8ervice, but possession of the College qualification in itself gives them no preference
over other subordinates who may be more suitable for promotion.

Information promised in reply to part (a) of starred question No. 1378
asked by Mr. Mohan Lal Saksena on the 16th October, 1936.

InpiaN CommissiONED OFFICERS IN THE ARMY PASSING PROMOTION
EXAMINATIONS AND REPORTED FIT FOR PROMOTION,

During the period October, 193, to October, 1936, 28 Indian Commissioned Officers
became due for promotion to the rank of Lieutenant. All of them were recommended
and promoted from the due dates. During the same nod_, 12 Indian Commrulqned
Officers became due for promotion to the rank of Captain. Eleven were qualified
and were promoted. During the same period 27 King’s commissioned Indian officers.
qualified for promotion—25 for captaincy and two for majority. If recommender_l,.
they will be promoted when they actually become due for promotion.

4

Information promised in reply to starred question No. 1388 asked by Mr.
Mohan Lal Saksena on the 16th October, 1936.

SELECTION OF CANDIDATES BY THE PUBLIC SERVICE COMMISSION FOR THE
INDIAN AUDIT AND AcCCOUNTS SERVICE EXAMINATION.

(a), (b) and (c). Yes; this is due to the ‘fact that in making selections the Public
Service Commission have to take into account the suitability of the applicants and to
ensure adequate representation of the various provinces and communities of India, -
The attention of the Honourable Member is invited to rule 2 of the rules published

with the Government of India, Finance Department. Resolution No. F.-13(3)-Ref./36,
dated the 16th May, 1936.

-~

Information promised in reply tc starred questions Nos. 1397, 1406 and
1406 usked by Mr. Lalchand Navalrai on the 16th Oclober,. 1936.

CoNFIRMATION OF SPECIAL TicKET EXAMINERS oN THE NORTH WESTERN
. Ramwway,

Question No. 1397 —Government are informed that final orders regarding the con-
firmation of Special Ticket Examiners are under issue. : '

RaciaL  DISCRIMINATION IN THE MATTER OF ProMoTION oOF OFFICE
SUPERINTENDENTS ON THE NORTH WEBTERN Ramway,
Question No. 1405.—(a) Yes.

(b) The reply to the first part of the question is in the affirmative. As regar®s the
latter part communal considerations are not taken into account in making promotions,

fc) and (d). In view of my reply to part (b) these do not arise.

PROMOTION OF OFFICE SUPERINTENDENTS ON THE NorTHR WESTERN RAILWAY.

. L !
Question No. 1;06.—(a) A statement is placed on the table of the House giving the
required information.
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There are- no rules regarding the appointment of Office Superintendents to
oﬂic{&{e in gazetted ranks. Officiating appointments are made by selzctlon with due
regard to Administrative convenience and to seniority.

(c) In view of my reply to part (b) this does not arise.

(d) As regards the first part no limit has been laid down. With regard to the
latter part Government do mnot consider any rules ou the subject are necessary.

(e), (f) and (g). Officiating service is taken into cqnslderat-lon when mﬁglk.l?g
permanent appointments to the Lower Gazetted Service. The power to make o cl.nti-
ing appointments has been delegated o the Agents of State-managed Railways an
Government have no reason to believe that the claims of stafi do not receive due
consideration when these appointments are made.

List of Office Superiniendents who officiated as Gazetted officers during 1934-35 up to 31ef
' October, 1936.

Rawslpindi . . Mr.J. W.C. Knight . 3rd January, 1936 to 3rd February,.
) 1936.
15th March, 1935 to 30th April, 1936..
8th May, 1935 to 27th May, 1935.-
. 25th May, 1936 to 20th June, 1936.
Delhi . . Mr. J.D.J.Crowhurst . 1lst December, 1933 to 9th January,
1934.
18th December, 1934 to 14th January,
1935.
Mr. Amijr Chand . . 19th March, 1936 to 16th April, 1936.
Karachi. . . Mr. H. C. 8. Bennett . 22nd March, 1934 to 13th July, 1934.
24th September, 1934 tc 23rd October,
1934.
22nd May, 1935 to date.
Quetta . . Mr. Gian Chand .+ 4th June 1935, to 12th October, 1935-
A.T. O. Lahore.
2nd November, 1935 to date
A. P. 0. Quetta. P
Headquarters . Mr. Ramiji Das . 25th December, 1934 to Tth Febru-
’ ary, 1936.
Mr. J. E. Orielly .- . 16thSeptember, 1934 to 26th October,
1934,
- Mr. Mohd. Ibrahim . . 1st June, 1934 to 30th September,
1934.
30th March, 1935 to date,

Information promised in reply to starred question No. 1425 asked by Bhai
Parma Nand on the 16th October, 1936.

SELECTION oF CANDIDATES BY THE PuUBLIC SERVICE COMMISSION FOR THH
INpIAN AUpIT AND AccounTs SERvVICE ExXAMINATION.

(a) 761.

(b) 272.

{c) The attention of the Honourable Member is invited

: : to rule 2 of the rule
ublished with the Government of Tndia. Fi » Dep: i i :

.15 daen the ¢ Moy 165, . Finance Depariment Resolution, No. F.-13(3)-
Ex Ji}inﬁﬁion{ﬁ?&l;g and 46 Muslims were selected for admission to the Combined

(e) Yes; the converse is also true,

(f{)Candidaﬁes who were not selected were infcrmed b
The Public Servion Gomreroy; ot selected were nfcrme by the 9th September 1936.
of their applications as soon as pracii::l‘;lrej.’ effort to inform candidates of the remulte

(g) No; the admission of candidates rests with the Public Service Commission.
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Information promised in reply to starred questions Nos. 1428 to 1431 asked
by Mr. Muhammad Azhar Ali on the 16th October, 1936.

MAINTENANCE ALLOWANCE FOR THE INHERITANTS OF THE PROPERTY UNDER
THE ('OURT OF WARDS MANAGEMENT IN DELHL

] i tain
westion No. 1j28.—(a) It is presumed the Hono}irable Member refers to cer
men?hers of the eﬁ‘{'\'oyai Family of Delhi and their property. Maintenance allow-
ances werc fixed at the time when the property was first taken over by the Court of
‘Wards.

{(b) The income of the estate when it was first taken over by the Court of Wards
was Rs. 19,345 per annum. The present income of the estate amounts to Rs. 24,809.
Since the estate was first taken under management 1n 1813 debts amounting
Rs. 1.19.643 have been paid off. Arrangements have been made to improve the
existing property at a cost of Rs. 55.401, new lands have been purchased and a
pum of Rs, 61,725 has been expended on the education of the ward and his relatives.

CLAIMS OF SHAHZADA SALEEM MUHAMMAD SmEar’s DEBTORS.

‘Question No. 1j29.—Yes, the Députy Commissioner has the power to do this under
the provisions of Section 28 of the Punjab Court of Wards Act, II of 1803.

Cosrs oF LiTieaTiON FOR EXECUTION OF DECREES ON THE SIDE OF THE
; CourT OoF WARDS. .

Question No. 1430.—(a) 1t -is not clear to what decrce the Honourable Member
refers. If the decree referred o is that obtained by M. Mohammad Shah against the
Court of Wards, execution proceedings were taken by M. Mohammed Shah’'s widow
and her daughter, and the defendants were Mohammad Shah's sister Badshah Jahan
Begam through the Court of Wards. The amount spent, viz., Rs. 275, was debited
against Badshah Jahan Begam’s account in the ordinary course.

{b} The suit was filed by M. Mohammad Shah and the Court of Wards have,
therefore, no details as to the cost mvolved. With regard to the cost of the execution
proceedings, I would refer to the reply to part (a) of thia question.

APPOINTMENT OF GIEDAWAR QANUNGO As MANAGER OF THE COURT OF WARDS.
Question No. 1431.—(a) Yes.
{b) No.
{c) No.
(d) No.
{e) Does not arise.
{f) No.

(g) The judgments of the civil courts in question make certain reference to the
policy of the Court of Wards, but no mention whatsoever is made therein in regard
to the tgerspnahty of the Manager. The Manager, Court of Wards, acts in accordance
with the instructions received from the Deputy Commissioner, who in turn acts
under the guidance of the Chief Commissioner, Delhi.

(h) The passage has not been correctly quoted.

(i) No_action was taken by Government since in the circumstances no action was
considered necessary. The passage in the judgment referred to is not correctly

quoted, and, in any.case. (Government does not necesmarily share the views of the
Bub-Judge who tried the case.

Information promised in reply to unstarred question No. 156 |
k 1 . asked b
Maulvi Badrul Hasan on the 16th October, 1936. < Y

ENFORCEMENT OF GOVERNMENT oF INp1a AcT X oF 1858 15 PORTION OF THE
DerEI DISTRICT WHICH WAS UNDER THE PrNJAB GOVERNMENT,
It has not been possible to obtain definite information;

[ ¢ but it is probahle that
Act X of 1858 was in force in that part of the Distri i hpig;h
under the Government of the Pu.nja.b.p £ the District of Delni w vas then
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Information promised in reply to unstarred questions Nos. 160 and 173
asked by Mr. Sham Lal on the 16th October, 1936.

OPTION IN THE MATTER OF SCALES OoF PAY AND SENIORITY LISTS IN THE
MorapaBap DivisioN oF THE East INpIAN RAlLWaAY,

Question No. 160.—The reply to the opening part of the question is in the affirm-
ative.

(a) Yes, the option is final for both.

‘(b) Under the circular referred to State and ex-Company employees alike may
exercise the option to elect the co-ordinated scales of pay.

(c) I presume the Honourable Member is referring to the Assistant Station
Masters employed on the Moradabad Division. If so, Government are informed that
the. determination of an equitable system of regulating the semiority and promotion
of this class of staff was beset with difficulties, and as these difficulties came to
notice it was necessary to amend the orders from time to time in the interests of
the staff themselves.

RicHTS AND PRIVILEGES OF THE NON-GAZETTED RAILWAY STAFF,

Question No. 178.—The powers, so far as they concern the non-gazetted staff,
have been delegated by the Governor General in Council under the ‘Direction’
appended to the Railway Services (Classificatior, Control and Appeal) Rules, a copy
of which ig in the Library of the House.

Information promised in reply to unstarred question No. 187 asked by Mr.
Amarendra Nath Chattopadhyaya on the 16th October, 1936.

ReFresHER COURSES OF RAILWAYS.
(a) The matter has been left to the discretion of each Railway Administration.

(b) Government are informed that the age for exemption is 45 and over, except
in the case of Transportation Inspectors for whom it is over 50,

Information promised in reply to unstarred question No. 197 asked by Mr.
N. M. Joshi on the 16th October, 1936.

OFFICIATING INCREMENTS FOR INFERIOR SERVANTS OF THE POSYAL
DepaARTMENT 1IN THE KONEAN DrvisioN.

(a) and (b). The facts were substantially as stated by the Honourable Mem-
ber, but I may inform the Homourable Member that the claims in question have
since been settled and that arrears of increments have been paid to the officials
concermed.

(c} and (d). Do not arise in view of the reply given to parts (a) and (b)
of the question.

Information promised in reply to unstarred questions Nos. 221, 222, 224,
2R5, 229, 230, 231, 232, 233 and 234 asked by Mr. Umar Aly Shah on
the 16th October, 1936.
DISCHARGE OF CERTAIN FIREMEN AND SHUNTERS ON THE EASTERN BENGAL
RarLway.
Question No. 221.—(a) Yes.

(b) No. It is not the _practice to mention in the agreement details of the
rules and conditions governing the service of the man executing it, as all railway
:;nfiloyees are subject to the rules and regulations which may be in force from time

me,

(c) Yes, in most cases.

(d) Does not arise.
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(e) and (g). Because they failed to pass their promotion exn_mi_n&tions. More-
over, by retaining these men it became difficult to train efficient junior men to fill
the higher posts of shunters and drivers, resulting in a lack of adequate supply of
suitable men in those categories.

(f) Yes.

(h) Orders were originally issued in 1928, but in 1932 they were made applicable
to staff recruited before 1929.

(i) Yes.

{j) In the interest of efficiency, and for reasons explained in the reply to part
(e) above.

ABOLITION OF NIGHT SCHOOLS FOR EDUCATING THE ILLITERATE Bnmwn
WORKERS OF THE 1.000. DEPARTMENT.

Question No. 222.—(a) Night schools bhave been abolished, but not on account
of economy.

(b) Eight,

(c) Night schools were provided at most stations for the purpose referred to
by the Honourable Member in the question, but the staff failed to make adequate use
o{ them and so they were closed.

(d) There were Night Schools at Katihar and Lalmonirhat, but not at Ishurdi.

(e) One shunter and 12 firemen from Lalmonirhat; four firemen from Katihar and
two firemen from Ishurdi, have been discharged for not passing the departmental
examination.

RELIEVING ALLOWANCE TO STAFF SENT TO QUTSTATIONS TO RELIEVE STATION
MASTERS, SIGNALLERS AND CLERKS.

Question No. 22j.—Rule 364 of the State Railway Open Line Code, which
permitted the grant of relieving allowance to the staff referred to, has been super-
seded by the orders contained in Railway Board’s letier No. 6878-F., dated the 18th
May, 1831, a copy of which has been placed in the Library of the House. These
orders have been issued in order to introduce on Statemanaged Railways a uniform
procedure which would be simple as well as economical. It is within the powers of
the Government of India to issue such orders. : .

Provision oF Box Kmar4sies vo caRRy THE Boxes oF INDIAN DRIVERS.

Question No. 225.—The reply to first part of the question is in the affirmative.
As regards the second part, all the State-managed Railways in India have com-
plied with the instructions of the Railway Board in this matter.

RusNING RooM ARRANGEMENT Foi (‘REW STAFF ON THE EASTERN BENGAL
Ramwway.

Queation No. 229.—The reply to the first part of the question is in the negative,

As regards the latter part Government are informed that separate runninge rooms

for crew staff have been provided at certain stations, and at other
] . y s the crew staff
are permitted to use the guards’ running rooms.

MILEAGE ALLOWANCE GRANTED To THE RUNNING PaArceEL CLEREKS oN THR
EasTErn BENGAL RaiLway.

Question No. 230.—(a) Yes. v
(b) No. Such sanction is not considered necessary.
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RETROSPECTIVE EFFECT To CONCESSIONS GRANTED TO RATLWAY STAFF.

Question No. 231.—(a) The Honourable Member has quoted only one-half of
what I said. The other half was “but each case must obviously be judged on iw
merits’’. ‘ .

(b) The same principle applies generally when existing concessions are with-
drawn.

——

REDUCTION IN WORKING EXPENSES oN THE EASTERN BENGAL RAILWAY.

Question No. 222.—The Eastern Bengal Railway Administration has for a number
of years been making every endeavour to reduce working expenses and is continuing
to do so. It is not practicable to detail all measures proposed ; but they cover
the ground indicated below :—

(a) Job analysis with a view to making the best use of the staff already in
service. :

(b) Investigating the . possibility of utilizing cheaper materials, etc., without
loss of efficiency. : :

(¢) Remodelling yards or reorganizing their working to effect reduction in the
cost -of operation. ’

(d) Examining the possibilities of reducing payments which have to be made
to other Departments of Government, Municipalities, etc.

RuxNING ParcerL CLERES ON THE EASTERN BENGAL RaAiLway.

Question No. 233.—Government are informed as follows : —

(a) The reply to the first part of the question is in the affirmative. As regards.
the second part the transfers have teen made for administrative convenience.

(b) May, 1918.

{¢) and (d). Running Parcel Clerks only deal with parcels and their duties are,

therefore, only part of those formerly performed by 2nd guards who were in addi-
tion responsible for the safe working and protection of the train.

(e) As regards the first part of the question. statistics. of claims paid on parcels
traffic carried in charge of Rumnning Parcel.clerks are not maintained separately. As
regards the second part of question of mileage allowance is in no way connected
with any saving that may have accrued from the employment of these clerks,

(f) Records are not available at this distant date to show the reasons for intro-
ducing Running Parcel Clerks in place of 2nd guards.

(g) The reply to the first part of the question is in the affirmative. As regards
the latter part Government see no justification for the grant of mileage allowance

to such staff as are performing duties not connected directly -with the charge of
moving trains. .

PowERS GIVEN To AGENTS oF STATE RAILWAYS TO MODIFY THE RULES FOR
THE GRANT OF ALLOWANCES.

Question No. 23} —The reply is in the affirmative,

Information promised in reply to unstarred question No. 239 asked by
Pandit Sri Krishna Dutta Paliwal on the 16th October, 1936.

DrivErs IN THE JHANSI DIvisioN OF THE GREAT INDIAN PENINSULA RATLWAY.

(a) A statement is laid on the table of the House giving the required information.

(b) Drivers are not recruited direct but promoted from firemen. A statement
showing the grades and scales of pay of drivers on the Jhansi Division is placed om:
the table of the House,
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(c) Racial considerations are not taken into account in making promotions which
-are made on qualifications and experience.

(d) The reply to the first part of the question is in the negative. As regards
the latter part the Honourable Member’s attention is invited to paragraph 9 (1) (a)
of the Government of India Resolution No. F.-14/17-B./33, dated 4th July, 1934,
a copy of which is in the Library of the House. .

(e) The Honourable Member is referred to the reply to part (b) of the question.

(f) Yes.

(g) The reply to the first part of the question is in the affirmative. The latter
part does not arise.

(h) The reply to the first part of the question is in the negative. The latter part
does not arise.

(i) and (j). No.

Statsmnt showing the communal proportion of Drivers yed tn the Jhansi Division
on the Great Indian Peninsula Railway in different Grades.

¢A’grade. ‘B’ grade. ¢ C " grade.

Anglo-Indian . . . . 47 2 .
Parsee . . . . . . .. 30 ..
Hindu . . . . . . .. .. 13
Muslim . . . . . . .. . 26
Indian Christian . . . 1 5 1

Statement showing the different Grades and Scales of Pay for Drivers on the Jhansi Divi-
sion on the Great Indian Peninsula Railway.

Rs.
“ A"’ grade Goods . . .  160—15—15—20—10—20—16—15—370
“A’ ,, Mail & Passenger . 286—310
“B’ ,, Goods . . . 130—10—20—156—15—20—210
‘B* ,, Mail & Passenger . 220236
“C’ ” nger . . . 140 h
“C’' , QGoods. . . . 12—10—8—20—15—125.

Information promised in reply to unstarred questions Nos. 240, 242 and
243 asked by Sardar Sant Singh on the 16th October, 1936.

INCOME AND EXPENDITURE OF THE SALES DEPARTMENT OF THE NORTH
‘WESTERN RAILWAY.
Question No. 2j0.—(a) No.
(b) Doee not arise.

INJUSTICE DONE TO INDIAN OFFICERS ON THE NORTH WESTERN RAILWAY.

Question No. 2/2.—(a) Yes.

<
(b) Mr. Jordan was already a permanent gazetted officer, when selected to
-officiate ag Sales Manager.

(c) No.

(d) Some of the officers of the Superior Service senior to Mr. Jordan repre-
sented against his appointment.

(e) No.
(f) No action is congidered necessary.
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APPOINTMENT OF ME. HALES As DIVISIONAL SUPERINTENDENT, RAWALPINDI
DivisioNn oF THE NorTH WESTERN RAILWAY.

Question No. 243.—(a) No.

(b) Mr. Hales was reduced temporarily in 1916 while working as Assistant Traffic
Superintendent, Karachi Port, for not exercising proper vigilance in signing certam
settlement bills.

(c¢) No.

(d) Does not arise.

Information promised in reply to unstarred questions Nos. 245, 246 and
247 asked by Mr. Ram Narayan Singh on the 16th October, 1936.

PROCEDURE ON STATE RAILWAYS FOR PUNISHING OR.REDUCING THE STAFF FROM
SurERIOR TO INFERIOR SERVICE ON FAILURE TO PASS AN EXAMINATION.
Question No. 2j5.—The reply to the first part of the question is in the negative.

As regards the latter part, Government are informed that the rules like many others

have varied from time to time in different divisions and they consider that their

compilation will involve an amount of time and labour not likely to be justified by
results.

APPEAL AGAINST THE DISCRETION OF THE DIVISIONAL SUPERINTENDENT ON
THE EAsT INDIAN RamLway.

Question No. 246.—The Honourable Member is referred to rule 17 of the Rules
regulating discipline and rights of appeal of non-gazetted Railway Servants, a copy
of which is in the Library of the House.

MAINTENANCE OoF RECORDS OF SUBORDINATE NoOX-PENSIONABLE SERVANTS ON
"~ STaTE RAILWays.

Question No. 247.—The reply vo the first part of the question is in the negative.

As regards the second part of the stafi referred to are governed by paragraph 403

of the State Railway Open Line Code, Volume II, a copy of which is in the:
Library cf the House.

DEATHS OF MAULVI BADI.UZ-ZAMAN AND U BA SI.

_The Honourable Sir Nripendra Sircar (Leader of the House): Sir, with
your permission, I desire to mention the deaths of two sitting Members
which took place after we met here for the last time, I refer to the deaths
of Maulvi Badi-uz-Zaman and U Ba Si, who were sitting Members of
this Assembly. U Ba Si was once a Member of the Assembly in 1928.
He was also a delegate to the Second Round Table Conference. We
were informed that he had intended to stand for the local Assembly.
Maulvi Badi-uz-Zaman was elected at a by-election and since then he had-
been attending this Assembly. About Maulvi PBadi-uz-Zaman I really
have no personal knowledge, but I understand that he was a respected:
Member of this House. I desire that you, Sir, will kindly convey to the
members of the families of these two gentlemen our sincere condolences.
at the great loss suffered by them.

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Sir,
I would like to associate myself and my Party with the Resolution moved
by the Honourable the Leader of the House. The late Maulvi Badi-uz-
Zaman was a8 member of this Party ever sinee he joined this House some
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seven years ago. 1 can truly characterise him as one of the most
unassuming Honourable Members this House has ever had. He pulled
his weight not only in the Party, but also in this House without being vocal.
He served on Committees and he was always ready with his advice. I
can say with confidence that he was exceptionally popular in his own
constituency and was returned to this House unopposed whenever he
stood for election. We deeply regret his loss, and we shall thank you,
Sir, to convey to the members of his family our sincere condolences in
their bereavement. We again have had to mourn the loss of a member
of our Party which we can ill afford.

~ Mr, President (The Honourable Sir Abdur Rahim): It will be mg duty
to communicate the feelings of sorrow that have been expressed by the
Teader of the House and by Sir Cowasji Jehangir with respect to the two
deceased gentlemen to the bereaved members of their families. I
happened to know Maulvi Badi-uz-Zaman fairly well in the last Assembly,
and I endorse everything that has been said by Sir Cowasji Jehangir
regarding him. He was, in fact, a very useful Member of this Assembly,
though he seldom spoke in the House. He was always regular in his
attendance and rendered useful service on committees. As regards
U Ba 8i, I had not the pleasure of knowing him personally. I shall
convey the condolence of the House to the bereaved members of his
family as well.

MOTIONS FOR ADJOURNMENT.
OFFICIAL INTERFERENCE IN ELECTIONS AT MORADABAD.

Mr. President (The Honourable Sir Abdur Rsahim): I have received
several notices of adjournment motions. The first is in the name of
Mr. Mohan Lal Saksena, the second is also in the name of Mr. Mohan
Lal Saksena, the third and fourth are in the name of Pandit Lakshmi
Kanta Maitra, the fifth is in the name of Mr. Satyamurti, the sixth is
in the name of Pandit Lakshmi Kanta Maitra, the seventh ig in the name
of Mr. Satyamurti. The eighth and the last is by Maulana Shaukat Ali
I do not know whether the Honourable Member, Maulana Shaukat Ali,
has seen the Notification in the Gazette Extraordinary which was pub-
lished only yesterday relating to motions of this class. There is a new
Rule promulgated by the Governor General in Council, and I take it it
comes into effect at once. Under that Rule, the Honourable Member has
to give notice of his adjournment motion, not only to the Secretary of the
Assembly, but also to the Member of the Government concerned. I want

to know whether the Honourable Member has given that nofice to the
(Government Member concerned.

The Honourable Sir Nripendra Sircar (Leader of the House): I am
prepared to waive that notice. -

i ﬁ::’ Honourable Sir Henry Orstk (Home Member): I did receive
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Mr. President (The Honourable Sir Abdur Rahim): The notice is that
the Honourable Member wishes to move the adjournment of the House
on an urgent, definite and important matter of public importance, namely,
the interference of the Collector, Moradabad, Major Nethersole, and the
Tahsildar of Moradabad, Sayid Bashir Hyder, in the free clections in that
district, in spite of the clear orders of the Government of India and the
assurances given in the House by the Leader of the House and the
Honourable the Home Member.

I understand that a Resolution was moved in the last Simla Session
with reference to this very matter, that is to say the alleged interference
by officials of Government in elections and that Resolution was debated
for two days and it is down for further discussion on the 29th January.
That being so. I should like to know from the Honourable Member how
he could justify this motion because -it will be anticipating the discussion
on that Resolution. That Resolution will cover the whole subject matter
sontained in the notice he has given.

Maulana Shaukat AH (Cities of the United Provinces: Muhammadan
Urban): The elections are to take place on the 7th February, and if
officials are allowed to interfere, then free elections would be a farce. In
the debate on the Resolution referred to by you, Sir, the Honourable the
Leader of the House realised the importance of non-interference by
officials, and he very kindly promised that everything would be done to
aee that no interfcrence took place in free clections. The Honcurable the
Home Member further asked us that if we had any complaints to make,
we should refer them to him. In compliance with that promise, the
Honourable the Home Member should now instruct his officials not to
interfere in the elections. The elections are to take place on the 7th Febru-
ary, barely two weeks more. We have got no other means of bringing
to the notice of Government how their officials disregard the orders of
the Government.

Mr. President (The Honourable Sir Abdur Rahim): The Resolution
will be on the list for 29th Januarv. Then the Honourable Member can
discuss this matter.

Maulana Shaukat Ali: There is no time to wait till then. Canvassing
work has to be done. Moreover, I cannot speak on that Resolution as
I have already spoken once. I have now got certain facts to put before
'tllm tHouse as to how the officials in Moradabad are interfering in the
<lections.

Mr. President (The Honourable Sir Abdur Rahim): The point is that
there is a Resolution alreadv down for discussion on the 29th January,
that is this week, and, therefore, this adjournment motion, if admitted,
would anticipate that Resolution. That canno’ be allowed. I, therefore,
tule the motion out of order.

REPORT OF THE GOVERNMENT DELEGATES AT THE TWEN-
TIETH SESSION OF THE INTERNATIONAL LABOUR CONFER-
ENCE.

The Honourable Sir Frank Noyce (Member for Industries and Lahour):
12 Noox. . Sir, T lay on the table the draft Conventions and Recommenda-
" tions adopted at the Twentieth Session of the International
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Labour Conference together with the report of the Government Delegates
to that Conference and a statement indicating the course of action which
the Government of India propose to follow in respect of these Draft
Conventions and Recommendations.

THE TWENTIETH SESSION OF THE INTERNATIONAL LABOUR
CONFERENCE (JUNE 1936).

Rurorr oF THE DELEGATES OF THE GOVERNMENT oF INDIA.
Introductory.

1. The 20th Session of the International Labour Conference opened at Geneva om
the 4th June 1936, and ended on the 24th June 1936. The Conference was one of
the best attended in the history of the International Labour Office. Fifty-one
countries were represented by 161 delegates and 256 advisers. Italy, which in past
years had taken a prominent part in the deliberations of the Conference, was con-
spicnous by its absence. The Italian Government suddenly informed the Secertary-
General of the Conference that ‘‘the Italian Delegation will be unable to attend”.
Egypt as usual sent an observer, but this country, during the course of the Conference,
applied for and became 2 full member of the Organisation. The entry of Egypt was
wefcqmed by the Conference.

2. The Indian Delegation consisted of the following :

Government Delegates.
Sir B. N. Mitra, K.C.8.1,, K.C.1.E,, C.B.E.
Mr. 8. N. Roy, C.LE, I.CS.
Advisers to the Government Delegates.
Mr. A. Dibdin.
Mr. 8. R. Zaman, 1.C.8,
‘Bmployers’ Delegate.
- Bir Homi Mehta,
Adviser to the Employers’ Delegate.
Mr. P. 8. Sodhbans.
Workers’ Delegate.
Rao Saheb R. W. Fulay.
Adviser to the Workers’ Delegate.
‘Mr. G. Chelvapathy Chetcy.
Mr. Zaman also acted as Becretary to the Delegation. Sir B. N. Mitra left Geneva
for London on the 23rd June, and Mr. Dibdin acted as his substitute for the rest
of the Conference.
Business of the Conference.
3. The agenda of the Conference consisted of the following items :
I The regulation of certain special systems of recruiting worker
I1. Holidays with pay. pecal B § workers.
IIT. Reduction of hours of work in public works undertaken or subsidised by
Governments.
IV. Reduction of hours of work in the building and ecivil engi Ieermg‘ ing igdust:
V. Reductiou of hours of work in iron and steel works. g sy
VI. B,educt}on of hours of work in coal mines.
V‘;H lsieic.luctmn of hours of work in the textile industry.
. Bafety provisions for workers in buildin trocti i
scaffolding and hoisting machinery, § consteuction with reference to
Opening of the Conference and Election of Office Bearers. . .-
4 1;1;, hf;: mc:{mclty a8 Chairman of the Goverging Body Mr, Riddal.l.(Goverhmsnt,

» c ly apened the proceedings. In the course of hi open speech he-
briefly reviewed the activities of the Organisation in the ;mhl-’.twelvemfnontha a:&
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‘mentioned “the Preparatory Maritime Conference held in November 1835 and the
‘Conference of American States held in Santiago in January 1936. According to him
the holding of a regional Conference in Santiago far from impairing the universal
character of the Organisation marked, as a matter of fact, a new phase in the deve-
lopment of the Organisation, pregnant with possibilities for broadening the horizons
-of social justice in all parts of the world. It also strengthened the ties between the
Organisation and the Governments and peoples of the new world. The International
Labour Conference, he concluded, provided a great ppportunity for creating sound
world public opinion on vital questions affecting labour.

The Conference then elected the following office bearers :

President. . . . . Dr. Bramenaes (Denmark).
Vice-Presidents :
Government Group . . Mr. Winant (United States of America).
Employers’ Group . . Mr. Vanek (Czecho-Slovakia).
Workers' Group . . . Mr. Mertens (Belgium).

In his Presidential speech Dr. Bramsnaes touched upon the increasing world
interest in social problems since the Washington Conference of 1919, for which he
thought that the International Labour Organisation was principally responsible.
According to him the years of the strongest economic development seem to have
afforded the greatest possibilities for the carrying through of social political measures.
He was of the opinion that in the long run social policy and sound economy were,
in reality, closely connected. He ended up by saying that although the world had not
yvet come put of the economic crisis, the bottom of the depression seemed to have
been passed and he hoped that a turn for the better in the economic field had taken
place in most countries, and that this might be taken as a signal for improved
possibilities of carrying through a more extensive social legislation,

5. Committees.—The following members of the Indian Delegation were appointed
4o the Committees enumerated below :

Selection Committee.

Indian Government . . Sir B. N. Mitra.
Indian Employers’ . . . Sir H. Mehta.
Indian Workers’ . . . Rao Baheb R. W. Fulay (Substitute member).
Committee on Application of Conventions.
Indian Government . . Mr. A, Dibdin.
Mr. Dibdin was also "appointed Reporter of
the Committee.
Indian Workers’ . . . Rao Saheb R. W. Fulay.
Committee on Recruitment of Workers,
Indian Government . . . Mr. 8. N. Roy.
Indian Employers’ . . . 8ir H. Mehta.
Indian Workers® . . . Rao Baheb R. W. Fulay (Substitute—Mr.
G. C. Chetty).
Committee on Holidays with Pay.
Indian Government . . . Mr. 8. R. Zaman.
Indian Employers’ K . . Sir H. )Mehta (Substitute—Mr. P. 8. Sodh-
Indian Workers’ . . . Mr.G. C. Chetty (Substitute Member).
«Committee on Hours of Work in Iron and Steel Iadustry.
Indian Employers’ . . . Sir H. Mehta.
Committee on Hours of Work in Coal Mines.
Indian Employers' . . . Sirbﬁi )Mabta (Bubstitute—Mr. P. S. Sodh-
s).
Committee on Hours of Work in Textile Industry,
Indian Employers’ . . . 8ir H. Mehta.
Indian Workers’ . . Rao Baheb R. W. Fulay.

Item I.—Regulation of certain special systems of recruiting Workers.
6. The Committee appointed to consider the draft Convention on the abo b-
jﬁ_cthtincluded Mr. E_Sl.dN. Roy, representing the Government of India, SirveHs:mi
ehta representing Indian Employers, and Mr. Chetty (substitute for Mr. F
representing the Indian Workers. ’ v or Mr. Fulay)
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7. In their reply to the questionnaire issued by the Labour Office the Government
of India had made it clear that the ideal they had constantly hept in view was that
of free recruitment of labour iwithin India itself, and that their policy was to keep
restrictions at a minimum and to reduce or remove such of t,hem_ as gtill existed a=
and when conditions permitted. While, therefore, they had no objection to the adop-
tion of a draft Convention for the regulation of extra-territorial recruitment thev
were not prepaved to accept international regulations for the detailed control of
internal recruitment in India. It is interesting to note that at the very outset of the
discussions the British Empire Workers’ representative moved an amendment to add
the words “with a view to the progressive elimination of the recruiting of labow’
at the end of Article 1. What he had in mind was internal recruitment in South
Africa but in view of the arguments contained in the reply ~f the British Govern.
ment to Question 40 of the questionnaire circulated to all Governments. even the
Governments which had given a favourable reply to the question withdvew their
supgort and the amendment was defeated.

8. Acting on instructions, the Indian Government representative moved an amend-
ment to clause (6) of Article 2 for the substitution :

(a) of the words ‘“‘territories dependent on State members” for the words
*‘dependent territories’” in line 2. and

(b) of the words ‘‘territories of State members” for the words “fully self-
governing countries” in the last line.

The amendment, which was moved as a purely drafting amendment, was supported.
among others, by the British Government and the Indian Employers’ representatives
and carried unanimously. The draft sub-committee. however, suggested some modi-

fications in the wording in the final drafc which did not affect the substance and were
not objected to.

9. The British Workers' representative moved several amendments with a view
to regulate conditions of labour. e.g.. the progressive abolition of the compound
system. accommodation of workers in quarters conforming of health requirements,
aholition of certain forms of the truck system and encouragement of co-operative
trading. These were all rejected on the ground that they belonged properly to the
question of labour contracts or conditions of labour. both of which were sepavately
under the investigation of the Labour Office. The question of the right of associa-
tion of recruited workers was also raised. It was pointed out that the subject was
outside the scope of the Convention and was eventually not pursued.

10. A motion of the Netherlands Government representative for the insertion
of a new article prohibiting all recruitment of non-adult persons was adopted. hut
subsequently it was pointed out that the new article would deprive a valuable class
of workers of the chance of being hetter fed and better hcused and that it wax

therefore necessary to modify the article. It was decided to refer the matter to the
drafting committee and Article 6 was- the result.

11. The British Workers' representative, with the support of other worker dele-
gates, sought to modify the first paragraph of Article 17 so as to place the responsi-
bility for the tramsport of the worker to his place of employment as well as
his return home on the recruiter or employer. A long discussion ensued in the course
of which it was pointed out that the question of repatriation went beyond the scope
both of the article in question and the Convention in general, which was concerned
only with recruitment and not with conditions of contract or employment. The onlv
result of the adoption of the amendment would he to place di.%cl:llties in the way
of States to ratify the convention. Eventually the British Workers’' representative
withdrew his amendment on Article 17, hut on Article 18 he moved that the proviso
at the end of paragraph 1 of the original draft, viz. :

“Pron_ded that where this requirement is not in accordance with legal custom-
it may be waived by the competent authority if the authority is satis-
fied that the employers have, in fixing wage rates, made reasonable allow-
ance for the expenses of the workers in connection with their journey”

should be deleted. The proviso had been drafied to meet the objection

Union of South Africa and the representative of that (overnment arl';cuilcoil ht.l'?:t. :}l::
adoption of the amendment would destroy the system of subsidised voluntary emi-
gration and prove an insuperable obstacle to the ratification of the Convention bv
the Government of the Union. The sympathf of the Committee was with the mover
of the amendment but many members of the Committee were disinclined to support it
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if it was going to endanger ratification. In the end the gmendment _was adopted
by the narrow majority of one. In the Conference the point was agan forced to a
vote which confirmed the result of the voting in Commnttee.

12. The Indian Workers’ representative moved an amegndmena to Article 22
terms almost identical with an amendment presented during the 1935 Conference,
providing that permission to recruit labour in any gren‘shali not bLe granted by the
competent authority unless guarantees were forthcoming in regard to:

(a) rights to acquire property both movable and immovable,

(b) equal status before the law,

(¢) franchise to local bodies in the area of employment, and

(d) provision against discriminatory legislation.
It was pointed out that the first question figures in the draft Recommendation accom-
panying the draft Convention and that the remaining, however important they
might be in themselves, had nothing to do with the guestion of recruitment. The
Chairman, accordingly, ruled the amendment out of order as being beyond the
scope of the Convention. Later, however, when the Reoorpmendahon drafted by
the Labour Office came under discussion, the Recommendation proposed by the
British Workers’ representative was adopted by the Committee, with certain modi-
fications, in substitution of the original draft of the Office. This recommendation is
silent on the question of the right to acquire immovable property.

13. The Conference adopted the Convention as it emerged from the Committee
without any modification.

Item 11.—Holidays with Pay.

14. The subject was discussed at great length in the Committee to which it was
referred. The (ommittee submitted a draft Convention, a draft Recommendation and
four Resolutions, all bearing upon Holidays with Pay.

15. The (ommittee hegan its work by discussing whether it was in favour
of a Convention or a Recommendation. Acting on instructions of the Government
of India. the Indian Government representative (Mr. Zaman) pressed that a Recom-
mendation would be more suitable than a Convention. He added, however, that so
far as the principle of holidays with pay was concerned, there could be no objection to
it, but that the difficulty lay in the applicability of the Couvention. This view was
also supported by Mr. Sodhbans, the Indian Employers’ representative. Those who
were in favour of a Convention held that international regulations in order to be
effective, must take the form of a Convention. Paid holidays were justified, not
only on humanitarian, but also on economic grounds, as they enabled the worker to
maintain his skill and ontput. The supporters of a Recommendation maintained that
the granting of holidays with pay should not be made compulsory by law, but should
be introduced by collective agreements. Methods of granting holidays with pay vary
of necessity from country to country, from district to district, and even fronr
industry to industrv. Where the wages bill constituted only a small percentage of the
cost of production, the increase resulting from the granting of holidays with pay
would not be of great importance, hut where it represented a high percentage of the
cost of production the increase would be such as to influence considerably the selliny
price and so cause an increase in unemplovment. The Governments of many Conti-
nental and South American countries were in favour of a Convention and the Com-
mittee finally voted in favour of a draft Convention,

16. Taking the draft Convention prepared by the International Labour Office ax
a working model the Committee then examined each article seriatim. A large num-
ber of amendments were submitted which considerably delayed the work of thre
Committee, The view favoured hy the Government of India that the Convention
should give Governments absolute discretion in the matter of prescribing the occu-
pations to which it should be applicable did not find much support among the mem
‘bers of the Committee. Efforts to restrict the number of occupations also proved
abortive. When the Report of the Committee was submitted to the Conference, =
general but brief discussion took place.  Mr. Chetty (Workers' Delegate, India)
sypported the proposed Convention. During the course of his speech he stated tha
holidays with pay in certain State services and a few private undertakings in India
had shown that the system tends:to make labour more settled, improve disciplin: and
-efficiency and reduce absentecism. Some of the Governments. although not very en-
thusiastic so far as the Convention was concerned. voted for it as thev did not want
to oppose the principle of holidays with pay. Mr. Forbes Watson (Employers”,

x 2
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Britisk Empire) said that the Convention would add 2 per cent. to the British em-
ployers’ wages bill and cost his country 25 million pounds sterling a year. It would
also aggravate inequalities in iaternational competition and so violate the intention
of the Treaty of Peace. When the Convention was put up to the Conference for
final vote it was adopted by 99 votes to 15. The Recommendation which is a corol-
lary to the Convention was adopted by 98 votes to 15. The Indian Government
Delegates abstain from voting on the Convention as well as the Recommendation. The
Indian Employers’ Delegate abstained from voting on the Convention but voted against
the Recommendation. The Indian Workers’ Delegate voted for the Convention as
well as the Recommendation. The Conference also adopted four Resolutions relating
to Holidays with Pay for domestic servants, hall porters, home workers and agricul-
tural workers, and requesting the Governing Body to include the question of Holi-
days with Pay for the categories of workers mentioned above, in the agenda of as
early a future session of the Conference as possible.

17. The Convention as adopted applies to persons engaged in industrial and com-
mercial establishments and undertakings. It provides that after one year’s contui-
nuous service such persons shall be accorded an annual holiday of at least six working
days with pay at the usual rate or at a rate specified in collective agreements. The
Convention also lays down the principle that the duration of the holiday should
increase progressively with the length of service, and fixes the minimum annual
holiday at twelve days in the case of persons below sixteen years of age including
apprentices. .

Item I[11.—Reduction of hours of work in Public Works undertaken or subsidised by
Governments.

18. The question of the 40-hour week has already been discussed at several Inter-
national Labour Conferences since 1931. Last year the Conference adopted a Conven-
tion which enunciated the principle of the 40-hour week. It may be noted, inci-
dentally, that this Convention has not yet been ratified by any country. After a good
deal of heated discussion it also adopted a Convention which applied the 40-hour week
to glass bottle manufacture. Attempts made in the 1935 Conference to apply this
Convention to Public Works, Iron and Steel, Building and Coal Mining, proved
unsuccessful.  The Employers’ Group presented a solid front against a 40-hour
week last year, so much so that although they took part in the general discussion in
the Conference they refused to take part in any Committee set up to draft Conven-
tions relating to the 40-hour week. This year they slightly modified their attitude
and took part in the Committee discussions by means of their advisers, but on the
understanding that they would take no part in the drafting of any Convention.

_19. The 1936 Conference considered the application of. the 40-hour week to five
different industries, i.e. :

1. Public Works.

2. Building and Civil Engineering Industry.
3. Iron and Steel Works.

4. Coal Mines.

5. Textile Industry,

The supporters of the 40-hour week took the view that once a Conventigh i
to the principle of the 40-hour week had been adopted its exten;on t: \:n mny“il:;?ﬁ
tries as possible was only a logical sequence. From the beginning, however, it was
apparent tl::t. the chances of carrying through Conventions for all these five il,ldl:l.lturiﬁl
were remote.

20. The application of a 40-hour week to Public Works was warml champi
Mr. Justin godart_- (Government, France), an stated that BP:blic )V(Vorks p:\z:-:dn‘::{
dcpendent for their success on export condifions and were not therefore, open to
1 ]
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mpetition from countrics with low labour standards. Mr. McKeen (Government,
g?fav\rpG Zealand) also supported the Convention. Mr. Shelley (Employers’, British
Empire) opposed the Convention on the ground that the Building industry was sub-
ject to climatic conditions and that in England it was regulated by a system of
collective bargaining. The excellent relations hitherto existing between employers
and workers would be imperilled if the industry were used as a stalking-horse and

subjected to super-imposed and doctrinaire Conventions.

21. On being put to final vote the Convention applying the 40-hour week to
Public Works was adopted by 79 votes to 38. The Indian Government Delegates
and the Indian Employers’ Delegate voted against, and the Indian Workers’ Dele-

gate voted for the Convention.

ltem IV.—Reduction of hours of worl: in the Building and Civil Engineering Industry.

22. There was not much discussion in the Conference on this subject. The draft
Convention submitted by the Committee was put to final vote, the voting being—For
the Convention Tl1: Against 42. Two-thirds majority not having been obtained the

Convention was not adopted.

Item V.—Reduction of Rours of work in Iron and Steel Works.

23. This subject was referred to a Committee which submitted a draft Convention
to the Conference. The Convention was objected to by some of the Employers”
Delegates as having been drafted in haste. It was, however, supported by the
Government Delegate of the United States of America, who, it may be added.
supported the 40-hour week in respect of the other industries under discussion in-
the Conference. The Conference was opposed by Mr. Leggett (Government, British.
Empire), who advocated a Tripartite Technical Conference for the purpose of arriv-
ing at an agreement based on a full knowledge of facts. Sir Homi Mehta (Em-
ployers’, India) contended that the adoption of the 40-hour week for Iron and
Steel Wobrks would spell ruin to this industry in India, where it was in its infancy.
Mr. Fulay (Workers', India) supported the Convention. On being put to final vote
the Convention failed to obtain two-thirds majority and was consequently not adopt-

Item VI.—Reduction of hours of work in Coal Mines.

24. The draft Convention submitted to the Conference by the Committee was
supported by the French Government Delegate, who stated that in the programme
of the new French Government the average hours in French mines, which were at
gegent 47 a week, would be reduced to 39. The Government Delegate of the

nited States of America also supported the application of the 40-hour week to
the coal mining industry, and held that the adoption of the propesed Convention.
although it may not solve all the problems of the industry, woul certainly be the
beginning of a solution. On being put to final vote the Convention did not secure
two-thirds majority and was therefore not adopted.

Item VII.—Reduction of hours of work in the Textile Industry.

25. Although the discussion on the other 40-hour subjects was mea. i
Industry provided the focus for the discussion of the 4{}-hour v:eek a%:r:’;g:t. To?x:;::
Important speeches relating to the principles and practice of the 40-hour week took

e during the course of the discussion on this item, and may be taken as typify-
ing the attitude of the three groups on this important subject. The British
Employers’ Delegate, who opened the discussion, stated that the Textile Industry
comprised no less than eight main sections, i.e., Cotton, Wool, Silk, Rayon, Linen
Hemp, Jute and Hosiery. Technical considerations and labour requimmmta’diﬂersd'.
widely and this complexity rendered the Textile Industry altogether unsuitable for
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an International Labour Convention. There could, therefore, be no enforcement
of uniformity of application and one of the results of the 40-hour week Convention
would be to increase the inequalities and accentuate the disparity between the back-
ward and advanced countries. He also held that the argument that the reduction of
working hours would result in a diminution of unemployment was fallacious. Som
of the most important textile countries in the world could nov porsibly ratify this
Convention. He was, therefore, in favour ‘of collective agreement between the em-
ployers and employees rather than the fixation of hours by legislation.

26. The Workers' Delegate of the British Empire held that there was heavy
unemployment in addition to underemployment in every branch of the Textile In-
dustry. Another important feature of this industry was that the majority of persons
employed were. women and children. Collective agreement, if it had succeeded in
some branches of the industry, had failed in other branches and he thought the
time had arrived for framing some international regulation of hours as a step towards
the levelling up of conditions of work throughout the textile industry in all
countries,

27. The most important speech on this subject was delivered by Mr. Ernest
Brown, Minister of Labour. Great Britain. He stated that the Convention of prin-
ciple adopted last year gave sanction only to compulsory work-sharing and did not
sufficiently safeguard wages. This kind of work-shaving would not be acceptable
in any industry in Great Britain. The 40-hour week programme was launched with
the idea of distributing available work and wages and reducing the number of the
wholly unemployed hy a sharing of work. It was inevitable. however, that the
«question should be considered. not only from the point of view of the unemployed,
but also from that of the employed. It was natural that those in employment saw
in the proposal a menace to their own earnings and this aspect of the question was
very prominent in Great Britain. He warned the Conference against the dangers
of rushing into premature Conventions. He was therefore in favour of collective
agreements rather thun Conventions whick only provided for the sharing of work
and could not possibly guarantee the keeping up of wages.

28. Sir Homi Mehta (FEmplovers’, India), declared himself opposed to the 40-hour
Convention on the ground of difference of conditions in India and in other countries.
He referred to the climatic conditions the frequency of holidays resulting from the
multiplicity of religious festivals, the competition which employers in India had to
face from Japan, and the lack of assurance that any system adopted for British
India would be acceptable by the Indian States. In the last three or four years he
stated that the textile industry in India had been going down to such an extent that
nearly 20 per cent. of the machinery had been scrapped. Mr. Fulay (Workers’,
TIndia) asserted that the Employers should not always think in terms of dividends
and capital. According to him history had shewn that with every reduction in hours
of work the textile industry had flourished. If Indian climatic conditions were to
be taken into account they should tell in favour of reduction of hours and the rais-
ing of the standard of living rather than the reverse. As regards the multiplicity of
religious holidays he held that such holidays were granted only in lieu of weekly days
of rest and furnished no argument against a Convention for the reduction of working
hours. He appealed to the Government of India to consider the sitwation created by
the dumping of cheap Japanese goods. As regards the Indian States he held that
conditions could be equalised if only the Indian Government exercised a little pressure.

29. The Jap Gover t Delegate disputed the theory that the 40-hour week
wnpld give more employment. In his opinion the only solution to all the ills from
which labour suffered was the removal of high tariffs and other restrictive measures
imposed by certain countries against Japanese goods.  Freer trade, according to

him, was the only possible policy which would bring abour economic recovery and
social justice. ¢ -

30. Mr. Joubaux (Workers’, France) made a passionate plea in favour of the
-40-hour week and stated that academic discussion l:):l this anl:;im had gone on long
enough. Rapid action was now necessary before it was too late. He pointed with’
pride to the fact that even while thev were discussing this subject in the Confer-
ence a Bill for a 40-Lour week was being introduced in the French Chamber of
Deputies. The application of the 40-hour week to the Textile Industry was also’
supported by the Government Delegate of the United States of America. '
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31. After a general discussion on the subject the Conference decided not to suspend
the Branding Qrders for the purpose of having a single discussion and final decision
at this session. It also decided to place the question on the agenda of the 1937
session for second discussion and directed the International Labour Office to frame,
a questionnaire,

Ttem VIl —Safety provisions for workers in building construction.

32. This subject came up for first discussion. The Committee which was asked
t0 examine the subject and which had laid down the points on which Governments
should be consulted by questionnaire with a view to second discussion and possible
decision in the next session of the Conference, submitted its report which was
adopted without opposition. It was also decided to place the question on the agenda
of the 1937 session of the Conference.

Committee on the Application of Conventions.
(Article 408.)

33..The Conference appointed the usual Committee to examine the reports of
"Governments on the application of Conventions. Mr. Dibdin represented the Indian
‘Government and Mr. Fulay the Indian Workers on the Committee. Mr. Dibdin

wag elected Reporter of the Committee.

34. The Committee took as the basis of its discussion the report of the Experts.
There were 69 reports which had been received too late to be reviewed by the Experts
and these were examined by the Reporter assisted by the two Vice-Chairmen. Much
of the Committee's seven sessions was devoted to discussion of general questions.
The Committee were inclined to accept a formula in regard to ratification which was
somewhat less rigid than that of other years. In so doing they were influenced by
‘the needs of certain federal States who pointed out that in the constitutional position
in which they found themselves federal ratification might be an indispensable preli-
‘minary to provincial legislation. i

35. In the discussion regarding individual Conventions, Mr. Fulay made repre-
sentations in regard to the application of the Hours of Work and Weekly Rest Con-
ventions on railways in India and criticised the Government of India’s application of
the Unemployment Convention. The Government representative for India replied
and the points are reported, with others, in the Appendix to the Committee’s report.

36. The Report of the Committee was the subject of a short uon-controversial
debate on the last day of the Conference and was adopted without opposition.

Migration of Workers.

37. The Conference in accordance with the recommendation of the Commi
which had considered . this subject in the light of the report prepared b Ehe In:::f
national Labour Office. adopted a Resolution welcoming the enquiry which was being
made and expressing the hope that the Governing Body would place on the agenda
of a very early session of the Conference, if possible in 1938, the problems arising
out of Migration of Workers with reference to recruiting conditions of labour and
the question of equality of treatment of foreign and national workers,

Resolutions,

38. Thirteen Resolutions were submitted to the Conference which w d
‘without opposition. A + s ¢h were adopted
Ahe most I:};:e re;.?ng: mongst the Resolutions the following may be cited as heing

{1} The .Gm‘em.ing' Body should consider the establishment of an Asiatic Com-
mittee :‘}i:hm the framework of the International Labour Office to meet
every other year in an .Asiatic country. The Resolution .
by the Japanese and the Indian Warkers' Delegates. e proposed
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2) The Governing Body should cunsider iucluding in the agenda of an early
@ gession the question of the safeguarding of individual workers in the
exercise of their freedom of association from pressure by private em-

ployers.

(3) The Governing Body should recommend to Governments in whose countries
the sale of opium for smoking was permitted. certain measures for im-
proving the conditions of labour and reducing the consumption  of
opium.

(4) The Governing Body should take steps to enable the International Labour
Office to continue the study of the Nutrition of Workers in collaboration
with the other international organisations concerned and shonld consider
placing on the agenda of the Conference certain questions relating to
some aspects of the problem.

(5) The Governing Body should study the effect of dumping on the standard
of living and study the remedies for the evil caused. The Resolution was
proposed hy Mr. Fulay, the Indian Workers' Delegate.

39. Mention has been made in an earlier part of this Report that the application
of the 40-hour week to the Building, Iron and Steel and Coal Mining Industries was
not accepted by the Conference. Three Resolutions requesting the Governing Body
to consider the convening of a Tripartite Technical Conference on these subjects.
were, however, adopted. A similar Resolution was also adopted in respect of the
Textile Industry.

Discussions on the Director’s Report.

40. The Director’s Report containing as it does a compact but analytical and
closely reasoned survey of world economic and social conditions, provides a very
useful venue for discussing labour conditions as they strike observers in different.
parts of the world. The Report was discussed in six sittings of the Conference and
practically every Member State contributed something towards the discussion. Al
though many of the subjects were academic and theoretical and the remedies pro-
posed often far too ambitious, the discussion served the useful purpose of indicating
in what directions reform was urgently needed. The Report begins with an examina-
tion_of the question as to whether the world is proceeding towards ecomomic recovery
or suffering from a relapse. It then goes on to consider the various methods advocated
for combating unemployment. From that it proceeds to the examination of various
social and industrial policies and ends with the Director's views on reconstruc-
tion.

41, Speaker after speaker deplored the prevailing intense economic nationalism.
It was stated that the present world-wide unemployment was, to a large extent, due
to tariffs, bounties, subsidies and currency comtrol. It was held by some that an
expansionist monetary policy promoted international trade by increasing the buying
power in the country adopting that policy. Many delegates pointed out that the
erection of trade barriers by one country forced similar action in others and was
gltlfnalely responsible for the tangle of export subsidies, bounties and other dubious
evices. 3

_ 42. The Irish Free State Government Delegate, however, pleaded for self-suffi-
ciency and held that nations could not expect political appeasement unless they
were prepared to recognise the right of every country to develop its ownm resources
as much as it reasomably could and to secure prosperity for its own people within
its own borders. The importance of a forward Public Works policy, as a measure
for combating unemployment was urged by some speakers. The Governmgnt Dele-
gate of the Union of Soviet Socialist Republics took advantage of the discussion to
point out how Russia had developed economically under the Soviet Union and how
Russian labour was improving in every way. Japan argued that all countries should
try to consider one another's positions sympathetically and stated that it wished to
recognise the rights of others but asked in return to be treated fairly.

. 4. Mr. Bodhbans (Employers’, India) said that India was loyally co-operati
in the work of the Organisation to the full gneasure of her pouql{:ilityies, ags. tll:;%
the Indian Employers had not shirked their share of this work. Every Conventiom
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that could be applied in India had been ratified and was faithfally enforced. He
hoped, however, that in Geneva there would be an adequate realisation of the diffi-
culties which India had to face. Modern industrialisation was a comparatively new
development in that country and time would be required for the working popula-
tion to adapt themselves to new methods. He urged that the Conference should not
overlook the competition which India had to meet from Japan and the Indian States.
Mr. Fulay (Workers’ India) advocated the desirability of holding Asiatic Conferences
for the study of the labour problems of Japan, China and India and countries
similarly placed, and invited the Director w seek an early opportunity of visiting
India. 8ir B. N. Mitra (Government, India) said that in spite of the rather. gloomy
picture drawn by the Indian Employers' and Workers' representatives, business condi-
tions in India had improved in 1935. India, however. wished to see the restoration of
the full and unrestricted flow of international trade at the earliest possible date. The
Indian Government had been anything but remiss in ‘‘planning’’ and its attitude
had always been progressive.  Subject to the limitations imposed by the special
conditions and circumstances of the country, the peclicy of the Government had
steadily been directed towards improving the conditions under which the workers
live and work and he saw no reason to anticipate any change in that policy in

fature.

44, The Director, in the course of his reply, criticised the usefulness of the double
discussion procedure and suggested that instead of double discussion there should
be a Technical Conference or Committee to be followed by a final discussion. As
regards shorter hours he said that some. coantries which had adopted them had
actually demonstrated that they had produced more employment, or at any rate that
they had prevented more unemployment. As regards cost, he said that it was
extremely likely that they would not increase as much as theoretical calculations would
indicate, owing to offsetting factors. He joined issue with those who condemned

artificial trade barriers, and ended up by saying :

“What is now needed is to bring the causes of political discord into relation
with the problems of social and economic policy. If the economic element
at the root of international differences and disturbances could be isolated
and dealt with, a large part of their sting would be removed. The
darkness of the present outlook is largely due to the fact that no such
synthesis of politics and economics has yet been undertaken or even
contemplated in the international field. Until it happens, the social
prospects for the future must remain clouded and anxious, and iv will be
difficult for the Director in his annual report to express any unqualified
optimism without being false to his duty.”

Conclusion.

45. This Conference, like its predecessor, occupied itself principally with the
application of the principle of the 40-hour week to various industries. The matter
was forced on public notice pn the eve of the Conference by the strike in France and
the decision of the French Government to apply the 40-hour week to all industries.
France, therefore, was a strong supporter of the reduction of hours and was sup-
ported by the United States throughout. Several Continental countries and States
from South America also fell into line with them. Those who favoured reduction of
hours held that it would reduce unemployment, while those against it argued that it
would increase cost, reduce sales, and thereby cause more unemployment. The Gov-
ernment of the British Empire was against mere work-sharing and opposed any measure
which would have the effect of reducing wages and hours without considering its
effect on the possible lowering of the standard of living.

46. In conclusion we desire to place on record our warm appreciation of the able
assistance we received from our advisers, Messrs, Dibdin and Zaman, thronghont the
Conference. We are also much indebted to Mr. Zaman for his help in the prepara-
tion of this report.

B. N. MITRA.

215t July 1936, 8. N. ROY.
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APPENDIX. ®

1. Drarr CONVENTION CONCERNING THE REGULATION OF CERTAIN SPECIAL SYSTEMS OF
RECRUITING WORKERS.

Formal preamble has been omitted.
Article 1.

Each Member of the International Labour Organisation which ratifies this Conven-
‘tion undertakes to regulute in accordance with the following provisions the recruiting
-of indigenous workers in each of its territories in which such recruiting exists or may
hereafter exist.

. Article 2.
For the purposes of this Convention :

(a) the term ‘‘recruiting” includes all operations undertaken with the object
of obtaining or supplying the labour of persons who do not spontanecusly
offer their services at the place of employment or at a public emigration
or employment office or at an office conducted by an employers’ organisa-
tion and supervised by the competent authority;

(b) the term “‘indigenous workers” includes workers belonging to or assimilated
to the indigenous populations of the dependent territories of Members of
the Organisation and workers belonging to or assimilated to the dependent
indigenous populations of the home territories of Members of the Orgamnisa-
tion.

Article 3.

Where the circumstances make the adoption of such a policy desirable, the follow-
ing classes of recruiting operations may, except when undertaken by persons or associa-
tions engaged in professional recruiting, be exempted from the application of the
-Convention by the competent authority :

(a) operation undertaken by or on behalf of employers who do not employ more
than a preseribed limited number of workers;

(b) operations undertaken within a prescribed limited radius from the place of
employment ; and

(c) operations for the engagement of personal and domestic servants and of
non-manual workers.

Article 4.

Before approving for any area any scheme of economic devehpment. which is likely
to involve the recruiting of labour, the competent authority shall take such measures
.as may be practicable and necessary :

(a) to avoid the risk of pressure being brought to bear on the populations con-
cerned by or on behalf of the employers in order to obtain the labour re-
quired ;

(&) to ensure that, as far as possible, the political and social organisation of the
populations concerned and their powers of adjustment to the changed
economic conditions will not be endangered by the demand for labour; and

(¢) to deal with any other possible untoward effects of such development on the
populations concerned.

Artiele 5.

1. Before granting permission to recruit labour in any area, the competent anthority
:shall take into consideration the possible effects of the withdrawal of adult males on
‘the social life of the population concerned, and in particular shall consider : g

(a) the density of the population, its tendency to increase or decrease, and the
probable effect upon the birthrate of the withdrawal of adult males;

(b} the possible effects of the withdrawal of adult males on the -health, welfare
and development of the population concerned, particularly in connection
with the food rupply;

{¢) the dangers to the family and morality arising from the withdrawal of adult
males; and ™

(d) the possible effects of the withdrawal of adult males on the social orgamisa-
tion of the population concerned.
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2. Where the circumstances make the adoption of such a policy practicable and
necessary, the competent authority shall, in order to saféguard the populations con-
cerned against any untoward consequences of the withdrawal of adult males, fix the
maximum number of adult males who may be recruited in any given social unit in
such manner that the number of adult males remaining in the said unit does not fall
b;l_;:: a prescribed percentage of the normal proportion of adult males to women and
-cniiaren.

Article 6.

Non-adult persons shall not be recruited : Provided that the competent authority
may permit non-adults above a prescribed age to be recruited with the consent of
*t,heler parents for employment upon light work subject to prescribed safeguards for their
welfare.

Article 7.

1. The recruiting of the head of family shall not be deemed to involve the recruit-
ing of any member of his family.

2. Where the circumstances make the adoption of such a policy practicable and
‘desirable, the competent authority shall encourage recruited workers to be accompanied
by their families, more paﬂicular‘lj)'v in the case of workers recruited for agricultural

18

or similar employment at a long distance from their homes and for periods exceeding
a specified duration.

3. Except at the express request of the persons concerned, recruited workers shall
not be separated from wives and minor children who have been authorised to accompany
them to, and o remain with them at, the place of employment.

4, In default of agreement to the contrary before the departure of the worker from

the place of recruiting, an authorisation to accompany a worker shall be deemed to be
an authorisation to remain with him for the full duration of his term of service.

Article 8.

Where the circumstances make the adoption of such a policy practicable and desir-
.able, the competent authority may make it a condition of permitting recruiting that
‘the vecruited workers shall be grouped at the place of employment under suitable
-ethnijcal conditions. .

Article 9.

Public officers shall not recruit for private undertakings either directly or indirectly,
-except when the recrunited workers are to be employed on works of public utility for
‘the execution of which private undertakings are acting as contractors for a public
.authority.

Article 10.
.Chiefs or other indigenous authorities shall not :
(a) act as recruiting agents;
(b) exercise pressure upon possible recruits; or

(¢) receive from any source whatsoever any special remuneration or other special
inducement for assistance in recruiting.

Article 11.

No person or association shall engage in professional recruiting unless the said
‘person or association has been licensed by the competent authority and is recruiting
workers for a public department or for one or more specific employers or organisations
of employers.

Article 18.

Employers, employers’ agents, organisations of employers, organisations subsidised
by employers, and the agents of organisations of employers and organisations subsidised
by employers, shall only engage in recruiting if lizensed by the competent authority.

Article 18.
1. Before issuing any licence for recruiting the competent authority shall :

(a) satisfy iteelf that the applicant for a licence, if an individual, is a fit and
proper person;
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(V) require the applicant for a licence, except when the said applicant iz an
employers’ organisation or an organisation subsidised by employers, to-
furnish financial or other security for proper conduct as a licensee;

(c) require the applicant for a licence, if an employer, to furnish financial or
other security for the payment of wages due; and

(d) satisfy itself that adequate provision has been made for safeguarding the
health and welfare of the workers to be recruited.

2. Licensees shall keep, in such form us the competent authority may prescribe,
records from which the regularity of every recruiting operation can be verified and
every recruited worker can be identified.

3. A licensee who is the agent of another licensee shall wherever possible receive a.
fixed salary. and in any case in which he receives remuneration calculated at a rate
per head of workers recruited such remuneration shall not exceed a maximum to be
prescribed by the competent authority.

4. The validity of licences shall be limited to a fixed period not exceeding one year
to be prescribed by the competent authority.

5. The renewal of licences shall he conditional upon the manner in which the licensee-
has respected the conditions subject to which the licence was issued.

6. The competent authority shall be entitled :
(a) to withdraw any licence if the licensee has been guilty of any offence or mis-
conduct unfitting him to conduct recruiting operations; and
() to d any li pending the result of any enquiry into the conduct of

3

the licensee.

Article 14.

1. No person shall assist a licensee in a subordinate capacity in the actual recruiting
operations unless he has been approved by a public officer and has been furnished with
a permit by the licensee.

2. Licensees shall be responsible for the proper conduct of such assisiants.

Article 15.

1. Where the circumstances make the adoption of such a policy necessary or desirable,.
the competent authority may exempt from the obligation to hold a licence worker-
recruiters who :

(a) are employed as workers by the undertaking for which they recruit other
workers ;

(&) are formally commissioned in writing by the employer to recruit other workers;:
and

{¢) do not receive any remuneration or other advantage for recruiting.
2. Worker-recruiters shall not make advances of wages to recruits.
3. Worker-recruiters may recruit only within an area to he prescribed by the com-
petent authority.

4. The operations of worker-recruiters shall be supervised in a manner to be pres-
cribed by the competent authority. ’

Article 16.

1. Recruited workers shall be brought before a public officer, who shall satisfy him-
self that the law and regulations concerning recruiting have been observed and, in:
particular, that the workers have not been subjected to illegal pressure or recruited by
misrepresentation or mistake.

2. Recruited workers shall be brought before such an officer as near as gnay be:
convenient to the place of recruiting or, in the case of workera recruited in one ﬁ'ﬁtory'
for employment in a territory under a different administration, at latest at the place
of departure from the territory of recruiting.

Article 17.

Where the circumstances make the adoption of such a provision practicable and-
necessary, the competent authority shall require the issue to each recruited worker who-
is not engaged at or near the place of recruiting, of a document in writing such as a
memorandum of information, a work book or -a provisional contract comtaining such.
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particulars as the authority may prescribe, us for example particulars of the identity
of the workers, the prospective conditions of employment, and any advances of wages
made to the workers,

Article 18,

1. Every recruited worker shall be medically examined.

2. Where the worker has been recruited for employment at a distance from the
place of recruiting or has been recruited in one territory for employment in a territory
under a different administration the medical examination shall take place as near as
‘may be convenient to the place of recruiting or, in the case of workers recruited in one
territory for employment in a territory under a different administration, at latest at the
place of departure from the territory of recruiting.

3. The competent authority may empower public officers before whom workers are
brought in pursuance of Article 16 to authorise the departure prior to medical exam-
Anation of workers in whose case they are satisfied :

(a) that it was and is impossible for the medical examination to take place near
to the place of recruiting or at the place of departure;

(b) that the worker is fit for the journey and the prospective employment; and

(c) that the worker will be medically examined on arrival at the place of em-
ployment or as soon as possible thereafter.

4. The competent authority may, particularly when the journey of the recruited
workers is of such duration and takes place under such conditions that the health of the
worker is likely to be affected, require recruited workers to be examined both before
-departure and after arrival at the place of employment.

5. The competent authority shall ensure that all necessary measures are taken for
‘the acclimatisation and adaptation of recruited workers and for their immunisation
against disease.

Article 19.

1. The recruiter or employer shall whenever possible provide transport to the place

-of employment for recruited workers.

2. The competent authority shall take all necessary measures to ensure :

(a) that the vehicles or vessels used for the transport of workers are suitable for
such transport, are in good sanitary condition and are not overcrowded;

(&) that when it is necessary to break the journey for the night suitable accom-
modation is provided for the workers; and

(c) that in the case of long journeys all necessary arrangements are made for
medical assistance and for the welfare of the workers.

3. When recruited workers have to make long journeys on foot to the place of em-
ployment, the competent authority shall take all necessary measures to ensure :—

(a) that the length of the daily journey is compatible with the maintenance of
the health and strength of the workers; and
(b) that, where the extent of the movement of labour makes this necessary, rest
camps or rest houses are provided at suitable points on main routes and
are kept in proper sanitary condition and have the necessary facilities
for medical attention.
4. When recruited workers have to make long journeys in groups to the place of
.employment, they shall be convoyed by a responsible person.

Article 20.

1. The expenses of the journey of recruited workers to the place of employment, in-
cluding all expenses incurred for their protection during the journey, shall be borne by
the recruiter or employer.

2. The recruiter or employer shall furnish recruited workers with everything neces-
sary for their welfare during the journey to the place of employment, including parti-
cularly, as local circumstances may require, adequate and suitable supplies of food,
drinking water, fuel and cooking utensils, clothing and blankets.

_ This Article applies to workers recruited by worker-recruiters only to the extent
ito ihﬂlﬁu applicaggn is considered possible by the competent authority.
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Article 21.
Auy recruited worker who :

(a) becomes iacapacitated by sickness or accident during the journey to the placo
of employment ;

(¢} is found on medical examination to be unfit for employment;

(c) is not engaged after recruiting for a reason for which he is not responsible;.
or

(d) is found by the competent authority to have been recruited by misrepresenta-
tion or mistake;

shall be repatriated at the expense of the recruiter or employer.

Article 22.

The competent authority shall limit the amount which may be paid to recruited

workers in respect of advances of wages and shall regulate the conditions under which
such advances may be made.

Article 23.

Where the families of recruited workers have been authorised to accompany the
workers to the place of employment the competent authority shall take all necessary

measures for safeguarding their health and welfare during the journey and more parti-
cularly :

{a) Articles 19 and 20 of this Convention shall apply to such families;

(b) in the event of the worker being repatriated in virtue of Article 21, his
family shall also Le repatriated; and

{¢) in the event of the death of the worker during the journey to the place of
employment, his family shall be repatriated.

Article 24,

1. Before permitting the recruiting of workers for cmployment in a territory under
a different administration, the competent authority of the territory of recruiting shall
satisfy itself that all necessary measures have been taken for the protection of the
recruited workers in accordance with the provisions of this Convention when the
workers have travelled beyond its jurisdiction,

2, Where workers ave recruited in one territory for employment in a territory under
a different administration and the circumstances-and amount of recruiting appear to
the competent authorities concerned to necessitate such action, the said authorities
shall enter into agreements defining the extent to which such recruniting is to be
permitted and providing for co-operation between them in supervising the execution of
the conditions of recruiting and employment.

3. The recruiting of workers in one tervitory for employment in a territory under
a different administration shall be undertaken only under licence issued by the com-
petent authority of the territory of recruiting : Provided that the said authority may
accept as equivalent to a licence issued by it a licence issued by the competent authority
of the terntory of employment.

4. Where the circumstances and the amount of recruiting for employment in a terri-
tory under a different administration appéar to the competent authority of the terri-

tory of recruiting to necessitate such action, the said authority shall provide that such
recruiting may only be undertaken by organisations approved by it.

Artiele 25.

1. In respect of the territories referred to in Article 35 of the Constitution of the:
International Labour Organisation, each Member of the Organisation which gatifies this
Convention shall append to its ratification a declaration stating :

(a) the territories to which it undertakes to apply the provisions of the Convention
without modification :

(b) the territories to which it undertakes to apply the provisions of the Conven-
tion subject to modifications, together with details of the said modifica-
tions;

(~) the territories to which the Conventssn is inapplicable and in such cases the-
grounds on which it is inapplicable;

(d) the territories in respect of which it resevves its decision.
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2. The undertakings referred to in sub-paragraphs (¢) and (b) of paragraph 1 of
this Article shall be %]éemod to be an integral part of the ratification and shall have
the force of ratification.

3. Any Member may by a subsequent declaration cancel in whole or in part any
reservations made in its original declaration in virtue of sub-paragraphs (b), (c) or (d)
of paragraph 1 of this Article.

Article 26.

The formal ratifications of this Convention shall be communicated to the Secretary-
General of the League of Nations for registration.

Article 27.

1. This Convention shall be binding only upon those Members of the International
Labour Organisation whose ratifications have been registered with the Secretary-General.

2. It shall come into force twelve months after the date on which the ratifications
of two Members have been registered with the Seoretary-General.

3. Thereafter, this Convention shall come into force for any Member twelve months.
after the date on which its ratification has heen registered.

Article 28.

As soon as the ratifications of two Membere of the International Labour Organisa-
tion have been registered, the Secretary-General of the League of Nations shall so
notify all the Members of the International Labour Organisation. He shall likewise
notify them of the registration of ratifications which may be communicated subse-
quently by other Members of the Organisation,

Article 29.

1. A Member which has ratified this Couvention may denounce it after the expiration
of ten years from the date on which the Convention first comes into force, by an act
communicated to the Becretary-General of the League of Nations for registration. Such
denunciation shall not take effect until one vear after the date on which it 1s registered.

2. Each Member which has ratified this Convention and which does not, within the
year following the expirvation of the period of ten years mentioned in the preceding
paragraph, exercise the right of denunciation provided for in this Article, will be
bound for another period of ten years and, thereafter, may denounce this Convention
ib t-h‘e expiration of each period of tem years under the terms provided for in this
Article.

Artiele 30.

At the B);Eimt.ion of each period of ten years after the coming into force of this
Convention, the Governing Body of the International Labour Office shall present to the
General Conference a report on the working of this Convention and shall consider the
desirability of placing on the Agenda of the Conference the question of its revision in
whole or in part.
Article 31.

1. Should the Conference adopt a new Couvention revising this Convention in whole

or in part, then, unless the new Convention otherwise provides,

{a) the ratification by a Member of the new revising Conveulion shali ipso jure
involve the immediate denunciation of this Convention, notwithstavding
the provisions of Article 29 above, if and when the new revising Conven-
tion shall have come into force;

(b) as from the date when the new revising Convention comes into force this
Convention shall cease to he open to ratification by the Members.

2. This Convention shall in any case remain in force in its actual form and coutent
for those Members which have ratified it but have rot ratified the revising Convention.

Article 32.
The French and English texts of this Convention shall both be authentic.
2. RECOMMENDATION CONCERNING THE PROGRESSIVE ELIMINATION OF RECRUITING.
Formal preamble has been omitted.
The Conference,

Having adopted a Draft Convention concerning the regulation of certain special
systems of recruiting workers,
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Considering that in addition to the 1'ei;11ut-ion of recruiting of-labour it should be
a cardinal prineciple to be followed by the Members of the International Labour Organi-
sation to direct their policy where necessary and desirable towards the progressive
elimination of the recruiting of labour and the development of the spontaneous offer
of labour,

Recommends that each Member of the International Labour Organisation should
take steps to hasten such elimination by :

(a) improvement of the conditions of labour;

(b) development of the means of transport;

{¢) promotion of the settlement of workers and their families in the area of em-
ployment, where such settlement is the poliey of the competent authority;

(d) facilitating the voluntary movement of labour under administrative super-
vision and control; and

(e) the educational development of indigenous peoples and the improvement of
their standard of living.

_3. DeaFT CONVENTION CONCERNING THE REDUCTION OF HOURS OF WORK ON PUBLIC WORKS.

The General Conference of the International Labour Organisation,

Having met at Geneva in its Twentieth Session on 4th June 1836;

Considering that the question of the reduction of hours of work on public works
undertaken or subsidised by Governments is the third item on the Agenda
of the Session;

Confirming the principle laid down in the Forty-Hour Week Convention, 1935,
including the maintenance of the standard of living;

Considering it to be desirable that this principle should be applied by inter-
national agreement to public works;

.adopts this twenty-third day of June one thousand nine hundred and thirty-six the
follow‘m%vDraft Convention which may be cited as the Reduction of Hours of Work
{Public Works) Convention, 1936 :—

Article 1.

1. This Convention applies to persons directly employed on building or civil engineer
ing works financed or subsidised by central Governments.

2. For the purpose of this Convention the precise scope of the terms ‘‘building or
civil engineering’’, “‘financed”” and ‘‘subsidised’ shall be delimited by the competent
authority after consultation with the organisations of employers and workers concerned
where such exist.

3. The competent authority may, after consultation with the organisations of
employers and workers concerned where such exist, exempt from the application of this
Convention :

(a) persons employed in undertakings in which only members of the employer's
family are employed ;

{b) persons occup{mg positions of management who do not ordinarily perform
manual work.

Article 2.

1. The hours of work of persons to whom this Convention applies shall not exceed
an average of forty per week.

2. In the case of persons who work in successive shifts on processes required by
reason of the nature of the process to be carried on without a bredk at any time of
the day, night or week, weekly hours of work may average forty-two.

3. The competent authority shall, after consultation with the organisations of
employers and workers concerned where such exist, determine the processes®to which
paragraph 2 of this Article applies.

4. Where hours of work are calculated as an average the competent authority shall,
after consultation with the organisations of employers and workers concerned where such
exist, determine the number of weeks over which this average may be calculated and
the maximum number of hours that may be worked in any week.

5. For phe purpose of this Convention, the term “hours of work'’' means the time
during which the persons employed are at thesdisposal of the employer and does not
include rest periods during which they are not at his disposal.
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Article 3.

1. The competent authority may, by regulations made after consultation with the
organisations of employers and workers concerned where such exist, provide that the
limits of hours prescribed in the preceding Article may be exceeded in the case of :

(a) persons employed on preparatory or complementary work which must neces-
sarily ve carried on outside the limits laid down for the general working
of the undertaking or branch thereof or of the shift; and

(¢) persons employed in occupations which by their nature involve long periods
of inaction during which the said persons have to display ncither physical
activity mor sustained attention or remain at their posts only to reply to
possible calls.

2. The regulations referred to in paragraph 1 shall determine the maximum number
of hours which may be worked in virtue of this Article.

3. The competent authority may permit the limits of hours prescribed in the preceed-
ing Article to be exceeded to a prescribed extent in cases in which this is necessary,
if serious hindrance to the execution of a particular public work is to be avoided, on
account of abnormal circumstances such as the inaccessibility of the site or the im-
possibility of engaging sufficient qualified labour.

Article 4.

The limits of hours prescribed in the preceding Articles may be exceeded, but only
so far as may be necessary to avoid serious interference with the ordinary working
of the undertaking,

(a) in case of accident, actual or threatened, or in case of urgent work to be done
to machinery or plant, or in case of force majeure; or

() in order to make good the unforeseen absence of one or more members of a
shift.

drticle 5.

1. The limits of hours prescribed in Articles 2 and 3 may be exceeded in cases where
the continued presence of particular persons is necessary for the completion of an
operation which for technical reasons cannot be interrupted.

2. The competent authority shall, after consultation with the organisations of em-
ployers and workers concerned where such exist, determine the operations to which
this Article applies and the maximum number of hours in excess of the prescribed
limits which may be worked by the persons concerned.

3. Overtime worked in virtue of this Article shall be remunerated at not less than
one-and-a-quarter times the normal rate.

Article 6.

- 1. The competent authority may grant an allowance of overtime for exceptional
cases of pressure of work. Such an allowance shall only be granted under regulations
made after consultation as to the necessity of such overtime and the number of hours
to be worked with the organisations of employers and workers concerned where such
exist, and no such allowance shall permit of any person being employed for more than
one hundred hours of such overtime in any year.

2. Overtime worked in virtue of this Article shall be remunerated at mot less than
one-and-a-quarter times the normal rate.

Article 7.

In order to facilitate the effective enforcement of the provisions of this Convention,
every employer shall be required :

(a) to notify, by the posting of notices in conspicuous positions in the works or
other suitable place or by such other method as may be approved by the
competent aanthority,

(f) the hours at which work begins and ends;

(#) where work is carried on by shifts, the hours at which each shift begins
and ends;

(ifi) where a rotation system is applied, a description of the system, including
a time-table for each person or group of persons;

(fv) the arrangements made in cases where the average duration of the
working week is calculated over a number of weeks; and

L
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(v) rest periods in so far as these are not reckoned as part of the working
hours ;
(b) to keep a record in the form prescribed by the competent authority of
all additional hours worked in virtue of Articles 3 (paragraph 3), 5
and 6 and of the payments made in respect thereof.

Article §.

The annual reports submitted by Members upon the application of this Con-
vention shall include more particularly full information concerning :

(a)_the definition adopted in virtue of Article 1, paragraph 2;

(b) processes which the competent authority has recognised as necessarily
continuous in character in virtue of Article 2, paragraph 2;

(¢) determinations made in virtue of Article 2, paragraph 4;
(d) decisions taken iu virtue of Article 3; and

() allowances of overtime granted in virtue of Article 6.

drticle 9.

Nothing in thig Convention shall effect any law, award, custom or agreement
between employers and workers which ensures more favourable conditions than those
provided by this Convention.

Nore.—Articles 10 to 16 are identical with Articles 26 to 32 of the Draft Com-
vention concerning the regulation of certain special systems of recruiting workers.

4. Drarr CONVENTION CONCERNING ANNUAL HOLIDAYS WITH PAY,
Formal preamble has been omitted.
Article 1.

1. This Convention applies to all persons employed in any of the following
undertakings or establishments, whether public or private :

(a) undertakings in which articles are manufactured, altered, cleaned, repaired,
ornamented, finished, adapted for sale, broken up or demolished, or
in which materials are transformed, including undertakings engaged in
shipbuilding or in the generation, transformation or transmission of
electricity or motive power of any kind;

(b) undertakings engaged wholly or mainly in the construction, reconstruction,
maintenance, repair, alteration or demolition of any one or more of
the following :

buildings,

railways,

tramways,

airports,

harbours,

docks,

piers,

works of protection against floods or coast erosion,

canals,

wo:lks for the purpose of inland, maritime or aerial navigation,
roads,

tunnels, .
bridges,

viaducts,

sewers,

drains,

wells,

irrigation or drainage works,

telecommunication installations.

works for the production or distribution of electricity or gas,
pipe-lines,

waterworks,
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and undertakings engaged in other similar work or in the preparation
for or laying the foundation of any such work or structure;

(¢) undertakings engaged in the transport of passengers or goods by road,
rail, inland waterways or air, including the handling of goods at docks,
quays, wharves, warehouses or airports;

(d) mines, quarries and other works for the extraction of minerals from the
earth ;

(e) commercial or trading establishments, including postal and telecommuni-
cation services:

(f) establishments and administrative services in which the persons emplnyed
are mainly engaged in clerical work;

(9) newspaper undertakings;

(R) establishments for the treatment and care of the sick, infirm, destitute
or mentally unfit;

() hotels, restaurants, broading-houses, clgbs, ecaféz and other refreshment
houses ;

(7) theatres and places of public amusement;

(k) mixed commercial and industrial establishments not falling wholly within
any of the foregoing categories.

2. The competent authority in each couatry shall, after consultation with the
principal organisations of employers and workers concerned where such exist, define
the line which separates the undertakings and establishments specified in the pre-
ceding paragraph from those to which this Convention does not arply,

3. The competent authority in each country may exempt from the application
of thia Convention :

(a) persons employed in undertakings or establishments in which only mem-
berg of the emplover's- family are emnloyed;

(b) persons emploved in public services whose conditions of service entitle them
to an anmual holiday with pay at least equal in duration to that pre-

scribed by this Convention.

drticle 2.

1. Every rerson to whom this Convention applies shall he entitled after one
vear of continuous service to an annual loliday with pay of at least six working
days.

2. Persons, including apprentices, under sixteen years of age shall he entitled
after one yvear of continuous service to an annual holiday with pay of at least
twelve working days.

3. The following shall not be included in the annual holiday with pay :

{(a) public and customary holidavs;
(b) interruptions of attendance at work due to sickness.
4. National laws or reeulations may authorise in special circumstances the division

into parts of any part of the annual holiday with pay which exceeds the minimum
duration prescribed by this Article.

5_. The duration of the annual holiday with pay shall increase with the length of
service under conditions to be prescribed by national laws or regulations,
Article 8.
Even: person taking a holiday in virtne of Article 2 of this Convention shall
receive in respect of the full period of the holiday either :

{a) his uuual’remrmeration, calculated in 8 manner which shall be prescribed
by national laws or regulations, including the cash equivalent of his
remuneration in kind, if any; or

(b) the remuneration determined by collective agreement.
Article }.

Any agreement to relinquish the right to an annual holiday with , or to for
such a holiday, shall be void. ’ Y Pey 5
L2
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Artacle 5.

. " . d
National laws or regulations may provide that a person who engages in pal
employ::::t during the Eoum of his annual holiday may be deprived of his right to

payment in respect of the period of the holiday.

Article 6.

ismi o i ken
A person dismissed for a reason imputable to the employer before he has take
a holifll:'ay due to him shall receive in respect of every day oi. holiday due vo him
in virtue of this Convention the remuneration provided for in Article 3.

Article 7.

In order to Tacilitate the effective enforcement of the provisions of this Conven-
tion, every employer shall be required to keep, in a form approved by the competent
authority, a record showing:

(a) the date of entry into his service of each person employed by him and

the duration of the annual holiday with pay to which each such per-
son is entitled;

(b) the dates st which the annual holiday with pay is taken by each person;

(¢) the remuneration received by each person in respect of the period of his
annual holiday with pay. )

Article 8.

Each Member which ratifies this Convention shall establish a system of sanctions
to ensure the application of its provisions.

Article 9.

Nothing in this Convention shall effect any law, award, custom or agreement
between emplovers and workers which ensures more favourable conditions than those
grovided by this Convention.

Note.—Articles 10 to 16 are identical with Articles 26 to 32 of the Draft Con-
vention concerning the regulation of certain special systems of recruiting workers,

5. RECOMMENDATION CONCERNING ANNUAL HOLIDAYS WITH PAY.
Formal preamble has been omitted.
The Conference,

Having adopted a Draft Convention concerning annual holidays with pay for
employed persons,

Considering that the purpose of such holidays is to secure to employed persons
opportunities for rest, recreation and the development of their faculties,

Considering that the conditions laid down by the Draft Convention constitute the
minimum standard to which any system of holidays with pay should conform,

Considering that it is desiable to deal in greater detail with the methods of
applying the system,

Recommends that each Member -should take the following suggestions into consi-
deration :

1. (1) The continuity of eervice required in order to become entitled to a holiday
should not be affected by interruptions occasioned by sickness or accident, family
events, military service, the exercise of civic rights, changes in the management
of the undertaking in which the employed person is employed, or intermittent involun-
tary vnemployment if the duration of the unemployment does not exceedga pre-
scribed limit and if the person concerned resumes employment.

@) In employments in whick worl is not carried on regularly throughout the’
year the condition of continuity of employment should be regarded as satisfied by
the working of a prescribed number of days during a prescribed period. .

(3) The holiday should be earued after ome year’s work, regardless whether this
period has been spent in the employment of the same pp of several employers. Each
Government should take effective steps to ensyre that the cost arising from the
granting of the holidays shall not fall entirely upon the last employer,
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2. Although it may be desirable that provision should be made in special cases for
holidays to be divided, care should be cxercised to ensure that such special arrange-
ments do not run counter to the purpose of the holiday, which is to enable the
employed person to make good the loss of physical and mental forces during the
course of the year. In other cases division of the holiday should be restricted save
in quite exceptional circumstances, to division into not more than two parts, one
of which should not be less than the prescribed minimum,

3. Tt would be desirable that the increase in the length of the holiday with the
duration of service should begin to operate as soon as possible and should be effected
by regular stages so that a prescribed minimum- will be attained after a prescribed
number of years, for example, twelve working davs after seven years of service.

4, The fairest method of calculating the remuneration of a person paid in whole
or in part on an output or piece-work basis would be to calculate the average
earnings over a fairly long period so as to nullify as far as possible the effect of
fluctuations in earnings.

5. It would be desirable that the Members should - consider whether a more ad-
vantageous system should not be established for young persons and apprentices under
18 years of age in order to ease the transition from 'school to ‘industrial:life ‘during
a period of physical development.

Statement,
The following statement gives particulars of the -ourse which the Gorernment of India
propose to follow in respect of the Draft Conreations and Recommendations adepted
by the Twentieth Session of the International Labour Conference. i

1. (a) Draft Convention con- No Resolution will be moved by Government: - The

cerning the regulation Convention is designed to regulate the recruiting of
of certain sepecial sys- indigenous workers in the territcries of Members of
tems of recruiting wor- Internetional Labour Organization and the term
kers. *indigenous workers "’ is defined as including
(b) Recommendation con- “workers belonging to or arsimilated tc the indigenous
cerning the progreasive populations of the dependent territcries of Members
elimination of recruit- of the Organjzation and workers belonging to or
ing. aeeimilated to the dependent indigenous populations

of the home territories of Members of the Organiza-
tion . This definition was carefully drafted by the
Committee so that it would only cover the conditions
which the Convention was framed to meet. It is not
designed to cover conditione in India, since India
has no dependent territories and no workers - belong-
ing to or assimilated to the dependent indigenous
populations of her home territories. In these
cirecumstancer, the Government of India do not
propose to ratify it.

The Recommendation concerning the progressive elimi-
nation of recruiting is linked with the Convention for
regulating certain special systems of recruiting
workers and is equally not designed to cover condi-
tions in India. In so far however as the principle
underlying it, of encouraging the growth of voluntary
offers of labour, ie applicable to Indian corditions it
accords with the eettlcd policy of the ‘Government

of India.

II. Draft Convention con- No Resolution will be moved by Government on the
cerning the reduction of Draft Convention, as it is an application of the
hours of work on public general principle of the 40 hours week which has
works. been rejected by the Council of State and the Legis-

lative gssembly.

III. (a) Draft Convention A resolution will be moved in this Houge.
oconcerning annual holi-
days with pay.
(b) Recommendation con-
cerning annual holidaya
with pay. )



PANEL OF CHAIRMEN.

Mr, President (The Honoursble Sir Abdur Rahim): I have to inform
the House that under rule 8 (1) of the Indian Legislative Rules, I nomi-
nate Sir Muhammad Yakub, Mr. 8. Satyamurti, Sir Leslie Hudson and
Sir Cowasji Jehangir on the Panel of Chairmen fof the current Session.

THE DURGAH KHAWAJA SAHEB BILL.

Secretary of the Assembly: Sir, the following Message has been
received from the Secretary of the Council of State:

“In accordance with rule 36 (1) of the Indian Legislative Rules, I am directed to
iuform you that the amendments made by the Legislative Assembly in the Bill to
make better nrovision for the administration of the Durgah and the Endowment of the
Durgsh of Khawaja Moin-ud-din Chishti, generally known as Durgah Khawaja Saheb,
Ajmer, were taken into consideration by the Council of Btate at its meeting held on
the 17th October, 1936, and that the Council have agreed to the amendments.”

LOYAL CONGRATULATIONS TO HIS MAJESTY KING GEORGE VI,
EMPEROR OF INDIA, UPON HIS ACCESSION, AND AN
ASSURANCE OF DEVOTION TO HIS ROYAL PERSON.

The Honourable Sir Nripendra Sircar (Leader of the House): Sir, I
beg to move:

“That this Assembly do convey to His Majesty King George VI. Emperor of
India, loyal congratulations upon his accession and an assurance of devotion to His
Royal Person.”

This is a motion which really does not require any speech in support
of it. We meet for the first time after the accession. and T think it is the
duty of this House to convey this message of loval congratulations ag is
stated in the motion.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

"“That this Assembly do convey to His Majesty King George VI, Emperor of
India, loyal congratulations upon his accession and an assurance of devotion to His
Royal Person.”

The motion was adopted.

ELECTION OF THE STANDING COMMITTEE FOR THE DEPART-
MENT OF COMMERCE.

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railways): Sir, I beg to move:
““That this Assembly do proceed to clect, in such manner as the Hono#rable the

P:vsidgnt. may direct, three non-official Members to serve on the Standing Committec
to advise on subjects in the Department of Commerce,”

Mr, President (The Honourable Sir Ahdur Rahimi: The question is:

“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, three non-official Members to serve on the Standing Committee
to advise on subjects in the Department of Commerce.”

The motion was adopted.
(182)
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Mr, President (The Honourable Sir Abdur Rahim): 1 may inform
Honourable Members that the election of Members for the Standing
Committee for the Department of Commerce will be conducted in accord-
ance with the principle of proportional representation by means of the
single transferable vote. The dates for receiving nominations and for
holding election, if necessary, for the Committee will be announced later.

THE REPEALING AND AMENDING BILL.

The Honourable Sir Nripendra Sircar (Law Member): Sir, 1 beg to
move for leave to withdraw the Bill to amend certain enactments and
{o repeal certain other enactments.

This has become necessary by reason of certain defects and Govern-
ment do not wish to proceed with the Bill.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“That leave be granted to withdraw the Bill to amend certain enactments and to
repeal certain other enactments.”

The motion was adopted.

The Honourable Sir Nripendra Sircar: Sir, I withdraw the Bill.

THE INDIAN BOILERS (AMENDMENT) BILL.

The Honourable Sir Frank Noyce (Member for Industries and
Labour): 8ir, I beg to move for leave to introduce a Bill further to
amend the Indian Boilers Aet, 1928, for certain purposes.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Indian Boilers
Act, 1923, for certain purposes.”

The motion was adopted.

The Honourable Sir Frank Noyce: Sir, I introduce the Bill.

THE INDIAN ELECTRICITY (AMENDMENT) BILL.

The Honourable Sir Frank Noyce (Member for Industries and
Labour): Sir, I beg to move for leave to intrcduce a Bill further to
emend the Indian Electricity Act, 1910, for certain purposes.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Indian Electricity
Act, 1910, for certain purposes.”

The motion was adopted.
The Honourable Sir Frank Noyce: Sir, T introduce the Bill.



THE LAND CUSTOMS (AMENDMENT) BILL.

The Honourable Sir James Grigg (Finance Member): Sir, 1 beg to
move for leave to introduce a Bill further to amend the Land Customs
Act, 1924, for certain purposes.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Land Customs
Act, 1924, for certain purposes.”

The motion was adopted.

The Honourable Sir James Grigg: Sir, I introduce the Bill.

THE CODE OF CIVIL PROCEDURE (SECOND AMENDMENT) BILL.

INSERTION OF NEW SECTION 44-A.

The Honourable Sir Nripendra Sircar (Law Member): 8ir, I beg
0 move.

“That the Bill further to amend the Code of Civil Procedure, 1908, for certain
purposes, (insertion of mew scction 44-4), as reported by the Belect Committee, be
continued."’

This Bill could not be brought on owing to pressure of business and
other work and it has lapsed. Under the rules this motion has become
necessary. .

‘-Sir, I move,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill further to amend the Code of Civil Procedure, 1908, for certain
purposes, (insertion of mew gection j4-A), as reported by the Select Committee, be
continued.”’

The motion was adopted.

The Honourable Sir Nripendra Sircar: Sir, I beg to move.

“That the Bill further to amend the Code of Civil Procedure, 1808, for certain
purposes, (insertion of new section 44-A), as reported by the Select Committee, be
re-committed to a Select Committee consisting of Mr. Sham Lal, Mr. Sri Krishna
Sinha, Mr. Kazmi, Mr. Lalchand Navalrai, 8ir H. P. Mody, Mr. Nauman, Mr. F. E.
James, The Honourable Sir Nripendra Sircar, Sir Abdur Hamid and Rao Bahadur Lal
Chand, with instructions to report on or before the 8th February, 1937, and that the
number of members whose presence shall be necessary to constitute a meeting of the
Committee shall be five.” <

I should explain why it is necessary to have the Bill re-committed.
The Bill dealt with the matter of execution of foreign decrees, the idea
being: to avoid the necessity of bringing a suit over again on a foreign
judgment. . Now, that matter is really mixed up with the next item on
the agenda, namely, the question of the enforcement of awards as opposed
lo decrees. Therefore the obvious c@urse is—and I understood on the
last occasion from inquiry that the idea was acceptable to all parts of the
House—to refer both the matters to the same Select Committee. Sir,

I move.
(184)
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Mr. Pregident (The Honourable Sir Abdur Rahim): The.question s :

“That the Bill further to amend the Code of Civil Procedure, 1808, for certain
purposes, (insertion of mew section f4-A), as reported by the Select Committee, be
re-committed to a Select Committee consisting of Mr. Sham Lal, Mr. Sri Krishna
Sinha, Mr. Kazmi, Sir H. P. Mody, Mr. Lalchand Navalrai, Mr. Nauman, - Mr.
F. E. James, the Honourable Sir Nripendra Sircar, 8ir Abdul Hamid, and ‘Rac Bahador
Lal Chand with instructions to report on or hefore the 8th Fehinary 1937, and that
the nwnber of members whose presence shall be necessary to constitute a, meeting of
the Committee shall be five.”

The motion was adopted.

THE ARBITRATION (PROTOCOL AND CONVENTION) BILL.

The Honourable Sir Nripendra Sircar (Law Member): Sir, I move:

“That the Bill to make certain further provisions respecting the law of arbitra-
tion in British India be referred to a Select Committee, consisting of Mr. S8ham Lal,
Mr. Sri Krishna Sinha, Mr. Kazmi, Sir H. P. Mody, Mr. Lalchand Navalrai, Mr.
Nauman, Mr. F. E. James, The Honourable Sir Nripendra Sircar, Sir Abdul Hamid,
and Rao Bahadur Lal Chand with instructions t. report on or before the 8th February,
1937, and that the number of members whose presence shall be necessary to consti.
tute a meeting of the Comnnttee shall be five.” )

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to make certain further provisions respecting the law of arbitra-
tion in British India be referred to a Select Committee, consisting of Mr. 8bham Lal,
Mr. Sri Krishna Sinha, Mr. Kazmi, Sir H. P. Mody, Mr. Lalchand Navalrai, Mr.
Nsuman, Mr. F. E. James, The Honourable Sir Nripendra Sircar, Sir Abdul Hamid,
and Rao Bahadur Lal Chand with instructions to report on or before the 8th February,
1937, and that the number of members whose presence shall be necessary to .consti-
tute a meeting of the Committee shall be five.”

The motion was adopted.

THE INDIAN LAC CESS (SECOND AMENDMENT) BiLL

Sir @irja Shankar Bajpai (Secretary, Department of Education, Health
and Lands): Sir, I beg to move:

“That the Bill further to amend the fudian Lac Cess Act, 1830, for a certain
purpose be taken into consideration.””

This is a purely formal iméasure, necessitated by the sepatation of
Orissa from Bihar: of the million maunds of lac whieh are prodaced by
what used to be formerly the province of Bihar and Orissa, only 5,000 is
produced by the province of Orissa #nd the amendments which I have
put forward purport to limit the representation of Government only to
the Government of Bihar and not to include the Governmemt of Qrissa
which neither claims representation nor merits it in' wiew of the ifmite-
simal proportion which its production of lac bears to the total production
from Bihar and Orissa. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

"“That the Bill further to amend the Indian Lac Cess Act, 1930, for a certain
vurpose be taken into consideration.”

The motion was adopted.
Clause 2 was added to the Bill.
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Mr. President (Tha Honourable Sir Abdur Kahim): The question is:
“That clause 1 stand part of the Bill.”

Mr. J. D. Anderson (Secretary, Legislative Department): Sir, I beg
to move the following amendment: - '

“That in clause 1 of the Bill, fur the brackets, words aud figures *'(Second Amend-

awent) Act, 1936", the brackete, words and figwes * {Awendment) Act, 1837" be
substituted."

This amendment is altogether formal. The title which was appro-
priate when this Bill was before this -House previously has, in the process.
of time, become inept.

Mr. Pregident (The Honourable Sir Abdur Ruhim): The question is:

‘‘That in clause 1 of the Bill, for the brackets, words and figures **(Second Amend-

ment) Act, 1836", the brackets, words and figures ““(Amendment) Act, 1937 be
substituted.™” )

The motion was adopted._

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to the Bill.

The Title and the Preamble were added to the Bill.

Sir @irja Shankar Bajpai: Sir, I heg to move:

"“I'hat the Bill, as amended, be passed.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:
"“That the Bill, ag amended, he passed.”
The motion was adopted.

THE HINDU WOMEN’S RIGHTS TO PROPERTY BILL.

. PRESENTATION oF THE REPORT OF THE SELECT COMMITTEE.
» ‘Dr. @ V. Deshmukh {Bomb:iy City : Non-Muhammadan Urban): Sir,
1 beg to present the Report of the Select Committee on the Bill to amend
the Hindu Law governing the Hindu Women's rights to property.
- The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 26th January, 1937 < ’
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